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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH PUNE AT PUNE
IA No. 53 OF 2025
IN
ORIGINAL APPLICATION NO. 141 OF 2024

IN THE MATTER OF:
PRAKASH AGRAWAL ...APPLICANT

Versus

MATHIAS CONSTRUCTION PVT. LTD. & ORS. ...RESPONDENTS

REPLY ON BEHALF OF THE ORIGINAL APPLICANT TO IA NO.
53/2025 FILED BY PP FOR SEEKING DISMISSAL OF OA

I, Prakash Agrawal, aged 64 Years, residing at 703 La Gomera,

Mathias Ocean Park Residency, Dr E Borges Road, Donna Paula,

Panji 403004, do hereby solemnly affirm and state on oath as

follows:

1)

2)

It is respectfully submitted that, the IA No. 53/2024 filed by
Respondent No. 1 to 4 in OA No. 141/2024 seeking dismissal
of the OA is baseless, misleading & time pass for prolonging
the final adjudication of the case and same is filed with ulterior

motive.

PRELIMINARY OBJECTIONS

I state that the IA is in contravention of provisions of “The
National Green Tribunal Act, 2010 reads as:

“An Act to provide for the establishment of a National

Green Tribunal for the effective and expeditious disposal
of cases relating to environmental protection and
conservation of forests and other natural resources
including enforcement of any legal right relating to

environment and giving relief and compensation for
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damages to persons and property and for matters

connected therewith or incidental thereto.

AND WHEREAS India is a party to the decisions taken at the
United Nations Conference on the Human Environment held at
Stockholm in June 1972, in which India participated, calling
upon the States to take appropriate steps for the protection and
improvement of the human environment;

AND WHEREAS decisions were taken at the United Nations
Conference on Environment and Development held at Rio de
Janeiro in June, 1992, in which India participated, calling upon
the States to provide effective access to judicial and
administrative proceedings, including redress and remedy and
to develop national laws regarding liability and compensation
for the victims of pollution and other environmental damage;
AND WHEREAS in the judicial pronouncement in India, the right
to healthy environment has been construed as a part of the right

to life under article 21 of the Constitution;”

The Applicant, a Senior Citizen, has personally suffered due
to the violations of environmental laws committed by
Respondents R1 to R4 and has, therefore, filed the present
Original Application. The Applicant has submitted compelling
evidence before this Hon’ble Tribunal, demonstrating
violations of every term of the CTE dated 11.01.2016, CTE
dated 15.03.2019, and EC dated 16.05.2007. The authorities
have also confirmed the violation of the right to life under
article 21 of the Constitution. This applicant states that he is

a victim of the violations of R1 to R4. By no stretch of

imagination, the present OA of the applicant can be

construed to be filed as a PIL. This is an attempt by R1 to
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R4 to misguide this Hon’ble Tribunal as they till date have not
shown any intention to rectify the violations in the project.

The authorities have officially confirmed the violations,
causing frustration among the Respondents, who now fear
strict legal action. These violations have been documented and

verified in the following official records:

Sr.

Description

1.

25.02.2010

The PP has stated in their letter that they started the
development and construction work on 22.03.2007 while the
EC was granted on 16.05.2007

20.08.2013

The PP made an application for grant of Development
permission on 29.08.2013, after expiry of the EC dated
16.05.2007 on 15.05.2012.

01.10.2013
Development Permission was granted by NGPDA to the PP.
(P@776-778)

14.05.2015

The Completion Certificated dated 14.05.2015 (P@391) by
the North Goa Planning and Development Authority confirms
that the construction of the project has been carried out by
the Respondent Nos. 1 to 4 after expiry of the Environmental
Clearance Dated 16.05.2007 (P@386-390) on 15.05.2012.

25.08.2015

The Part Occupancy Certificate dated 25.08.2015 (P@392-
408) by the Village Panchayat of Taleigao confirms that the
construction of the project has been carried out by the
Respondent Nos. 1 to 4 after expiry of the Environmental
Clearance Dated 16.05.2007 (P@386-390) on 15.05.2012.

15.03.2019

The PP was granted Consent to Operate by GSPCB while
Occupation Certificate Dated 25.08.2015 was granted to the
PP and the buyers occupied the premises. For 4 years the
project operated without any CTO.

07.04.2022
Inspection Report of Goa State Pollution Control Board has
confirmed the violations of EC and CTO dated 15.03.2019.

26.06.2024
Inspection Report of Goa State Pollution Control Board has
confirmed the violations of EC and CTO dated 15.03.2019.
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9. 22.09.2024
Inspection Report of the committee appointed by this Hon’ble
Tribunal has confirmed the violations of EC and CTO dated
15.03.2019.

10. | 21.01.2025
The Goa State Pollution Control Board addressed to the
Village Panchayat of Taleigao and PWD Goa confirming the
non-availability of potable water in the project.

11. | 17.03.2025

sanction of Fire and Life Safety.

It is important to note that the project is currently being
operated by R1 to R4 without a valid Consent to Operate from
the Goa State Pollution Control Board (GSPCB) and without a
No Objection Certificate (NOC) from the Department of Fire

and Emergency Services of the State of Goa.

FULL DISCLOSURE BY THIS APPLICANT BEFORE THIS
HON’BLE COURT
The Applicant refers to paragraph 17(v) on page 14 of the

Original Application, wherein a full disclosure was made
regarding the FIR registered by R3 against the Applicant. The
Hon’ble Tribunal has registered the OA after considering this
fact.

It is evident that R1 to R4, having realized that they lack a
substantive defense on merit, have now filed this frivolous and
misleading application solely to delay the trial. The relevant

portion of paragraph 17(v) is reproduced below for reference:

“The PP to suppress the voice of the applicant registered
an FIR with the Crime Branch of Goa Police against the
applicant on 07.04.2022 under section 384 of IPC.”

Inspection Report of the Department of Fire and Emergency
Services has confirmed the major violations of the terms of
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The timing and the suppression of crucial events prior to the
registration of FIR against this applicant will speak loud about
the intention of the R1 to R4 in filing these complaints. FIR
36/22 was filed by the R3 on 07.04.2022, the day of the
inspection of the Goa State Pollution Control Board. The
subsequent FIR filed in 2024 were file after filing of the present
OA before this Hon’ble Tribunal.

That On 07.04.2022, a team of officials from the Goa State
Pollution Control Board (GSPCB) conducted an inspection at
the project site. Within hours of their visit, an FIR was
registered against the applicant. The inspection report of the
GSPCB confirms violations of Environmental Clearance (EC),
Consent to Establish (CTE), and Consent to Operate (CTO), as
documented on Pages 626-629. Additionally, photographic
evidence of human excreta floating at the project site on the
same day, as observed and confirmed by the GSPCB, is
annexed at Pages 367-368. Further, images of a JCB removing
the human excreta on 08.04.2022 are enclosed at Pages 369-
372. The FIR is a retaliatory action against the complaint,

inspection, and findings of grave environmental violations.

The Applicant filed the following complaints against the
developers, which ultimately led to the filing of FIR No. 36/22
against the Applicant by Respondent No. 3. This crucial fact
has been deliberately and intentionally suppressed by

Respondents Nos. 1 to 4 from this Hon’ble Tribunal:

Sr. | Description Response

On March 1, 2022, the Applicant filed a
No action
complaint with the Ministry of Environment,

1 by judicial

Forests and Climate Change (MOEFCC) and
the Goa State Pollution Control Board

authorities

10
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(GSPCB) regarding the supply of unhygienic
and unpotable drinking water within the
project, which was causing environmental
degradation and endangering the health of
residents. (EXHIBIT-R-1)

On March 11, 2022, the Applicant filed a
complaint with MOEFCC and GSPCB
regarding the failure to implement solar energy
in the project, leading to severe environmental

degradation. (EXHIBIT-R-2)

No action
by judicial

authorities

On March 16, 2022, the Applicant sent a letter
to the developers, M/S Mathias Construction
Private Limited, requesting details about the

project. (EXHIBIT-R-3)

No
response
from the

developer

On March 16, 2022, the Applicant filed a
complaint with the Panjim Police regarding a

risk to life due to intimidation faced by the

No action

by judicial

authorities
Applicant. (EXHIBIT-R-4)
On March 17, 2022, the Applicant sent a letter
to M/S Mathias Construction Private N

o

Limited, highlighting  the issue of

response
nonpayment of the maintenance deposit for

from  the
unsold flats and raising concerns over

developer
financial and maintenance responsibilities.
(EXHIBIT-R-5)
On March 17, 2022, the Applicant filed a

No action

complaint with the Panjim Police regarding
failure to provide clean and hygienic

drinking water. (EXHIBIT-R-6)

by judicial

authorities

11
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On March 26, 2022, the Applicant emailed
M/S Mathias Construction Private Limited,
highlighting the project's operation without
Consent to Operate, the need to upgrade the
STP per CPCB directives, concerns over the
illegal purchase of groundwater, and the
misuse of drinking water for flushing.

(EXHIBIT-R-7)

No
response
from the

developer

On March 28, 2022, the Applicant lodged a

complaint with the Panjim Police regarding

8 | the theft of solar panels from Sector 1, which

were part of the fractionally owned property of

residents. (EXHIBIT-R-8)

No action
by judicial

authorities

The suppression of these complaints by Respondents Nos. 1

to 4 is a clear attempt to mislead this Hon’ble Tribunal and

obscure the serious environmental and legal violations

associated with the project.

AUTHORITIES HAVE CONFIRMED THE VIOLATIONS

ALLEDGED IN THE COMPLAINT OF THIS APPLICANT

11) The violations alleged to have been committed by the
developers, as per the complaints of this applicant, have been
confirmed by the authorities as follows:

Sr. | Description Exhibits/Pg.

1. | Show Cause notice Dated 11.12.2019 of Goa State | (EXHIBIT-R-9)
Pollution Control Board confirming the non-
submission of the Form for disposal of hazardous
waste

2. | Reply of the R1 dated 17.12.2019 to the Show | (EXHIBIT-R-10)

Cause Notice dated 11.12.2019 of GSPCB

12
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confirming non-maintenance of the data for
disposal of Hazardous Waste.

Inspection Report dated 07.04.2022 of Goa State
Pollution Control Board

626-629

Inspection Report dated 26.06.2024 of Goa State
Pollution Control Board

630-644

Letter dated 19.08.2024 of The Goa State Pollution
Control Board addressed to SEIAA- Goa with note
sheet confirming the violations of Environmental
Clearance Dated 16.05.2007.

(EXHIBIT-R-11)

Inspection Report dated of the Hon’ble Committee
appointed by this Hon’ble Tribunal 16.09.2024

1178-1282

Letter dated 05.12.2024 of The Goa State Pollution
Control Board confirming that no returns under
the waste management rules have been filed by the
R1 to R4 from 2007. The letter also confirms that
Hazardous Waste disposal returns have been filed
from 2019-20.

(EXHIBIT-R-12)

Objections to Inspection Report dated 16.09.2024
filed by this applicant on 04.01.2025

Letter dated 21.01.2025 of The Goa State Pollution
Control Board addressed to the Village Panchayat
of Taleigao and PWD Goa confirming the non-
availability of potable water in the project.

(EXHIBIT-R-13)

10.

Letter dated 28.01.2025 of The Goa State Pollution
Control Board confirming that the commercial
units viz. Norbert’s Fitness Studio, KFC, Pizza Hut,

Costa Coffee were operating in the project without
CTO.

(EXHIBIT-R-14)

11.

Letter dated 26.02.2025 of The Goa State Pollution
Control Board confirming that Zoe’s Café was
operating without CTO.

(EXHIBIT-R-15)

12.

Show Cause notice dated 10.03.2025 to the R1 to
R4 issued by The Goa State Pollution Control
Board for discharge of 400 KLD of untreated
effluent in soil and sea.

(EXHIBIT-R-16)

13.

Letter dated 17.03.2025 of the Directorate of Fire
and Emergency Services of the State of Goa
confirming major violations of the terms of
sanction regarding Fire and Life Safety

(EXHIBIT-R-17)

13
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14.

Letter dated 21.03.2025 of The Goa State Pollution
Control Board that the system of the project was

never connected to the OCMS system which is aa
requirement of the CTO dated 15.03.2019.

(EXHIBIT-R-18)

15.

Letter dated 21.03.2025 of The Goa State Pollution
Control Board confirming the initiation of action
under Section 19 (b) of the Environment Protection
Act against R1 to R4 along with note sheet

(EXHIBIT-R-19)

16.

Letter dated 21.03.2025 of The Goa State Pollution
Control Board confirming the initiation of action
under Air Act & Water Act against R1 to R4 along
with note sheet

(EXHIBIT-R-20)

17.

Letter dated 22.03.2025 of this applicant
addressed to Directorate of Fire and Emergency
Services of the State of Goa and other authorities
highlighting the deficiencies ignored by the team of
officials of Directorate of Fire and Emergency
Services of the State of Goa which conducted
inspection on 24.01.2025

(EXHIBIT-R-21)

12)

13)

The applicant states that, as of today, Sector 1 of the project

is operating without a valid Consent to Operate from the Goa

State Pollution Control Board and without a No Objection

Certificate (NOC) from the Directorate of Fire and Emergency

Services, Government of Goa.

The following are the confirmed violations of the non-existent

environment infrastructure in the project under dispute

in inspection reports dated 07.04.2022, 26.06.2024 &

22.09.2024:
Sr. | Major Points of Environment Page No.
STP Flow meter not in operation since 2020 P@628,
clause (d)

vegetation

the operator was only trained to start the pump and | P@628,
discharge the effluent from the STP in thick | clause (e)

3. | No sampling Pothole at the outlet of STP

P@628,
clause (f)

14
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unit has not provided tertiary treatment plant

P@628,
clause (g)

treated water is disposed in thick vegetation

P@628,
clause (h)

treated water not used for gardening

P@629,
clause (i)

Treated water Not used for flushing

P@629,
clause (j)

Samples of Treated Water collected exceeded the
prescribed limits

P@629,
clause (k)

Not maintained records of treated water and STP

P@629,
clause (m)

10.

As per consent condition no. 6(xix) the unit shall
operate an composting facility for the wet waste and
maintain daily records of all the waste generated,
treated and disposed from the premises and submit
a compliance report to the Board within 45 days
from the date of issue of this consent. However unit
disposed wet waste generated from the unit
through Village Panchayat Taleigao resulting in EC
and Consent conditions violations.

P@629,
clause (n)

11.

During inspection it was observed that STP of unit
(Sector 1) was not in operation, it was informed
that STP was kept idle for settling of sludge.

P@639

12.

The unit doesn't have sufficient garden area to
utilize the treated water.

P@639

13.

STP water not used for flushing

P@639

14.

it was observed that the treated water was finding
its way into the Storm Water Drainage and
polluting surrounding areas

P@639

15.

While inspecting the existing SIP of 175 KLD it was
observed that unit has kept 2nos. open pipe in the
aeration tank, as per unit representative they have

kept pipe to bypass the overflow in the aeration
tank (Fig I).

P@639

16.

The unit has provided flow meter only at the outlet
for existing STP of 175 KLD however it was found
nonfunctional during inspection.

P@640

17.

The STP is not maintained properly, sludge was
observed in the final treated water tank, the

P@640

15
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operator present was also notable to explain the
process of STP properly.

18.

It was also noted that there is no alternate power
supply for STP, also there are no standby PUMPS.

P@640

19.

As per unit representative the generated sludge is
disposed using night soil tankers.

P@640

20.

During inspection it is also observed that solid
waste was dumped in open and there is no
dedicated shed for the same Fig (6).

P@640

21.

Housekeeping of the unit is lacking in maintaining
the cleanliness, solid waste was found being stored
inside the premises in an improper manner.

P@640

22.

It was also observed that commercial activities are
being carried out in the said unit at Sector 1, i.e
Nobert Fitness studio and café in the name Zoe's
Café was found in operation inside the unit
premises at sector 1 during inspection Fig (7).

P@640

23.

It is observed that there are violation of consent
terms 3(iv) (There shall be no discharge of
effluent outside the complex - Page 415 of OA),
3(v) (Effluent Samples shall be collected and
tested in recognized lab) — Page 415 of OA), 3(vi)
(There shall be good housekeeping — Page 415 of
OA), 5(vii) (Manifest of waste to be maintained -
Page 417 of OA), 5(x) (Maintain records of
disposal of Hazardous waste — Page 418 of OA),
S(xii) (Online Board - Page 418 of OA), 6(ix)
(Reliable flow meters to be installed - Page 419
of OA), 6(xvii) (Maintain records for water
consumption and treated water — Page 420 of
OA), 6(xx) (The unit shall maintain dedicated
facility for waste collected - Page 420 of
OA)mentioned in consent order dated 15.03.2019.

P@640

24.

The unit at Sector 1 has failed to comply with
consent conditions mentioned in consent dated
15/03/20109.

P@640

25.

High water absorbing plant such as banana
plantations etc has to be provided to utilize the
treated water.

P@641

16
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26.

The unit has to provide filtration after disinfection,
ozonation for odour /color removal before treated
water is used for gardening or dual plumbing for
flushing.

P@641

27.

The unit shall operate and composting facility for
the wet waste and maintain daily records of all the
waste generated, treated and disposed from the
premises.

P@641

28.

No Rainwater Harvesting in Sector 1

P@1180, 2

28.

All Waste Disposed Though Village Panchayat (Dry,
Wet, Hazardous, Medical and Battery waste
including), No Bio methanation Plant Set up in
Sector 1, No Organic Waste Converter in Sector 1.

P@1180, 93

29.

E Waste disposed by individual owners, 175 KLD
water is being used for irrigation (Not Explained as
to how 1500 M/2 of garden space could Soak 175
KLD of water)

P@1180-
1181, 94

30.

Solar Panel not functioning in Sector 1

P@1181, 95

31.

No Water saving fixtures in Sector 1

P@1181, 6

32.

Dual Plumbing not installed in Sector 1

P@1181, 7

33.

Solar Based electric power to each unit not made in
Sector 1

P@1181, 8

34.

Solar Lighting Provided in Garden Area of Sector 1
(Blatantly false statement as less than 5% of the
garden Lights in Sector 1 operate on Solar
Energy)

P@1181, 8

35.

Common area lighting and street lighting not
provided in Sector 1 on Solar Energy.

P@1181, 8

36.

No Green Belt Provided in the entire project.

P@1181-
1182, 99

37.

Provision of EV Charging Point Not made is Sector
1

P@1182,
111

38.

CTO dated 15.03.2019 Violated the CPCB directives
dated 21.04.2015 for STP

P@415

14)

The FIR filed by the spouses of the Waterproofing Contractor

and the Electrical Contractor of R1 in 2024 is a retaliatory

action in response to the filing and acceptance of the present

OA by this applicant before this Hon’ble Tribunal.
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BUILDERS WORKING IN SYNDICATE TO SILENCE THE
VOICE OF A GREEN ACTIVIST

The enclosed email dated 10 July 2024 (EXHIBIT-R-22), sent
by Nahar Group, against whom I have filed OA No. 104/2016,
and addressed to Respondent No. 1, against whom I have
filed OA No. 141/2016, provides clear and irrefutable
evidence that these two developers are acting in collusion to
suppress my voice as a green activist. This correspondence
establishes beyond reasonable doubt that they are working in
a coordinated manner to obstruct my environmental advocacy
and legal proceedings. Such actions not only undermine the
principles of justice but also highlight the unethical practices
being employed to silence those who stand against
environmental violations. I urge the relevant authorities to
take immediate cognizance of this matter and initiate
necessary action against the involved parties.

This applicant states and submits that a syndicate of
environmental polluters is operating in a coordinated manner
with the backing of political influence. Furthermore, they
enjoy the support of officials who, through deliberate and
intentional inaction, fail to fulfill their judicial and regulatory
duties, thereby serving the financial interests of these
polluters. As a result, this collective negligence and collusion
are causing irreversible damage to the environment and
ecology of the region, warranting urgent intervention by the

relevant authorities.

PRESUPTION OF INNOCENCE IS A CARDINAL PRINCIPLE
OF INDIAN CRIMINAL JURISPRUDANCE
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The applicant asserts that the alleged false criminal
complaint, as referenced by Respondent Nos. 1 to 4, was
admittedly filed by them only after the applicant lodged
complaints with the authorities regarding severe
environmental violations in the project.

This applicant states that every individual accused of a crime
is presumed innocent until proven guilty in a court of law.
Upholding this fundamental principle is essential to protecting
the ideals of fairness, reasonableness, and personal liberty, as
guaranteed by Articles 14 and 21 of the Indian Constitution.
Article 14 ensures equality before the law, while Article 21
upholds the right to life and personal liberty. Judgments
about a person’s integrity or guilt must be based solely on
concrete evidence that has been properly presented and
examined in a court of law. Relying on media narratives,
speculation, or strong suspicions not only undermines due
process but also threatens the very foundation of justice.
Ensuring a fair and impartial trial, free from external
influence, is crucial in maintaining the rule of law and
protecting individual rights.

The presumption of innocence has been a fundamental aspect
of the right to a fair trial even in the pre-constitutional era.
With the adoption of the Constitution, it has become an
integral part of human rights and the procedure established
by law. This right is also enshrined in the International
Covenant on Civil and Political Rights. The presumption of
innocence is a cardinal principle of Indian criminal
jurisprudence, serving as a golden thread running through all
criminal proceedings. The prosecution bears the burden of

proving the case against the accused beyond a reasonable
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doubt. Condemning an innocent person is a far greater

miscarriage of justice than allowing a guilty person to go free

LACK OF POTABLE AND HYGENIC PWD WATER SUPPLY
TO THE PROJECT AFTER 10 YEARS OF GRANT OF
OCCUPATION CERTIFICATE - VIOLATION OF RIGHT TO
LIFE UNDER ATRICLE 21 OF THE CONSTITUTION

The Respondent Nos. 1 to 4 have facilitated the occupation of
the apartments without ensuring the supply of potable
hygienic drinking water from the Public Works Department
(PWD), as mandated by the Environmental Clearance (EC)
dated 16.05.2007. Despite this non-compliance, the above
Respondents have managed to obtain the Consent to
Establish (CTE) and Consent to Operate (CTO) through
political influence.

The Occupation of the apartments has been granted by the
Respondent Nos. 1 to 4 without supply of Potable Hygienic
Drinking Water from the PWD (P@157) as per the terms of the
EC dated 16.05.2007. Political influence has been used by the
Respondent Nos. 1 to 4 to manage to obtain the CTE/CTO.
The Respondent Nos. 1 to 4 have filed Form 1 with SEIAA-Goa
on 24.12.2018 (EXHIBIT-R-23) with a declaration and the

Form 1 in Para 2.2 state as under:

“Total water requirement of 219 KLD will be sourced from

PWD. Details are provided in Annexure - 2(a)”

R1 to R4 ATTMEPTING TO MANIPULATE THE MIND OF
THIS HON’BLE TRIBUNAL

Repetition seems to be the strategy employed by Respondent
Nos. 1 to 4 to sway the judgment of this Honorable Tribunal.
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Through repeated statements, they are attempting to establish
a belief in the Tribunal's mind. Initially, Respondent Nos. 1 to
4 referenced the FIR in their affidavit dated February 12, 2025
(P@2118-2119), and they included a copy of FIR No. 36/2022
(P@2165-2168), along with a complaint dated April 7, 2022
(P@2169-2170). Furthermore, at Pw1171-1173, they
annexed what is claimed to be a news item. However, what
Respondent Nos. 1 to 4 are presenting to this Honorable

Tribunal is more a matter of optics rather than substantive

evidence and arguments.

ATTEMPT TO PROTRACT THE TRIAL IN OA NO: 141/24 -
JUDICIAL AUTHORITIES JOIN IN

On 12.02.2025 at 16.50 hours, Advocate Manish Salkar
appearing for Goa State Pollution Control Board sent an email
to this Hon’ble Tribunal seeking the adjournment of the above
matter on ground of ill health. (EXHIBIT-R-24)

On 12.02.2025 at 21.26 PM, Mr. Siddharth Sardesai
appearing for Respondent Nos. 1 to 4 gave a no objection to
the request of Advocate Manish Salkar appearing for Goa State
Pollution Control board. (EXHIBIT-R-25)

THE MATTER WAS THUS ADJOURNED: Copies of Multiple
Orders of the Hon’ble Bombay High Court — Goa Bench where
Mr. Manish Salkar appeared on 12th) 13th & 14th of February
2025 (EXHIBIT-R-26) are enclosed herewith. I would leave it
to this Hon’ble Court How to deal with Shri Manish Salkar who
is also an officer of this Hon’ble Tribunal. This applicant states
that Shri Manish Salkar has abused the process of this
Hon’ble Court.
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FRUSTRATION OF R1 TO R4 LEADING TO FILING
UNSUSTAIABLE IA TO PROTRACT THE TRIAL

The conduct of the PP is evident from the FIR No. 17/2002
(P@1256-1257) registered against R3 for forging the
signatures of Clothildes Fernandes to obtain the title to 10%
of the undivided share of the project land. This exposure
before the authorities has further frustrated and agitated
Respondent Nos. 1 to 4. This applicant has provided evidence
before this Hon’ble Court of a serious violation u/s 468, 470
& 420 of IPC by R3 which has exposed the PP before the
authorities and the purchasers of the apartments.

The admitted violations in the project, ranging from non-
compliance with environmental clearance conditions to illegal
land possession and improper waste management, are a
serious cause for concern. These infractions not only endanger
environmental sustainability but also undermine regulatory
frameworks meant to protect public health and natural
resources. Instead of addressing these critical issues, the
Respondent Nos. 1 to 4 are resorting to filing unsustainable
Interim Applications (IA) as a delaying tactic to evade
accountability and stall the trial process. Their actions reflect
a deliberate attempt to divert attention from the gravity of their
violations, further exacerbating the environmental and legal
consequences of their non-compliance.

The action initiated by the Applicant since 2022 has compelled
Respondent Nos. 1 to 4 to establish environmental
infrastructure for the first time since 2007, highlighting their
long-standing neglect of regulatory compliance. Faced with
accountability, the Respondent Nos. 1 to 4 have reacted with

resistance, driven by their frustration over being forced to take
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corrective measures. Their hostility stems from the fact that
they can no longer evade their obligations, exposing their
years of environmental mismanagement and regulatory
violations. The residents of the project have been subjected to
sustained oppression and intimidation, creating an
atmosphere of fear that prevents them from even
demanding their basic right to clean and potable drinking
water. This deliberate suppression not only violates their
fundamental rights but also underscores the Respondent
Nos. 1 to 4 s' blatant disregard for the well-being of the
community. The residents’ silence is not a sign of consent but
a consequence of the coercion they face, further highlighting
the urgent need for judicial intervention to uphold their rights
and ensure compliance with essential environmental and
public health standards.

The frustration of Respondent Nos. 1 to 4 arises from the fact
that this Applicant has successfully demonstrated before this
Hon’ble Tribunal and the relevant statutory authorities that
Sector 1 lacked essential environmental infrastructure
until the filing of the present OA. Multiple inspection reports
have revealed significant violations, including the absence of
a functional sewage treatment plant (STP), failure to
implement a dual plumbing system, and the unchecked
discharge of untreated sewage into the surrounding
environment. The exposure of these deficiencies has not only
contradicted the Respondent Nos. 1 to 4 claims but has also
highlighted their continued non-compliance with
environmental regulations, necessitating urgent corrective
measures.

This The Applicant had previously raised concerns regarding

the title of the land, which were later confirmed upon receiving

23



32)

2616

a notice dated 25.04.2024 (EXHIBIT-R-27) from Advocate
Matlock D’Souza. Enclosed with the notice was an order dated
14.02.2008 (P@246-264) issued by the Hon’ble Bombay High
Court — Goa Bench in First Appeal No. 289/2006. This order
conclusively adjudicated that the possession and title of the
project land by Respondent Nos. 1 to 4 were illegal. However,
the Respondent Nos. 1 to 4 deliberately suppressed this

crucial order from flat purchasers, including the Applicant.

THE R1 TO R4 HAVE NOT APPROACHED THIS HON’BLE
COURT WITH CLEAN HANDS, SUPRESSED IMPORTANT
INFORMATION AND MISGUIDED THIS HON’BLE
TRIBUNAL

The R1 to R4 have made the following

suppressions/misdeclaration before this Hon’ble Court:

Sr.

Description

Suppressed the fact that the copy of the application along with
the submissions made to MOECC while applying for grant of
EC have not been supplied by R1 to R4 to the authorities
namely GSPCB (R-7), SEIAA Goa and Regional Office of
MOECC

Suppressed that the List of 364 owners of Sector 1 contains
many names of entities who do not have a registered Sale Deed.
Deliberately and intentionally refrained from supplying copies

of Sale Deeds (Email dated 04.10.2024 of R1).

suppressed the list of owners of Sector 4 apartments

Suppressed the list of owners of the 4 bungalows on the project

land.
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Suppressed the name of Prestige Estates Projects Limited as a
Joint Developer of the project with clearances obtained by

authorities in the name of Prestige Estate Projects Limited.

Suppressed the Email dated 27.05.2024 of R1 to R4 stating
that MOPA is a legal entity.

Suppressed the fact that there is no requirement as per Goa

Law to form a coop society in the State of Goa

suppressed the fact that MOPA has Memorandum of

Association as well as Rules and Bye laws

Suppressed the fact the R3 was the Chairman of MOPA up to
2022.

10.

suppressed the fact that R1 Collected huge sums of monies
from flat purchasers running over 10 crores as deposits while

the R3 was the Chairman of MOPA

11.

Suppressed the fact that when R3 was the Chairman of MOPA,
he appointed entities without a registered sale deed as office

bearers of MOPA.

12.

suppressed the fact that MOPA has a PAN Card and pays

income tax regularly

13.

suppressed the fact that Electrical Contractor of R1 and His
Spouse were the Secretary of MOPA for major period since
formation without having a registered Sale Deed of any

apartment in Sector 1

14.

suppressed the fact that spouse of the water Proofing
Contractor of R1 was the Treasurer of MOPA for major period
since formation without having a registered Sale Deed of any

apartment in Sector 1

15.

Suppressed the fact the Dr. Eugene Rent who was the
Secretary of MOPA for a brief period was his friends’ son.
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16. | suppressed the fact that he admittedly (Email dated
11.05.2023) used his influence with Goa Police so that no
action was taken against Dr. Eugene Rent who were
instrumental in disposing environmental infrastructure

without the approval of GSPCB, MOECC & SEIAA-Goa.

THE CONDUCT OF R1 TO R4 & THE AUTHORITIES
EXPOSED DUE TO THE CONFIRMED AND ESTABLISHED
VIOLATIONS

33) Anews item in the local goa newspaper which appeared shows

the conduct of the Respond net Nos. 1 to 4 is as under:
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34) The documentary evidence submitted before this Hon’ble
Tribunal establishes beyond reasonable doubt that serious
violations of environmental and ecological norms have existed

in the project since its commencement in 2007
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This is a clear case of ongoing environmental violations in the

project since 2007, as confirmed by the statutory authorities.

REPLY TO PARA 2 OF THE IA:

Para 2 of the IA raises the question of Locus Standi of this
applicant. Under the National Green Tribunal (NGT) Act,
"locus standi" is interpreted broadly, meaning any "person
aggrieved" by an environmental issue can approach the NGT,
essentially allowing a wide range of individuals to file petitions,
including activists and concerned citizens, due to the
expansive view of who can be considered "affected" by
environmental damage.

The NGT interprets the term "person aggrieved" liberally,
allowing anyone who feels affected by environmental
degradation to file a petition.

Section 18 of NGT Act specifies who can move
application/appeal before the Tribunal. It includes, among
others, 18(2)(d) “any person aggrieved including any
representative body / organization” and the locus standi is not
limited only to the aggrieved party. Thus, any person or
organization who may be interested in the subject matter is
permitted to approach the NGT.

In cases where respondents face allegations of causing
irreversible environmental damage, they may sometimes find
it challenging to mount a strong defense based on the
substantive merits of the case. This difficulty might arise when
the evidence of damage is clear and compelling. As a result,
respondents might attempt to shift focus away from the core
environmental issues by raising procedural, technical, or
jurisdictional objections. These arguments are sometimes

perceived as flimsy or unsustainable because they don't
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address the actual harm alleged. Instead, they might aim to
delay proceedings or create doubt where substantive defenses
are weak or unavailable.

Courts and tribunals, particularly those with an
environmental mandate, prioritize addressing the substantive
environmental issues to ensure accountability for harm and
to promote proper environmental stewardship. Ultimately,
strong emphasis is placed on rectifying environmental harm
and preventing further damage, which can shape how
procedural grievances are assessed and potentially dismissed
if they lack real substance or connection to the merits of the

case.

REPLY TO PARA 3 OF THE IA

The Para 3 of their Application Reads as:

“The Applicant Prakash Agrawal was arrested RED
HANDED on charges of extortion, from the present project
concerning OA141/2024.”

This applicant highlights the importance of basing judgments
on solid evidence rather than relying on external perceptions
or assumptions. In legal contexts, media reports and
speculation, are insufficient for determining a person's
integrity or guilt. The legal process requires evidence that is
rigorously presented, scrutinized, and evaluated in court. This
approach upholds the principles of fairness and justice as
enshrined in constitutional values.

The presumption of innocence is a fundamental right,
meaning individuals are considered innocent until proven
guilty. Without a conviction, an individual retains their
presumption of innocence and status. Ensuring that

judgments are only made based on tangible and tested
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evidence safeguards not only individual rights but also the
integrity of the judicial process. It's critical to rely on court
proceedings to assess and validate claims against an
individual, thereby maintaining the rule of law and due
process.

In the reply dated 10 February 2024 to IA No. 290/2024, this
applicant has conclusively established the political connection
with the current Minister of Town & Country Planning in the
State of Goa. It has been demonstrated beyond reasonable
doubt that Respondent Nos. 1 to 4 sold a portion of land from
Survey No. 249/1-A in Village Taleigao on 05.07.2010 at a
98% discount compared to the price at which Respondent No.
1 had acquired it on 31.03.2009 from the Respondent No. 3.
This applicant has provided details that raise important
questions about potential conflicts of interest and
improprieties that could warrant further scrutiny. The claim
of a land transaction at a significant discount, particularly
when it involves parties with political connections, suggests
undue influence or preferential treatment.

This applicant has also annexed letters dated 26.03.2010 and
03.03.2010 written by Late Shri Ranjit Satardekar wherein
Shri Satardekar has raised the question of involvement of the
then Chief Minister Shri Pratap Singh Rane to the favors
granted to the project by the authorities to the project of the
Respondent Nos. 1 to 4. This applicant states that today Shri
Satardekar purportedly jointly owns the project land with the
Respondent Nos. 1 to 4 and hence is a partner in the project.
It's important to thoroughly examine the letters written by the
late Shri Ranjit Satardekar, as well as any additional
documentation that pertains to the involvement of public

officials and the specific actions taken regarding the project.

29



45)

2622

A News item that appeared in the Hindustan Times On
23.07.2024titled “MASS ECOLOGICAL DESTRUCTION OF
GOA’S GREEN HEART” during the tenure of Shri Vishwajeet
P Rane as Minister of Town and Country Planning. On July
23, a report on Hindustan Times website titled “21.29 lakh sq
m green zones in Goa converted for construction in 15
months: Data” by reporter Gerard de Souza detailed how two
changes in rules reportedly made way for the spurt in land
conversion. The report was based on data shared by Goa’s
Forest minister Vishwajit Rane in the state legislative
assembly last week in response to a query by AAP MLA Cruz

Silva.

#Ho Hinnustan Times

MASS ECOLOGICAL DESTRUCTION
OF GOA'S GREEN HEART

® 21.29 lakh sqm green land converted to
settlement zone under section 17(2) and 39(A)

® 10 times more land converted in last 15 months
compared to previous 37 years

m Only 2.13 lakh sqm land was converted from 1986-2023

Land conversion in Goa

Area in lakh sqm

213
1985-2023 2023-2024
Time Period
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46) ‘10x more than total land conversion between 1986 and

2005’
The now deleted report had detailed that the BJP-led Goa
government approved the conversion of 21.29 lakh square
metres of green zones, or 0.057 percent of the state’s total
landmass, for “settlement” in a span of 15 months since the
government introduced two changes in rules in March 2023. It
stated the amount of land converted in the past 15 months is
about 10 times higher than the total land converted between
1986 and 2005.

47) A PIL has been filed in the Hon’ble Bombay High Court — Goa
Bench where it has been alleged that the TCP Minister who is
in collusion with the Respondent Nos. 1 to 4, has clash of
interest in the conversion of 53.5 Hectares of Land. The same
minister is the beneficiary of the “Land Grab” by the
Respondent Nos. 1 to 4.
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REPLY TO PARA 4 OF THE IA
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This applicant firmly challenges Respondent Nos. 1 to 4 to
present strict proof regarding any claims that have
purportedly been made by this applicant. To date, the
applicant has been steadfast in pursuing cases related to
environmental damage, ensuring that every matter has been
contested vigorously until a final judgment was rendered.
Through dedicated efforts, the applicant has successfully held
violators accountable, compelling them to adhere to
environmental obligations and secure the necessary
Environmental Clearance. The applicant's diligence has also
resulted in penalties being levied against the Project
Proponent for proven environmental violations. This record
underscores the applicant's unwavering commitment to
upholding environmental standards and legal compliance.
This applicant firmly challenges Respondent Nos. 1 to 4 to
provide strict proof regarding any personal enrichment claims
made against the applicant.

The applicant reaffirms the assertion that Respondent Nos. 1
to 4 are attempting to mislead and divert attention from their
documented environmental violations. By employing tactics
that create a misleading impression or shift focus away from
the actual issues, the respondents appear to be deflecting
scrutiny instead of addressing the environmental infractions
they have committed. This behavior undermines the
importance of compliance and transparency concerning
environmental regulations, and the applicant remains
committed to ensuring that these concerns are brought to the

forefront and addressed appropriately.

REPLY TO PARA 5 OF THE IA
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Respondent Nos. 1 to 4 have neither submitted these
complaints before the Hon’ble Tribunal nor provided any
evidence to demonstrate that the applicant's complaints are
motivated or lack merit. Their failure to submit a response or
present supporting evidence indicates that the allegations put
forth by the applicant remain unchallenged. This lack of
rebuttal raises concerns regarding the respondents'
commitment to transparency and accountability in the matter.
Furthermore, the allegations raised in the complaints have

been duly confirmed by the authorities.

REPLY TO PARA 6 OF THE IA

Respondent Nos. 1 to 4 have mentioned the case involving the
Nahar Group, which is irrelevant to OA No. 141/2024. This
reference appears to detract from the core issues at hand by
focusing on unrelated matters.

The dispute with the Nahar Group has been ongoing since
2016, with the applicant successfully securing favorable
orders from the Hon’ble Bombay High Court. Additionally,
multiple Public Interest Litigations related to the
environmental violations by the Nahar Group have been
admitted in the Hon’ble Bombay High Court, highlighting the
significance and gravity of these concerns.

The applicant reiterates the claim that Respondent Nos. 1 to
4 are attempting to mislead or divert attention from their own
confirmed environmental violations. This tactic appears to be
an effort to undermine the applicant’s position by introducing
unrelated issues, rather than addressing the substantive

environmental concerns present in OA No. 141/2024.

REPLY TO PARA 7 OF THE IA
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The applicant challenges Respondent Nos. 1 to 4 to provide
strict proof of any claims regarding unlawful gains purportedly
received by the applicant from any entity involved in
environmental violations. This demand underscores the
applicant’s position that no such gains have been made, and
it calls on the respondents to substantiate their claims with
concrete evidence, thereby ensuring that all assertions are

addressed transparently and accurately.

REPLY TO PARA 8 OF THE IA

The applicant requires Respondent Nos. 1 to 4 to provide strict
proof regarding any claims that the applicant lacks locus
standi and is allegedly exerting undue pressure on the
respondents. This challenge aims to ensure that the
respondents substantiate their assertions with solid evidence,
assuring that the applicant's standing and actions are

evaluated fairly and accurately.

REPLY TO PARA 9 OF THE IA

The applicant reiterates the fundamental legal principle that
any person accused of a crime is presumed innocent until
proven guilty in a court of law. This applicant opposes forming
judgments based on media reports, speculation, or strong
suspicions, as such sources cannot establish a person's
integrity or guilt. The assessment of integrity should rely on
concrete evidence that is presented and scrutinized within the
framework of legal proceedings, in accordance with
constitutional principles.

The Respondent Nos. 1 to 4 are making baseless and

unsubstantiated allegations against this applicant.

REPLY TO PARA 10 & 11 OF THE 1A
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This applicant states that a trap was laid by the Goa Police on
07.04.2022 and the same failed. The copy of Pre-Trap

Panchnama and the sequence of events on 07.04.2022 have

been intentionally suppressed by the Respondent Nos. 1 to 4

are detailed as under:

Sr.

Date

Time
(Approx)

Description

07.04.22

08.30

Team of Goa State Pollution
Control Board (R7) visited the
project site for carrying out
inspection based on the complaint
of this applicant. (Visit Report at
P@w626-631). They reported
serious violations of the terms of
EC dated 16.05.2007 (P@386-
390), CTO dated 11.01.2016
(P@409-413) and CTE dated
15.03.2019 (P@414-420).

07.04.22

10.07

This applicant gave a call to Julian
Mathias (R2) informing him about
the visit of the Team of Goa State
Pollution Control Board (R7).
(EXHIBIT-R-)

07.04.22

10.23

Chief Engineer of Mathias
Construction Private Limited (R1)
called this applicant and informed
him that he has been instructed
by Julian Mathias (R2) to
immediately reach the project site
and assist the team of officers
from the Goa State Pollution
Control Board (R7). (EXHIBIT-R-
32)

07.04.22

11.00

Julian Mathias (R2) visited the site
and interacted with the officials of
Goa State Pollution Control Board
(R7).
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07.04.22

Joe Mathias (R3) makes a
complaint to the Crime Branch of
Goa Police and stated as follows:
“The project has been constructed
by  obtaining the  required
permissions and licenses from the
concerned departments. Despite
having shown Mr. Agrawal all the
permissions and licenses, he
repeatedly states that there are
shortcoming, etc., in the project and
time and again induces fear in me
by stating that I will be jailed, legal
proceedings will be initiated
against me, etc., which has caused
me tremendous stress and tension.
I am a law abiding senior citizen,
73 years of age and suffering from
various serious illnesses for the
last 5 years.”

07.04.22

12.07

Joe Mathias (R3) called this
applicant and requested him to
visit his office at 4 PM. (EXHIBIT-
R-34)

07.04.22

12.39

FIR No. 36/22 registered against
this applicant by Joe Mathias
(R3). FIR was registered before the
“purported” crime.

07.04.22

Respondent Nos. 1 to 4 Rush to
the HDFC Bank and withdrew an
amount of Rs. 5,00,000.00 to be
paid to this applicant as bribe
money. (EXHIBIT-R-35)

07.04.22

Pre-Trap was laid on the
complaint which failed and thus
the crime never happened. The
FIR was registered against this
applicant in anticipation of the
Crime to happen which is unheard
of in criminal jurisprudence.
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10. | 07.04.22 16.05 This applicant visited the office of
R1 and met R2 & R3 and walked
out without any extortion money.
NO CRIME WAS COMITTED.

The applicant asserts that Respondent Nos. 1 to 4 were
obligated to present all facts leading up to the registration of
the retaliatory FIR by Respondent Nos. 1 to 4, as well as the
events preceding the FIR's registration. However, Respondent
Nos. 1 to 4 have deliberately and intentionally withheld these
facts from this Hon’ble Tribunal.

The applicant states that within a span of 2 hours (from 10:07
AM, when the applicant informed R2 about the GSPCB (R7)
inspection, to 12:07 PM, when R2 requested the applicant to
visit his office at 4 PM, FIR No. 36/22 was registered by Joe
Mathias (R2) against the applicant. Subsequently, within the
next 4 hours, cash was withdrawn from HDFC Bank, police
officials from the Crime Branch of Goa Police arrived at the
office of R1, and a pre-trap Panchnama was laid. These facts
were intentionally and deliberately withheld by Respondent
Nos. 1 to 4 from this Hon’ble Tribunal to mislead it.

The applicant states that he never used the word
"shortcomings" with Respondent Nos. 1 to 4. Instead, the
applicant consistently informed them of serious violations of
every term of the Environmental Clearance (P@386-390),
Consent to Establish (P@409-413), and Consent to Operate
(Page 414-420), as well as serious violations of the
fundamental rights of the residents of the project.

The seizure memo dated 20.02.2022 (EXHIBIT-R-36) related
to the search of the applicant’s residence sheds light on the
intent of the Goa Police, as the following 'purportedly'

objectionable documents were seized from my house:
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i) Letter of this applicant to the Principal Secretary,
MOECC & GSPCB (R-7) making a complaint under
Section 19 (b) of the Environment Protection Act, 1986.

ii) File containing permissions from various authorities for
the project of the Respondent Nos. 1 to 4.

The Panchnama states that no other incriminating documents

were found in the flat, thereby implying that the two

documents seized are considered incriminating. However, the

Goa Police lacks jurisdiction to investigate matters related to

environmental violations. The applicant has full liberty under

Article 14 of the Constitution of India to file complaints

regarding environmental violations with the appropriate

authorities. Furthermore, the applicant is duty-bound under

Article 51(A)(g) of the Constitution of India to protect and

improve the natural environment.

REPLY TO PARA 12 OF THE IA
This applicant states that the case "The State of Uttar Pradesh
vs. Uday Education and Welfare Trust", decided by the

Supreme Court of India, revolves around the establishment of
Wood-Based Industries (WBIs) in Uttar Pradesh. The appeals
challenge the National Green Tribunal's (NGT) order, which
had quashed a government notice allowing the setup of new
WBIs and revoked provisional licenses issued to 1215
applicants. This was a matter of Public Interest and would
have affected the economy of the state of Uttar Pradesh. The
current OA caters to the effects of the Violations in the project
where the applicant owns an apartment.

This judgment has no resemblance to the present matter. The

judgment in para 97 of states as follows:
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“Undisputedly, the U.P. Timber Association was a litigant
interested in the litigation. However, insofar as the other
original applicants, i.e. Uday Education and Welfare Trust and
Samvit Foundation, for whom Shri Dhruv Mehta and Shri
Brijender Chahar, learned Senior Counsel are appearing,
specific queries with regard to the activities undertaken by the
said original applicants were made as to whether they were
involved in any activity with regard to the protection of the
environment; had they at least been engaged in promoting
plantation; what were the aims and objectives of the said
original applicants; and what are the sources of funding, etc.
Shri Mehta and Shri Chahar, learned Senior counsel, fairly
submitted that apart from the fact that they (original applicants)
had previously filed some public interest litigations wherein
orders were passed in their favour, they had no other
information.”

The case of the Respondent Nos. 1 to 4 is that this applicant
has had previous interests in filing cases of Environmental

Damage.

REPLY TO PARA 13 TO 15 OF THE IA

The Respondent Nos. 1 to 4 have not been able to show any

conviction of this applicant based on concrete evidence
presented and tested in a court of law, adhering to

constitutional principles.

REPLY TO PARA 16 OF THE IA

The applicant asserts that he has the locus to file the present
OA, and Respondent Nos. 1 to 4 have failed to provide any

valid reasons challenging the applicant's locus.
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REPLY TO PARA 17 OF THE IA

This The applicant asserts his absolute right to challenge the
report of the Committee constituted by this Hon’ble Tribunal,
as the Committee, under political influence, has failed to
conduct the inspection in accordance with the orders of this
Hon’ble Court. The challenge to the Committee’s report
cannot, by any stretch of the imagination, be considered a

ground for dismissal.

REPLY TO PARA 18 OF THE IA

The R1 to R4 have failed to demonstrate any ground for the
dismissal of the OA/141/24.

Therefore, this IA No. 53/2025 (WZ) under reply may kindly

be dismissed with heavy cost for abusing process of law and

wasting valuable time of this Hon’ble NGT.

Whatever stated above is true and correct to the best of my

knowledge, belief and information, hence, to verify the same I have

signed hereunder at Nagpur.

e

(Mr. PRAKASH AGRAWAL)
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

WESTERN ZONE BENCH PUNE AT PUNE
ORIGINAL APPLICATION NO. 141 OF 2024

IN THE MATTER OF:
PRAKASH AGRAWAL ...APPLICANT
Versus

MATHIAS CONSTRUCTION PVT. LTD. & ORS. ...RESPONDENTS

REPLY FOR IA FOR DISMISSAL THE OA

[, Prakash Agrawal, aged 64 years, residing at 703 La Gomera,
Mathias Ocean Park Residency, Dr E Borges Road, Donna Paula,
Panji 403004. The applicant herein, does hereby verify the contents
of Paragraphs 1 to ___ and confirm that the same are true and

correct to the best of my knowledge and [ have not suppressed any

facts.

Solemnly affirmed and verified at

On this day of April 2025

ONENT

SWURN BEFQRE ME ON THIS f;

DAY OFAY? Yo o0 25 i NAGPUR BY
L 7 74 (bu

SHRUSMTHLL 2l 22
RIO o M0 HAS BEEN IDENTIFIED
L LI ——

ADVOCATE, HiX

NAGPUR DIST/AM.S) I
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EXHIBIT-R-1

From: PRAKASH AGRAWAL
703, La Gomera,
Mathias Ocean Park
Residency,
Dr. E Borges Road,
Opposite NIO Colony,
Panjim 403004, Goa
Cell No.: 9403070000
Email:
prakashagrawal@msn.com

HON’BLE PRINCIPAL SECRETARY

Ministry of Environments Forests & Climate Change
Paryawaran Bhawan,

CGO Complex

Lodhi Road

New Delhi 110003

HON’BLE MEMBER SECRETARY
Goa Pollution Control Board-GPCB
Nr. Pilerne Industrial Estate,

- Opp. Saligao Seminary,
~Saligac, Goa 403511

Subject: Notice U/s. 19(b) of the Environment

Sir,

(Protection) Act, 1986 and U/s. 49 (b) Water
(Prevention & Control of Pollution) Act, 1974

Whereas an offence under the Environment (Protection)
Act, 1986 has been committed by;
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Eugene Rent

Secretary

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mrs Nadiya Rayani

Treasurer

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mr. Prashant Chopra

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Dr. Peter Rodrigues

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony A
Donna Paula, Panjim 403004

Mrs Lata Mishra

Member

Mathias Ocean Park Association
First Fioor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004
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Mrs Revati

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony '
Donna Paula, Panjim 403004

Mr. Yogesh Arora

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mr. Carmo Baretto

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mr. Randhir Nath

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mr. Prince Arora

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004
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Ref: Deliberate Violation of the terms of EC under No. 21-
15/2007-1A.1ll dated 16 may 2007 granted to project titled
“Ocean Park” located at Survey No. 249/1-A at village:

Talegaon, Tiswadi, Panjim, Goa, attracting penal action
U/s. 19 (b) of Environment (Protection) Act, 1986 and U/s.
Water (Prevention & Control of Pollution) Act, 1974
against the alleged Accused No. 1 to 9 herein above.

Dear Sir,

1)

2)

| am a resident of Apartment No. 703, La Gomera,

 Mathias Ocean Park Residency, Dr. E Borges Road,

Donna Paula, Panjim 403004. Environemnt Clarance
granted to the project under No. 21-15/2007-1A, il dated
15" May 2007. The Mathias Ocean Park Association,
who took over the affairs of the phase of the project for
which the EC is granted was supposed to implement the
Environment Management Plan. This has been brought
to the notice of Dr. Eugene Rent, who is the Secretary of
the Association repeatedly who has declined to
implement the same and even provide clan and potable

drinking water.
I am enclosing herewith the Minuets of the Meeting of the

Association that was held on 18" December 2021. The
said meeting was held under the Chairmanship of Mr.
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Eugune Rent the secretary of the society. The resolution
reads as:

“5. Separate water supply line for kitchen
The plan of having a separate water line supplying
the kitchen and the rest of the flat was proposed.
The massive cost of this endeavour which would
warrant digging up all the roads for laying new
piping, construction of a new tank alt the main
station and segregating the tanks on all the
buildings would exceed the available budget and
hence the plan was deferred. Meanwhile we would
focus on getting additional PWD water supply.”
The Mathias Ocean Park Association has been buying
water from Water Tankers mafia who are supplying
ground water to the association and the Ground Water is
untreated, impure and unsafe for drinking & cooking.
Although the Mathias Ocean Park Association has water
connection for 65000 litres of water supply from the PWD
per day which is more than sufficient for the purposes of
Drinking and Cooking, stil Mr. Eugene Rent takes an
arbitrary decision to deprive the members of Pure and

safe drinking water.

The accused Nos. 1 to 9 attended the Meeting of the
Managing Committee held on 18" December 2021 in
which this decision to deprive the members ‘of pure
drinking water was taken.
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The Developer has provided for separate lines for Water
Supplies to Kitchen and rest of the apartments and the
same can be very conveniently done without much
expenditure. What is needed for the same is a few water
tanks at the ground floor 3 Plasto Water Tanks of 20000
Litres each & about 7 Plasto Water Tanks of 5000 Litres
each. The cost is hardly anything as compared to the
number of apartments in the project. The accused has
deliberately played with the purity of water. Providing
impure & unsafe ground water from tanker for drinking &
cooking purposes and that too without treatment cannot
be a part of any Environmental Clearance that can be
granted under EIA Notification, 2006.

The agenda of the accused is very clear that they want
to extract money from the members on the sensitive
issue of Pure Water Supply. Here is a whatsapp
message posted by the spouse of one of the attendees
to the meeting of the office bearers of the of Mathias
Ocean Park Association which reads as follows:

“As | foresee the Goa govt will never be able to
meet our complefe water requirement in next 100
years..the only workable and acceptable solution
we can find is to take up the most daunting and
challenging project of all limes...creating a
separate sump tank for receiving the higher quality
municipal water ...making separate overhead
water tanks atop each bidg and laying kilometers
and kilometers of separate supply lines 1} from the
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underground sump lo these overhead tanks and
then 2) from these overhead tanks to the
kifchens..its a mammoth task requining many
crores of rupees...may be 5.or more..as per a very
prefiminary estimate...if all the flats share this in
proportion of the built up area ...the individual
contribution will not exceed 2:lakhs for 3BHKs
...will be lesser for smaller flats ...may be worth
it...correcting a historical wrong for the benefit of
coming generations for next 100 years or as long

as the bldg survives’

expenditure of Rs. 5 Crores.

| say that the deprivation of Pure and Safe water is only

to extort monies from the residents of the society.

| am detailing the actual requirement of funds that would
be needed for the purpose, wherein they have quoted an

Head Quantity X Price | Total
20000 Litres Tank 3 X 1,40,000 Rs. 4,20,000.00
5000 Litres Tank 3 X 30,000 Rs. 2,10,000.00

Additional Cost of
Pumps and Pipeline

Rs. 10,00,000.00 |

Total Rs. 16,30,000.00
Contingencies Rs. 3,00,000.00
Total Rs. 19,30,000.00
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to do is that connect the pipe line of the PWD water to
these dedicated lines provided by the builder.

| say that there is no question of Kilometers and
Kilometers of Pipe Lines. | further say .that the

.5,0,00,000.00 (5 Crores estimate is more than 25 times

the actual expenditure that is required to be made for this

purpose.

The Mathias Ocean Park Association has not
approached the builders for the same seeking their
assistance in resolving this important issue as their
agenda was to deprive the members and extort money

from the owners of the apartments in the society.

Thus, substantial damage to the air, Water Environment
& the groundwater level has been carried out by the
accused. The Ground Water purchased by the accused
is without proper permission of the competent authority
and Tanker Supplier have not obtained any permission
from the CGWA as mandated under Notification dated
24.09.2020. That is a separate offence that has been

carried out by the accused.
Needless to say that, from the 65,000.00 Litres of Water

Supply the needs for kitchen could be easily met and for
rest of the purposes the groundwater could be used. That
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would have saved the residents from the forcible

consumption of ground water.

This applicant has informed the members in the
Whatsapp Group on 3 January 2022 that there is an
Environment Clearance that has been granted to the
project and for which they need to follow the rules.

The Managing Committee has permitted some selected
employees of the society to stay in the premises of the
society with their families. This is also not in conformity
with the Environment Clearance and these are illegal
occupancies giving unassessed & unapprised burden on

the consumption of natural resources.

There is improper solid waste disposal deliberately
carried out by the Managing Committee of the society.
The same is damaging the water, air and soil quality in
the area. This is causing huge deterioration in the quality

of environment in the area.

The STP treated water is not being recycled / reused for
ﬂushing, which is actually causing the shortage of water
and this is a very basic requirement. The additional tanks
at the terrace for use of the STP treated water for flushing
has deliberately not been provided separately by the
Managing Committee of the Society. It is pertinent to
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10

note that the builder has provided a separate line for the
purposes of flushing. The same is not in operation and

water getting mixed.

| say that by providing ground water for the kitchen, these
accused have also compromised quality of living and
right to decent life and hence a violation of my rights
under Atrticle 21 of the Constitution for right to decent life
has been breached for which | am paying huge amount
of charges towards maintenahce & other expenses
sought by the committee, however, these Accused from
Committee of Apartment are not giving their heads
towards their legal responsibility of providing clean,
treated water for use.

Therefore, by not carrying out periodical testing of water
supplied by tankers and STP treated Water in
Government Laboratory, they have not followed the
Environment Management Plan and Environment
Mitigation Plan and hence caused huge damage to the
environment and the safety of. the residents of the

project.
Thus, | am giving you notice including the accused No. 1

to 9 for clearly intending to prosecute you all under the

provisions of Environment (Protection) Act, 1986 and
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Water (Prevention & Control of Pollution) Act, 1974, after

notice period.

| request you to act against all the accused in accordance with
the provisions of The Environment Protection Act, 1986.

Date: 1 March 2021 |
Place: Panjim
PRAKASH AGRAWAL
COMPLAINANT
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12
INDEX
ANNEXURES
Sr. Particulars Page
No. No.
1. | Copy of EC No. 21-16/2007-1A, i 13-18
dated 16" May 2007
2. | Minuetes of the Meeting of the 19-25
Managing Committee dated 18
December 2021
3. | Screenshot of Whatasspp Message 26
dated 23 December 2021 in the
Whatsapp Group titled “Ocean Park
Owners” '
4. | Screenshot of Whatasspp Message 27
dated 03 Janauary 2022 in the
Whatsapp Group titled “Ocean Park
Owners”
Date: 1 March 2021
Place: Panjim
PRAKASH AGRAWAL
COMPLAINANT
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No. 21-16/2007-tAM
Governmerit of India
MinTstry of Environment & Forests

Parya\rar'a.n, Bhawan, é
£GO Complex, haodi Read, .
. New Dalhi~140093. .
. : <. Dated: 16%Ma ' .
o | . Dated: 16%May, 2007
Mi.JoE Mathias, ' : ' B ~\ :
1s.Mathias Constructions Pvt Lid ' |
Mathias Plaza, 18" June Road, '

- Panali, Goa 403 001,

Sublect:. Construction of 'OGEAN PARK' &t Survay Ko2ded-4. Village I
Taloigag, Tiswadi, Panjim, Goa Ky M/s.Matias Canstroztien Svt
Ltd, Goa. ~ Enviroamental Clearance ~ reg.

T .

g

. This has reference to your spplication No. nil “dated 28.12.2008 and
. #Eheaguent letters dated 12.03.2007 seeking prios environmenal clzarance for
.. A above project undey the ‘EIA Netlication, 1994, The propasal has bsen
. EnyRsed as per prescribed procedure in ths lights of provisions under the EIA

“DRTlaton, 2006 on the basi= of the mandatory documents enciasad with e
F wprEeipn vz, the Questionneire, EIA, EMP and the addilonal clsrifinations
C5T L Weeiiheed b response to the cbservations of the Expert Committes constituted by

S Wmégggen‘x authorty in its mestings heid an 22-24 Febryary 2007 and 23-24

@, B 15 interalia, noled that Mis.Maititas Constructions -Pvt Ltd, Goa ls
' ytepeilng the construction of a resigential apartment gomplex an & plot rreg of
BB g, {Zone C-1-27,232 sq.m, Stiit + 8 floors and zone C-2-54,988 sqm
"dE¥+ B Secss. 1L is proposed to, sonstruet 548 apariments in C-1 zcne and 840

ks in C-2 Tone. Total car parking spaces proposed are 1468, The lotal
potat e sroject is Rs, 130 crores,

e % . Tha Expect Committes after dus considerations of the relevant dacumants

- somEEG Sy he project proponent and additionat clarifications furnished In
K reeponeR (o ks observations have accorded environmental clearance as per the
; Aty rvironmental Irmpact Assessment Notiflcation — 1884 and its
sifpeagyses amendments, subject to ‘strigt compliance of the terms and conditlons
EER A N ' :
e
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).

) *éiam for - Establishment’ shall he obtalned from Kamnataka State

Fliaf a antroi Board and a copy shall he submitied to the Mimstty before
siiFoTeny construction work at the slte ' '

iH A}l rﬁl:[u:red sanitary ang hyglemc maasures .should be:in ptace before

g gonstruction activities and to be maintamed throughout the
tustion phase ’ .

)3 A%Md Room will bs provided in the preject both dur!ng consiruction and-
. cperatmn ofthe project

Iv)  Adeiuate diinking walar and sanitary facllities ‘should be provided for
censtructiun workers at the slie, The safe disposal of wastewater and Soild
wagtes generated during the construst:on phase should bs ensured. )

'S

V) All the topscll excavated during construction agtivities™ should be storad for,

use in haetticutursflandscape Gevelopment within the project siis,

Vi) Construction .spoils, incjuding bituminous materal and other hazardous
© materials, must not be allowed to contaminate watercourses and the ‘dump

sites for such material must be secured 5o that they shouid nat lgach Into -

_ the ground water.

vil)  The dissel generator sefs to.be used during construstion p‘mse should be

iow sulphur diese! type and should conform to E(F} Rules prescribad for air
and nolse emissior: . angdards,

Vil)  Vahicles hired for nging construction matsal fo the site should be in
good cpndition 5~ hould sonform ta applicabls air and nolse emission
standards and she be aperatad only during ncn-peak hours,

&} Amblent nolse M- .. should conferm to, rasidendal standards bhoth dyrlng
day and night. - -imental pofiution ioads on the ambient air and nmsa
Quility should be «y monitored durlyg construction phase,

%} Ready mixed ¢ + must b2 used In building constructicm.

¥y Storm water ¢ ind iis re-Use as per CGWB and BIS standards.for
various applica’ o _— .

iy Water demand - constructlon should be reduced by use of pre-mixed
concrete, U . 3 and otherbest practices referred. o

Ail)  Separation of \nd black water should be donn by the use of dusd

plumbing ne ¢ .7atan of grey and tiaa water,
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xiv)

XV}.

xvi)

xvil)

Treatmant of 100% grey water by dacsntrallsad treatment should be done,

Fixtures for 'éhowers, foi!elf_{uatﬁr‘ig and dripking sheuld be of low flow aither

by usepf asrators. or pressure redusing ciev[ces_lor sensor baesd sontrol,

Use of ﬁiass'may Y% reduced by upto 40% to 're'dt.i'cs the . electricity

- consumplion and load on aircenditioning, 1# hecessafy, use figh quality

double glass with special reflective coating in windows.

Roof should meat presﬁﬂpiiva requirement as per draftEnargy éénser\iat!on
B

uilding Code by using appropriste thermal insulation - materig! to fulil _

requirement,

xvill)  Adequate rﬁe‘asurss to )reduca alr and ‘nofse poliltion during construction

X%}

b
D

i

¥

i

iv)

v)

RS

vi)

kesping in mind CPCB norms on nelse fhnits,

Opaque wall should maet p'rescrip't!ve fequirement a8 per draft Energy”

* Conservation Suilding Cede which Is proposed to be mandatory for aij
airconditioned spaces while R is aspirational for non-airconditioned $paces
by use of appropriate thermal Insuiation material to fulfit requirement,.

Cparation Phase .
. -
n

Tﬁ.e fnsf'all'at?o'n of the Sewage Treatment Plar !
an independent expert and a report In this ragard should be submitted td the

< - Miistry before the projsct s commissioned for operation, Discharge of

treated sewage shall conform t» the Rorms & standards of the Goa Pollution
Control Board, _ oL

Raln water harussiing for rosf iun- off and surface run: off, as plan
submiited shoui be imgplementad. Before recharging the surface run off,
pra-freatment must Ba Sone to remove suspended rmatter, ofl.and grease,

The stz wasis ‘ganerated should he propstly <':_oliected 8 segrégated
befors disposal to the City Municlpal Fagjlity, The In-vassel bio-convefsion
tschnique should he used for tomposting the organic wasts, '

Any hazardous waste Ineluding biomedical waste should be disposed of as
plic

per applicable Rules & norms with necessary approvals of the Goa Peliution
Control Beard, - . :

The gresh belt design along the periphery of the plot shal| achiave
atfehuation factor eonforming” ta the day and night noise standards
prescribed for residential landuse. Ths opan spases Inside the glst shaud
be suitably landscaped and covered with vegsiatiog of ndlnenois vaaty,

Incremental poiisten foags on e ambtent a quEily, ruis and water

. Quallty should £ fencdically monicyes néar sorvrmissianing of e iy,
i€ . !
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S I R e g A 4 iy s

. e Mie e e m e waart T bt e e+ e eas

wil)  Application of Solar energy should be incorporated for iiiumir;at!on of
commen areas, ighting for gardens and strget lighting In additon 1o
provislon for solar water heating. A hybrid system or fully solar system fora - .

pettion Qf.;psg ap_aﬂmentg shéuld ba provided, -

vill)  Traffic congastion near the =ntry

—

and exit poinks from ths foads adjgining

e proposed project site must ‘be avolded, Parking should pe futly
internalized and no, PUblic space should be ulilized,. A

MNA Rapod' on the energy conservation measures oon_ﬁrmlné o enegy

conservation norms finallze by
prepared incorporating details ab

Factors sto end.submit fo the Ministry in thres-months time,

PART = 8. GENERAL CONDITIONS

i) The .envirohmenta) safeguerds
Implementsd in letter and spirit,

Bureay of Energy -Efficlency should -be
out bullding materials &

gontained in thej "EIA Report should be

1 Six monthly monitoring reperts should be submitied to the Minlstry and Jt's

Regional Office Bangalore,

4. Officials from the Regional Office of MOEF, Bangalore who would be
monitoring the implementation of envirenmental safeguards should bs givan fu))
“eoperation, faciities and documents / data by the project proponents during thelr
inspection, A somplete sst of all the documents submitiad o MoEF shoult pe
Yorwarded to the CCF, Regional office of MOEF, Bangalore, .

5. In' the case of any changs(s) in ¢

raquire a fresh appraisal by this Ministry,

ha scope of the praject, the project would ]

8. The Ministry reserves the right to adg additldnal safeguard measuras

subsequently, If found Nacsssary, ang

wironment clearance under the Provisi

io take action including revoking of the
ons of the Environmenial {Protection) Act,

1386, to ensure offBetive implementation of the &uggested safeguard measures jn

a #me bound and satisfactory manner,

Y. Alf otﬁer statutory clearances such as the approvals for storage of d!asé}
%wm Chisf Controller of Explosives, Fire Department, Civil Aviation Pepartment,
2. shall be obtalned, as applicable by project proponenis from the competent

aAoritis,

ES The projest proponen.t should advertise in at least twa losal Newspapers
fﬁde!y‘clrculated in the regioq._ one of which shall bs in the Yernacular language

?‘r?tp:!fwww.envfor.nic.in. The advertisgmant shauld be' made within 7 days from
e day of issye of the clearance tatter. end a copy of the same should be
rded {o the Raglonal offics of this Ministry at Bangalore.
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‘% These stipulations wouid be ehforced amang others under the provisions of
Water (Preventior- and Conirol of Follution) Act; 1974, the Alr (Prevantion and
control of Poliution) ast 1881, the Environment {Frotection)} Act, 18886, the Pubite. -
Liability (Insurance) Act, 1991 and EIA Netification, 2008,

10, Environmental clearance is sutest to obtaiming elearants under the Wikdie
(Protection) Act, 1972 from the competent authority (if applicable),

1. Environmenta! clearance is subjsct ta final order of the Hon'ble Supreme
Court of Indla in tHe matter of Goa Foundation Vs, Unien of Indiza n Wikt Petition -
(CIVil) No.460 of 2004 as may be applicable.to this project.

ol
{Bharat Bhushany
. " Dlréctor (IA)
bbhushan_Sa@yahoo.com
’ Tel: 24360795

Copy fo:- {{._,.05,1,03;;‘)“ |

1. The Secretary, Departmant of Environment, Govermnént of Gba. Panim,
Boa. ) . :

2. The Member Sscretery, Gea Pollution Controt Board, Dempo Tower, 1%
Floor, Pallo Plaze, Panjim, Goz — 408 501, .

%~ -The GCCF, Regional Cfice, Ministy of Envirohment & Forests(SZ),

. Kendriya Sadan, ivth Fioor,-E&F wings, 17 Main Road, Koramangaia I}
tock, Bangalore — 660 034,

1A - Division, Monitoring Cell, MOEF , New Delhi« 110003,
Guard fie.

o

/

(Bharat Bhusharn)
Rirector {{A}
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Mathias Ocean Park Owner Association

First Floor of the Club House, Mathias Ocean Park
Opp. NIO Colony, Dona Paula — Goa

Minutes of the 3rd Committee Meeting of the term 2021 — 23 of

- “Mathias Ocean Park Association” held at 6.30 P.M on 18th

December 2021 on the First Floor of the Club House of Mathias
Ocean Park, Opp. NIO Colony, Dona Paula - Goa. 403 004

Members present were as follows

e Dr. Eugene Rent - Secretary
e Mrs. Nadiya Rayani - Treasurer
e Mr. Prashant Chopra - Member
e Dr. Peter Rodrigues - Member
e Mrs. Lata Mishra - Member

* o Mrs. Revati - Member
e Mr. Yogesh Arora - Member
e Mr. Carmo Baretto - Member
¢ Mr. Randir Nath - Member

Subsequent to welcoming the members the meeting proceeded
with the points on the Agenda.

1. Lift Annual Maintenance Contract
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After reviewing the terms and condition provided by team
Shindler, the committee agreed to proceed with renewing
the AMC contract for a period of 3 years. The contract states
that there would be no increase in amount for this year
however there would be a 7% increase for the coming 2
years. Mr. Carmo stated that he would review the offer and
try and bring it down to 5% in a meeting planned with the
schindler team. The current contract for 14 lifts is
Rs.7,00,052 which works out to Rs.50,003 per lift including
an 18% GST

I's

2. Timing of facilities

The committee reviewed the timing of facilities and agreed
that we could continue with the current timings of 6AM to
11 PM for all club house facilities. However from 6 to 7 AM,
2 PM to 4 PM and 10 to 11 PM would be a silent zone and if
excess noise is made during this period the timings will
have to be revised accordingly. This was agreed upon in
view of the excess noise experienced by residents in Gran
Caneria and Boa Vista buildings.

3. Barrier around the swimming pool

A proposal to have barriers a. Around the swimming pool
and b. between the adults and children’s pool was
evaluated. It was found that a queue Manager would not
serve the purpose as children could get around it. A metal
barrier could be hazardous to swimmers within the pool
with a potential to cause injury if it falls into the pool. It was
hence decided that barricades around the pool would not be
put. Regarding putting barricades between the adult and
children’s pools options would be loocked into and reviewed
in the coming meeting.

4. Entry stickers (Four and two wheelers)
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Stickers for cars / two wheelers to enter the complex will be
distributed from 20% December 2021 onwards at the estate
Managers office from 10AM to 5 PM. Special distribution on
one of the Sundays would be organized for residents who
cannot collect the sticker on weekdays. After 15t January
2022 vehicles without the new ocean park sticker would
have restricted entry into the complex and overnight
parking will not be permitted.

5. Separate water supply line for kitchen

- The plan of having a separate water line supplying the
kitchen and the rest of the flat was proposed. The massive
cost of this endeavor which would warrant digging up all the
roads for laying new piping, construction of a new tank at
the main station and segregating the tanks on all the
buildings would exceed the available budget and hence the
plan was deferred. Meanwhile we would focus on getting additional
PWD water supply.

6. CCTV

The committee unanimously decided to upgrade the security
camera facilities available on campus and install security
cameras with sound and good recording facilities. It was
also decided that the switchboards for the security systems
would be internalized to prevent tampering with the same. 3
quotations would be obtained for the same.

7. Speeding and parking regulations within complex

It was resolved that any car found to be speeding would be
issued a warning with a fine of Rs1000 and multiple
repeated offenders would be restricted from entry into the
complex. A log of the same would be maintained at the
security cabin.

A second decision was to put up speed limit boards of

20Km/hr at the entrance of each lane so that residents are
made aware of the agreed upon speed limits.
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Also in order to prevent speeding a speed breaker would be
installed on the first crossroad. Speed breakers are already
installed on the rest of the crossroads. '

The parking is a concern in the internal lanes as some people park
covering the access road. To deter haphazard parking in the lanes, car
parking slots will be marked and the residents are requested to ensure
parking within the slots.

8. Facility Management

The committee has reviewed the quotation provided by
Chauhan for taking care of the facility management and has
found it to be acceptable. Following assurances have been
provided.

1.Adequate staff taking care cleaning all common areas.
2.Uniforms for all personnel

3.Accommodation of all personnel outside the premises
4.Monthly review by a representative from each building
who will signoff on quality of work at the end of the month
S.Better attention to common areas and sports galleries.

6. Time table for cleaning of parking areas.

9, Society formation

The process of society formation needs to be expedited and
the assistance of residents with knowledge in the process
involved is to be sought. The committee has decided to hire
a lawyer and expedite the process.

10. Sewage treatment plant related issues

The committee resolved that the care of sewage treatment
plant should be outsourced to a third party that is
competent in managing the same in order to aid its smooth
running and prevent regular breakdown. Also the blower of
the STP which is damaged needs to be replaced and
quotations are to be procured for the same on priority.
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11. Security guard review meetings

It was resolved that the performance of the security team
would be reviewed on a bimonthly basis with two objectives.
A. To better the security facilities and to fine tune the
security detail b. To deal with grievances raised both by the
security personnel and those against them so as to provide
better working environment and at the same time better
services by them. Mr. Yogesh volunteered to be the first
point of contact in dealing with security related issues. It
was also resolved that till the GST issues of Thunderforce is
resolved the salaries of the security personnel will be paid
- directly from the society account on the 5th of every month.

12. Electrical and Plumbing

It was decided that any contract with all service providers
within the complex would be terminated and the estate
manager would call an electrician or plumber when required
from a registry of available providers. Any of these personnel
staying within the complex will have to vacate before the
15% of January 2022. The contract with excel engineering
would be terminated as of 1st January 2022

13. Non occupancy charges

It was resolved that the society would start collecting non
occupancy charges of Rs. 900 per month from apartments
that are given out on rent from 1st of January 2022 as it was
decided in the AGM that we would be doing the same. Any
contention regarding the above would have to be raised in
the following AGM.

14. Police verification
It has been resolved that as per the government regulations

all tenants occupying the premises have to get the police
verification done and the required documents have to be
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submitted at the society office. A deadline of 15th of January
2022 for getting the same done has been issued. Following
this date a list of tenants without police verification
documents will be submitted to the responsible authorities.

15. Complaint register

In order to reduce the number of calls received by the
members of the committee and the managerial staff and to
streamline facilities it was resolved that a complaint / work
register would be kept in the estate managers office. Any
issue that needs to be looked into can be entered into this
register and it would be duly responded to. The residents
are requested to utilize this register rather than whatsapp
groups to register complaints / work orders / other issues.

16. Census collection

It was resolved that the committee members would aid the
security in collection of census data so as to complete the
project by 15t January 2022

17. Notice for non compliance

It has been decided that the committee would send notices
to those residents not complying with the rules set for civil
work in apartments mainly work between 2PM to 4PM in
the afternoon and using the lift to transport heavy goods.
The Rs.20,000 security deposit collected would be forfeited
if the above rules are not followed. The committee
unanimously agreed to the same.

18. Protocol for quotations

Mr. Prashanth would be the point of contact for
procurement and quotations. It was also decided that a
break up of labor cost and material cost would be obtained
separately to aid in better assessment of said quote.
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As there were no other points for discussion, the meeting ended
at 8.30 PM with a vote of thanks by the secretary.

For Mathias Ocean Park Association

Joe Mathias,
Chairman
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- Qcean Park Owners
Apdul, Abhiiit, Abhinay, Ali, Almira, Amiita,..

oo i "-.

'Atul sthra

As | foresee the Goa govt will never
"% be able to meet our complete water
231 requirement in next 100 years..the
only workable and acceptable
-+ solution we can find is to take up
3 the most daunting and challenging
project of all times...creating a
> separate sump tank for receiving

: the higher quality municipal
water ....making separate overhead
water tanks atop each bldg and
faying kilometers and kilometers of
-z separate supply lines 1) from the
-« underground sump to these overhead
+"i tanks and then 2) from these
overhead tanks to the kitchens..its
a mammoth task requiring many
=1 crores of rupees...may be 5.or
.. more..as per a very preliminary
&= estimate...if all the flats share this in
. proportion of the buiit up area ...the
..+ individual contribution will not exceed
¢ 2.lakhs for 3BHKs ...will be lesser
5 for smaller flats ...may be worth
i it...correcting a historical wrong..for
:"3 the benefit of coming generations for -
' next 100 years or as.long as the bidg -
T survives 2:49 pm
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You can't send messages to this group because
you're no longer a participant.
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..+ additional serv. ?:’fnuaq._ Egz srsonal

-, time. This is their right and choice
of free will. There are many who use
: - their services and | don't think the
committee should have any say in
. that. Whether they stay inside the
-2 complex or not, sure that's for the
commlttee 1o dec:de
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SZSam}

They i wash cars or earn through Sy
. § additional services intheir peisonal tnme
3 -'This is their, nght and choice of free wult 2

: As per the sanc’uoned plans we
cannhot-permit anyone to livein

the common areas of the socuety
Please note that this complex has.
a.environment clearance also and it
will be a violation of the env:ronment
: protection act as well as the town g
plannmg sanctuon o emBamv

Like i said whether they can stay or
not is not my decision. But whom |
employ or take services from is my
decision. 7:05am

- L4 o
S LTy S,

/

leel sa:d whether they can stay or not .ISw“ ;ﬁ

‘ nﬁl- Mt )Lnn n nﬁ Qt v L\ﬁm li\mn]nu A)— " '.:ﬁ,,‘y.;. K
- R RIS

You can't send messages to this group because
you're no longer a participant.



Track Consignment 2660 Quick help @

* Indicates a required field.

* Consignment Number .

Booked At Booked On Destination Pincode Tariff  Article Type Delivery Location Delivery Confirmed On

Nio Dona Paula S.0 12/03/2022 11:37:08 403511 29.50 Inland Speed Post Saligao S.0 14/03/2022 14:29:12
Event Details For : EM563984905IN Current Status : Item Delivery Confirmed

Date Time Office Event

14/03/2022 14:29:12 Saligao S.0 Item Delivery Confirmed

14/03/2022 11:39:39 Saligao S.0 Out for Delivery

14/03/2022 09:56:16 Saligao S.0 Item Received

13/03/2022 02:21:27 Panaji NSH Item Dispatched

13/03/2022 01:35:26 Panaji NSH Item Bagged

12/03/2022 21:51:02 Panaji NSH Item Received

12/03/2022 15:04:51 Nio Dona Paula S.O Item Dispatched

12/03/2022 15:02:07 Nio Dona Paula S.0 Iltem Bagged

12/03/2022 11:37:08 Nio Dona Paula S.O Item Booked

20/06/2020 14.56:37 IN 68 Dispatched for Ukraine



Track Consignment

* Indicates a required field.

* Consignment Number

Booked At
Nio Dona Paula S.O

Booked On

12/03/2022 11:37:08

Event Details For : EM563984914IN

Date
14/03/2022

14/03/2022
14/03/2022
14/03/2022
13/03/2022
13/03/2022
13/03/2022
12/03/2022
12/03/2022
12/03/2022
12/03/2022

12/03/2022

Time

19:28:39
10:16:54
08:41:36
02:08:16
18:15:38
17:59:44
02:32:45
23:58:38
21:00:05
15:04:51
15:02:57

11:37:08

Destination Pincode

110003

2661

Tariff  Article Type

70.80

Inland Speed Post

Delivery Location

Lodi Road HO

Current Status : Item Delivery Confirmed

Office

Lodi Road HO

Lodi Road HO

Lodi Road HO

NSH Delhi

Delhi AP TMO

Delhi AP TMO
Panaji NSH

Panaji NSH

Panaji NSH

Nio Dona Paula S.0
Nio Dona Paula S.O

Nio Dona Paula S.0O
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Event

Item Delivery Confirmed
Out for Delivery
Item Received
Iltem Received
Item Dispatched
Iltem Received
Item Dispatched
Iltem Bagged
Item Received
Iltem Dispatched
Item Bagged

Item Booked

Quick help o

Delivery Confirmed On
14/03/2022 19:28:39
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EXHIBIT-R-2

Date: 11.03.2022

From: PRAKASH AGRAWAL
703, La Gomera,
Mathias Ocean Park Residency,
Dr. E Borges Road,
Opposite NIO Colony,
Panjim 403004, Goa
Cell No.: 9403070000
Email: rakashagrawal@msn.com

To,

1. HON'BLE PRINCIPAL SECRETARY
Ministry of Environments Forests & Climate Change
Paryawaran Bhawan, CGO Complex
Lodhi Road, New Dethi 110003

2. HON’BLE MEMBER SECRETARY
Goa Pollution Control Board-GPCB
Nr. Pilerne Industrial Estate,
Opp. Saligao Seminary,
Saligao, Goa 403511

Subject: Notice U/s. 19(b) of the Environment
(Protection) Act, 1986, U/s. 49 (b) Water
(Prevention & Control of Pollution) Act, 1974
and 43 (b) of Air (Prevention & Control of
Pollution) Act, 1981

Sir,

Whereas an offence under the Environment (Protection)

Act, 1986 has been committed by;
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Eugene Rent

Secretary

Mathias Ocean Park Association
First Floor of Club House

Mathias Ocean Park Residency

. Opposite NIO Colony

Donna Paula, Panjim 403004

Mrs Nadiya Rayani

Treasurer

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mr. Prashant Chopra

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Dr. Peter Rodrigues

Member

Mathias Ocean Park Association
First Floor of Club House

Mathias Ocean Park Residency

73



S)

6)

)

8)

2666

Opposite NIO Colony
Donna Paula, Panjim 403004

Mrs Lata Mishra

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mr. Carmo Baretto

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mr. Sadiq Sheikh

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mr. Prince Arora

Member
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Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Ref: Deliberate Violation of the terms of EC under No. 21-
15/2007- 1A.II dated 16 may 2007 granted to project
titled “Ocean Park” located at Survey No.' 249/1-A at
village: Talegaon, Tiswadi, Panjim, Goa, attracting penal
action U/s. 19 {b) of Environment (Protection} Act, 1986
and U/s.- 49 (b) of Water (Prevention & Control of
Pollution) Act, 1974 against the alleged Accused No. 1 to

8 herein above.

Dear Sir,

1) I am a resident of Apartment No. 703, La Gomera,
Mathias Ocean Park Residency, Dr. E Borges Road,
Donna Paula, Panjim 403004. Environment Clarence
granted to the project under No. 21-15/2007-1A, III

" dated 15% May 2007. The Mathias Ocean Park
Association, who took over the affairs of the phase of
the project for which the EC is granted was supposed
to implement the Environment Management Plan. This
has been brought to the notice of Dr. Eugene Rent, who
is the Secretary of the Association repeatedly who has
declined to implement the same and even provide clan

and potable drinking water.
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I am enclosing herewith the Minuets of the Meeting of
the Association that was held on 15t January 2022.
The said meeting was held under the Chairinanship of
Mr. Eugune Rent the secretary of the society. The

resolution reads as:

“1. Solar Systems. The solar systems of the terrace have
been badly damaged during the recent cyclone and the
cost of repair will far outweigh the benefit. Since it is an
expensive to maintain and the facilities will serve only
the 6th and 7th floor the committee decided to review the
cost benefit status of the facility. Mr Badami was asked
to get in touch with the firm that had installed the system
to see whether the system could be put to use. Any
debris from the damaged water heaters is to be cleared

when the waterproofing work is undertaken.”

The accused Nos. 1 to 8 attended the Meeting of the
Managing Committee held on 15% January 2022 as
representatives of the residents of the Mathias Ocean
Park Association in which this decision of serious
violation of the conditions of Environment Clarence
granted to the project under No. 21-15/2007-1A, III
dated 15t May 2007 was taken.

4} Attention is invited to the Environment Clarence

granted to the project under No. 21-15/2007-1A, III
dated 15t May 2007 issued by Government of India,
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Ministry of Environment & Forests, Paryavar.ém
Bhawan, CGO Complex, Lodhi Road, New Delhi-
110003 in accordance with the provisions of
Environment (Protection) Act, 1986 read with EIA
Notification 1994 with amendments from time to time.
Under Part B of General Conditions reads as follows:
“vi) Application of solar energy should be incorporated

for illumination of common areas, lighting of gardens
and street lighting in addition to provision for solar water
heating. A hybrid system or fully solar system for a
portion of the apartment should be provided.”

This applicant has informed the members in the
WhatsApp Group on 3rd January 2022 that there is an
Environment Clearance that has been granted to the

project and for which they need to follow the rules.

The Executive Committee of the Mathias Ocean Park
Association has even started to remove the entire solar
panel system that was provided by the Developer at the
time of handing over the possession of the Apartment.
When I took possession of the apartment in October
2021 I had personally gone to the terrace and verified
that the solar water system is there and that there was
an attempt on the part of the developer to fulfil this part
of the requirement of the terms of Environment
Clarence granted to the project under No. 21-15/2007-
IA, 1II dated 15th May 2007. I am enclosing herewith the
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pictures of the terrace from where the system has been

removed and destroyed.

It was the duty of the Executive Committee of the
Mathias Ocean Park Association to seek the approval
of the Ministry of Environment and in fact they were
required to make an application for modification of the
terms of the Environment Clearance granted to the
project under No. 21-15/2007-1A, III dated. 15th May
2007, should they desire to remove the Solar System. |
am sure that these panels must be inspected by the
Environment Department and they have noted in the
records the compliance on the part of the Developers in

this regard.

I say that due to non-implementation of the alternate
energy sources, there is a substantial damage to the
environment that has been deliberately caused by the
Executive Committee of the Mathias Ocean Park

Association.

The act of removal of the Solar Power Systém in itself -
is a criminal act and amounts to theft of the common
property of the residents of the Mathias Ocean Park
Association. All the assets of the project are fractionally
owned by the individual purchasers of apartment in the

project.
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The minuets of the meeting of the Executive Committee
of the Mathias Ocean Park Association dated 15
January 2022 were deliberately circulated by Dr.
Eugene Rent to the members on 10 March 22 at 22.35
Hours. A Copy of the said email is also annexed. When
I inspected the terrace on 11 March 2022. The damage
was already done. I then took GPS Photographs of the
damage on 12 March 2022 which I am attaching as

evidence.

The Accused Nos. 1 to 8 have not only have planned
and strategized this conspiracy to defraud the
individual purchasers of the apartments in the project
but also conspired to secretly violate the conditions of
the Environment Clearance granted to the project
under No. 21-15/2007-1A, 1II dated 15t May 2007.

The Accused Nos. 1 to 8 have caused huge damage to
the environment deliberately and intentionally and
with full knowledge.

The developers on their part have inserted the following
clause in the agreement which makes it very clear to
the purchasers about their responsibilities towards the
Environment (Protection) Act, 1986. The cause reads

as under:

” AND WHEREAS the Environmental Clearance/NOC
has been granted for the Projeét in respect of the SAID
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PROPERTY vide letter bearing No.21-16/2007-IA.1I1
dated 16/05/2007 by the Ministry of Environmental &
Forest, New- Delhi.”

This clause has been inserted in every sale agreement
that has been entered between the Purchasers of the

apartments in the project executed by the developers.

When Mathias Ocean Park Association was formed and
the affairs of the project were transferred to them by
the developers, the members of the Executive
Committee were liable to fulfil their obligations towards
the Environment Clearance granted to the project
under No. 21-15/2007-IA, III dated 15 May 2007.

Because of the acts of the present executive committee
there has been huge damage to the Environment in the
area. The project no longer remains a “sustainable

development”.

I reiterate that this is the second decision taken by this
executive committee which violates the conditions of
Environment Clearance granted to the project under
No. 21-15/2007-IA, III dated 15t May 2007. I say that

" this is a deliberate act and done with full criminal

intent.
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10

The previous Executive Committee’s never took such
decisions that caused severe damage to the
environment. If strictest action in accordance with law
is not taken on the violators, then they will continue to

destroy the environment recklessly.

Thus, I am giving you notice including the Accused
Nos. 1 to 8 for clearly intending to prosecute under the
provisions of Environment (Protection) Act, 1986 and
Air (Prevention & Control of Pollution} Act, 1974, after
notice period and 43 (b) of Air (Prevention & Control of
Pollution) Act, 1981

I request you to act against all the accused in accordance

with the provisions of The Environment Protection Act, 1986.

Date: 14 March 2021

Place: Panjim

PRAKASH AGRAWAL
COMPLAINANT
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NG. 21-16/20074A1H
Governmerit of lndia
Minlstry of Eqvironment & Forasts

N : paryavarat Bhawan,
RORSITE CGO Complex, Lodi Read,
oy ' ~ New Daihi110003..
. ' o Dated: " Wa
To _ ' ‘ ated: 1 'Max, *_zoar
Mr.Joe Mathias, ' ’ ' T

Kis.Mathias Construetions PvtLis
- BSathias Plaza, 18" June Read,
Fana)l, Goa 402 001,

* o

Subject:. Construction of 'OCEAN PARK & Survay Ko24504-~. Vidage
© Talpigao, Tiswad!, Penjim, Goa Ry rass.Mahias Constrestled Put
Ltd. Goa. ~ Environmental Clearance ~ rag.

.-. . Tnis has raference to your spplication No. nil-dated 29.12,2008 end
| #ssaquant latters dated 12.03.2007 seeking. pdor environmenal clzarsnce for
.. " above project under the EIA Notification, 1994. The proposal has been

~Sgeaasad a5 per presciibzd precedure in the lighis of provisiohs under the EIA
T iEmton, 2008-on the basin of the mandalory documents encinsat with ihe
wpoBaton viz, (he Quastionnaire, EIA, EMP apd the addifional clarifications
- yushebmy in response to the obsemvations of the Expert Commiftee constituted By

gz spwmpetsnt authority in its meetings held an 22.24 Febriary 2007 and 23-24
0T :

@ B &, interatia, noted that Mis.Mathias Constructions -Pvt Ltd, Goa is
- ey the construclion of a residential apariment complex cn @ plot area of
%325 ma e, (Zone C-1-27,232 sq.m, "Stilt + & fioors and zone C-2-54,588 sq.m

* e s § Lecrs. I is proposed to consiruct 548 apariments In C~1 zone and B4C

|

s i O-2 zone, Tolal car parking spaces proposed are 1488. The total '

poriatthe project is Rs, 130 crores,

- $. - The Swpect Committes after diie considerations of the relevant decuments

ol sl o the projest proponent and additional dasifications furnished .I“
sechonem 1o 5 obsenvations have accorded environmental clearance as per Uis

oeidiens of Envionmental trmpact Assesament Notification - 1884 and itd
subseguee amendments, subject to ‘strist compliance of the terms and conditions
esividew - .
. Th y
T A )
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o Cpn!rci Bnard and a copy shall be submitted to the Mlmstry before
X" amy construction worR at ma slte

A!l’ Fijuired, sanitary ard hygiemc measures .should be.in place before

construction activities and to be * mairitalped throughout the
}ueﬁnn phase, ~ :

h’ﬁ‘zﬂﬁd ‘Room wiil be provided in the pro;ect both during construction and :

operai}on of the project.

.

Adetyale drinking waler ang sanitary facIilues.'shozjtd be provided for

censiruction workers ai the site, The safe disposal of wastewater 2nd soild

wasteh generatad during the construption phass should be ensured.

Aﬂ the tapsoll excavated during construction agtivities' shouid ba stored for
use inhorticultvredandscape development within the project site,

Construction .spo.is including bituminous matsrial and other hazardous
materials, must net be allewed ta contaminate watercourses and the dump

sites for such matedal must oe secured so that they should net Isach into -

. the ground wafer,

The diase] generator sels {o.be used durng construstien phasé should be’

iow sulphur diesal tyrn and should conform to E(F} Rules prescrbad for air
and nolse emisslor . andards, '
Vehlcles hlred for :nging construction matarial ‘o the site should .be in
good condiicn a~  hould sonform o applicatle alr ahd nolss emission
slandards and shr  : be aperatad only during ron-peak hours.

Amblent noise 19- .. chpuld conferm e rasideniial standards both d.uﬂng
day and night. - ~.lnental poluticn joacs on the ambleni alr and nolse
quality should be =iy monitered during construction phase.

Ready mixed =« + must bs used Inbulding constmctlon.

Storm water ¢ mad I's re-use as pe; CGWB and BiS standards.for

varjous spplica*- ' ' ‘
-Y¥yater demang c:snstructipn should be reduced by use of pre-mixed

congrete, .curin . B and omer beat practices :eferred.

Sepamntion of nd” black weater should ‘be dom by the use of dusl

plumbing line t- .satan of grey and olaun water.

A
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- xiv}

xv)

xvi)

Treatment of 100%. grey water by decgntralised ireatmant should ‘be done,

Fixturss for showers, toilet fushig and drinking shoyld be of low flow sither
by uge-of aerators, or pressura redt_mlng davices:or sensor baged dontr),

Use of éiass may be radused by upta 40% tor .re'du'ce the . clectricity

- Gonsumption and load on aircenditioning. I¢ necessaty, use tigh qualily

xvii)
irvin) '

xix}.

i)
iii}
iv)

v)

.

double glass with special refiactive coating in windows.

Roof should meat preséﬁplive requirement as per draftEnergy &:onsan)atlon

Buitding Code by using appropriate thermal insulation’ materlal to fufll _

requirement,

Adequate 'rheasures to reduce alr and‘nol.te'pciiliﬂlon durifg ¢onstruction
ketplng in mind CPCB norms on neise limits, -

Opaque wali should méet preseriptive fequ!remant as per draft Energy’

Consefvation Building Code wiich is proposed to bhe mandatery for alf
airconditioned spaces while it is espirational for non-sirconditiened Spaces

by use of appropriate thermat Insulation material to fulf} requiraman{f._.

QOperatien Phase

Tha installation of the Sewsge Treatmant Plant (STP) shoulti.be ceitifisd by

an independdnt expert and a report In this regard siiould be submittad 1 the

" Ministry befora the projsct is commissloned for opsyation, Dischamge of

treafed sewsge shall conform to the nomis & standards of tha Goa Peiiution
Conirol Boars, _ oL

Rain water hamasting for reof run- off and surface run: off, as plan

submitied shauld 5s implemeanted, Before_racharging e swface run off, -

pre-irezsmrant must be dane to remove suspended mattar, oll and grease,

The sche wasie ‘gencratad should be properly collected &, segregated
befors disposal to the Gity Municlpal Facillty, The in.vassel bio-convalslion
‘Bahnique should e used for composting the crpanic waste. )

Any hazardous waste Including bicmeical wasts should be disposed of gs

per applivable Rules & norms with niecessary approvals of the Goa Pollution
Control Board, )

The green hell design along the periphery of the plot shali achiave
attenuation factor conforming” to the day and nigm nlse standands
prescribed for rasidential landuse, The open speses inside e oot should
be sultably landscaped and covoree with vegsiation of Indigencus vasiety,

incrsmental peistien loads ‘on the smblamt a3 m si::isa =0y walar

. Quallly should b ner cdically monitres ater sormmisstening of the prsea.
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Vil Application of solar energy shouid- be Ingorporated for llumination of
Common areas, lighting for' gardens ang street Yghling in addition 1o

provislon for £ A hybrid system or fuﬂ_y solar system fora -

porttion 'qf.[pq apatiments shd_ard be proviqad. .

vil)  Traffle congastion near the ontry antt exit points from the roads adjalning
- e proposed project sits must -be avolded, Parking shouid bg Rilly
intamalired and no PUDIIC space should bg ulitized.,. R

X)  -A Report on the energy conservation Measures Confirming to energy
conssrvation norms finalize - by Bureay of Energy-Efﬁctency should be
prepared incorporating details aboyt butiding materials & technology, R & U
Factors eto and submit to the Ministry in three: months time, _

PART - B, GENERAL CONDITIONS

i The .environmantal safeguards conizined in the ‘EIA Report should be '~

Implemented in letter gnd splrit,

) Six monthly monitoring reports shouid be submitied 1o the Minfstry 2nd it's -

Regional Office Bangalore,
4. Officiels fom the Regional Office of MOEF, Bangalore who would be

menltoring the ITmplementation of envirarmental safeguards should be.given full
cooperation, faciities and decuments ; data by the project proponents during thelr
inspection, A complete set of all the documents submiiteg to MoEF shoultl be

forwardad to the CCF, Regional office of MOEF, Bangalore.

S inthe case of By change(s) in the scope of the project, the project would ‘

require a fresh appraisal by this Ministsy,

5. The project proponent should advertise in at Jeast o locat Nawspapers
witely clroulated In the region, ong of which shail be in the vernacular language
nfonming that the project has been accorded Bnvironmental clearance and capies

clearance lefters are available with the Goa Foliution Contro| Board and may
3i%0 be szeen on the webslte of the Ministry of Environment ang Forests at

i -envior.nic.in, The adverlisément should be'mads within 7 days from

e day of issum of the clearance letter. and a copy of the same shpuld be
fonvanded to the Regional office of thls Ministry at Bangalore,

.
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Vi) Application of solar ensrgy should: be incarporated for llumination of
common areas, Higiting for gardens ang street Hghling In addition i

portion of jne apartmen
vil}  Traffle eongaition aoar the entry and exit ints from the roags adjdin]

. , ng
the propossy projfect sita must be Bvoided. Parking should be Autly
intemalized &nd no PUBHE space should bg (itlized,. A

provision for er heating. A hybrid §¥ystern or fully sofar aystem forg- .
ts shodk be provided, - - - o "

) A Report on the energy conservation measuras ootsﬁrmlné to energy

prepared Incorporsting datails about buliding matsrials & technology, R &
Faclors ete and.submit o the Ministry In three-mont_hs_ﬂma

PART - B, GENERAL CONDITIONS S .

Ij The environmantat safeguards contadined in the: ‘E!A Report shouid ba ~

impiamented in letter ang $pirit,

S montbly monitoring raperts should be submitted to the Ministry and I¥s -

Ragional Office Bangalore,

4. Officlals from the Regions! Otfice of MOEF, Bangalore who would be

monltoring the implementation of snvironmental sefegyards should be.given ful

esoperation, faclifies and documents ; daiz by the project proponents during their -

N3pootion, A complete set of alf the documents submittad to MoEF shoulq be
ferwardad to the CCF, Ragional office of MOEF, Bangalore, .

S i the case of any changs(s) in the scope of the Project, tha project would .

requlre a frosh apprajsal by this Minlsiry,

3. The Ministry reserves the Aght to add additional safeguard measurss
subsequently, If found Nacessery, and to take action Including revoking of the
emironment clearance under the provisions of tha Eavironmental (Frorect}on) Act,

13B¢€, to ensure effective fmplementqtion of the suggested safaguard measures, jn

& time bound and satisfactory manner,

2. Al otﬁer statutory tlearancae such as the appmvafs for storags of d!ssél
Sarm Chief Cantolier of Explosives, Fire D artment, Civll Aviation Depariment,

& shall be obtalned, as. applicable by project propohents from the compstent
Atwrities, ‘ _ .o

. The projest Proponent should advertise In at least two local Newspapers
widely clroulated In the region, one of which shail b In the vernaoular langugga

Ing that the project has been accorded environments! clearance and copiga. .

of clegrance Istters are availebie with the Goa Polluton Control 8oard and may

© E88n on the website of the Ministry of Environment and Forests at
M‘l:s;}ﬁww.envfor:nlc.lh. The adveriissmeant shauld be’ mede within 7 days from
the day &f issue of the clearance lotter and o Copy of the same should be
torvardad to the Reglonal effics of this Minlstry at Bahgalore,

wg:@ Y
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9. “These stipulations ‘would be enforced among othears under the provisions of
Water {Prevention and Control of Pellution)) Act: 1874, the Alr (Pravention and
control of Pollution) act 1981, the Environment (Protection) Act, 1988, tha Publie. -
Liability (Insurance) Act, 1991 and £iA Notlficatlon, 2008,

10.  Environmental clearange is subject to obtaining tigarancs undet the Witdlife
(Protecfion) Act, 1972 from the competent authority (if appiicable),

11.  Environmental dearance Is subject t6 finat order of the Hon'ble Supreme
Couitt of india in the matter of Goa Foundation Vs. Union of ingia In Writ Petitiars. -
{CvIl) No.460 of 2004 as may be applicabis.to this project.

’ . {Bharat 8hus '
: . - Dirdcfor {lA)

bihushan_sa@yaRoe.com
- _ T 7 Tef: 24360798
Copy fo:- ' '

!bos,m") )

1. The Secretary, Depariment of Enviranment, Governméntoqua, Panjim,
Gea. . - :

2. The Member Secretary, Gea Pollution Control Beard, Campo Tower, 1%
Floor, Palto Plaza, Panjlm, Goz - 403 H01. ;

3.7 The GOCF, Rsgional Cffice, Ministy of Envirohment & Forests(SZ),
Kendrlya Sadan, Ivth Fioer,-ESF wings, 17" Main. Road, Koramangale

Block, Bangaiore — 560 034,

14 - Divisics, Monitering Celi, MOEF, New Delhi~ 140003,

Guard fiis,

in
>

ot

/

(Bharat Bhushan)
) Director {(A)

-
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Mathias Ocean Park Owner Association

First Floor of the Club House, Mathias Ocean Park
Opp. NIO Colony, Dona Paula — Goa

Minutes of the 4th Committee Meeting of the term 2021 - 23 of
“Mathias Ocean Park Association” held at 6.30 P.M on 15th
January 2022 on the First Floor of the Club House of Mathias
Ocean Park, Opp. NIO Colony, Dona Paula — Goa. 403 004

Members present were as follows

Mr.

Joe Mathias

Dr. Eugene Rent

Mrs. Nadiya Rayani
Mr. Prashant Chopra
Dr. Peter Rodrigues

Mrs. Lata Mishra

Mr.
Mr.

Sadique Shaikh

Carmo Baretto

. Prince Arora

. Julian Mathias
. Badami

. Rahul Chauan

- President
- Secretary
- Treasurer
- Member
- Member
- Member
- Member

- Member

- Member

- Estate Manager

Subsequent to welcoming the members the meeting proceeded

with the points on the Agenda.

1. Solar Systems.

The solar systems of the terrace have been badly damaged
during the recent cyclone and the cost of repair will far
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outweigh the benefit. Since it is an expensive to maintain
and the facilities will serve only the 6th and 7th floor the
committee decided to review the cost benefit status of the
facility. Mr Badami was asked to get in touch with the firm
that- had installed the system to see whether the system
could be put to use. Any debris from the damaged water
heaters is to be cleared when the waterproofing work is
undertaken.

2. Fencing beyond the ten meter road

The fencing of our society beyond the ten meter road
separating us from 2nd phase is a temporary one and dogs
constantly breach the perimeter. The committee also
pointed out that it can be a security hazard. However in
view of future work that will have to be undertaken for
phase II with movement of trucks Mr. Mathias refused to
undertake any permanent solution and instructed Mr.
Badami to look into it and put new aluminum sheets. The
secretary and Mr. Barretto suggested that we put a
temporary metal fence since this current one is neither safe
nor aesthetic. Mr. Mathias however said that the same
cannot be undertaken in view of work expected during
following phases. It was hence concluded that only
temporary aluminum sheet fencing would be done and gaps
will be assessed on 18th January 2022,

3. Marking of Parking

It was resolved that parking will be marked in the common
arca at an angle rather than parallel parking as it would be
easier to remove cars, it increases the number of parking
slots and it helps in regularization of parking where one car
will not block two slots. Residents will be urged to park
within the marked lines. Adequate care will be taken to see
that residents who have paid parking will not get blocked by
cars parked within the marked lines. Committee agreed to
have provision of a few slots for visitors parking in the ten
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metre road parking area. Also exclusive areas will be
marked for parking of scooters.

4, Collection of maintenance dues

It was pointed out that during collection of maintenance at
the time of occupation the amount collected has not been
the same. That is some residents have paid a higher
maintenance amount and some lower. It was resolved that
when collecting subsequent amount the interest on the
amount already collected would be  calculated
proportionately that is with a benefit to those who have paid
a higher amount. Mr. Mathias said he would be sending a
letter to this effect. The committee also agreed that time
frame for collection of dues from residents is to be discussed
in the coming AGM

5. Power Supply

There have been lot of complaints regarding power tripping
on a regular basis and a number of residents are having
electrical issues. Mr. Mathias instructed Mr., Sadiq to look
into the issue and set it right on an emergency basis. It was

- also decided to look into the issues with lifts in corvo

building and the generator related issues. It was decided
that the battery of the generator set should be assessed and
if required to be changed. Committee member sadiq agreed
to coordinate with the estate manager and look into the
above issues. The committee agreed to undertake an
electrical audit from an external agency to assess the

situation.

6. Leakage Issues

Mr. Mathias has agreed to look into the leakage issues and
has issued a contract to Mr. Nazir to repair and maintain
the buildings waterproofing which will include terrace and
roof waterproofing, chejars, parapets and leakages from the
windows in common areas. The work will have a 12 year

91



2684

warranty. It will not include repair of damages caused by
civil work by owners within their apartments.

The committee pointed out that damages caused by
residents to the flat is because of improper instructions and
regulations by the sales and marketing team of Mathias
constructions and that the buyers should have been
instructed that they cannot undertake such work in the flat.
Mr. Mathias said he will speak to his team and see that it
does not repeat this in the future. To this the committee
pointed out that the damage has already been done.

The committee members added that since leakage is a major
issue and the committee does not have the power or ability
to address it all calls regarding the same would be directed
to the promotor / builder.

7. Sewage treatment plant

Mathias constructions has agreed to undertake complete
renovation of the sewage treatment plant and a list of work
undertaken has been attached. They however wanted to
shift the sewage treatment plant from its current location to
a new location between the gas bank and cross within the
garden. The committee members firmly objected to this. Mr.
Mathias hence said he would earmark a new location for the
same and would seek committee’s approval.

8. Facility Management

[t was resolved that although we have to pay just 250rs per
apartment per month for outsourcing the facility
management of the complex, it will not be done in view of
objections raised by the current residents. Chauhan will
continue being in charge and taking care of facility
management.

9. Society formation
The Secretary has agreed to actively pursue formation of the

society and Julian provided the required contacts for the
same.
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10. Breeches in contract rules

The committee pointed out that there are lot of air-
conditioners being installed outside the apartments which is
not permitted and Mr. Mathias asked us to send him the list
of flats and his team will speak to the residents to shift
'them within the flat. The committee has resolved that
anyone breaking rules will get a letter from the committee
regarding the same and will have to pay a predetermined
fine and a copy of the letter would be put on the notice
board and shared with the rest of the residents.

If residents break the rules set for the betterment of the
society the estate manager would request them to follow the
rules and inform the committee. If this is to no avail then
the security would intervene. For residents who continue to
break rules the committee members will have to step in.

11. Security issues

Due to issues with the GST that thunderforce is having we
have resolved to change our security to another provider.
Quotes for the same from various security agencies were
welcomed. Following this discussions were undertaken with
thunderbird and we have decided to proceed with them as
our security agency. They would be providing 4 day and 3
night guards at a price of Rs 1,60,000 including GST

12. Water Supply

The second water supply connection has come and the
committee said that the promoter has to fund the
connection. Mr. Mathias stated that he would only pay for
the first connection and all subsequent connections will

have to be funded by the society despite the fact the the first

connection does not supply enough water to cater to all the
apartments.

13. Insurance

93



26686

It was discussed that we have to take insurance for the
property against fire and other natural calamities. This
however needs further detailed evaluation followed by
quotations for the same. :

14. Shifting of classes to the clubhouse

It has been noted that classes being conducted on the
clubhouse terrace for children in the afternoon in various
disciplines like gymnastics and dance is disturbing -
occupants of boa vista and grand caneria. It was hence
resolved that the same would be shifted to the first floor
hall.

15. CCTV

It was resolved that an evaluation of the CCTV facilities
within the complex would be done and required steps would
be taken to repair / augment the available security system.
16. Adda gate management

It was resolved that the quote given for gate management at
Mathias Ocean park by Adda is too expensive and we will
not be employing their services.

17. Additional Estate Manager

It was resolved that we should get a second estate manager
because it is very difficult for one person to manage so

“many calls. A senior person with some experience in

managing a large society would be advisable.

18. Resignation of the president
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Mr. Mathias submitted his resignation letter as president of
the ocean park committee with his thanks to the residents
and current committee members.

As there were no other points for discussion, the meeting ended
at 7.30 PM with a vote of thanks by the secretary.

For Mathias Ocean Park Association

Joe Mathias,
Chairman
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rakashagrawal@msn.com

From:

Sent:
To:

2688 @'

eugene rent <dr.e.rent@gmail.com>
10 March 2022 22:35
devidasnaik2018@gmail.com; info rliindia; namankumar50@gmail.com; Vljay
Khedekar; 722 Dattarai Kallapa Patil; mahasgub@gmail.com;
shubhdmahesh@gmail.com; prsawant@rediffmail.com; Swati Verma; Gaurav
Kamlakant Naik; dhermendratiwari@gmail.com; rajesh.ks@pg.com; vishal
walavalkar; Nilesh.Thanekar00@gmail.com; alpharaazkhan@icloud.com;
Jisarandhir2015@gmail.com; Rohan Ramesh Badave; cajetonlondon@yahoo.co.uk;
graceferns81@gmail.com; info; y2kanilchoudary@gmail.com;
pravitdessai@gmait.com; netravalkar17@gmail.com; 1414 Martina D Costa;
pratimakessarkar@gmail.com; amitdahiya9027 @gmail.com; dhume,ps@gmaii.com;
bandodkarsujal@gmait.com; cruzdias1962 @gmail.com; sardareef@gmail.com;
Kundan Kumar; Daryl Varghese; Keith Daniel Dsouza; joshua87puthran@gmail.com;
yrshwant.satardekar@sbi.co.in; malikarjun badami; konnurdattatray@gmail.com'
suchitrakonnur@gmait.com; pvarthanatendolkar@gmail.com;
deolia_santosh@yahoo.com; saloniyashpal@gmail.com; chandni.davda@gmail.com;
Johin Samson; Sundaram Narayanan; GMC unknown Melanie Roselle Dias;
satarinosocorro@gmail.com; ellyalmeidai2@gmail.com; edwin_dias@yahoo.com; Tr
Dilip Melwani; assiscunha2003@gmail.com; doctrate.gfadadu@gmail.com;
sumitramazumdar@hotmail.com; satish339@gmail.com; amavelp@gmail.com;
swetap111@gmail.com; nadiajivani2@hotmail. com; dhapu@rediffmail.com; Trevor
Fernandes; prabhapriya1000@gmail.com; excelenginer@yahoo.com;
debvodio@gmail.com; vandey12@rediffmail.com; ravindrannc@yahoo.com; eric
fernandes; petriks14@yahoo.com.in; sandeepraul@gmail.com; Mahadeva swamy B
C; Vinetha Varghese; Ramsey Braganza; pdewangan@gmail.com;
sailor89.deepak@gmail.com; Raja Melvani; Kishan Shirodkar; mariab@nio.org;
y2kanilchoudhary@gmail.com; nirmasinha80@gmail.com; Reginald Rufus;
milind.dectkar@gmail.com; wiltfer007 @gmail.com; bentotorcato2 1@gmail.com;
prabhudeepak32@gmail.com; dr.rita@yahoo.com; 201 Boa Vista B Anshul Singhal;
1122 Maxie Lewis; veena_dprabhu@yahoo.co.in; drpawanrane@gmail.com;
ashtinne@yahco.com; akshay_622@gmail.com; rahul@gmx.net;
koshytharakan@yahoo co.in; jagbirsinha@hotmail.com; Nityanand Haldankar;
sushant@nio.org; deenaramos@gmail.com; Chandu-Jhoney-Natasha-franco;
eugene rent; Nachiket Karmarkar; Anil Gudinho; ashyee80@gmail.com; mihir
Choudhary, bhupesh64k@yahoo.co.in; chhayasachdev@hotmail.com; Nisha George;
royanalmeida@hotmail.com; preethipednekar@yahoo.co.in; 1221 La Gomera Darryl
Pais; Valerina Fernandes; ilango@nio.org; smitajp29@gmail.com;
fatimacarvalho@gmail.com; yogesharora31@yahoo.com; kuerianjohn@gmail.com;
neetu@nio.org; jerrybraganza@gmail.com; Alok Sharma;
santoshuskaikar@gmail.com; ashishkumar.chhatterjee@mail.com;
saurabhshrivastava@gmail.com; mht.ravinder@yahoo.com;
vinay.shetty@canandiansolar.com; CARMO BARRETTO; mavoncolaco@hotmail.com,;
bhadresh@hotmail.com; sanil@nio.org; augustusgoa@gmail.com;
prakashagrawal@msn.com; mahendra.wani28@gmail.com; saté44@gmail.com;
luciennegomes@gmail.com; Dr. Sangeeta Dessai; Zeena Avelina & Chrislyn Ann
D'lima; Alziraraujo25@yahoo.com; mousamisingh@gmail.com; Michae! Menezes;
amar-goa@rediffmail.com; rajeshdesai2017@gmail.com; 1237 Satish Kumar,
khemraj.varsha@gmail.com; 1242 indrajit Singh & Hardeep Kaur; Vivek Karekar;
malcomimgomes@gmail.com; ayushisharma687@gmail.com;
y2kanilchowdhary@gmail.com; Ceser Menezes La Palma 601 & 701; Dr. Dinesh F
Swamy; sundeep@airbornerrecruiting.com; atulmishra@gmaii.com; Ravi Dakoju;
kripadesai8@yahoo.com; Jaideep Fernandes; rahulgulati@yahoo.co.in; Prashant
Choprg; Filipe borges; drborgesmariad103@gmail.com;
yuvrajshoirodkar@gmail.com; Pradeep & Anju Khanng; krishanpalsiwach(1

1
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Subject:
Attachments:
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@gmail.com; Bhupinder Khalsa; Kevin Rodrigues; sameer.ghali77@gmail.com; 171
Premnath lyer; arupbose1@gmail.com; 211 Azores B Tamal Raha; SK Naik;
belmira_paul@yahoo.co.in; vibhashk53@gmail.com; ninafaria204@gmail.com;
arun.matik72@gmail.com; 231 Azores B Osswin D'Costa; coolali5152@gmail.com;
Piltai Prashant Tulsidharan; sunilkhot@hotmail.com; Gopa Kumar OP & Dali;
georgethomas79@gmail.com; veenadjain@gmail.com; Louella DSouza; 262 Jeffrey
Agnelo Melagrus Gracias; Abhijeet Srinivas Shirsekar;
chintamansamant@yahoo.co.in; 311 Flores A Sanjay Kulkarni; Agostinho Rebello;
Chiara Da Costa; Udesh Fatarpekar, mesha87 @gmail.com; privapiai993
@gmail.com; 331 Flores A Yogesh V Nadkarni; anita.a fernandes31@gmail.com;

- Nazareth Sayana & Neil Soares; jamesroy00@yahoo.co.uk;

caridadepereiracp@gmail.com; 351 Flores A Mahesh Kumar Yadav,
vince.rodrigues@responsivemts.com; kevalmashelkar@gmail.com; 411 Flores B
Jayant & Kavita & Beena Bhatia; devarat.samantt1@gmail.com; drvijaypatit_1966
@rediffmail.com; silvaa@rediffmail.com; ashwink189@gmail.com; Aashish Surendra
Kamath; Anu Richa Sondhi; Vijay Jain; stevennovo@rediffmail.com; Nitin Naik Bombi

- & Sons; ecaencies@rediffnail.com; Prince Arora; Abhay Dalvi; Noel Mendes;

vpikale@gmail.com; CA Vinesh Pikale; drieelachavan@yahac.com;
rivatrindade@yahoo.co.in; Srinivasshinkre@gmail.com;
sameervolvoicar@gmail.com; guifsands@hotmal.com; abhinav.shah84@yahoo.com;
sudhinpednekar94@gmail.com; Gandharv Singh Chauhan;
mryashodaanand@gmail.com; neel_pawar@yahoo.com; randeeplather@yahoo.com;
ashokrane@gmail.com; brad281@rediffmail.com

Minutes of the meeting

MINUTES_0SCOMMITEE.pdf; MINUTES_Q4COMMITEE. pdf

Attached are the minutes of the 4th and 5th committee meeting
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of free will. There are many who use
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committee should have any say in
that. Whether they stay inside the
complex or not, sure that's for the
committee to decide. T

Nirav

They wash cars or earn through
additional services in their personal time.
This is their right and choice of free will. ..

As per the sanctioned plans we
cannot permit anyone to live in

the common areas of the society.
Please note that this complex has

a environment clearance also and it
will be a violation of the environment
protection act as well as the town
planning sanction. 6:98 am L/

Nirav

Like i said whether they can stay or
not is not my decision. But whom |
employ or take services from is my

decision. .05 am
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Dona Paula, Goa, India
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Long 73.809052°

12/03/22 08:04 AM

101




e )
b4 GPS Map Camera
oy

Dona Paula, Goa, India

Boa Vista B, flat 204 Ocean Park, Dona Paula, Goa 403004,
India

Lat 15.457417°

Long 73.80891°

12/03/22 08:05 AM

102



i GPS Mag Camera

Panaji, Goa, India
3 Boa Vista A, flat 202 Ocean Park, Dona Paula, Panaji, Goa
403004, India
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Boa Vista B, flat 204 Ocean Park, Dona Paula, Goa 403004,
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Lat 15.458081°
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Panaji, Goa, India
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403004, India

Lat 15.45781°
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Track Consignment

* Indicates a required field.

* Consignment Number

Booked At

Nio Dona Paula S.O

Booked On

15/03/2022 09:41:10

Event Details For : EM563985075IN

Date
17/03/2022

17/03/2022
16/03/2022
16/03/2022
15/03/2022
15/03/2022
15/03/2022
15/03/2022

15/03/2022

Time

06:00:00
01:29:32
20:57:38
01:21:55
23:04:41
20:14:15
14:55:12
14:51:48

09:41:10

2703

Destination Pincode Tariff Article Type
110003 70.80 Inland Speed Post

Current Status : Item Dispatched

Office Event

Delhi AP TMO Item Dispatched
NSH Delhi ltem Received
Delhi AP TMO ltem Received
Panaji NSH Item Dispatched
Panaji NSH Iltem Bagged
Panaji NSH ltem Received
Nio Dona Paula S.O Item Dispatched
Nio Dona Paula S.0 Iltem Bagged

Nio Dona Paula S.0111 ltem Booked

Quick help o

Delivery Location

Lodi Road HO



Track Consignment

* Indicates a required field.

* Consignment Number

Booked At Booked On
Nio Dona Paula S.O
Event Details For : EM563985061IN

Date Time

16/03/2022 15:42:43
16/03/2022 11:04:06
16/03/2022 10:09:25
16/03/2022 01:30:01
16/03/2022 01:13:47
15/03/2022 19:57:01
15/03/2022 14:55:12
15/03/2022 14.52:32
15/03/2022 09:41:10
23/06/2020 22:04:57
19/06/2020 11:44:44

15/03/2022 09:41:10

Destination Pincode

403511

Office

Saligao S.O
Saligao S.0
Saligao S.O
Panaji NSH
Panaji NSH

Panaji NSH

Nio Dona Paula S.O

Nio Dona Paula S.O

Nio Dona Paula S.O

us

IN

Tariff  Article Type

2704

Delivery Location

29.50 Inland Speed Post Saligao S.0

Current Status : Item Delivery Confirmed

Event

Iltem Delivery Confirmed
Out for Delivery

Iltem Received

Item Dispatched

Iltem Bagged

ltem Received

Item Dispatched

Iltem Bagged

Iltem Booked

Received Receptacle from abroad

Dispatched for United States of America (the)
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Delivery Confirmed On

16/03/2022 15:42:43
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g ' EXHIBIT-R-3

- PRAKASH AGRAWAL
703, La Gomera,
Mathias. Ocean Park Residency,
o . Dr. £ Borges Road, :
» Opposite NIO Colony, -
- Panjim 403004, Goa
< Cell No.: 9403070000

" Email: prakashagrawal@msn.com

16 March 2022 , -
To, | L
Mathias Construction Private Limited
Mathias House,
‘“. Opp. Luis Gomes Garden,

: Campal,
Panaji, Goa 403001

Dear Sir,

| wish to seek the following information from ybu as | am concerned about
the current state of affairs of the Mathias Ocean Park Asscoiation:

1) Please provide me with a copy of Environment Management Plan and
. Environment Mitigation Plan approved by the Environment.
Department. - . ’ - g

2) Details of Flats Sold by You

Flat No.

Names of Purchasers

Date of Sale

Date of Possession

Date of Payment of Stamp Duty for registration by the
purchaser | '

f. Date of Registration of Sale Deed

Ppapoe

3) | wish to draw your kind attention to the following resolution Passed
by the Executive Committee at its meeting heid on 1t March 2022.

"4, Soc-ieiy formation
It was noted that éince we have not yet formed the societ}; it has _béen

very difficult for the committee to enforce -the desired rules and
regulations as the legal standing has been regularly questioned by
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2708

erring residents. This is more so after Mr. Mathias has resigned as
president of the committee. The committee hence resolved that it is
the responsibility of the Promoter and the Builder to undertake the task
of forming the Cooperative Maintenance scciety following which the
president Mr. Mathias may tender his resignation as he desired. The
handover of the Committee will be done after the formation of the
sociefy. A letter to this effect would be drafted by the Secretary and
signed by all the committee members. A time line for the same will also
have to be provided by the promoter / Builder.”

| would like to know from you the following:
1) Was it your responsibility to form a Co Op Society?

2) Has the handover of the Premises not yet been given by you to the
Executive Committee of the Association?

3) If this be so, is Mathias Construction Private Limited still responsible
for the compliance of various aspects regarding the project.

4) From the above resolution, it appears that the Executive Committee
has not accepted your resignation and you continue to be the

Chairman of the same. Please explain the correct situation in this

regard.

5) In the Meeting of Executive Committee held on 15 January 2022
you tendered your resignation. The minuets of the meeting do not
state that the same was accepted. What is your response to this?

8) What is the present status of the Executive Committee? Please
provide me the following information:

i) Names of the Members Office bearers of the Present
Executive Committee.

i)  Their Apartment Numbers and Building names

it}  The Date when they came in possession of their flats

iv) The date of execution of sale deed and payment of stamp
duty.

7) Please let me know the amount of Maintenance charges paid by
you to the association since its formation towards the share of

Unsold Flats in the project. Please Provide a year wise and flat wise

detail of the same.
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8) When this undersigned purchased the flat, | was given to
understand that the amount of Rs. 3,50,000.00 is a 4-year advance
Maintenance Charges that was required to be paid by me. Thus, |
safely assumed that there was a Rs. 500 Rs. Per Square metres
maintenance charge that is being paid by ali other owners. But to
my surprise nobody seems to be paying maintenance. Does this
not defy the principles of natural justice?

None of the communications of the Executive Committee spell out the correct
strategy of the Association and how the same is fair and beneficial to
members.

Some of the members of the Executive Committée have even resorted to
Defamation, Intimidation and oppression of the residents. Trolling and
thretening has become a normal phenomenon.

The Executive Committee is behaving as if its their personal fiefdom and they
are not governed by any laws of humanity. The rules framed do not define
the powers of the Executive Committee. The Rules are aiso signed only by
Messers Joe Mathias, Malikarjun V Badami & Basavraj Hujaratti on 15
December 2015 on behalf of Mathzas Construction Pvt. Ltd. These rules are
not Governed by any law.

The acts of the Executive Committee are causing irreparable harm, damage
and injury to the property in the society. They are acting arbltrarlly and taking
major decisions keeping the members in the dark.

The Society Manager is arrrogant and rude and refuses to acknowledge -

letters delivered to him. He says that he has been instructed by the Executive
Committee not to acknowledge my letters. L

Many acts of the Executive Committee constitute criminal offence.
. Ve )
An early reply in this regard will be highly appreciated.

Regards -

@)

Prakash Agrawal
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* Indicates a required field.

* Consignment Number ' !

Booked At Booked On Destination Pincode Tariff  Article Type Delivery Location Delivery Confirmed On

Alto porvorim S.O 17/03/2022 12:00:27 403001 17.70 Inland Speed Post Panaji H.O 19/03/2022 16:15:11
Event Details For : EM571983685IN Current Status : Item Delivery Confirmed

Date Time Office Event

19/03/2022 16:15:11 Panaji H.O Item Delivery Confirmed

19/03/2022 10:41:58 Panaji H.O Out for Delivery

19/03/2022 09:46:20 Panaji H.O Item Received

18/03/2022 02:21:20 Panaji NSH Item Dispatched

17/03/2022 23:28:07 Panaji NSH ltem Bagged

17/03/2022 19:53:03 Panaji NSH ltem Received

17/03/2022 18:43:55 Alto porvorim S.0O Item Dispatched

17/03/2022 15:09:17 Alto porvorim S.0 Item Bagged

17/03/2022 12:00:27 Alto porvorim S.0O 118 ltem Booked
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EXHIBIT-R-4

From:
PRAKASH AGRAWAL
703, La Gomera,
Mathias Ocean Park Residency,
Dr. E Borges Road,
Opposite NIO Colony,
Panjim 403004, Goa
Cell No.: 9403070000
Email: prakashagrawal@msn.com

16 March 2022

To,

The Senior Inspector of Police
Panjim Police Station

Panjim 403004

Sub: Threat to life

Dear Sir,

| am a senior citizen and | have decided to settle down in Goa
thereby | purachsed an apartment at Mathias Ocean Park
Residency at Donna Paula numbered “703- La Gomera” from the
Developers M/S Mathias Construction Private Limited. Sometime in
the first week of February 2022 the sale deed was registered and
there was a clause regarding environment clearance being granted
to the project. When | went through the same, | witnessed large
scale deliberate violations of the Environment Protection Act.

| have initiated many complaints relating to Civil and Criminal
offences. | have been receiving threats from some unknown
persons who have been telling me that the persons whom | am
complaining about are very powerful.

My complaints are mainly against the members of the Executive
Committee of Mathias Ocean Park Association. | am giving below
their names as under:

SR.NO MEMBERS FLAT NOS [ BUILDING
1. Dr. Eugene Rent ., 602 LA Gomera
2. | Dr. Peter Rodrigues | 302 Boa Vista “A”
'ﬁ [.ﬂ'/
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3. Ms. Revati Mazumdar 103 Gran Canaria “B”

4. Mrs. Lata Mishra 703 LA Palma

. Mr. Carmo Baretto 504 LA Gomera

6. Mr. Prashant Chopra 104 Azores-1A

) Mrs. Nadiya Radani 101 Boa Vista-6A
| 8, Mr. Prince Arora 404 Flores “B” !
| 9. Mr. Randhir Nath 502 Gran Caneria “A” |

=

I am making this complaint to you so that in case anything happens
to me, these above named would be jointly and severally resposible
for the same. | do not have any anymity with any other person in
Goa from which | percieve threat. | have initiated action against the
above who are in very grave and serious violations of various acts
and the consequences of my complaint may lead to very strict

pusnishemnt to them.

Thanking You.
Yours Sincerely,

e

Prakash Agrawal

CC to:

Inspector General of Police, Goa
GOA POLICE HEAD QUARTERS
NEAR AZAD MAIDAN
PANJIM-GOA, 403001

Email: igpgoa@goapolice.gov.in

Director General of Police, Goa
GOA POLICE HEAD QUARTERS
NEAR AZAD MAIDAN
PANJIM-GOA, 403001

Email: dgpgoa@goapolice.gov.in

Suprindentant of Police — North Goa
GOA POLICE HEAD QUARTERS
NEAR AZAD MAIDAN

PANJIM-GOA, 403001

Email: spn-pol.goa@nic.in
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EXHIBIT-R-5

PRAKASH AGRAWAL

703, La Gomera,

Mathias Ocean Park Resmiency,
Dr. E Borges Road, -

Opposite NiO Colony,

Panjim 403004, Goa

Cell No.. 9403070000 - :
Email: prakashagrawal@msn.com-

v

March 2022

Mathias Construction Private leited

Mathias House,

Opp. Luis Gomes Garden,

Campal, :

Panaiji, Goa 403001 o . i )

Ref: The Residents Handbook, version 1 Pubhshed by the Present
Executive Committee

Sub: Irreparable Harm, damage, injury bemg carried out by the present
Executive Committee Members including attack on personal dlgnlty of
the Iegltlmate owners. : -

Dear Sir,

| wish to bring to your knowledge the following glaring discrepancies -that
have been noticed in the Rules Framed by the Present Executive Commlttee
of the Society in The Residents Handbook, version 1.

1) A.ma:ntenance deposat was levied by you at the time of purchase of
the apartment and the same was to be paid to the Mathias Ocean Park
Association. There are certain members who have paid the deposit @
Rs. 1000.00 per Square Metres while | have been directed to pay @

. Rs. 2000.00 Per Square Metres. Why this disparity?

2) The Bye Law no. 8 speaks of payment @ Rs. 1000.00 Per Square

Metres. How could money in excess of the Bye Laws be collected?

3) The purchasers who are in occupation of flat since 2015 and have paid
the Maintenance Deposit @ Rs. 1000.00 have already enjoyed
maintenance free period of Seven years. Now the Rules suggest that
the funds may last for a period of 4 to 5 years. Assuming that the funds
last for 5 years which means that those who purchased the apartment
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in 2015 and paid @ Rs. 1000.00 per Square Metres would Enjoy the -

free maintenance for a period of 12 years. While those who paid

- recently and @ Rs. 2000.00 per square metres would enjoy the free
maintenance for a perlod of only 5 years. How can this be fair and
acceptable? :

4) There seems {0 be no deposit from Mathias Construction Pvt. Ltd. For
the unsold flats for sinking fund as well as maintenance deposits, thus
you have enjoyed zero maintenance on the unsold flats in the society
from the beginning. How do you find this in fairness? -

5) The Residents Handbook, version 1 speaks of deciding in the AGM of -

2022 as to how money will be collected from the owners which makes
it very clear that there is no intention on the part of the Association to
form a society which can be run according to laws of the country.

6) The Residents Handbook, version 1 talks of Clearance of expenses.
What | understand is that they say that they will send mails to 60%
owners and proceed with the expenses. There,is no talk of 60%
members approving the expenses. How can this be acceptable?

- 7) 'i'he Residents Handbook, version 1 talks of -regulatiens while

occupying apartments. Now those who paid Rs. 2000.00 per square
metres are also burdened with paying a Rs. 20,000.00 deposit. How
could this be fair and acceptable? _

8) How can Norbert's be allowed to use the .Parking Spaces in the
complex while the owners do not have sufficient parking. :

9) Is the entry of non-members not a security threat to the residents? Is
‘there a mechanism in place to ensure that the mechamsm Gym Users
do not trespass to other areas in the complex?

10) As per Bye Law No. 3 only owners are ent:tled to be members
of Mathias Ocean Park. Ownership is determined only by a registered
-agreement executed in accordance with the provisions of the
Registration Act, 1908.- In the-case of the present association, the

same have been granted to persons who have not even executed the

agreement
11) It has been seen that even those who do not havé a registered

agreement are even holdmg the ‘post of off ice bearers of the
Assomatlon '
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12) . | say that the Bye Laws as well as the agreement Residents
- Handbook, version 1 is both unfair and not based on the principles on.
equity and natural justice. The same will not hold ground in any court

of law.

13). The Present Executive Committee is aciing Arbitrarily and
responsible for breaking many provisions of very lmportant Acts which
have serious criminal Imphcatlons

14) ~ They have arbitrarily decided to damage and remove the

- property of the owners without seeking their consent and approval. -

15) There has been intimidation and oppression for which action has
been initiated. One member of the Executive Committee thinks that he
has the powers to invade the personal privacy of the members and is
knocking at the gates at 6.10 PM and harassing the new purchasers.

16) There are instances where the employees of the Association are
drawing salary from the Association and are also working in many
houses and domaestic help during working hours. Many of the houses
are the houses of the close friends and supporters of the current
executive committee members. Hence the same is being permitted by
the present executive committee.

17) One Member of the Executive Committee has received a water
proofing contract from you. The workers of that EC Member carrying
out the water proofing work are permitted to stay in basement of the
premises. :

18)  The Executive Committee has selectively permitted employees
to stay within the premises.

19) There is no compliance of Many Important Acté which can lead
to disconnection of Water and Electricity supply to the project is seen.
The same is deliberately carried out by the EC Members.

20) The present Executive Commlttee is causing irreparable
damage to the premises.

21) It is sad that in a plaoe like Goa, well-educated and employed

individuals want to take benefits out the benefits monies of retired
senior citizens.
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22) - Since the time | have purchased the apartment it's for the first
time | have received a communication from the Secretary via email in
the month of March 22. The working is chaotic and non-
comprehendible. '

You are requested to intervene and resolve the issues, failing which | shall
.be constrained to take legal recourse on the aspects explained above. Some
members of the Executive Committee have exceeded their moral and legal
authority and caused immense stress to me during the interior work of my
premises. This cannot be tolerated and is not in accordance with any law of
the land. | have to the best of my ability exercised restraint but now things
and the fresh revelations are too disturbing. :

{ have already initiated some proceedings for oeﬁain vigiafions of the present
Executive Committee. ' '

An early reply in this regard will be highly appreciated.

Regards

@

Prakash Agrawal

TRUE COPY
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EXHIBIT-R-6

From: PRAKASH AGRAWAL
703, La Gomera,
Mathias Ocean Park Residency,
Dr. E Borges Road,
Opposite NIO Colony,
Panjim 403004, Goa
Cell No.: 9403070000
Email: prakashagrawal@msn.com

17 March 2022

To,
.. The Senior Inspector of Police

Donna Paula Police Station
Panjim 403004

pipanaji@goapolice.gov.in

Subject: Failure and negligence to provide clean drinking water
resulting in culpable homicide, conspiray and extortion

Sir,

I am desirous to file the present complaint against the following
persons for reasons more particularly mentioned herein below:

1)  Eugene Rent
Secretary
602 La Gomera
Mathias Ocean Park Residency
Opposite N1IO Colony
Donna Paula, Panjim 403004

2)  Mrs Nadiya Rayani
Treasurer
Mathias Ocean Park Association
/?“‘ CE S $7;3,  First Floor of Club House
N Mathias Ocean Park Residency
/' Opposite NIO Colony
" Donna Paula, Panjim 403004
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Mr. Prashant Chopra

Member

La Gomera

Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Dr. Peter Rodrigues

Member

302 Boa Vista A

Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mrs Lata Mishra

Member

703 La Palma

Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mrs Revati Kumar

Member

103 Gran Canaria - B

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mr. Yogesh Arora

Member

302 La Gomera

Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004
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Mr. Carmo Baretto

Member

504 La Gomera

Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mr. Randhir Nath

Member

502 Gran Canaria - A

Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mr. Prince Arora

Member

404 Flores - B

Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

By virtue of a sale deed dated 01.02.2022, executed on 05.02.2022
between:

- M/s. Mathias construction Private Limited, in its capacity as
the promoter vendor of which Mr. Julian Mathias is the
director;

- M/s. Paramount Buildwell Construction Private Limited, the
Developer;

- Myself;

- Mr. Joe Mathias and his wife Mrs. Mariola Mathias, acting in
their capacity as Confirming Party, and being represented
through their POA holder, Mr. Julian Richard Mathias.

I am a resident of Apartment no. 703, La Gomera, Mathias Ocean
Park Residency, Dr. E Borges Road, Donna Paula, Panjim 403004.
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As a fundamental right, I am entitled to clean and fresh drinking
water. However, | have been deprived since the very beginning i.e.,
01.02.2022. Instead of clean drinking water, | am provided with
unsafe and contaminated ground water from the tanker for drinking
and cooking purposes, without any treatment, which is hazardous,
unsafe and unfit for consumption purposes. In fact, the ground water
is also taken without proper permission of the competent authority
and the tanker supplier have not even obtained permission from the
CGWA as mandated under Notification dated 24.09.2020.

In the project, the developer has already provided separate lines for
water supply to the kitchen and rest of the apartment. Thus, for
availing clean water, all that is required are water tanks at the ground
floor, 3 plasto water tanks of 20000 litres each and 7 plasto water
tanks of 5000 litres each. In fact, Mathias Ocean Park Association
has water connection for 65000 litres of water supply from the PWD
per day which is more than sufficient for the purposes of drinking
and cooking, however the same is mixed with the contaminated and
impure ground water thus making it unfit for consumption. All that
is required to be done is to have separate tanks for the kitchen and
rest of the apartment to avoid any contamination.

However, even though the Accused are aware of the ground realities
and that separate tanks was the solution to the problem, the Accused
are taking undue advantage of the present scenario and are misusing
their key position in the Mathias Ocean Park Association only to
extort monies from the members which is evident and amply clear
from the events mentioned hereinbelow. The Accused intentionally
and deliberately fail to take proactive steps to provide clean drinking
water.

The Accused have misrepresented and manipulated facts to create
fear in minds of the resident only with the ulterior motive to extort
monies. The Accused are taking undue advantage of the situation and
misusing their power and exceeding their authority only to coerce the
members to pay huge sums of money which is unwarranted and
uncalled for. The same is evident from the Minutes of Meeting held
on 18.12.2021 which states as follows:
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“5. Separate water supply line for kitchen

The plan of having a separate water line supplying the kitchen and
the rest of the flat was proposed. The massive cost of this
endeavour which would warrant digging up all the roads for
laying new piping, construction of a new tank at the main station
and segregating the tanks on all the buildings would exceed the
available budget and hence the plan was deferred. Meanwhile we
would focus on getting additional PWD water supply.”

Enclosed herewith is the Minutes of Meeting held on 18.12.2021.

In addition to the above, a WhatsApp message dated 23.12.2021 from
one Mr. Atul Mishra, spouse of Accused no. 5 (reproduced herein
below) also brings to light the malafide intention of the Accused that
all the Accused want is to extort money on the pretext on providing
clean drinking water.

“As 1 foresee the Goa govt will never be able to meet our complete
water requirement in next 100 years..the only workable and
acceptable solution we can find is to take up the most daunting and
challenging project of all times...creating a separate sump tank for
receiving the higher quality municipal water ....making separate
overhead water tanks atop each bldg and laying kilometers and
kilometers of separate supply lines 1) from the underground sump
to these overhead tanks and then 2) from these overhead tanks to
the kitchens..its a mammoth task requiring many crores of
rupees...may be 5.or more..as per a very preliminary estimate...if
all the flats share this in proportion of the built up area ...the
individual contribution will not exceed 2.lakhs for 3BHKs ...will
be lesser for smaller flats ..may be worth it...correcting a
historical wrong for the benefit of coming generations for next 100
years or as long as the bldg survives”.

Enclosed is the screenshot of the message dated 23.12.2021.

On 23.12.2021, Accused no.l messaged on the WhatsApp group of
the Mathias Ocean Park owners as follows:
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“It's fantastic that there are so many interested residents in taking
this forward. The committee will look into it for sure... The only issue
is that the estimated cost for the new tank, new overhead tank new
piping with digging of the roads, changing the piping in all the
buildings will work out to a few crores. So, if one of the interested
residents would be kind enough to help the committee by getting a
two thirds majority support in taking this project forward we will get
it done... They would have to sign a document stating that the cost
will be shared by all flats which at a reasonable estimate is 1.5 lakhs

per flat.”

Thus, to summarise it is evident that the Accused are acting in
collusion and in connivance with each other and propelling residents
to pay huge sums of monies for providing safe drinking water.

Enclosed is the screenshot of the message dated 23.12.2021.

To surmise, there is no need for kilometres and kilometres of
pipelines. The costs estimated by the Accused i.e., Rs. 5 crores are
more than 25 times the actual expenditure. As stated above, the water
pipeline for the kitchen has been separately provided by the builder
at the terrace. All that is required to connect the pipeline of the PWD
water to these dedicated lines provided by the builder.

Mathias Ocean Park Association has not even approached the
developer for resolving such a sensitive issue, rather, it continues to
deprive the members of clean drinking water, putting their lives in
jeopardy. In fact, to misguide the owners on 22.12.2021 Accused
no.5 writes on the WhatsApp group of the Association stating as
follows:

“Mr Mathias is a part of the committee and involved in the
discussions.”

Enclosed is the screenshot of the message dated 22.12.2021.

In addition, the Managing Committee has permitted some selected
employees of the society to stay in the premises of the society with
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their families. This is not in conformity with the Environment
Clearance and resulting in unnecessary pollution load. Further, there
is also improper disposal of solid waste which is damaging the water,
air and soil quality in the area. Also, the STP treated water is not
being recycled/reused for flushing, which is resulting in shortage of
water. The additional tanks at the terrace for use of the STP treated
water for flushing has deliberately not been provided separately by
the Managing Committee of the Society. Although the developer has
provided a separate line for the purposes of flushing, the same is not
in operation and the water is getting mixed.

In view of the above, 1 addressed a letter dated 1.03.2021 calling
upon the Accused and the Hon’ble Principal Secretary, Environment
Department and the Hon’ble Member Secretary, Goa Pollution
Control Board, to take action with regards to providing clean
drinking water, but in vain. There is no reply or objection to whatever
is stated in the letter dated 1 March 2021. In fact, the Accused have
feigned ignorance and turned a blind eye to the contents of the letter
which demonstrates that the Accused are deliberately and
intentionally not making necessary arrangements for providing clean
and pure drinking water in spite of having all the provisions to do so.
Enclosed herewith is the letter dated 1.03.2021.

Due to failure of the Accused to provide clean drinking water even
though the requirements are in place, I am forced to incur more
expenses to arrange for clean drinking water. It causes unnecessary
stress and burden, both mentally and financially. I am a senior citizen
and more susceptible to water borne diseases. In fact, when I moved
in this apartment in May 2021, I suffered bloating and severe
indigestion on account of drinking the contaminated ground water.
As on today as well, a lot of members are not even aware of the fact
that they are consuming unfit water and the repercussions of the
same.

Drinking contaminated groundwater can have serious health
effects. Diseases such as hepatitis and dysentery may be caused by
contamination from septic tank waste. Poisoning may be caused by
toxins that have leached into well water supplies. Wildlife can also
be harmed by contaminated groundwater. Other long-term effects
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such as certain types of cancer may also result from exposure to
polluted water.

It is evident from the above that the Accused are intentionally and
deliberately depriving the members of clean drinking water only to
extort monies and cause wrongful gain to themselves. Even though
the Accused are aware that impure ground water is hazardous for the
health, they are knowingly ignoring to take steps to provide clean and
fresh drinking water which amounts to culpable homicide and a gross
violation of my fundamental rights i.e., right to life and liberty
guaranteed to me under the Constitution of India. All the Accused
are hand in gloves and are colluding with each other in order to extort
monies from the members.

Although, the Accused are also aware of the ill effects of drinking
and consuming contaminated ground water, no action is taken to
provide the residents with clean drinking water. This itself only goes
on to show the intention of the Accused. In fact, there is more to this
than meets the eye. There appears to be a bigger scam involved. It
appears that there are more people involved in this scam. Lives of
innocent people are being played with only to satisfy their illegal
motives and intentions and greed for money. Precious lives of
residents are in grave danger. On top of it, what the Accused are
doing is that they are instilling fear of life and health in the mind of
the residents in order to extort monies. This is all done at the cost of
lives. Such conduct amounts to culpable homicide especially
considering that the Accused have also acknowledged and admitted
that the water is not safe for consumption purposes and have thus
proposed to spend a whooping sum of Rs. 5 crores approx., which is
not required considering that only tanks need to be separated.

Thus, in light of this, I am constrained to approach you and bring this
crime to your notice under sections 120B, 384 and 304 of the Indian
Penal Code, 1860. I trust and hope you shall register this offence,
investigate, identify individuals involved in this scam and let law
take its due course. I am willing to cooperate and provide assistance,
information and documents, as required for the purpose of
investigation.
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Yours truly,

>

Prakash Agrawal
+91 9403070000

Enclosure:

(1) Minutes of Meeting held on 18.12.2021
(2) WhatsApp message dated 22.12.2021

(3) Two WhatsApp message dated 23.12.2021
(4) Letter dated 1.03.2021

CC to:

Inspector General of Police, Goa
GOA POLICE HEAD QUARTERS
NEAR AZAD MAIDAN
PANJIM-GOA, 403001

Email: igpgoa@goapolice.gov.in

Director General of Police, Goa
GOA POLICE HEAD QUARTERS
NEAR AZAD MAIDAN
PANJIM-GOA, 403001

Email: dgpgoa@goapolice.gov.in

Superintendent of Police — North Goa
GOA POLICE HEAD QUARTERS
NEAR AZAD MAIDAN

PANJIM-GOA, 403001

Email: spn-pol.goa@nic.in
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Mathias Ocean Park Owner Association

First Floor of the Club House, Mathias Ocean Park
Opp. NIO Colony, Dona Paula — Goa

Minutes of the 3rd Committee Meeting of the term 2021 - 23 of
“Mathias Ocean Park Association” held at 6.30 P.M on 18th
December 2021 on the First Floor of the Club House of Mathias
Ocean Park, Opp. NIO Colony, Dona Paula - Goa. 403 004

Members present were as follows

e Dr. Eugene Rent - Secretary
: e Mrs. Nadiya Rayani - Treasurer
! e Mr. Prashant Chopra - Member
|
i e Dr. Peter Rodrigues - Member
: e Mrs. Lata Mishra - Member
|
| e Mrs. Revati - Member
| .. e Mr. Yogesh Arora - Member
e Mr. Randir Nath - Member

Subsequent to welcoming the members the meeting proceeded
with the points on the Agenda.

1. Lift Annual Maintenance Contract

e Mr. Carmo Baretto - Member
139
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After reviewing the terms and condition provided by team
Shindler, the committee agreed to proceed with renewing
the AMC contract for a period of 3 years. The contract states
that there would be no increase in amount for this year
however there would be a 7% increase for the coming 2
years. Mr. Carmo stated that he would review the offer and
try and bring it down to 5% in a meeting planned with the
schindler team. The current contract for 14 lifts is
Rs.7,00,052 which works out to Rs.50,003 per lift including
an 18% GST

2. Timing of facilities

The committee reviewed the timing of facilities and agreed
that we could continue with the current timings of 6AM to
11 PM for all club house facilities. However from 6 to 7 AM,
2 PM to 4 PM and 10 to 11 PM would be a silent zone and if
excess noise is made during this period the timings will
have to be revised accordingly. This was agreed upon in
view of the excess noise experienced by residents in Gran
Caneria and Boa Vista buildings.

3. Barrier around the swimming pool

A proposal to have barriers a. Around the swimming pool
and b. between the adults and children’s pool was
evaluated. It was found that a queue Manager would not
serve the purpose as children could get around it. A metal
barrier could be hazardous to swimmers within the pool
with a potential to cause injury if it falls into the pool. It was
hence decided that barricades around the pool would not be
put. Regarding putting barricades between the adult and
children’s pools options would be looked into and reviewed
in the coming meeting.

4. Entry stickers (Four and two wheelers)
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Stickers for cars / two wheelers to enter the complex will be
distributed from 20th December 2021 onwards at the estate
Managers office from 10AM to 5 PM. Special distribution on
one of the Sundays would be organized for residents who
cannot collect the sticker on weekdays. After 15th January
2022 vehicles without the new ocean park sticker would
have restricted entry into the complex and overnight
parking will not be permitted.

5. Separate water supply line for kitchen

The plan of having a separate water line supplying the
kitchen and the rest of the flat was proposed. The massive
cost of this endeavor which would warrant digging up all the
roads for laying new piping, construction of a new tank at
the main station and segregating the tanks on all the
buildings would exceed the available budget and hence the
plan was deferred. Meanwhile we would focus on getting additional
PWD water supply.

6. CCTV

The committee unanimously decided to upgrade the security
camera facilities available on campus and install security
cameras with sound and good recording facilities. It was
also decided that the switchboards for the security systems
would be internalized to prevent tampering with the same. 3
quotations would be obtained for the same.

7. Speeding and parking regulations within complex

It was resolved that any car found to be speeding would be
issued a warning with a fine of Rs1000 and multiple
repeated offenders would be restricted from entry into the
complex. A log of the same would be maintained at the
security cabin.

A second decision was to put up speed limit boards of

20Km/hr at the entrance of each lane so that residents are
made aware of the agreed upon speed limits.
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Also in order to prevent speeding a speed breaker would be
installed on the first crossroad. Speed breakers are already
installed on the rest of the crossroads.

The parking is a concern in the internal lanes as some people park
covering the access road. To deter haphazard parking in the lanes, car
parking slots will be marked and the residents are requested to ensure
parking within the slots.

8. Facility Management

The committee has reviewed the quotation provided by
Chauhan for taking care of the facility management and has
found it to be acceptable. Following assurances have been
provided.

1.Adequate staff taking care cleaning all common areas.
2.Uniforms for all personnel

3.Accommodation of all personnel outside the premises
4.Monthly review by a representative from each building
who will signoff on quality of work at the end of the month
S.Better attention to common areas and sports galleries.

6. Time table for cleaning of parking areas.

9. Society formation

The process of society formation needs to be expedited and
the assistance of residents with knowledge in the process
involved is to be sought. The committee has decided to hire
a lawyer and expedite the process.

10. Sewage treatment plant related issues

The committee resolved that the care of sewage treatment
plant should be outsourced to a third party that is
competent in managing the same in order to aid its smooth
running and prevent regular breakdown. Also the blower of
the STP which is damaged needs to be replaced and
quotations are to be procured for the same on priority.
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11. Security guard review meetings

It was resolved that the performance of the security team
would be reviewed on a bimonthly basis with two objectives.
A. To better the security facilities and to fine tune the
security detail b. To deal with grievances raised both by the
security personnel and those against them so as to provide
better working environment and at the same time better
services by them. Mr. Yogesh volunteered to be the first
point of contact in dealing with security related issues. It
was also resolved that till the GST issues of Thunderforce is
resolved the salaries of the security personnel will be paid
directly from the society account on the 5t of every month.

12. Electrical and Plumbing

It was decided that any contract with all service providers
within the complex would be terminated and the estate
manager would call an electrician or plumber when required
from a registry of available providers. Any of these personnel
staying within the complex will have to vacate before the
15th of January 2022. The contract with excel engineering
would be terminated as of 1st January 2022

13. Non occupancy charges

It was resolved that the society would start collecting non
occupancy charges of Rs. 900 per month from apartments
that are given out on rent from 1st of January 2022 as it was
decided in the AGM that we would be doing the same. Any
contention regarding the above would have to be raised in
the following AGM.

14. Police verification
It has been resolved that as per the government regulations

all tenants occupying the premises have to get the police
verification done and the required documents have to be
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submitted at the society office. A deadline of 15t of January
2022 for getting the same done has been issued. Following
this date a list of tenants without police verification
documents will be submitted to the responsible authorities.

15. Complaint register

In order to reduce the number of calls received by the
members of the committee and the managerial staff and to
streamline facilities it was resolved that a complaint / work
register would be kept in the estate managers office. Any
issue that needs to be looked into can be entered into this
register and it would be duly responded to. The residents
are requested to utilize this register rather than whatsapp
groups to register complaints / work orders / other issues.

16. Census collection

It was resolved that the committee members would aid the
security in collection of census data so as to complete the
project by 15th January 2022

17. Notice for non compliance

It has been decided that the committee would send notices
to those residents not complying with the rules set for civil
work in apartments mainly work between 2PM to 4PM in
the afternoon and using the lift to transport heavy goods.
The Rs.20,000 security deposit collected would be forfeited
if the above rules are not followed. The committee
unanimously agreed to the same.

18. Protocol for quotations
Mr. Prashanth would be the point of contact for
procurement and quotations. It was also decided that a

break up of labor cost and material cost would be obtained
separately to aid in better assessment of said quote.
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As there were no other points for discussion, the meeting ended
at 8.30 PM with a vote of thanks by the secretary.

For Mathias Ocean Park Association

Joe Mathias,
Chairman
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- Ocean Park Owners
' Abdul, Abhijit, Abhinayv, Ali, Almira, Amrita,...

23 December 2021 1:59 pm

Atul Mishra

As | foresee the Goa govt will never
be able to meet our complete water
requirement in next 100 years..the
only workable and acceptable
solution we can find is to take up

the most daunting and challenging
project of all times...creating a
separate sump tank for receiving

the higher quality municipal

water ....making separate overhead
water tanks atop each bldg and
laying kilometers and kilometers of
separate supply lines 1) from the
underground sump to these overhead
tanks and then 2) from these
overhead tanks to the kitchens..its

a mammoth task requiring many
crores of rupees...may be 5.or
more..as per a very preliminary
estimate...if all the flats share this in
proportion of the built up area ...the
individual contribution will not exceed
2.lakhs for 3BHKs ...will be lesser
for smaller flats ...may be worth
it...correcting a historical wrong..for
the benefit of coming generations for
next 100 years or as.long as the bldg
survives 2:49pm = N

g, TR Moy g

You can't send messages to this group because
you're no longer a participant.

< O O
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< lata A v

Perhaps have 22 December 2021
interactions with builder/promoter/
developer

And best for each committee to
minute and hand over status report of
all such issues & discussions ...

9:30 am
Would be happy to volunteer for any

residents’ group formed for such
Interactions 9:35 am

Lata Mishra

+91 98201 80349

Perhaps have regular formal interactions
with builder/promoter/developer

Mr Mathias is part of the committee
and involved in the discussions.

0:49 am

+91 98201 80349 ~S

Dr. Eugene Rent

Nisha with all due respect there are
some issues that can be handled by the
committee, there are some like leakages...

No worries then...

Only volunteered since the second ¥
half of this post said ..

You can't send messages to this group because
you're no longer a participant.

< Q 0
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Ocean Park Owners
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Abdul, Abhijit, Abhinay, Ali, AR 3, Amma, .. - *

23 December 2021

Datta Patil

We should involve Mathais and his
plumbing contractor and obtain experts
opinion and cost

r
o s .

3:23 pm

It's fantastic that there are so many

interested residents in taking this

forward. The committee will look into

it for sure... The only issue is that

the estimated cost for the new tank,

new overhead tank new piping with

digging of the roads, changing the

piping in all the buildings will work

out to a few crores. So if one of the

interested residents would be kind

enough to help the committee by

getting a two thirds majority support

in taking this project forward we will

get it done... They would have to sign

a document stating that the cost 1
will be shared by all flats which at a 1
reasonable estimate is 1.5 lakhs per

flat. 3:28 pm

If someone can arrange a competitive
quote that is welcome too.

N

®. Search inside screenshot

«

Prabha

You can't send rni=ssages to th.s group becilise
you're ho longer a participant.

< @) A
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From: PRAKASH AGRAWAL
703, La Gomera,
Mathias Ocean Park
Residency,
Dr. E Borges Road,
Opposite NIO Colony,
Panjim 403004, Goa
Cell No.: 9403070000
Email:
prakashagrawal@msn.com

1. HON’BLE PRINCIPAL SECRETARY
Ministry of Environments Forests & Climate Change
Paryawaran Bhawan,
CGO Complex
Lodhi Road
New Delhi 110003

2. HON’BLE MEMBER SECRETARY
Goa Pollution Control Board-GPCB
Nr. Pilerne Industrial Estate,
Opp. Saligao Seminary,
Saligao, Goa 403511

Subject: Notice U/s. 19(b) of the Environment
(Protection) Act, 1986 and U/s. 49 (b) Water
(Prevention & Control of Pollution) Act, 1974

Sir,

Whereas an offence under the Environment (Protection)
Act, 1986 has been committed by;
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Eugene Rent

Secretary

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mrs Nadiya Rayani

Treasurer

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mr. Prashant Chopra

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Dr. Peter Rodrigues

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mrs Lata Mishra

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004
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Mrs Revati

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mr. Yogesh Arora

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mr. Carmo Baretto

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mr. Randhir Nath

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mr. Prince Arora

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004
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Ref: Deliberate Violation of the terms of EC under No. 21-
15/2007-1A.1ll dated 16 may 2007 granted to project titled
“Ocean Park” located at Survey No. 249/1-A at village:

Talegaon, Tiswadi, Panjim, Goa, attracting penal action
U/s. 19 (b) of Environment (Protection) Act, 1986 and U/s.
Water (Prevention & Control of Pollution) Act, 1974
against the alleged Accused No. 1 to 9 herein above.

Dear Sir,

1)

2)

| am a resident of Apartment No. 703, La Gomera,
Mathias Ocean Park Residency, Dr. E Borges Road,
Donna Paula, Panjim 403004. Environemnt Clarance
granted to the project under No. 21-15/2007-1A, Il dated
15" May 2007. The Mathias Ocean Park Association,
who took over the affairs of the phase of the project for
which the EC is granted was supposed to implement the
Environment Management Plan. This has been brought
to the notice of Dr. Eugene Rent, who is the Secretary of
the Association repeatedly who has declined to
implement the same and even provide clan and potable
drinking water.

I am enclosing herewith the Minuets of the Meeting of the

Association that was held on 18" December 2021. The
said meeting was held under the Chairmanship of Mr.
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Eugune Rent the secretary of the society. The resolution
reads as:

“S. Separate water supply line for kitchen
The plan of having a separate water line supplying
the kitchen and the rest of the flat was proposed.
The massive cost of this endeavour which would
warrant digging up all the roads for laying new
piping, construction of a new tank at the main
station and segregating the tanks on all the
buildings would exceed the available budget and
hence the plan was deferred. Meanwhile we would
focus on getting additional PWD water supply.”
The Mathias Ocean Park Association has been buying
water from Water Tankers mafia who are supplying
ground water to the association and the Ground Water is
untreated, impure and unsafe for drinking & cooking.
Although the Mathias Ocean Park Association has water
connection for 65000 litres of water supply from the PWD
per day which is more than sufficient for the purposes of
Drinking and Cooking, still Mr. Eugene Rent takes an
arbitrary decision to deprive the members of Pure and

safe drinking water.

The accused Nos. 1 to 9 attended the Meeting of the
Managing Committee held on 18" December 2021 in
which this decision to deprive the members of pure
drinking water was taken.
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The Developer has provided for separate lines for Water
Supplies to Kitchen and rest of the apartments and the
same can be very conveniently done without much
expenditure. What is needed for the same is a few water
tanks at the ground floor 3 Plasto Water Tanks of 20000
Litres each & about 7 Plasto Water Tanks of 5000 Litres
each. The cost is hardly anything as compared to the
number of apartments in the project. The accused has
deliberately played with the purity of water. Providing
impure & unsafe ground water from tanker for drinking &
cooking purposes and that too without treatment cannot
be a part of any Environmental Clearance that can be
granted under EIA Notification, 2006.

The agenda of the accused is very clear that they want
to extract money from the members on the sensitive
issue of Pure Water Supply. Here is a whatsapp
message posted by the spouse of one of the attendees
to the meeting of the office bearers of the of Mathias
Ocean Park Association which reads as follows:

“‘As | foresee the Goa govt will never be able to
meet our complete water requirement in next 100
years..the only workable and acceptable solution
we can find is to take up the most daunting and
challenging project of all times...creating a
separate sump tank for receiving the higher quality
municipal water ...making separate overhead
water tanks atop each bldg and laying kilometers
and kilometers of separate supply lines 1) from the
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underground sump to these overhead tanks and
then 2) from these overhead tanks to the
kitchens..its a mammoth task requiring many
crores of rupees...may be 5.or more..as per a very
preliminary estimate...if all the flats share this in
proportion of the built up area ...the individual
contribution will not exceed 2:.lakhs for 3BHKs
...will be lesser for smaller flats ...may be worth
it...correcting a historical wrong for the benefit of
coming generations for next 100 years or as long
as the bldg survives”

expenditure of Rs. 5 Crores.

| say that the deprivation of Pure and Safe water is only
to extort monies from the residents of the society.

| am detailing the actual requirement of funds that would
be needed for the purpose, wherein they have quoted an

'Additional Cost of
Pumps and Pipeline

Head Quantity X Price | Total
20000 Litres Tank 3 X 1,40,000 Rs. 4,20,000.00
5000 Litres Tank 3 X 30,000 Rs. 2,10,000.00

Rs. 10,00,000.00

Total i Rs. 16,30,000.00
Contingencies Rs. 3,00,000.00
Total Rs. 19,30,000.00

Please note that the Water Pipe Line for Kitchen has

been separately provided by the builder at the terrace.

What The Mathias Ocean Park Association was required
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11)

12)

13)

to do is that connect the pipe line of the PWD water to

these dedicated lines provided by the builder.

| say that there is no question of Kilometers and
Kilometers of Pipe Lines. | further say that the

.5,0,00,000.00 (5 Crores estimate is more than 25 times

the actual expenditure that is required to be made for this

purpose.

The Mathias Ocean Park Association has not
approached the builders for the same seeking their
assistance in resolving this important issue as their
agenda was to deprive the members and extort money
from the owners of the apartments in the society.

Thus, substantial damage to the air, Water Environment
& the groundwater level has been carried out by the
accused. The Ground Water purchased by the accused
is without proper permission of the competent authority
and Tanker Supplier have not obtained any permission
from the CGWA as mandated under Notification dated
24.09.2020. That is a separate offence that has been
carried out by the accused.

Needless to say that, from the 65,000.00 Litres of Water

Supply the needs for kitchen could be easily met and for
rest of the purposes the groundwater could be used. That
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would have saved the residents from the forcible
consumption of ground water.

This applicant has informed the members in the
Whatsapp Group on 3 January 2022 that there is an
Environment Clearance that has been granted to the
project and for which they need to follow the rules.

The Managing Committee has permitted some selected
employees of the society to stay in the premises of the
society with their families. This is also not in conformity
with the Environment Clearance and these are illegal
occupancies giving unassessed & unapprised burden on
the consumption of natural resources.

There is improper solid waste disposal deliberately
carried out by the Managing Committee of the society.
The same is damaging the water, air and soil quality in
the area. This is causing huge deterioration in the quality

of environment in the area.

The STP treated water is not being recycled / reused for
ﬂushing, which is actually causing the shortage of water
and this is a very basic requirement. The additional tanks
at the terrace for use of the STP treated water for flushing
has deliberately not been provided separately by the
Managing Committee of the Society. It is pertinent to
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10

note that the builder has provided a separate line for the
purposes of flushing. The same is not in operation and

water getting mixed.

| say that by providing ground water for the kitchen, these
accused have aiso compromised quality of living and
right to decent life and hence a violation of my rights
under Article 21 of the Constitution for right to decent life
has been breached for which | am paying huge amount
of charges towards maintenance & other expenses
sought by the committee, however, these Accused from
Committee of Apartment are not giving their heads
towards their legal responsibility of providing clean,
treated water for use.

Therefore, by not carrying out periodical testing of water
supplied by tankers and STP treated Water in
Government Laboratory, they have not followed the
Environment Management Plan and Environment
Mitigation Plan and hence caused huge damage to the
environment and the safety of the residents of the
project. |

Thus, | am giving you notice including the accused No. 1

to 9 for clearly intending to prosecute you all under the
provisions of Environment (Protection) Act, 1986 and
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Water (Prevention & Control of Pollution) Act, 1974, after
notice period.

| request you to act against all the accused in accordance with
the provisions of The Environment Protection Act, 1986.

Date: 1 March 2021
Place: Panjim
PRAKASH AGRAWAL
COMPLAINANT
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Sr. Particulars Page
No. No.
Copy of EC No. 21-16/2007-1A, i 13-18
dated 16™ May 2007
2. | Minuetes of the Meeting of the 19-25
Managing Committee dated 18
I?_ece_rpber 2021
3. | Screenshot of Whatasspp Message 26
dated 23 December 2021 in the
Whatsapp Group titled “Ocean Park
Owners”
4. | Screenshot of Whatasspp Message 27
dated 03 Janauary 2022 in the
Whatsapp Group titled “Ocean Park
Owners”
Date: 1 March 2021
Place: Panjim
PRAKASH AGRAWAL
COMPLAINANT
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No. 21-16/2007-1AM
Geovernmerit of India
Ministry of Environment & Forests

Paryavaran Brawan,

CGO Complex, \odi Road,

- New Deaihi~110003..

To Dated: 1'6‘{‘&1@_, 2007
Mr.Jos Mathias, ) R
M/s.Mathias Censtructions Pyt Lid .‘-

Iathies Plaza, 18" June Road,
Fanall, Goa 403 £01.

Subject:- Construction of 'OCEAN PARK' &t Survay Ko.2451-2. Viiage
Taleigap, Tiswadi, Panjim, Goa hy M/sIathias Construstion Svt
Ltd, Goa. ~ Environmental Clearance - rag.

| 3%,

This has reference to your application No. nil-dated 28.12,2008 znd

oy ' ,Ia&mquant letlers datad 12.03.2007 sseking prior environmenal cizarance for
.S above project under the E!A Nefification, 1804, The proposal’ has baen

sozalsed 25 per prescrived procedure in ths lights of provisions under ihe EIA

| exTeation, 2008 on the basl® of the mandatory documents enclosad with the

aprwelinn viL, the Questionneire, EIA, EMP and the additlonal clarifications
¥a-ished in response to the cbservations of the Expert Commiites constituted by
wie swwapetent authority in its meetings held ch 22-24 February 2007 and 23-24
Wman 2007, '

% s, interaila, ncted that Mis.Mathias Constructions -Pvt Lid, Goa is

' ;afnha the construction of a residential apartment complex on @ plot area ol

Wum. {Zone C-1-27,232 sq.m. Stit + 8 fioors and zone C-2-54,888 sq.m

'K+ & Locrs. L s proposed to, construct 548 apartments in C~1 zone and 340
SRk i C-2 zope. Total car parking spaces proposed &re 1458. The lotel
po zf e sroject Is Rs.130 crofes.

% . Tee Svcet Committee after dus considerations of the relevant dacuments
soopisiss cy re project proponent and additional clarifications furnisheo In
feepOmEs TS osservatiohs have accordsd environmental clearance as per the
proedgians of Envirenmental impact Assessment Netification - 1884 and Its
siizsespyag amendmants, subject to ‘strict compliance of the terms and conditions
a3 IehsE] ' .

) R - i
et
e
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)] "m -tor"-Es.tablishment‘ shall be obtained from Kamataka Stg-té

‘Pallgfion Controt Board and a copy shall be submitted to the Ministry before
Alv 9T any construction work at the site. '

i) All"Féuired sanitary and hygienic measures should be in place before
: construclion activities and to be malntalped throughout the
corjituction phase, - ; . .

My  A¥rstAld Room will ba provided in the project both during construction and
. operation of the project. | ' _ :

Iv)  Ademuate drinking waler and sanitary faclities. should be provided for

construction workers at the slte. The safe cisposal of wastewater and soild

wastes generated during the construption phase should be ensured.
V) All the topsoll excavated during constructich agtivities should be storad for
use in horiculture/landscape development within the project site. .
vi) Construction . saolls, including bituminous material and other hazardous
* materials, must not be allewed to contaminate watercowses and the ‘dump

siteg for such material must be secured so that they should net leach Into -

_ the ground water.
vil)  The diese| generator sefs to.be used during constructicn phasé should be

iow sulphur diesal tya= and should conform to E(P} Rules prescribad for eir
and nolse emissior  andards,

vil)  Vehicles hired for nging construction material % the eite should be in
good condition a~  hould conform to applicasle air and rolse emission
standards and shr . be operatad only during non-psak hours.

X} Amblent noise I4. . should conform to. residential standards both dyring
day and night. -~.mental pollulion loacs on the amblent air and nols
quality should be sty monitared during construction phase. | :

¥)  Ready mixed ct + must b3 used in building construction.

%} Storm water ¢ ind ['s re-use as per CGWB and BIS standards.for
various applica: : ; ' ‘

i) . Water dsmang . construction should be reduced by use of pre-mixed
congrete, curifi© 5 and.ctherbest praclices referred. ‘

vill)  Separation of -nd” black water .should "be .done by the use of dusl

plumbing fine ¢ «atun of grey and oiawn watar.
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xiv)

V)

xvh)
xvil)

7I¢.VI|1)

xIx)

Treatment of 100%.grey water by dacentralised traatment should be done.

Fixtures for showeers, toilet flushing and drinking shouid be of low flow either
by useof asrators. or pressure re.dgclng dsvtcas_l or eensor based control,

Use of Qiass may bg reduced by upto 40% to raduce the electricity
consumplion and load on. airconditioning.  If necessary, use high quallty
double glass with specfal reflective coating in windows.

Roof should meet prescriptive requirement as per draft'Energy Conservation
Buillding Code by using appropriate thermal insulatlon material to fUfil
requirement, '

Adequate measures to reducs alr and ‘nolse poliution during construction
keeping in mind CPCB norms on nelise limits, ’

Opaqus wall should maet prescriptive fequirement as per draft Energy

Conservation Suilding Code which s proposed to be mandatory for ail
airconditioned spaces while it is aspirational for non-airconditioned spaces
by use of appropriate thermat Insulation material to fulfil requiremant,

Qperation Phase

The Installation of the Sewage Treatment Plant (STP) should.be certifiad by

an independent expert and a report In this ragard should be submitted to the
" Ministry before the projact {s commissioned for operaticn, Discharge of

treafed sewage sha!l conform to the norms & standards of the Goa Pollution
Control Board, ‘

Rain swater harvssiing for roof run- off and surface run: off, as plan
submiited should e impiemented. Before recharging the surface run off,
pre-treatment must ba aane to remove suspended matter, ofl and grease,

The schs wasis generated should be properly collected & segrepated
before disposal to the City Municlpal Faciiity. The In-vessel bio-convetsion

tschnique should be used for composting the organlc waste,

£ny Nazardous waste Including biomedical waste should be disposed of as

per applicable Rules & narms with necessary appfovals of the Goa Pollution
Control Board, - ;

The green belt design along the periphery of the plot shall achiave
attenuation factor conforming” to the day and night nolse standards
prescrided for residential lancuss, The cpen spases inside the pist sheuld
be sultably landscaped and covered with vegetation of Indigermis variaty,

Ineremental peiiutica loacs ‘on fhe zmblent gt W, rm end water

. Quality should b= pefcdically menlisres a%p: sommissisning of the ormieay,

- [}
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Vi) Application of sciar energy should: be tnc;}r

common greas, lighting for gardens and s

| treet lighting In addien to
Provision for

] A hybrid system or fully solar system for g -
poition of the apattments shauld ed, -+ - = s

be Provid

vill)  Traffic congastion near the entry and

exit points from ths roads adjojning
the proposed Project site must be avolded, Parking should be fully
intemalized and no pubiic space snould be wilized.. - :

e

iX) A Repot on the 8nergy conserva
conssrvation norms flnglize by 8
preparsd incorporating details abo
Factors stc end submit o the Mini

=B. GENERAL CONDITIONS

i) The environmenta) safeguards contal

tion measures confirming to energy
ureau of Energy -Efficiency should be
ut bullding materials & technology, R & U
siry in three - months time,

ned in the ‘EIA Report should bs
Implemented in letter and spirit, )

i) Six monthly monitoring reperts should be submitted to the Ministry angd it's
Regional Office Bangalore, .

4, Officials from the Regional Office of MOEF, Bangalore who would be
monitoring the implementation of environmental safeguards should be given fu
cooperation, facilities and documents / data by the project Proponents during thelr
nspection, A compiete set of all the documents submitted 0 MoEF should pe
forwardad to the CCF, Regional offics of MOEF, Bangalore,

5. In the case of any change(s) in the §cope of the project, the project would _
require a fresh Bppraisal by this Ministry. .

$.  The Minis
Subsequently, if found Necsssary,

Provisions of the Environmenta (Protection) Act,
1586, to ensure effsctive impiementatio

n of the guggested safeguard measures jn
@ tme bound and satisfactory manner,

T All other statutory ciearances such as the a
&9 Chisf Controller of Explosives, Fire
8t shall he obtalhed, a
authorities, :

Pprovals for storags of dlasél
Department, Civil Aviation Cepartment,
$ applicable by project Proponents from the competent

5. The Project propenent should advertise in at least twe local
clreulated In the region, one of which shail be in the
nforming that the project has been accorded environmenta! clearancs and ccpies
of clegrance letters are avajlable with the Gog Pollution Centroi Board and may
280 be seen on the website of the Ministry of Environment and Ferests at
Mt:::l'www.anvfor.nlc.ln. The acvertisement should be’ mace within 7 aays from
the day of jssye of

the clearance latter end a copy of the same should pe
arded to the Regional offica cf this Minist

Newspapers
vernasular language

ry at Bangaicre,
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R These stipulations would bs enforced amon

2. The Member Secretary, Gea Pollution Control

[N

e ———

g others under the provisions of
Water (Prevention and Control of Poliution) Act; 1974, the Alr (Pravention and

control of Pollution) act 1881, the Environment (Protection) Act, 19886, the Publie. -

Liabillty (Insurance) Act, 1991 and EIA Notlfication, 2008.

10. ~ Environmental clearance is subject to obtaining clearance under the Wildlife
(Protection) Act, 1972 from the competsnt authority (If applicable),

11.  Environmental clearance is subject to final order of the Hon'ble Supreme

Court of India In Ihe matter of Goa Foundation Vs. Union of India In Wilt Petition
(CIvii) N0.460 of 2004 as may be applicable to this project.

ol
(Bharat Bhush
. " Director (IA)
bbhushan_S8@yahoe.com
. Teli 24360755
Copy to:- "

605, 1w

1. The Secretary, Department of Environment, Government of Goa, Panjim,

Goa. .

Beard, Dempo Tower, 1*
Floer, Patlo Plaza, Panjim, Goa — 403 001, '

3 -The CCF, Regional Cfce, Minlstty of Envircnment & Forests(SZ),

Kendrya Sadan, Ivth Fioo™ -E&F wings, 17" Main Roed,
Block, Bangaiore — 680 034,

iA - Division, Monitoring Cell, MOEF, New Delhi« 110003,
Guard fi'a.

Korémangaia i

/

(Bharat Bhushan)
Director (1A)
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Mathias Ocean Park Owner Association

First Floor of the Club House, Mathias Ocean Park
Opp. N1O Colony, Dona Paula — Goa

Minutes of the 3rd Committee Meeting of the term 2021 — 23 of
“Mathias Ocean Park Association” held at 6.30 P.M on 18th
December 2021 on the First Floor of the Club House of Mathias
Ocean Park, Opp. NIO Colony, Dona Paula - Goa. 403 004

Members present were as follows

Dr. Eugene Rent

Mrs. Nadiya Rayani
Mr. Prashant Chopra
Dr. Peter Rodrigues
Mrs. Lata Mishra

Mrs. Revati

Mr. Yogesh Arora

Mr. Carmo Baretto

Mr. Randir Nath

Secretary
Treasurer
Member
Member
Member
Member
Member

Member

Member

Subsequent to welcoming the members the meeting proceeded
with the points on the Agenda.

1. Lift Annual Maintenance Contract
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After reviewing the terms and condition provided by team
Shindler, the committee agreed to proceed with renewing
the AMC contract for a period of 3 years. The contract states
that there would be no increase in amount for this year
however there would be a 7% increase for the coming 2
years. Mr. Carmo stated that he would review the offer and
try and bring it down to 5% in a meeting planned with the
schindler team. The current contract for 14 lifts is
Rs.7,00,052 which works out to Rs.50,003 per lift including
an 18% GST

2. Timing of facilities

The committee reviewed the timing of facilities and agreed
that we could continue with the current timings of 6AM to
11 PM for all club house facilities. However from 6 to 7 AM,
2 PM to 4 PM and 10 to 11 PM would be a silent zone and if
excess noise is made during this period the timings will
have to be revised accordingly. This was agreed upon in
view of the excess noise experienced by residents in Gran
Caneria and Boa Vista buildings.

3. Barrier around the swimming pool

A proposal to have barriers a. Around the swimming pool
and b. between the adults and children’s pool was
evaluated. It was found that a queue Manager would not
serve the purpose as children could get around it. A metal
barrier could be hazardous to swimmers within the pool
with a potential to cause injury if it falls into the pool. It was
hence decided that barricades around the pool would not be
put. Regarding putting barricades between the adult and
children’s pools options would be looked into and reviewed
in the coming meeting.

4. Entry stickers (Four and two wheelers)
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Stickers for cars / two wheelers to enter the complex will be
distributed from 20t December 2021 onwards at the estate
Managers office from 10AM to 5 PM. Special distribution on
one of the Sundays would be organized for residents who
cannot collect the sticker on weekdays. After 15t January
2022 vehicles without the new ocean park sticker would
have restricted entry into the complex and overnight
parking will not be permitted.

S. Separate water supply line for kitchen

The plan of having a separate water line supplying the
kitchen and the rest of the flat was proposed. The massive
cost of this endeavor which would warrant digging up all the
roads for laying new piping, construction of a new tank at
the main station and segregating the tanks on all the
buildings would exceed the available budget and hence the
plan was deferred. Meanwhile we would focus on getting additional
PWD water supply.

6. CCTV

The committee unanimously decided to upgrade the security
camera facilities available on campus and install security
cameras with sound and good recording facilities. It was
also decided that the switchboards for the security systems
would be internalized to prevent tampering with the same. 3
quotations would be obtained for the same.

7. Speeding and parking regulations within complex

It was resolved that any car found to be speeding would be
issued a warning with a fine of Rs1000 and multiple
repeated offenders would be restricted from entry into the
complex. A log of the same would be maintained at the
security cabin.

A second decision was to put up speed limit boards of

20Km/ hr at the entrance of each lane so that residents are
made aware of the agreed upon speed limits.
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Also in order to prevent speeding a speed breaker would be
installed on the first crossroad. Speed breakers are already
installed on the rest of the crossroads.

The parking is a concern in the internal lanes as some people park
covering the access road. To deter haphazard parking in the lanes, car
parking slots will be marked and the residents are requested to ensure
parking within the slots.

8. Facility Management

The committee has reviewed the quotation provided by
Chauhan for taking care of the facility management and has
found it to be acceptable. Following assurances have been
provided.

1.Adequate staff taking care cleaning all common areas.
2.Uniforms for all personnel

3.Accommodation of all personnel outside the premises
4.Monthly review by a representative from each building
who will signoff on quality of work at the end of the month
S.Better attention to common areas and sports galleries.

6. Time table for cleaning of parking areas.

9. Society formation

The process of society formation needs to be expedited and
the assistance of residents with knowledge in the process
involved is to be sought. The committee has decided to hire
a lawyer and expedite the process.

10. Sewage treatment plant related issues

The committee resolved that the care of sewage treatment
plant should be outsourced to a third party that is
competent in managing the same in order to aid its smooth
running and prevent regular breakdown. Also the blower of
the STP which is damaged needs to be replaced and
quotations are to be procured for the same on priority.
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11. Security guard review meetings

It was resolved that the performance of the security team
would be reviewed on a bimonthly basis with two objectives.
A. To better the security facilities and to fine tune the
security detail b. To deal with grievances raised both by the
security personnel and those against them so as to provide
better working environment and at the same time better
services by them. Mr. Yogesh volunteered to be the first
point of contact in dealing with security related issues. It
was also resolved that till the GST issues of Thunderforce is
resolved the salaries of the security personnel will be paid
directly from the society account on the 5th of every month.

12. Electrical and Plumbing

It was decided that any contract with all service providers
within the complex would be terminated and the estate
manager would call an electrician or plumber when required
from a registry of available providers. Any of these personnel
staying within the complex will have to vacate before the
15% of January 2022. The contract with excel engineering
would be terminated as of 1st January 2022

13. Non occupancy charges

It was resolved that the society would start collecting non
occupancy charges of Rs. 900 per month from apartments
that are given out on rent from 1st of January 2022 as it was
decided in the AGM that we would be doing the same. Any
contention regarding the above would have to be raised in
the following AGM.

14. Police verification
It has been resolved that as per the government regulations

all tenants occupying the premises have to get the police
verification done and the required documents have to be
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submitted at the society office. A deadline of 15t of January
2022 for getting the same done has been issued. Following
this date a list of tenants without police verification
documents will be submitted to the responsible authorities.

15. Complaint register

In order to reduce the number of calls received by the
members of the committee and the managerial staff and to
streamline facilities it was resolved that a complaint / work
register would be kept in the estate managers office. Any
issue that needs to be looked into can be entered into this
register and it would be duly responded to. The residents
are requested to utilize this register rather than whatsapp
groups to register complaints / work orders / other issues.

16. Census collection

It was resolved that the committee members would aid the
security in collection of census data so as to complete the
project by 15t January 2022

17. Notice for non compliance

It has been decided that the committee would send notices
to those residents not complying with the rules set for civil
work in apartments mainly work between 2PM to 4PM in
the afternoon and using the lift to transport heavy goods.
The Rs.20,000 security deposit collected would be forfeited
if the above rules are not followed. The committee
unanimously agreed to the same.

18. Protocol for quotations
Mr. Prashanth would be the point of contact for
procurement and quotations. It was also decided that a

break up of labor cost and material cost would be obtained
separately to aid in better assessment of said quote.
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As there were no other points for discussion, the meeting ended
at 8.30 PM with a vote of thanks by the secretary.

For Mathias Ocean Park Association

Joe Mathias,
Chairman
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Ocean Park Owners
" Abdul, Abhijit, Abhinav, Ali, Almira, Amrita

- As | foresee the Goa govt will never
+ be able to meet our complete water

“ ' requirement in next 100 years..the
~ only workable and acceptable

solution we can find is to take up

" the most daunting and challenging

project of all times...creating a

- separate sump tank for receiving
- the higher quality municipal

water ....making separate overhead

- ~ water tanks atop each bldg and

- laying kilometers and kilometers of

separate supply lines 1) from the

. underground sump to these overhead
- tanks and then 2) from these

overhead tanks to the kitchens..its
a mammoth task requiring many

- crores of rupees...may be 5.0r
. . more..as per a very preliminary
<~ estimate...if all the flats share this in

i proportion of the built up area ...the

individual contribution will not exceed

.. 2.Jakhs for 3BHKs ...will be lesser

- for smaller flats ...may be worth

it...correcting a historical wrong..for

. the benefit of coming generations for

e S e e oy A g VA 0 Sy b gy g

next 100 years or as.long as the bldg
survives
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You can't send messages to this group because
you're no longer a participant.
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- committee should have any say in

. complex or not, sure that's for the
- committee to decide. 5:28 am
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; Nirav
.+ Like i said whether they can stay or
.+ not is not my decision. But whom |
. employ or take services from is my

deCIS|on 705 am
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environment

ey wash ca

3
additional sen. 3 January e

.rsonal |

~_ time. This is their right and choice
. of free will. There are many who use

their services and | don't think the

that. Whether they stay inside the

Nlrav
They wash cars or earn through
additional services in their personal time.
This is'their right and choice of free will. ..
. As per the sanctioned plans we
' cannot permit anyone to live in
- the common areas of the society.
~ Please note that this complex has
" aenvironment clearance also and it
. will be a violation of the environment
- protection act as well as the town
£ plannmg sanctlon 628am v/ _
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Like i said whether they can stay or not. IS+~
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You can't send messages to this group because
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Erakashagrawal@msn.com EXHIBIT-R-7
From: Prakash Agrawal

Sent: 26 March 2022 09:00

To: Joe Mathias

Cc: 'Julian Mathias'

Subject: GPCB Consent to Establish

Dear Mr. Joe Mathias,

I n

eed some inputs from you on the above subject:

1) The process of handing over possession began in the year 2016.

2) | am sure you must have obtained the Consent to Operate from Goa Pollution
Control Board. Please provide me a copy of the same.

3) The Consent to Operate is valid for a period of 5 years which in my
understanding should have expired in 2021. Has the same been renewed.

4) Please forward me a copy of the renewed Consent to operate.

5) As per CPCB Circular dated 21 April 2015, all the STP had to be upgraded to
the new norms and even the consent to operate granted to you in 2016 would
have that clause which required upgradation of STP to the new norms. Has
the upgradation of the STP been done in accordance with the CPCB Circular
dated 21 April 2015. The Upgradation was required to be done by 215t April
2020. In case it is not done then renewal of the GPCB Consent to operate will
be difficult to obtain.

6) The new standards laid down by the CPCB vide circular dated 21 April 2015
are very stringent and the quality of final water is very good. Of course not fit
for drinking purposes.

7) What type of technology has been used in the upgradation process.

8) We have a STP capacity of 175 KLD and a PWD water Supply of 65 KLD.
This totals 240 KLD. By any stretch of imagination the current consumption
should not exceed 240 KLD as a large number of flats are unoccupied. Thus,
Is the STP actually churning out 175 KLD of treated water?

9) What is the basis of arriving at a STP Capacity of 175 KLD? | feel that when
all flats are occupied in that case this capacity would fall short.

10) The CPCB Circular dated 21 April 2015 debars using of Potable water
for purposes like flushing. Right now since the tank is one common even the
scarce potable water is being used for flushing. This violates the CPCB
Circular dated 21 April 2015. The circular states as follows:

“Secondary treated sewage should be mandatorily sold for use for non-
potable purposes such as industrial process, railways & bus cleaning, flushing
of toilets through dual piping, horticulture and irrigation. No potable water to
be allowed for such activities. They will also digest methane for captive
power generation to further improve viability of STPs”
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11) The Ministry of Jal Shakti has issued a notification dated 24 Septe'n;ber'
2020, wherein they have laid strict conditions for conditions for permission for
use if ground water subject to many factors one of them being as below:

“2.0 Drinking & Domestic use for Residential apartments/ Group Housing
Societies/ Government water supply agencies in urban areas

For grant of No Objection Certificate for ground water extraction, the project
proponent has to furnish the details as per the guidelines issued by the CGWA
in proper format as available in CGWA website. No Objection Certificate for
new /existing wells shall be granted only in such cases where the local
Government water supply agency is unable to supply requisite amount of
water Iin the area.

No Objection Certificate shall be granted subject to the following specific
conditions:

i) Installation of Sewage Treatment Plants shall be mandatory for all
residential apartments/ Group Housing Societies where ground water
requirement is more than 20 m3 /day. The water from Sewage
Treatment Plants shall be utilized for toilet flushing, car washing,
gardening eftc.

ii) The No Objection Certificate shall be valid for a period of five years from
the date of issue or till such time local Government water supply is
provided to the project area, whichever is earlier. In case the project
proponent receives water supply from the concerned local Government
Water Supply Agency during the validity of the No Objection Certificate,
intimation regarding availability of public water supply shall be sent by the
project proponent to CGWA and No Objection Certificate will be cancelled
by the Authority. In other cases, the project proponent will apply for renewal
of No Objection Certificate, ninety days before the expiry of No Objection
Certificate.

iif)  Proponents shall be liable to pay ground water abstraction charges for the
quantum of ground water proposed to be extracted, as per rates mentioned
in Table 5.1.”

12) Last week the Hon'ble National Green Tribunal has levied a penalty of
15.99 crores on a project in Maharashtra that was consuming Ground water
without the requisite permission. | am also given to understand that the NGO
which has perused the case is making an application to revise the penalty
further.

13) There is a very simple procedure to obtain permission of the CGWA in
case we comply with the requirements of The Ministry of Jal Shakti notification
dated 24 September 2020 & CPCB Circular dated 21 April 2015.

14) | feel that a fresh relook to the water situation needs to be done carefully
to avoid any future complications in the matter.

2

181



\
. 2774

+ 15) If the existing resources are utilised properly then the cost that the
Association is incurring on Tanker Water could be saved. This is a very
substantial drain on the finances of the Association.

Please let me have your inputs on the same. If you need any inputs from me for this
purpose | shall be pleased to provide the same to you as to how to regularise this
process. It would be in the best interest of all concerned to have the same
regularised at the earliest.

Kind regards

Prakash Agrawal
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EXHIBIT-R-8

From: PRAKASH AGRAWAL

703, La Gomera,
Mathias Ocean Park
Residency,
Dr E Borges Road,

- Opposite NIO Colony,
Panji 403004, Goa
Cell No.: 9403070000
Email:
prakashagrawal@msn.com

28 March 2022

To,

The Senior Inspector of Police
Donna Paula Police Station
Panji 403004
pipanaji@goapolice.gov.in

Subject: Theft of the fractionally owned property of the
owners of the complex, conspiracy and extortion

Sir,

1 | am desirous to file the present complaint against the following

persons for reasons more particularly mentioned herein below:

1) Eugene Rent
Secretary
Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony
Donna Paula, Panji 403004
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2)

3)

S)

Mrs Nadiya Rayani

Treasurer

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panji 403004

Mr. Prashant Chopra

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panji 403004

Dr Peter Rodrigues

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panji 403004

Mrs Lata Mishra
Member
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Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panji 403004

Mr. Carmo Baretto

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panji 403004

Mr. Sadiq Sheikh

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panji 403004

Mr. Prince Arora

Member

Mathias Ocean Park Association
First Floor of Club House

Mathias Ocean Park Residency

"
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Opposite NIO Colony
Donna Paula, Panji 403004

1) By virtue of a sale deed dated 01.02.2022, executed on
05.02.2022 between:

- M/s. Mathias construction Private Limited, in its capacity
as the promoter vendor of which Mr. Julian Mathias is the
director;

- M/s. Paramount Buildwell Construction Private Limited,
the Developer;

- Myself;

- Mr. Joe Mathias and his wife Mrs. Mariola Mathias,
acting in their capacity as Confirming Party, and being
represented through their POA holder, Mr. Julian
Richard Mathias.

| am a resident of Apartment no. 703, La Gomera, Mathias
Ocean Park Residency, Dr E Borges Road, Donna Paula,
Panji 403004.

1) Attention is invited to the Environment Clarence granted
to the project under No. 21-15/2007-IA, Ill dated 15" May
2007 issued by Government of India, Ministry of
Environment & Forests, Paryavaran Bhawan, CGO
Complex, Lodhi Road, New Delhi- 110003 in
accordance with the provisions of Environment
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(Protection) Act, 1986 read with EIA Notification 1994
with amendments from time to time.

Under Part B of General Conditions reads as follows:

“vii) Application of solar energy should be incorporated
for illumination of common areas, lighting of gardens and
street lighting in addition to provision for solar water
heating. A hybrid system or fully solar system for a
portion of the apartment should be provided.”

| am enclosing herewith a copy of the Environment Clarence
granted to the project under No. 21-15/2007-1A, Ill dated 15"
May 2007 issued by Government of India, Ministry of
Environment & Forests, Paryavaran Bhawan, CGO Complex,
Lodhi Road, New Delhi— 110003.

2) A clear reading of the above clause illustrates that it was
mandatory for the Mathias Ocean Park Association to
ensure that:

a. Application of solar energy was incorporated for
illumination of common areas

b. Application of solar energy should be incorporated
for lightning of gardens and street lights

c. A hybrid system or fully solar system for a portion
of the apartment should be provided
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| say that the accused have failed to have the same
operational and as on today there is not a single
usage of solar energy in the project.

3) | am enclosing herewith the Minuets of the Meeting of the

Association that was held on 15" January 2022. The said
meeting was held under the Chairmanship of Mr. Eugune
Rent the secretary of the society. The resolution reads
as:

“1. Solar Systems. The solar systems of the terrace have
been badly damaged during the recent cyclone and the
cost of repair will far outweigh the benefit. Since it is an
expensive to maintain and the facilities will serve only the
6th and 7th floor the committee decided to review the
cost benefit status of the facility. Mr Badami was asked
to get in touch with the firm that had installed the system
to see whether the system could be put to use. Any
debris from the damaged water heaters is to be cleared

when the waterproofing work is undertaken.”

4) | say that the above resolution passed by the said

Executive Committee is intentionally filled with wrong
facts and statements for the purpose of extortion of
monies from the owners of the apartments in the

complex. What is specified in the Environment Clarence
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granted to the project under No. 21-15/2007-IA, 11l dated
15" May 2007 issued by Government of India, Ministry
of Environment & Forests, Paryavaran Bhawan, CGO
Complex, Lodhi Road, New Delhi— 110003 is totally
different than what they have reflected in the above
stated resolution. This can be clearly seen from the
contents of Paragraphs Nos. 1 & 2.

5) | Invite your kind attention to the Meeting of the Executive
Committee dated 19" March 2022 in which the true

intention of the accused has been displayed.

“4. Solar panels for generating electricity

The committee decided to look into the option of solar
panels on the terrace for generating electricity and the
same would offset the cost of electricity in common
areas. The financial viability of the same is to be looked
into. Mrs. Lata Mishra agreed to coordinate the same.”

| am enclosing herewith a copy of the Minuets of the
Meeting of the Executive Committee dated 19" March
2022 sent by Dr Eugene Rent on email today to

members of the Mathias Ocean Park Association.

6) | say that the resolution passed in the meeting of the
Executive Committee held on 15" January 2022 was a

well thought of act of conspiracy by the members of the
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Managing Committee of the Mathias Ocean Park
Association. There were solar panels installed on the
rooftop of the premises which were removed stating that
they were cost of repair outweigh the benefits and that
they were meant only for the 6" and 7" Floor. This is
untrue as the same were meant for the hot water for
entire 364 apartments as well as the common areas of

the premises.

7) | say that the constitution of Mathias Ocean Park
Association does not permit the members of the
Executive Committee to dispose of the property of the
owners in such a manner. | say that all owners own the
property fractionally and a handful of individuals for their
personal gains cannot dispose of the solar panels.

8) | say that as a part of conspiracy the minuets of the
meeting dated 15™ January 2022 were circulated by Dr
Eugene Rent only on 10" March 2022 as a part of well
thought of conspiracy i.e., after seven weeks of the
meeting. And when this applicant inspected the terrace
of the society, | was surprised to see that the solar panels
had already been removed. | say that | inspected the
solar panels personally and that there was no substantial
damage to them by the cyclone. | say that with minimal
costs they could have been repaired and put to use.
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9) | am enclosing herewith the GPS Photographs of the
terrace with Time Stamp as evidence. From the
photographs you will see that the panels are in sound
shape and no substantial damage has been caused by
the cyclone to them. No substantial damage could be
caused by the cyclone as they were protected by the side
walls of the terrace.

10) In view of the above, | addressed a letter dated
11.03.2021 calling upon the Accused and the Hon'ble
Principal Secretary, Environment Department and the
Hon'ble Member Secretary, Goa Pollution Control Board,
to take action with regards to providing clean drinking
water, but in vain. There is no reply or objection to
whatever is stated in the letter dated 11 March 2021. In

fact, the Accused have feigned ignorance and turned a 1

blind eye to the contents of the letter which demonstrates

that the Accused are deliberately and intentionally not

making necessary arrangements for providing clean and
pure drinking water in spite of having all the provisions to
do so. Enclosed herewith is the letter dated 11.03.2021.

11) | say that the passing of the resolution in the
Meeting of the Executive Committee was a part of well

thought of conspiracy.

EESS—— L | B
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12) | say that the Accused are also guilty of causing
irreparable damage and theft of the assets of the society
whereas they were required to maintain those assets.

13) | say that | have already filed a police Complaint
against the Members of the Executive Committee on 17
March 2022 for culpable homicide, conspiracy and
extortion. | am enclosing herewith a copy of the same.

14) | say that now the Members of the Executive
Committee of Mathias Ocean Park Association want to
extort monies from the members of the Association for
erecting the same panels which they rendered as
useless and unviable.

15) | say that | have been living in this complex since
May 2021 and | have not seen a single usage of solar
energy in the premises either for the purposes of lighting
or water heating. | say that as a part of the conspiracy
the Members of the Executive Committee did not
intentionally put to use the said solar system which was
installed by the developers.

16) | say that the accused are habitual extortionists
and violators of law and should be dealt with very sternly

in accordance with the provisions of law.

17) Thus, in light of this, | am constrained to approach
you and bring this crime to your notice under relevant
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provisions of the Indian Penal Code, 1860. | trust and
hope you shall register this offence, investigate, identify
individuals involved in this scam and let law take its due
course. | am willing to cooperate and provide assistance,
information and documents, as required for the purpose
of investigation.

Yours truly,

\
Pra:ash Agrawal

+91 9403070000

Enclosure:

(1) Copy of Environment Clarence granted to the project
under No. 21-15/2007-lA, Il dated 15" May 2007
issued by Government of India, Ministry of Environment
& Forests, Paryavaran Bhawan, CGO Complex, Lodhi
Road, New Delhi— 110003

(2) Minuets of the Meeting of the Association that was held
on 15" January 2022

(3) Minuets of the Meeting of the Executive Committee
dated 19" March 2022

(4) Time stamped images of the theft of the fractionally
owned property of the owners and its removal without
any intimation to the other residents of the society.

(5) Letter dated 11.03.2021 to the Hon'ble Principal
Secretary, Environment Department and the Hon'ble
Member Secretary, Goa Pollution Control Board

(6) Copy of the police Complaint against the Members of
the Executive Committee on 17 March 2022 for culpable
homicide, conspiracy and extortion.
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CC to:

Inspector General of Police, Goa
GOA POLICE HEAD QUARTERS
NEAR AZAD MAIDAN
PANJIM-GOA, 403001

Email: igpgoa@goapolice.gov.in

Director General of Police, Goa
GOA POLICE HEAD QUARTERS
NEAR AZAD MAIDAN
PANJIM-GOA, 403001

Email: dgpgoa@goapolice.gov.in

Superintendent of Police — North Goa
GOA POLICE HEAD QUARTERS
NEAR AZAD MAIDAN

PANJIM-GOA, 403001

Email: spn-pol.goa@nic.in
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NG, 21-16/2007-1AIN
Govarnmerit of India
Minlstry of Environment & Forests

Pawavar'én Bhawan,
CGO Complex, Lodl Road,
New Delhi~110003,

Dated: 15" May, 200
To - i i

rir.Joe Mathias,

M/s,Mathias Constructions Pyt L1 ‘

Iathias Plaza, 18" June Road,
Fanafl, Goa 4023 001,

Subject:. Construction of 'CCEAN PARK 2t Survay N0.28371-A. Yillage
Talvigae, Tiswadl, Panjim, Goa Ry Mis.Manias Constriesion Bl
Ltd. Goa. = Environmental Clearance — rag,

e
-

This has referencs to your application No. nii-dated 28.12.2008 znc

! <. 1&
#Grsaguent letters datead 12.08,2007 seeking prior environmenial clzarance for

‘wwe above project under the ‘EIA Notification, 4694, The proposal has bsen

Srzeaised 25 per prescribed precedaure in the lignts of provisicns undar the EIA
Fin‘Semfisn 2008 on the basle of the mandatory documents enclasad wilh the
#xeafion viz, the Questionnaire, EIA, EMP and the addiiional clarifications
¥ shad iy response to the obsefvations of the Expert Commiitee constituted by
ane ympetent authority in its mestings held on 22-24 February 2007 and 23-24

.mﬁmzm.

2 ¥ s, interzliz, noted that M/s.Mzihias Constructions Pyt Ltd, Goz s
gizplng ths censtruction of a residential apartment complex on & plot arsa of

&3 %20 goy .. (Zone C-1-27,232 sqm. Stit + 8 floors and zone C-2-64,588 sq.m

&% » & fiacrs. )L is proposed to, sonsiruct 548 apariments in C-1 zone and 240

s in C-2 zone, Tolai car parking spaces proposed are 1468. The ol
2 a zraject is Re.130 crofes,

" &

= Tha Essest Committas after dus considerations of the relevant dacuments
sonkissc oy the project proponent and additional dlarifications furnished in
EEIONES TS anservations have accorded environmental clearance as per the
prefaens of Ervionmental inpact Assessment Notifisation — 1884 and its
stpsegeer arnendmants, subject to strict compliance of the terms and conditions
ag foRpE .
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v)
vi)
vil)
vill)
x)
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. ‘S@lstruction Phasa
m—-‘-————-—, .

'&#‘h& for'-Esia;inshment‘ shall be obtained from Karnataka St,aie

ghion Controt Boaid and a copy shall be submltted to the Ministry before
¥ ef.any construction werk at the site, ; ’

Al fetjuired sanitary ahd hygienic maasures .should be in place bsfore

E 3 construction activities and to be malntained throughout the
cgrsfuction phase, ' L ; ‘

operation of the project.

A First&ld Room will ba provided in the project both‘durlng construction-an¢ -

Adequate drinking walsr and sanitary facllities- should be provided ior

constryction werkers at the site. The safs disposal of wastewater and solid '

wastes generated during the construgtion phasa should be ensured.

All the topsoll excavated during construction agtivities should be storad for
use In-herticultureNandscape deveiopment within the project site.

Construction soofls, including bituminous materal and other haxzardous
materlals, must not be aliowed to contaminate watercowrses and the dump

sites for such material must be secured so that they should not igach Into -

the ground water.

The diese] generator sels to. ba used during construction phase should be
0w sulphur diessi tyns and shouid conform to E(P) Rules prascribed for air
and nolse emisslor: = .ndards, '

Vehicles hired for  nging construstion matsiial o the site should be In
good aondition a Hsould conform to applicable 2ir and roise emission
standards and shc . be operated only during nen-peak hours,

Ambient noise i . should conform to. residential standards both during
day and pight. -mental pollution loads on ths ambient air and nolse
quality should b« iy monitored during construction phase, |

Ready mixed c: « must ba used in building construction.
Storm water ¢ ind ['s re-use as per CGWSB and BIS standards.for
various applica’ . ¢

- construction should be reduced by use of pre-mixed
5 and.otherbes! practices referred. -

Water demang
congrete, .curin

Separation cf

ad' black waler should 'be done by the use of dual
plumbing line ¢

.ation of gray and tiacn wWater.

e
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.' xiv)

w)

xvi)

xvii)

xvil)

Xix)

Treatment of 100% grey water by decentralised treatmant should be done,
Fixtures for showers, toilet flushing and drinking sheuld be of low fiow aither
by use of aerators. or pressure reducing devices:or eensor basad control,

Use cf §iass mMay bg reduced by upto 40% to reduce the_elsctricity
consumption and load on airconditioning.  If necessafy, use high quallty
double glass with speciai reflective coating in windows.

Roof should meet presc;rlp&ive requirement as per draft'Energy Conseniatlon

Bullding Code by using appropriate thermal insulation material to fufil
requirement, ‘

Adequate measures to reduce alr and nolse pollution during construction
keeping In mind CPCEB norms on nelse limits, '

Opaque wall should meet prescriptive requirement as per draft Energy

* Conservation Building Code which |s Propesed to be mandatory for alj

«*

vi)

airconditioned spaces whils it is aspirationai for non-airconditioried spaces
by use of apprepriate thermal Insulation materal to fuifll requirement',

Qgiration Phase

» Jmtane &
The installation of the Sewage Treatment Plant (STP) should be certified by

an independent expert and a report In this regard should be submitted {6 the
Ministry before ihe praject is commissionad for operation, Discharge of

ireafed sewege shall conform to tha norms & standards of the Goa Pollution
Control Boarz, :

Rain water harvssting for reof run- off and surface run- off, as plan

submitted shouid 52 impiemented. Before recharging the surface tun off,
pre-trezimant must be 2one to remeve suspended matter, oil.and grease.

7€ sciic wasts generated should be properly collected & segregated
befere dispose! to the City Municlpal Facliity. The In-vasse| bio-conversion
‘azhnigue should be used for composting the srganic waste,

Any hazardous waste Including biemedical wasts should be disposed of ae

per applicable Rules & norms with hecessary approvals of the Goa Pollution
Control Board, '

The green belt design along the periphery of the plot shall achiave
attenuation factor conferming” to the day and night noise stancards
prescrived for residential landuse. The coen spases inside the plat should
be sultably landscaped ard coverec with vegelzton of indinencis variayy,

O

Inoremental goiiuticn feads ‘on the zmttent o SuEily, vois and water

. Quality should 2= sedicdically menfiores

4
e

wrec atiEr sommiisstaning of the mradeny,
g .

{ 7
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Vil)  Application of sclar energy should be Incorporated for llumination of
commen areas, lighting for gardens and street lighting In addition fc

Provision for s A hybrid system or fully solar system fora -

Portion of fhe apartments should be provided, -
N . - —
vil)  Traffie cengestion near the entry ang exit poinis from the roads adjaining
the proposeq Project site must he avolded, Parking should be fully
intermalized and no public space should be utilized.. ;

X) A Report on the energy conservation measurss confirming to energy
conservation norms finallze by Bureau of Energy Efficlency should be
prepared incorporating datails about bullding matarials & technology, R & U
Factors etc and submit te the Ministry in thrae months time,

- N CONDITIONS

i The environmaental safeguards gontained in the ‘EIA Report should be -

Impiemented in Jetter and spirit.

) Six monthly monitoring reports should be submiited to the Minlstry and Jt's
Reglonal Office Bangalore,

£, Officials from the Regional Cffice of MOEF, Bangalore who would be
monitoring the impiementation of Bnvironmenta; safegyards should be.glven full
“<operation, facilities and documents / data by ihe project proponents during their
inspection, A Sompiete set of alf the documents submitted 0 MoEF should pe
forwarded to the CCF, Regional office of MOEF, Bangalore.

5. In the case of any changsa(s) in the §cope of the profect, the project would .

require a fresh gppraisal by this Minlstry,

S The Ministry reserves the right to add additicnai safeguard measuras
subssquently, if foung nacessary, and to take action including revoking of the
suviranment Clearance under the provisions of the Environmental (Protection) Act
1988, 10 ensure effective implementaﬂon of the suggested safeguard measures i
@ ime bound and satisfactory manner.

All other statutory clearances such as the approvals for storags of dissel
$em Chief Controller of Explosives, Fire Department, Civi} Aviation Departrment,

&2 shail he obtainad, as applicable by project proponents from the compstent
suthoritles, d ¥

5. The Project propeonent shoulg advertiss in at Jeast two lecal Newspanars
widely clreufated In the region, one of which shall be In the vemacular languages
Tmming that the project has been accorded anvironmental clearance and copiss
of clegrancs letters are available with the Gog Pollution Contre) Board and may
830 be seen on the webslte of the Ministry of Environment and Forests at
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8. These stipulations would be ehforced among others under the provisions of

Water {Prevention and Control of Poliution) Act, 1974, the Alr (Prevantion and
control of Pollutior)

Liability (Insurance) Act, 1991 and EIA Nofification, 2008.

10.  Environmental clearance is subject to obtaining clearancs under the Wildlife
(Protection) Act, 1972 from the competent authority (If applicable).

11.  Environmental clesr
Court of Indla in tHe matte

(Civil) No.460 ot 2004 as may be appiicable te this project.

o
. (Bharat Bhushen
. " Director (1A)
bbhushan_388@yahoo.com
A Tel: 24360795
Copy to:-

ance s subject to finat order of the Hon'ble Supreme

le.oS. vosT)

1. The Secrets

ry. Depariment of Environment, Government of Goa, Panjim,
Goa. . ‘

2. The Msmber Secretary, Gea Poliution Contral Board, Dempo Tower, 1

Flocr, Patlo Piaza, Panjim, Goa — 403 001,

The CCF, Regional Cffics, Minlstry
Kendrlya Sadan, IVth Fisor, -E&F wings,
Block, Bangalore — 550 034,

14 - Division, Manitorlng Cell, MOEF, New Delhl ~ 140003,
Guard fie,

of Environment & Forests(SZ),
17" Mairi Road, Koramangala i

i N

/

(Bharat Bhushan)
Director (14)

act 1881, the Environmant (Protection) Act, 1886, the Public. -

¢ of Goa Foundation Vs. Union of India In Writ Petition -

Y

.

e

e v
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Mathias Ocean Park Owner Association

First Floor of the Club House, Mathias Ocean Park
Opp. NIO Colony, Dona Paula — Goa

Minutes of the 4th Committee Meeting of the term 2021 — 23 of
“Mathias Ocean Park Association” held at 6.30 P.M on 15th
January 2022 on the First Floor of the Club House of Mathias
Ocean Park, Opp. NIO Colony, Dona Paula — Goa. 403 004

Members present were as follows

e Mr. Joe Mathias - President
e Dr. Eugene Rent - Secretary
e Mrs. Nadiya Rayani - Treasurer
e Mr. Prashant Chopra - Member
e Dr. Peter Rodrigues - Member
e Mrs. Lata Mishra - Member
e Mr. Sadique Shaikh - Member
e Mr. Carmo Baretto - Member
e Mr. Prince Arora - Member

e Mr. Julian Mathias
e Mr. Badami

e Mr. Rahul Chauan - Estate Manager

Subsequent to welcoming the members the meeting proceeded
with the points on the Agenda.

1. Solar Systems.

The solar systems of the terrace have been badly damaged
during the recent cyclone and the cost of repair will far
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outweigh the benefit. Since it is an expensive to maintain
and the facilities will serve only the 6th and 7th floor the
committee decided to review the cost benefit status of the
facility. Mr Badami was asked to get in touch with the firm
that had installed the system to see whether the system
could be put to use. Any debris from the damaged water
heaters is to be cleared when the waterproofing work is
undertaken.

2. Fencing beyond the ten meter road

The fencing of our society beyond the ten meter road
separating us from 2nd phase is a temporary one and dogs
constantly breach the perimeter. The committee also
pointed out that it can be a security hazard. However in
view of future work that will have to be undertaken for
phase II with movement of trucks Mr. Mathias refused to
undertake any permanent solution and instructed Mr.
Badami to look into it and put new aluminum sheets. The
secretary and Mr. Barretto suggested that we put a
temporary metal fence since this current one is neither safe
nor aesthetic. Mr. Mathias however said that the same
cannot be undertaken in view of work expected during
following phases. It was hence concluded that only
temporary aluminum sheet fencing would be done and gaps
will be assessed on 18th January 2022.

3. Marking of Parking

It was resolved that parking will be marked in the common
area at an angle rather than parallel parking as it would be
easier to remove cars, it increases the number of parking
slots and it helps in regularization of parking where one car
will not block two slots. Residents will be urged to park
within the marked lines. Adequate care will be taken to see
that residents who have paid parking will not get blocked by
cars parked within the marked lines. Committee agreed to
have provision of a few slots for visitors parking in the ten

201
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metre road parking area. Also exclusive areas will be
marked for parking of scooters.

4. Collection of maintenance dues

It was pointed out that during collection of maintenance at
the time of occupation the amount collected has not been
the same. That is some residents have paid a higher
maintenance amount and some lower. It was resolved that
when collecting subsequent amount the interest on the
amount  already collected would be calculated
proportionately that is with a benefit to those who have paid
a higher amount. Mr. Mathias said he would be sending a
letter to this effect. The committee also agreed that time
frame for collection of dues from residents is to be discussed
in the coming AGM

S. Power Supply

There have been lot of complaints regarding power tripping
on a regular basis and a number of residents are having
electrical issues. Mr. Mathias instructed Mr. Sadiq to look
into the issue and set it right on an emergency basis. It was
also decided to look into the issues with lifts in corvo
building and the generator related issues. It was decided
that the battery of the generator set should be assessed and
if required to be changed. Committee member sadiq agreed
to coordinate with the estate manager and look into the
above issues. The committee agreed to undertake an
electrical audit from an external agency to assess the
situation.

6. Leakage Issues

Mr. Mathias has agreed to look into the leakage issues and
has issued a contract to Mr. Nazir to repair and maintain
the buildings waterproofing which will include terrace and
roof waterproofing, chejars, parapets and leakages from the
windows in common areas. The work will have a 12 year
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warranty. It will not include repair of damages caused by
civil work by owners within their apartments.

The committee pointed out that damages caused by
residents to the flat is because of improper instructions and
regulations by the sales and marketing team of Mathias
constructions and that the buyers should have been
instructed that they cannot undertake such work in the flat.
Mr. Mathias said he will speak to his team and see that it
does not repeat this in the future. To this the committee
pointed out that the damage has already been done.

The committee members added that since leakage is a major
issue and the committee does not have the power or ability
to address it all calls regarding the same would be directed
to the promotor / builder.

7. Sewage treatment plant

Mathias constructions has agreed to undertake complete
renovation of the sewage treatment plant and a list of work
undertaken has been attached. They however wanted to
shift the sewage treatment plant from its current location to
a new location between the gas bank and cross within the
garden. The committee members firmly objected to this. Mr.
Mathias hence said he would earmark a new location for the
same and would seek committee’s approval.

8. Facility Management

It was resolved that although we have to pay just 250rs per
apartment per month for outsourcing the facility
management of the complex, it will not be done in view of
objections raised by the current residents. Chauhan will
continue being in charge and taking care of facility
management.

9, Society formation
The Secretary has agreed to actively pursue formation of the

society and Julian provided the required contacts for the
same.

N
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10. Breeches in contract rules

The committee pointed out that there are lot of air-
conditioners being installed outside the apartments which is
not permitted and Mr. Mathias asked us to send him the list
of flats and his team will speak to the residents to shift
them within the flat. The committee has resolved that
anyone breaking rules will get a letter from the committee
regarding the same and will have to pay a predetermined
fine and a copy of the letter would be put on the notice
board and shared with the rest of the residents.

If residents break the rules set for the betterment of the
society the estate manager would request them to follow the
rules and inform the committee. If this is to no avail then
the security would intervene. For residents who continue to
break rules the committee members will have to step in.

11. Security issues

Due to issues with the GST that thunderforce is having we
have resolved to change our security to another provider.
Quotes for the same from various security agencies were
welcomed. Following this discussions were undertaken with
thunderbird and we have decided to proceed with them as
our security agency. They would be providing 4 day and 3
night guards at a price of Rs 1,60,000 including GST

12. Water Supply

The second water supply connection has come and the
committee said that the promoter has to fund the
connection. Mr. Mathias stated that he would only pay for
the first connection and all subsequent connections will
have to be funded by the society despite the fact the the first
connection does not supply enough water to cater to all the
apartments.

13. Insurance
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It was discussed that we have to take insurance for the
property against fire and other natural calamities. This
however needs further detailed evaluation followed by
quotations for the same.

14. Shifting of classes to the clubhouse

It has been noted that classes being conducted on the |
clubhouse terrace for children in the afternoon in various -
disciplines like gymnastics and dance is disturbing 3
occupants of boa vista and grand caneria. It was hence | ‘
resolved that the same would be shifted to the first floor

hall. |

15. CCTV

It was resolved that an evaluation of the CCTV facilities
within the complex would be done and required steps would
be taken to repair / augment the available security system.
16. Adda gate management

It was resolved that the quote given for gate management at
Mathias Ocean park by Adda is too expensive and we will
not be employing their services.

17. Additional Estate Manager

It was resolved that we should get a second estate manager
because it is very difficult for one person to manage so
many calls. A senior person with some experience in

managing a large society would be advisable.

18. Resignation of the president
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Mr. Mathias submitted his resignation letter as president of
the ocean park committee with his thanks to the residents
and current committee members.

As there were no other points for discussion, the meeting ended
at 7.30 PM with a vote of thanks by the secretary.

For Mathias Ocean Park Association

Joe Mathias,
Chairman




Mathias Ocean Park Owner Association
First Floor of the Club House, Mathias Ocean Park

Opp. NIO Colony, Dona Paula — Goa

Minutes of the 6th Committee Meeting of the term 2021 - 23 of
“Mathias Ocean Park Association” held at 5 P.M on 19" March
2022 on the First Floor of the Club House of Mathias Ocean Park,
Opp. NIO Colony, Dona Paula - Goa. 403 004

Members present were as follows

Dr. Eugene Rent - Secretary

Mrs. Nadiya Rayani - Treasurer

Dr. Peter Rodrigues - Member

Mrs. Lata Mishra - Member

Mr. Carmo Baretto - Member

Mrs Revati - Member

Rahul Chauan - Estate Manager

Subsequent to welcoming the members the meeting proceeded
with the points on the Agenda.

1. Setting the Agenda for the AGM

It was decided to set the agenda for the AGM as follows

1
2
3
4
S.
6.
i 4
8
9
1

0.

Annual report

Presentation of accounts

Society formation

Closing of outsoucing of facility management
Investment of funds

Repair of swimming pool

PWD water connections & water tank management
Implementation of society rules & need for lawyer
Covered Parking

STP related issues
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11. Election of new committee members
2. Accountant and lawyer

The committee resolved that we would have to hire our own
lawyer and accountant independent of Mathias
constructions who would have to audit the accounts and
handle colony related funds management and legal issues.

3. Election of new committee members

Since 4 committee members that is Mr. Mathias, Eugene
rent, Mr. Yogesh Arora, Mr. Randir Nath have tendered their
resignation it was resolved that we would have to call for
fresh nominations to fill these posts. If the number of
nominations exceeds 14 members then an election will be
conducted to select the new members. Following this there
would be an election amongst the new committee members
to select a chairman and secretary. A notice for submitting
nominations for post of committee member is to be
circulated at least 1 week before the Annual general Body
Meeting.

4. Solar panels for generating electricity

The committee decided to look into the option of solar
panels on the terrace for generating electricity and the same
would offset the cost of electricity in common areas. The
financial viability of the same is to be looked into. Mrs. Lata
Mishra agreed to coordinate the same.

5. Diesel for back up generator

The Committee resolved to have an MOU with the diesel
supplier where they would come and fill the generator tank
on the 1% of every alternate month so that there will not be

any sudden shortage related issues.

6. Fire hydrant issues

208




2801

3

The committee resolved that we would get quotations for
covers for the fire hydrants and the hose of the fire hydrants
need to be cleaned rather than changed. Mr. Carmo agreed
to coordinate the same.

7.CCTV

It has been passed that we would proceed with the CCTV
renovation and instillation of new camera as planned. The
quotation provided was approved.

8. Visitors pass for house help working in the complex

It was resolved that in order to improve security we would
have to make ID cards for the house help and their details
would be kept in the estate managers office.

9. Common notice board

It was resolved that a common notice board for official
communication will be put up in the ground floor of the
club house. All important notices will be displayed on this
board.

10. Storage unit for security cabin

It was resolved that we would provide a cupboard storage
unit in the security cabin for their personal belongings.

11. Clearing of construction material

It was resolved that all construction material lying around
the complex will have to be cleared. The estate manager
would arrange for a lorry to clear the same and the cost of

the same would be billed to the erring residents.

10. Managing the garbage area
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Options for covering the garbage collection area needs to be
looked into. The estate manager was instructed to get
quotations for the same.

For Mathias Ocean Park Association

Eugene Rent,

Secretary
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Dona Paula, Goa, India
La Palma building (Unit No. 8 Mathias Ocean Pa

Rd, opposite NIO Quarters, Dona Paula, Goa 40300

Lat 15.456906°
Long 73.809178°
12/03/22 08:03 AM

¢, Dr E Borges
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GPS Map Camera

Dona Paula, Goa, India
LaGomera, Flatno. 303, Mathias Ocean Park, Dona Paula, Goa

403004, India

Lat 15.456999°
Long 73.809052°
12/03/22 08:04 AM
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S Map Camera

Panaji, Goa, India

Boa Vista B, flat 204 Ocean Park, Dona Paula, Panaji, Goa
403004, India

Lat 15.457344°

Long 73.808927°

12]03/22 08:04 AM
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Boa Vista B, flat 204 Ocean Park, Dona Paula, Goa 403004,

india

|
|

S Map Camera
Dona Paula, Goa, India
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"
2 GPS Map Camera

) COLONY,
5 | Boa Vista A, flat 202 Ocean Park, Dona Paula, Panaji, Goa

403004, India
5.458003°

Long 73.808657°

12/03/22 08:06 AM
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PS Map Camera

Panaiji, Goa, India
Boa Vista A, flat 202 Ocean Park, Dona Paula, Panaji, Goa

403004, India

Lat 15.45781°

Long 73.808869°
12/03/22 08:08 AM




Panaji, Goa, India

Boa Vista B, flat 204 Ocean Park, Dona Paula, Panaji, Goa
403004, India

Lat 15.457259°

Long 73.809116°

12/03/22 08:10 AM
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Dona Paula, Goa, India

Boa Vista B, flat 204 Ocean Park, Dona Paula, Goa 403004,

India

Lat 15.457329°
ong 73.809103°

12/03/22 08:09 AM
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Date: 11.03.2022

From: PRAKASH AGRAWAL
703, La Gomera,
Mathias Ocean Park Residency,
Dr. E Borges Road,
Opposite NIO Colony,
Panjim 403004, Goa
Cell No.: 9403070000
Email: rakashagrawal@msn.com

To,
1. HON'BLE PRINCIPAL SECRETARY

Ministry of Environments Forests & Climate Change

Paryawaran Bhawan, CGO Complex
Lodhi Road, New Dethi 110003

2. HON’BLE MEMBER SECRETARY
Goa Pollution Control Board-GPCB
Nr. Pilerne Industrial Estate,

Opp. Saligac Seminary,
Saligao, Goa 403511

Subject: Notice U/s. 19(b) of the Environment
(Protection) Act, 1986, U/s. 49 (b) Water
(Prevention & Control of Pollution) Act, 1974
and 43 (b) of Air (Prevention & Control of
Pollution) Act, 1981

Sir,

Whereas an offence under the Environment (Protection)

Act, 1986 has been committed by;



mailto:rakashagrawal@msn.com

1)

2)

3)

4)

Eugene Rent

Secretary

Mathias Ocean Park Association
First VF'loor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mrs Nadiya Rayani

Treasurer

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mr. Prashant Chopra

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Dr. Peter Rodrigues

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency




5)

6)

7)

8)
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Opposite NIO Colony
Donna Paula, Panjim 403004

Mrs Lata Mishra

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mr. Carmo Baretto

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mr. Sadiq Sheikh

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mr. Prince Arora
Member
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Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Ref: Deliberate Violation of the terms of EC under No. 21-
15/2007-1A.111 dated 16 may 2007 granted to project
titled “Ocean Park” located at Survey No. 249/1-A at
village: Talegaon, Tiswadi, Panjim, Goa, attracting penal
action U/s. 19 {b) of Environment (Protection) Act, 1986
and U/s. 49 (b} of Water (Prevention & Control of
Pollution) Act, 1974 against the alleged Accused No. 1 to
8 herein above.

Dear Sir,

1) I am a resident of Apartment No. 703, La Gomera,
Mathias Ocean Park Residency, Dr. E Borges Road,
Donna Paula, Panjim 403004. Environment Clarence
granted to the project under No. 21-15/2007-1A, 1II

 dated 15t May 2007. The Mathias Ocean Park
Association, who took over the affairs of the phase of
the project for which the EC is granted was supposed
to implement the Environment Management Plan. This
has been brought to the notice of Dr. Eugene Rent, who
is the Secretary of the Association repeatedly who has
declined to implement the same and even provide clan
and potable drinking water.
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2)

3)
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I am enclosing herewith the Minuets of the Meeting of
the Association that was held on 15% January 2022.
The said meeting was held under the Chairmanship of
Mr. Eugune Rent the secretary of the society. The

resolution reads as:

“1. Solar Systems. The solar systems of the terrace have
been badly damaged during the recent cyclone and the
cost of repair will far outweigh the benefit. Since it is an
expensive to maintain and the faciities will serve only
the 6th and 7th floor the committee decided to review the
cost benefit status of the facility. Mr Badami was asked
to get in touch with the firm that had installed the system
to see whether the system could be put to use. Any
debris from the damaged water heaters is to be cleared
when the waterproofing work is undertaken.”

The accused Nos. 1 to 8 attended the Meeting of the
Managing Committee held on 15% January 2022 as
representatives of the residents of the Mathias Ocean
Park Association in which this decision of serious
violation of the conditions of Environment Clarence
granted to the project under No. 21-15/2007-1A, III
dated 15t May 2007 was taken.

4) Attention is invited to the Environment Clarence

granted to the project under No. 21-15/2007-IA, III
dated 15t May 2007 issued by Government of India,
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5)

6)

Ministry of Environment & Forests, Paryavaran
Bhawan, CGO Complex, Lodhi Road, New Delhi-
110003 in accordance with the provisions of
Environment (Protection) Act, 1986 read with EIA

Notification 1994 with amendments from time to time.

—

Under of General Conditions reads llows:
“vii) Application of solar energy should be incorporated
Jor illumination of common areas, lighting of gardens
and street lighting in addition to provision for solar water
heating. A hybrid system or fully solar system for a
portion of the apartment should be provided.”

This applicant has informed the members in the
WhatsApp Group on 3 January 2022 that there is an
Environment Clearance that has been granted to the

project and for which they need to follow the rules.

The Executive Committee of the Mathias Ocean Park
Association has even started to remove the entire solar
panel system that was provided by the Developer at the
time of handing over the possession of the Apartment.
When I took possession of the apartment in October
2021 I had personally gone to the terrace and verified
that the solar water system is there and that there was
an attempt on the part of the developer to fulfil this part
of the requirement of the terms of Environment
Clarence granted to the project under No. 21-15/2007-
[A, TIT dated 15* May 2007. I am enclosing herewith the
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8)

9)
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pictures of the terrace from where the system has been
removed and destroyed.

It was the duty of the Executive Committee of the
Mathias Ocean Park Association to seek the approval
of the Ministry of Environment and in fact they were
required to make an application for modification of the
terms of the Environment Clearance granted to the
project under No. 21-15/2007-1A, IIl dated 15t May
2007, should they desire to remove the Solar System. |
am sure that these panels must be inspected by the
Environment Department and they have noted in the
records the compliance on the part of the Developers in
this regard.

I say that due to non-implementation of the alternate
energy sources, there is a substantial damage to the
environment that has been deliberately caused by the
Executive Committee of the Mathias Ocean Park

Association.

The act of removal of the Solar Power System in itself -

is a criminal act and amounts to theft of the common
property of the residents of the Mathias Ocean Park
Association. All the assets of the project are fractionally
owned by the individual purchasers of apartment in the
project.
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10)

11)

12)

13)

The minuets of the meeting of the Executive Committee
of the Mathias Ocean Park Association dated 15
January 2022 were deliberately circulated by Dr.
Eugene Rent to the members on 10 March 22 at 22.35
Hours. A Copy of the said email is also annexed. When
I inspected the terrace on 11 March 2022. The damage
was already done. [ then took GPS Photographs of the
damage on 12 March 2022 which I am attaching as

evidence,

The Accused Nos. 1 to 8 have not only have planned
and strategized this conspiracy to defraud the
individual purchasers of the apartments in the project
but also conspired to secretly violate the conditions of
the Environment Clearance granted to the project
under No. 21-15/2007-1A, III dated 15t May 2007.

The Accused Nos. 1 to 8 have caused huge damage to

the environment deliberately and intentionally and
with full knowledge.

The developers on their part have inserted the following
clause in the agreement which makes it very clear to
the purchasers about their responsibilities towards the
Environment (Protection) Act, 1986. The cause reads

as under:

* AND WHEREAS the Environmental Clearance/NOC
has been granted for the Project in respect of the SAID




14)

15)

16)
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PROPERTY vide letter bearing No.21-16/2007-IA.11
dated 16/05/2007 by the Ministry of Environmental &
Forest, New- Delhi.”

This clause has been inserted in every sale agreement
that has been entered between the Purchasers of the
apartments in the project executed by the developers.

When Mathias Ocean Park Association was formed and
the affairs of the project were transferred to them by
the developers, the members of the Executive
Committee were liable to fulfil their obligations towards
the Environment Clearance granted to the project
under No. 21-15/2007-1A, IIf dated 15% May 2007.

Because of the acts of the present executive committee
there has been huge damage to the Environment in the
area. The project no longer remains a “sustainable
development”.

I reiterate that this is the second decision taken by this
executive committee which violates the conditions of
Environment Clearance granted to the project under
No. 21-15/2007-1A, HI dated 15 May 2007. I say that

" this is a deliberate act and done with full eriminal

intent.
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18)
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The previous Executive Committee’s never took such
decisions that caused severe damage to the
environment. If strictest action in accordance with law
is not taken on the violators, then they will continue to

destroy the environment recklessly.

Thus, I am giving you notice including the Accused
Nos. 1 to 8 for clearly intending to prosecute under the
provisions of Environment (Protection) Act, 1986 and
Air (Prevention & Control of Pollution) Act, 1974, after
notice period and 43 (b) of Air (Prevention & Control of
Pollation) Act, 1981

I request you to act against all the accused in accordance

with the provisions of The Environment Protection Act, 1986.

Date: 14 March 2021

Place: Panjim

PRAKASH AGRAWAL
COMPLAINANT
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INDEX

Sr. Particulars Page No.
No.

Copy of EC No. 21-16/2007-1A, III 12-17
dated 16th May 2007

Minuets of the Meeting of the . 18-24
Managing Committee dated 15
January 2021

Screenshot of WhatsApp Message 25
dated 03 January 2022 in the
WhatsApp Group titled “Ocean Park
Owners”

Email dated 10 March 2022 of Dr. 26-27
Eugene Rent.

GPS Photographs of the terrace from 28-39
where the solar system has been
removed

Date: 14 March 2021
Place: Panjim

@Sjﬂ AGRAWAL

COMPLAINANT
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No. 21-38/20074A.11
Govarnmerit of india
Mintstry of Environment & Forasts
paryavatan Bhawan,
0G0 Complex, Lodi Read,
New Dalh=110003.
To o : E Dated: 16 May, 2007
trJoe Mathias,

M/s.Mathias Construetions PvtLtd
- piathias Plaxa, 16" June Read,
. Panall, Goa 402 001,

Sabject: Construction of 'OCEAN PARK' & Survey Na.us;i-ﬁ. Viage
Talvigao, Tiawad!, Perjim, Ges Ry /s Mathiss Construstion Pat

Ltd. Goa. = Environmental Glearanca ~ rog.
-3

" Tnis nas reference to your mpplication No. nidated 29.12.2008 end
_iseaquant latters dates 12.03.2007 seeKing. pro environmen:al clzarsnce ‘of

1. X sbove project undef the ‘EIA Netificetion, 1904, The proposal' has bsen
; m as per prescibed procedure in the lignts of provisions under the ELA

NxSlrstion, 2008-on the basi» of the mandatory documents enciosad with e
apreeton viz, he Qusstionnaire, EIA, EMP and the sdditionsl clarifications

- Yxhubes in response to the chsesvations of the Expert Committes constituted by

e spwmpetant 2uthorily in (s maetings held on 22-24 Febniary 2007 and 23-24
i A A07. -

‘2. B &, interaia, notsd ihat Mis.Mathias Constructions -Pvt itd, Goa is
W the constuction of a residential apariment compiex an @ plot area of
ori, (Zone C-1-27,232 sq.m, ‘Stit + 8 floors and zone C-2-54,588 sq.m

" —

p——— e

.
a——"

- ek + & acry, |l is proposed. lo, consirucy 548 apariments In C~1 z¢ne and 640

stz i C-2 2one. Talal car parking spacas proposed afe 1488. The total
poriaie project is Re, 130 crores.

3 - The E)pst Committas after due consideratians of the relevant dacumants
sl Sy the project proponent and additional clarificetions furaished In
TREDORSS T 1S shgervations have accorded anvironmental clearance as pef the
poidens of Envgonmental impact Asyesament Notification - 1854 and its
subsegee amendments, subject to striet compliance of ine terms and conditlons

es ; YiGE
rlhGiad
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v)

viil)

-sw_&x_m

vi)

.y o -

“CBleoM, - for - Exteblishment shall he obtalred from Kamataka State

-Centrot Board and a copy'shall ba submitted to m- Mlnlntry bafora
$ry construction wer at m slta

Axl"-f&iureq sanitary and nyglemc meesures should be.in place before

construction aclivities ang o be malritalped  throughout tno
otion phase.

A‘ﬂuw ‘Room will ba provided in the projest both during conatnnﬁon Md :

opemﬂon of the project.
Adstuate drinking waler and sanitary faciiiiea - ‘shouid oe piovided for

canstiuction workess at the sita, The sals disposal of wastewater and solfd _

wnm generaisd dunng the construstion phase should be ensured.

Aﬂ the fcpsoll excavated during construclicn activities’ should be storad tor
use In hortlcultureAandscape deveiopment within the profect sits,

Construction spolls, including bitumincus material and other hazandous
materials, must net be allewed (o contaminate watercowses and the dump

sites for such material must be securad so that they shouid net leach into -

_ the ground watar,

The diass] generator seis to.be used during constructien phase should be’

iow sulphur diess! tyon and should contorm to E(P) Rules prescribed for air
and noise emisslor. . andards, o
Vehicles hirsd for :nging construction material to tha sits should be in
good condition a~  houid sonform to applicatle alr and rolse emission
aslandards and shr . be aperatad only during ron-peak houre.

Amblent ncise 1s. .. chpuld conform (¢ rasideniiel slandards both dyring
day and night. . ~mental pollution ioacs cn the ambleni alr and nolsa
quatity should b aiy monitored duriag construction phase.

Ready mixed = « must be used In building cons!mcﬂan.

Storm watsr ¢ g i's re-use as pqr CGWB and BIS standards.for
various applica*" .

Water demang canstructlpn should be reduced by use of prs-mtxed
concrate, curin: 5 nnd omrimt praclices uhned '

Separation of nd black weler ahould be donc by the uss of dual

o lumbing tine ! .-atan of grey and o'au waler.
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P : . 2 ’
vil)  Application of Solar energy should be Incorporated for lumination of
commoen areas, lighting for gardens and street lighling in addion tp
n

e A hybrid system or fully sclar system fora -
Pﬂ&:nbﬂ{‘p apatiments !hd-ﬂ)d bepmm.!é R i

vil)  Traffie congastion near the ontry and exit points from the roads adjaning
popased project site must -vg avoided. Parking shouid be fully
ntsmalized and no PUDIIG spaca shouid bg ulilizeg.. :

X) A Report on the Energy conservation measuras confiming to energy
ccnservation norms finallze by Bureay of Energy ‘Efficiency shouid be
prepared inerparaling details about buticing materials & technology, R& U
FRctors eto end submit to the Ministry in three monthe time, \

- Ti

H The .environmenta; safeguards contained in ““. ‘EIA Report should be
rit, .

Implemented in letter ¥nd gpl

Regional Qffice Bangalore,

4. Officis!s Forn the Regional Office of MOEF, Bangalorg who would be
menitoring the 'mplernentation of environmentas sa uards should Be.civen full
Scoperation, faciities and decuments / data 5y the project Proponents during their
Inspection, A complete set of afl the documents Bubmilled 1o MoEF siiouly be
forwardad 1o the CCF, Regional office of MOEF, Bangalore,

n Six monthly monitoring reparts should be Slbmitied to the Ministry and it's -

S Inthe cese of 8Ny shange(s) in the soope of the Pioject, the projsct wouig ;s

"equire a fresh eppralsa) by this Ministsy,

8. The Minisiry reserves ihe right 1o adq additienal safeguard measurgs
SUbsequently, 1 foune neCosyery, and to take action inclucing 13voking of the
sovironmant clesrance unde: the provisions of the Environmental (Protection) A,

1888, 10 ansyure affeclive lmp!emnnta_uon of the suggested safeguard measures
a %ime bound and salisfactory manner. '

7. Al other statitery cleatunces such as the agarovais for storage of diase]
Sum Chiet Con o

of Explosives, Fire Departmant, Civil Aviation Oepariment,
m be oblained, as applicable by project proponents from the Competent
8. ¥ ;o

% e TT® DXOJSCt proponent snou advertse in of laast two local Newspapars
widely droulated In (he region, one of which shail pe in the vernaoular | uage

ang
that the project n@s been accorded environmental clearancs and copies .

;f:o:nme 378 available with the Goa Fofiution Control Board and may
. :

-8NVicr.nic.in, The advarilsément snayly be mads within 7 days from

the day of isgym of the clearanee letter. end a Copy of the same should be
arded to the Regional office of this Minlstry at Bangalore,
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vil)  Applieation of solar energy should: be fncarporated for Kumination of
COmMSn greas, lghting for gardens and sypat Hghling In addition 1o

provision for Ahybndnyumwmﬂymvuymmorr
Monq{.mmmmm}mbopmvlg_d_._' I il 7

Vil  Trafflc congestion near the entry and exit points fr;m the roads adjeining
e proposed project site must ‘be avaided, Parking should de by
intemaiized end na punii Space should be (ifiized - R

) A Repart on the eNergy conservation messuras oomrmlné 1o enscgy
conservetion norms finslize by Bureau of Ene -Efficiency should -be
prepared Incorporsting datails aboyy buliding materials 8 technology, R & U
Faclors eto end.submit to the Ministry In three-months time,

=B, GENERAL ¢

) The environmantal safagurrds contsined in ths ‘EIA Report showld be =

Implemented in letter and splrit,

) gtx monihly monitoring raperts ehould be SubmIttedto the Ministry and I¥s -

Office Sangalore,

4 Officlals from the Regions! Ctfice of MOEF, Bangaiore whe would be .

monltoring the implementation of enviranmantal safeguards should be.given fui
caoperation, faclities and documents * data by the project proponents during their
inzpaction, A compiets set of all the documents submiied to MoEF shoul be
ferwarded to the CCF, Reglcnal oftiees of MOEF, Bangalore, ;

5 I the case of any changs(s) in the scapo af the project, the project would e
require Minisiry, ;

a frosh appréisal by this

8. The Ministry reserves the dght to add sdaitional safeguard measures
sdsequently, If found Necesgery, and to take action Including reveking of the
avironment clsarance unce: the provisions of the Environmenia! (Pfouu%n) Aj:
s

198€, to ansure effective implementation of the suggested safeguard measyre
a e bound and satisfactory manner,

. Al other stetutory clasrancas such as fhe appmvaia for storage of diass
farm Chief Controlier of Explosives, Fire De . Civil Avigtion Depariment,
o, th;:. be obtained, as applicable by project propanents from the cornpelent

€  The project proponent shoutd advertise In at least two local Newspapers
widaly clroulsted in the region, one of which shall be in the vemnaoulyr language
of

ing that the praject has been &ceorded environments) clearanss and copigs .

™ are availeble with the Goa Pellubon Control Board ang may

%8 be smen on the websits of the Ministry of Environment end Forests at

me.cmform.lh. The advertisdment should be meda within 7 days from

e day 6f issue of the clgarance latter, and Cagy of the same should be
rded to the Reglona! effica of this Minlsiry at Bangalcre,
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8. Thase stipuiations would be ehforasd among othars under the provisions of
Water (Prevention’ -and Control of Pollutior)) Agt 1874, the Alr ( on and
control of Polluhion) act 1981, the Environment

Liabillty (lnsurance) Acl, 1991 and £IA Nofification, 2008,

10.  Environmental dearange is subject to obtalning ciearance under the Wiidite
(Proteclion) Act, 1972 from the campetent authorlly (I applicable),

11. Enviconmental desrancs s subject to final order of the Hon'ble Supreme
Court of India in IHe matter of Goa Foundaticn Vs. Unicn of india In Wit Patiioh .
(VI No.480 of 2004 as may be applicablis.ic this project .

’ X (Bherat Bh T

i Dm‘nﬁ r (1A}
ushan_s2@yehoo.com

. ’ Tal: 24360795
Copy fo:- {Q.os,w{)_ '

. The Secretary, Dapanment of Environment, Government wsba, Panjim,
Gos. . . ’

2 The Member Sscretary, Gea Pollution Control Board, Bampe Tower, 1"
Flocr, Palto Piaza, Panjim, Gos - 403 001. .

3. The OCF, Regional Cffice, Minlsvy of Envirorment & Forests(SZ),
Kendrlya Saian, Ith Fioor, ESF wings, 177 Main.Road, Keramangais i

Block, Sangaiore — 560 034,
4, {4 « Divisiea, HManitoring Cell, MOE?, New Delhi~ 110003,
S, Guard fie,
(Bharat Bhushan)

, Pirector (LA)
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Mathias Ocean Park Owner Association

First Floor of the Club House, Mathias Ocean Park
Opp. NIO Colony, Dona Paula — Goa

Minutes of the 4th Committee Meeting of the term 2021 - 23 of
“Mathias Ocean Park Association” held at 6.30 P.M on 15th
January 2022 on the First Floor of the Club House of Mathias
Ocean Park, Opp. NIO Colony, Dona Paula - Goa. 403 004

Members present were as follows

e Mr. Joe Mathias - President
¢ Dr. Eugene Rent - Secretary
e Mrs. Nadiya Rayani - Treasurer
e Mr. Prashant Chopra - Member
e Dr. Peter Rodrigues - Member
e Mrs. Lata Mishra - Member
e Mr. Sadique Shaikh - Member
e Mr. Carmo Baretto - Member
e Mr. Prince Arora - Member
e Mr. Julian Mathias

e Mr. Badami

¢ Mr. Rahul Chauan - Estate Manager

Subsequent to welcoming the members the meeting proceeded
with the points on the Agenda.
1. Solar Systems.

The solar systems of the terrace have been badly damaged
during the recent cyclone and the cost of repair will far
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outweigh the benefit. Since it is an expensive to maintain
and the facilities will serve only the 6th and 7th floor the
committee decided to review the cost benefit status of the
facility. Mr Badami was asked to get in touch with the firm
that had installed the system to see whether the system
could be put to use. Any debris from the damaged water
heaters is to be cleared when the waterproofing work is
undertaken.

2. Fencing beyond the ten meter road

The fencing of our society beyond the ten meter road
separating us from 2nd phase is a temporary one and dogs
constantly breach the perimeter. The committee also
pointed out that it can be a security hazard. However in
view of future work that will have to be undertaken for
phase II with movement of trucks Mr. Mathias refused to
undertake any permanent solution and instructed Mr.
Badami to look into it and put new aluminum sheets. The
secretary and Mr. Barretto suggested that we put a
temporary metal fence since this current one is neither safe
nor aecsthetic. Mr. Mathias however said that the same
cannot be undertaken in view of work expected during
following phases. It was hence concluded that only
temporary aluminum sheet fencing would be done and gaps
will be assessed on 18th January 2022.

3. Marking of Parking

It was resolved that parking will be marked in the common
area at an angle rather than parallel parking as it would be
easier to remove cars, it increases the number of parking
slots and it helps in regularization of parking where one car
will not block two slots. Residents will be urged to park
within the marked lines. Adequate care will be taken to see
that residents who have paid parking will not get blocked by
cars parked within the marked lines. Committee agreed to
have provision of a few slots for visitors parking in the ten
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metre road parking area. Also exclusive areas will be
marked for parking of scooters.

4. Collection of maintenance dues

It was pointed out that during collection of maintenance at
the time of occupation the amount collected has not been
the same. That is some residents have paid a higher
maintenance amount and some lower. It was resolved that
when collecting subsequent amount the interest on the
amount already collected would be calculated
proportionately that is with a benefit to those who have paid
a higher amount. Mr. Mathias said he would be sending a
letter to this effect. The committee also agreed that time
frame for collection of dues from residents is to be discussed
in the coming AGM

S. Power Supply

There have been lot of complaints regarding power tripping
on a regular basis and a number of residents are having
electrical issues. Mr. Mathias instructed Mr, Sadiq to look
into the issue and set it right on an emergency basis. It was
also decided to look into the issues with lifts in corvo
building and the generator related issues. It was decided
that the battery of the generator set should be assessed and
if required to be changed. Committee member sadiq agreed
to coordinate with the estate manager and look into the
above issues. The committee agreed to undertake an
electrical audit from an external agency to assess the
situation.

6. Leakage Issues

Mr. Mathias has agreed to look into the leakage issues and
has issued a contract to Mr. Nazir to repair and maintain
the buildings waterproofing which will include terrace and
roof waterproofing, chejars, parapets and leakages from the
windows in common areas. The work will have a 12 year
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warranty. It will not include repair of damages caused by
civil work by owners within their apartments.

The committee pointed out that damages caused by
residents to the flat is because of improper instructions and
regulations by the sales and marketing team of Mathias
constructions and that the buyers should have been
instructed that they cannot undertake such work in the flat.
Mr. Mathias said he will speak to his team and see that it
does not repeat this in the future. To this the committee
pointed out that the damage has already been done.

The committee members added that since leakage is a major
issue and the committee does not have the power or ability
to address it all calls regarding the same would be directed
to the promotor / builder.

7. Sewage treatment plant

Mathias constructions has agreed to undertake complete
renovation of the sewage treatment plant and a list of work
undertaken has been attached. They however wanted to
shift the sewage treatment plant from its current location to
a new location between the gas bank and cross within the
garden. The committee members firmly objected to this. Mr.
Mathias hence said he would earmark a new location for the
same and would seek committee’s approval.

8. Facility Management

It was resolved that although we have to pay just 250rs per
apartment per month for outsourcing the (facility
management of the complex, it will not be done in view of
objections raised by the current residents. Chauhan will
continue being in charge and taking care of facility
management.

9. Society formation

The Secretary has agreed to actively pursue formation of the
society and Julian provided the required contacts for the
same.
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10. Breeches in contract rules

The committee pointed out that there are lot of air-
conditioners being installed outside the apartments which is
not permitted and Mr. Mathias asked us to send him the list
of flats and his team will speak to the residents to shift
them within the flat. The committee has resolved that
anyone breaking rules will get a letter from the committee
regarding the same and will have to pay a predetermined
fine and a copy of the letter would be put on the notice
board and shared with the rest of the residents.

If residents break the rules set for the betterment of the
society the estate manager would request them to follow the
rules and inform the committee. If this is to no avail then
the security would intervene. For residents who continue to
break rules the committee members will have to step in.

11. Security issues

Due to issues with the GST that thunderforce is having we
have resolved to change our security to another provider.
Quotes for the same from various security agencies were
welcomed. Following this discussions were undertaken with
thunderbird and we have decided to proceed with them as
our security agency. They would be providing 4 day and 3
night guards at a price of Rs 1,60,000 including GST

12. Water Supply

The second water supply connection has come and the
committee said that the promoter has to fund the
connection. Mr. Mathias stated that he would only pay for
the first connection and all subsequent connections will

have to be funded by the society despite the fact the the first

connection does not supply enough water to cater to all the
apartments.

13. Insurance
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It was discussed that we have to take insurance for the
property against fire and other natural calamities. This
however needs further detailed evaluation followed by
quotations for the same.

14. Shifting of classes to the clubhouse

It has been noted that classes being conducted on the
clubhouse terrace for children in the afternoon in various
disciplines like gymnastics and dance is disturbing
occupants of boa vista and grand caneria. It was hence
resolved that the same would be shifted to the first floor
hall.

15. CCTV

It was resolved that an evaluation of the CCTV facilities
within the complex would be done and required steps would
be taken to repair / augment the available security system.
16. Adda gate management

It was resolved that the quote given for gate management at
Mathias Ocean park by Adda is too expensive and we wiil
not be employing their services.

17. Additional Estate Manager

It was resolved that we should get a second estate manager
because it is very difficult for one person to manage so

"many calls. A senior person with some experience in

managing a large society would be advisable.

18. Resignation of the president
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Mr. Mathias submitted his resignation letter as president of
the ocean park committee with his thanks to the residents
and current committee members.

As there were no other points for discussion, the meeting ended
at 7.30 PM with a vote of thanks by the secretary.

For Mathias Ocean Park Association

Joe Mathias,
Chairman

[
|
|
\
‘
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guhs'm’rawai@msn.com

From: eugene rent <dr.e.rent@gmail.com>
Sent: 10 March 2022 22:35
To: devidasnaik2018@gmail.com; info rliindia; namankumarSO@gmad com; Vijay

Khedekar; 722 Dattarai Kallapa Patil; mahasgub@gmail.com;
shubhdmahesh@gmail.com; prsawan@rediffmail.com; Swati Verma; Gaurav
Kamlakant Naik; dhermendratiwari@gmail.com; rajesh.ks@pg.com; vishal
walavalkar; Nilesh.Thanekar00@gmail.com; alpharaazkhan®@icloud.com;
Jisarandhir2015@gmail.com; Rohan Ramesh Badave; cajetonionden@yahoo.co.uk;
graceferns81@gmail.com; info; y2kanilchoudary@gmail.com;
pravitdessai@gmail.com; netravalkar17@gmail.com; 1414 Martina D Costa;
pratimakessarkar@gmail.com; amitdahiya9027 @gmail.com; dhume.ps@gmaii.com;
bandodkarsujal@gmail com; cruzdias1962@gmail.com; sardareef@gmail.com;
Kundan Kumar; Daryl Varghese; Keith Daniel Dsouza; joshua87puthran@gmail.com;
yrshwant satardekar@sbi.co.in; malikarjun badami; konnurdattatray@gmail.com'
suchitrakonnur@gmail.com; pvarthanatendolkar@gmail.com;
deolia_santosh@yahoo.com; saloniyashpal@gmail.com; chandni.davda@gmail.com;
John Samson; Sundaram Narayanan; GMC unkaown Melanie Roselle Dias;
satarinosocorro@gmail.com; ellyaimeidal2@gmail.com; edwin_dias@yahoo.com; Tr
Ditip Melwani; assiscunha2003@gmail.com; doctrate. gfadadu@gmail.com;
sumitramazumdar@hotmail.com; satish339@gmail.com; amavelp@gmail.com;
swetap111@gmail.com; nadiajivani2@hotmail.com; dhapu@rediffmail.com; Trevor
Fernandes; prabhapriya1000@gmail.com; excelenginer@yahoco.com;
debvodio@gmail.com; vandey12 @®rediffrmail.com; ravindrannc®yahoo.com; eric
fernandes; petriks14@yahoo.com.in; sandeepraul@gmail.com; Mahadeva swamy 8
C Vinetha Varghese; Ramsey Braganza; pdewangan@gmail.com;
sailor89.deepak@gmail.com; Raja Melvani; Kishan Shiradkar; mariab@nio.org;
y2kanilchoudhary@gmail.com; nirmasinha80@gmail.com; Reginald Rufus;
milind.declkar@gmail.com; wiltfer007 @gmail.com; bentotorcato2 1@gmail.com;
prabhudeepak32 @gmail.com; dr.rita@yahoo.com; 201 Boa Vista B Anshul Singhal;
1122 Maxie Lewis; veena_dprabhu@yahoo.co.in; drpawanrane@gmail.com;
ashtinne@yahoo.com; akshay_622@gmail.com; rahul@gmx.net;
koshytharakan@yahoo.co.in; jagbirsinha@hotmail.com; Nityanand Haldankar;
sushant@nio.org; deenaramos@gmail.com; Chandu-Jhoney-Natasha-Franco;
eugene rent; Nachiket Karmarkar; Anil Gudinho; ashyee80@gmail.com; mihir
Choudhary; bhupesh64k@yahoo.co.in; chhayasachdev@hotmail.com; Nisha George;
royanalmeida®hotmail.com; preethipednekar@yahoo.co.in; 1221 La Gomera Darryl
Pais; Valerina Fernandes; ilango@nio.org; smitajp29@gmail.com;
fatimacarvalho@gmail.com; yogesharora31@yahoo.com; kuerianjohn@gmail.com;
neetu@nio.org; jerrybraganza@gmail.com; Alok Sharma;
santoshuskaikar@gmail.com; ashishkumar.chhatterjee@mail.com;
saurabhshrivastava@gmail.com; mhtravinder@yahoo.com:
vinay.shetty@canandiansolar.com; CARMO BARRETTO; mavoncolaco@hotmail com;
bhadresh@hotmail.com; sanil@nio.org; augustusgoa@gmail.com;
prakashagrawal@msn.com; mahendrawani29@gmail.com; saté44@gmail.com;
luciennegomes@gmail.com; Dr. Sangeeta Dessai; Zeena Avelina & Chrislyn Ann
D'fima; Alziraraujo25@yahoo.com; mousamisingh@gmail.com; Michae!l Menezes;
amar-goa®@rediffmail. com; rajeshdesai2C17 @gmail.com; 1237 Satish Kumar;
khemraj.varsha@gmail.com; 1242 Indrajit Singh & Hardeep Kaur; Vivek Karekar,
malcomimgomes@gmail.com; ayushisharma6é87 @gmail.com;
y2kanilchowdhary@gmail.com; Ceser Menezes La Palma 601 & 701; Dr. Dinesh F
Swamy; sundeep@airbormerrecruiting.com; atulmishra@gmail.com; Ravi Dakoju;
kripadesaiB@yahoo.com; Jaideep Fernandes; rahulgulati@yahoo.co.in; Prashant
Chopra; Filipe borges; drborgesmarial103@gmail.com;
yuvrajshoirodkar@gmail.com; Pradeep & Anju Khanna; krishanpalsiwach(1

1
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@gmail.com; Bhupinder Khalsa; Kevin Rodrigues; sameer.ghali77@gmail.com; 171
Premnath lyer; arupbose1@gmail.com; 211 Azores 8 Tamal Raha; SK Naik;
belmira_paul@yahoo.co.in; vibhashk53@gmail.com; ninafaria204@gmail.com;
arun.malik72@gmail.com; 231 Azores B Osswin D'Casta; coolali5152@gmail.com;
Piliai Prashant Tulsidharan; sunilkhot@hotmail.com; Gopa Kumar OP & Dalj;
georgethomas79@gmail.com; veenad3jain@gmaii.com; Louella DSouza; 262 Jeffrey
Agnelo Melagrus Gracias; Abhijeet Srinivas Shirsekar;
chintamansamant@yahoo.co.in; 311 Flores A Sanjay Kulkarni; Agostinho Rebello;
Chiara Da Costa; Udesh Fatarpekar; mesha87 @gmail.com; priyapia1993
@®gmail.com; 331 Flores A Yogesh V Nadkarni; anita.a.fernandes31@gmail.com;
Nazareth Sayana & Neil Soares; jamesroy00@yahoo.co.uk;
caridadepereiracp@gmail.com; 351 Flores A Mahesh Kumar Yaday;
vince.redrigues@responsivemts.com; kevalmashelkar@gmail.com; 411 Flores 8
Jayant & Kavita & Beena Bhatia; devaratsamant11@gmail.com; drvijaypatil_1966
@rediffmail.com; silvaa@rediffmail.com; ashwink189@gmail.com; Aashish Surendra
Kamath; Anu Richa Sondhi; Vijay Jain; stevenncvo@rediffmail.com; Nitin Naik Bombi
& Sons; ecaencies@rediffnail.com; Prince Arora; Abhay Dalvi; Noe! Mendes;
vpikale@gmail.com; CA Vinesh Pikale; drleelachavan@yahoo.com;
rivatrindade@yahoo.co.in; Srinivasshinkre@gmail. com;
sameervolvoicar@gmail.com; guifsands@hotmal.com; abhinav.shah84@yahoo.com;
sudhinpednekar34@gmail.com; Gandharv Singh Chauhan;
mryashodaanand@gmail.com; neel_pawar@yahoo.com; randeeplather@yahoo.com;
ashokrane@gmail.com; brad281@rediffmail.com

Minutes of the meeting

MINUTES_0SCOMMITEE.pdf; MINUTES_04COMMITEE.pdf

Attached are the minutes of the 4th and Sth committee meeting
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| time. This is their right and choice
of free will. There are many who use
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3 January 2022

their services and | don't think the
committee should have any say in
that. Whether they stay inside the
complex or not, sure that's for the
committee to decide. 508
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Nirav

They wash cars or earn through
additional services in their personal time.
This is their right and choice of free will. ...

As per the sanctioned plans we
cannot permit anyone to live in
the common areas of the society.
Please note that this complex has
a environment clearance also and it
will be a violation of the environment
protection act as well as the town
planning sanction. 598 sy i
Nirav
Like i said whether they can stay or
not is not my decision. But whom |
employ or take services from is my
decision. 7-05:3m
|
|

Nirav
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You can't send messages to this group because
you're no longer a participant.
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From: PRAKASH AGRAWAL
703, La Gomera,
Mathias Ocean Park Residency,
Dr. E Borges Road,
Opposite NIO Colony,
Panjim 403004, Goa
Cell No.: 9403070000
Email: prakashagrawal@msn.com

17 March 2022

T6:

The Senior Inspector of Police
Donna Paula Police Station
Panjim 403004

ipanaii lice.qov.i

Subject: Failure and negligence to provide clean drinking water
resulting in culpable homicide, conspiray and extortion

Sir,

I am desirous to file the present complaint against the following
persons for reasons more particularly mentioned herein below:

Eugene Rent

Secretary

602 La Gomera

Mathias Ocean Park Residency
Opposite N1O Colony

Donna Paula, Panjim 403004

Mrs Nadiya Rayani

Treasurer

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004
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Mr. Prashant Chopra

Member

La Gomera \

Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Dr. Peter Rodrigues

Member

302 Boa Vista A

Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mrs Lata Mishra

Member

703 La Palma

Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mrs Revati Kumar

Member

103 Gran Canaria - B

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mr. Yogesh Arora

Member

302 La Gomera

Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004
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Mr. Carmo Baretto

Member

504 La Gomera

Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mr. Randhir Nath

Member

502 Gran Canaria - A

Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mr. Prince Arora

Member

404 Flores - B

Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

By virtue of a sale deed dated 01.02.2022, executed on 05.02.2022
between:

- M/s. Mathias construction Private Limited, in its capacity as
the promoter vendor of which Mr. Julian Mathias is the
director;

- M/s. Paramount Buildwell Construction Private Limited, the
Developer;

- Myself;

- Mr. Joe Mathias and his wife Mrs. Mariola Mathias, acting in
their capacity as Confirming Party, and being represented
through their POA holder, Mr. Julian Richard Mathias.

I am a resident of Apartment no. 703, La Gomera, Mathias Ocean
Park Residency, Dr. E Borges Road, Donna Paula, Panjim 403004.
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4)
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As a fundamental right, I am entitled to clean and fresh drinking
water. However, I have been deprived since the very beginning i.e.,
01.02.2022. Instead of clean drinking water, I am provided with
unsafe and contaminated ground water from the tanker for drinking
and cooking purposes, without any treatment, which is hazardous,
unsafe and unfit for consumption purposes. In fact, the ground water
is also taken without proper permission of the competent authority
and the tanker supplier have not even obtained permission from the
CGWA as mandated under Notification dated 24.09.2020.

In the project, the developer has already provided separate lines for
water supply to the kitchen and rest of the apartment. Thus, for
availing clean water, all that is required are water tanks at the ground
floor, 3 plasto water tanks of 20000 litres each and 7 plasto water
tanks of 5000 litres each. In fact, Mathias Ocean Park Association
has water connection for 65000 litres of water supply from the PWD
per day which is more than sufficient for the purposes of drinking
and cooking, however the same is mixed with the contaminated and
impure ground water thus making it unfit for consumption. All that
is required to be done is to have separate tanks for the kitchen and
rest of the apartment to avoid any contamination.

However, even though the Accused are aware of the ground realities
and that separate tanks was the solution to the problem, the Accused
are taking undue advantage of the present scenario and are misusing
their key position in the Mathias Ocean Park Association only to
extort monies from the members which is evident and amply clear
from the events mentioned hereinbelow. The Accused intentionally
and deliberately fail to take proactive steps to provide clean drinking
water.

The Accused have misrepresented and manipulated facts to create
fear in minds of the resident only with the ulterior motive to extort
monies. The Accused are taking undue advantage of the situation and
misusing their power and exceeding their authority only to coerce the
members to pay huge sums of money which is unwarranted and
uncalled for. The same is evident from the Minutes of Meeting held
on 18.12.2021 which states as follows:
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“5. Separate water supply line for kitchen

The plan of having a separate water line supplying the kitchen and
the rest of the flat was proposed. The massive cost of this
endeavour which would warrant digging up all the roads for
laying new piping, construction of a new tank at the main station
and segregating the tanks on all the buildings would exceed the
available budget and hence the plan was deferred. Meanwhile we
would focus on getting additional PWD water supply.”

Enclosed herewith is the Minutes of Meeting held on 18.12.2021.

In addition to the above, a WhatsApp message dated 23.12.2021 from
one Mr. Atul Mishra, spouse of Accused no. 5 (reproduced herein
below) also brings to light the malafide intention of the Accused that
all the Accused want is to extort money on the pretext on providing
clean drinking water.

“As [ foresee the Goa govt will never be able to meet our complete

water requirement in next 100 years..the only workable and

acceptable solution we can find is to take up the most daunting and
challenging project of all times...creating a separate sump tank for

receiving the higher quality municipal water ....making separate

overhead water tanks atop each bldg and laying kilometers and
kilometers of separate supply lines 1) from the underground sump

to these overhead tanks and then 2) from these overhead tanks to

the kitchens..its a mammoth task requiring many crores of
rupees...may be 5.or more..as per a very preliminary estimate...if
all the flats share this in proportion of the built up area ...the
individual contribution will not exceed 2.lakhs for 3BHKs ...will
be lesser for smaller flats ..may be worth it..correcting a
historical wrong for the benefit of coming generations for next 100
years or as long as the bldg survives”.

Enclosed is the screenshot of the message dated 23,12.2021.

On 23.12.2021, Accused no.l messaged on the WhatsApp group of
the Mathias Ocean Park owners as follows:
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“It's fantastic that there are so many interested residents in taking
this forward. The committee will look into it for sure... The only issue
is that the estimated cost for the new tank, new overhead tank new
piping with digging of the roads, changing the piping in all the
buildings will work out to a few crores. So, if one of the interested
residents would be kind enough to help the committee by getting a
two thirds majority support in taking this project forward we will get

_ it done... They would have to sign a document stating that the cost

will be shared by all flats which at a reasonable estimate is 1.5 lakhs
perflat.”

Thus, to summarise it is evident that the Accused are acting in
collusion and in connivance with each other and propelling residents
to pay huge sums of monies for providing safe drinking water.

Enclosed is the screenshot of the message dated 23.12.2021.

To surmise, there is no need for kilometres and kilometres of
pipelines. The costs estimated by the Accused i.e., Rs. 5 crores are
more than 25 times the actual expenditure. As stated above, the water
pipeline for the kitchen has been separately provided by the builder
at the terrace. All that is required to connect the pipeline of the PWD
water to these dedicated lines provided by the builder.

Mathias Ocean Park Association has not even approached the
developer for resolving such a sensitive issue, rather, it continues to
deprive the members of clean drinking water, putting their lives in
jeopardy. In fact, to misguide the owners on 22.12.2021 Accused
no.5 writes on the WhatsApp group of the Association stating as
follows:

“Mr Mathias is a part of the committee and involved in the
discussions.”

Enclosed is the screenshot of the message dated 22.12.2021.

In addition, the Managing Committee has permitted some selected

employees of the society to stay in the premises of the society with
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their families. This is not in conformity with the Environment
Clearance and resulting in unnecessary pollution load. Further, there
is also improper disposal of solid waste which is damaging the water,
air and soil quality in the area. Also, the STP treated water is not
being recycled/reused for flushing, which is resulting in shortage of
water. The additional tanks at the terrace for use of the STP treated
water for flushing has deliberately not been provided separately by
the Managing Committee of the Society. Although the developer has
provided a separate line for the purposes of flushing, the same is not
in operation and the water is getting mixed.

11) In view of the above, | addressed a letter dated 1.03.2021 calling
upon the Accused and the Hon’ble Principal Secretary, Environment
Department and the Hon’ble Member Secretary, Goa Pollution
Control Board, to take action with regards to providing clean
drinking water, but in vain. There is no reply or objection to whatever
1s stated in the letter dated | March 2021. In fact, the Accused have
feigned ignorance and turned a blind eye to the contents of the letter
which demonstrates that the Accused are deliberately and
intentionally not making necessary arrangements for providing clean
and pure drinking water in spite of having all the provisions to do so.
Enclosed herewith is the letter dated 1.03.2021.

12)  Due to failure of the Accused to provide clean drinking water even
though the requirements are in place, | am forced to incur more
expenses to arrange for clean drinking water. It causes unnecessary
stress and burden, both mentally and financially. I am a senior citizen
and more susceptible to water borne diseases. In fact, when I moved
in this apartment in May 2021, I suffered bloating and severe
indigestion on account of drinking the contaminated ground water.
As on today as well, a lot of members are not even aware of the fact
that they are consuming unfit water and the repercussions of the
same.

13) Drinking contaminated groundwater can have serious health
effects. Diseases such as hepatitis and dysentery may be caused by
contamination from septic tank waste. Poisoning may be caused by
toxins that have leached into well water supplies. Wildlife can also
be harmed by contaminated groundwater. Other long-term effects
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such as certain types of cancer may also result from exposure to
polluted water.

It is evident from the above that the Accused are intentionally and
deliberately depriving the members of clean drinking water only to
extort monies and cause wrongful gain to themselves. Even though
the Accused are aware that impure ground water is hazardous for the
health, they are knowingly ignoring to take steps to provide clean and
fresh drinking water which amounts to culpable homicide and a gross
violation of my fundamental rights i.e., right to life and liberty
guaranteed to me under the Constitution of India. All the Accused
are hand in gloves and are colluding with each other in order to extort
monies from the members.

Although, the Accused are also aware of the ill effects of drinking
and consuming contaminated ground water, no action is taken to
provide the residents with clean drinking water. This itself only goes
on to show the intention of the Accused. In fact, there is more to this
than meets the eye. There appears to be a bigger scam involved. It
appears that there are more people involved in this scam. Lives of
innocent people are being played with only to satisfy their illegal
motives and intentions and greed for money. Precious lives of
residents are in grave danger. On top of it, what the Accused are
doing is that they are instilling fear of life and health in the mind of
the residents in order to extort monies. This is all done at the cost of
lives. Such conduct amounts to culpable homicide especially
considering that the Accused have also acknowledged and admitted
that the water is not safe for consumption purposes and have thus
proposed to spend a whooping sum of Rs. 5 crores approx., which is
not required considering that only tanks need to be separated.

Thus, in light of this, I am constrained to approach you and bring this
crime to your notice under sections 120B, 384 and 304 of the Indian
Penal Code, 1860. I trust and hope you shall register this offence,
investigate, identify individuals involved in this scam and let law
take its due course. I am willing to cooperate and provide assistance,
information and documents, as required for the purpose of
investigation.
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Yours truly,

Prakash Agrawal
+91 9403070000

Enclosure:
(1) Minutes of Meeting held on 18.12.2021
(2) WhatsApp message dated 22.12.2021

(3) Two WhatsApp message dated 23.12.2021
(4) Letter dated 1.03.2021

CC to:

Inspector General of Police, Goa
GOA POLICE HEAD QUARTERS
NEAR AZAD MAIDAN
PANJIM-GOA, 403001

Email: igpgoa@goapolice.gov.in

Director General of Police, Goa
GOA POLICE HEAD QUARTERS
NEAR AZAD MAIDAN
PANJIM-GOA, 403001

Email: dgpgoa@goapolice.gov.in

Superintendent of Police — North Goa
GOA POLICE HEAD QUARTERS
NEAR AZAD MAIDAN

PANJIM-GOA, 403001

Email: spn-pol.goa@nic.in
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Mathias Ocean Park Owner Association

First Floor of the Club House, Mathias Ocean Park
Opp. NIO Colony, Dona Paula - Goa

Minutes of the 3rd Committee Meeting of the term 2021 - 23 of
- “Mathias Ocean Park Association” held at 6.30 P.M on 18th
December 2021 on the First Floor of the Club House of Mathias
Ocean Park, Opp. NIO Colony, Dona Paula - Goa. 403 004

Members present were as follows

e Dr. Eugene Rent - Secretary
e Mrs. Nadiya Rayani - Treasurer
e Mr. Prashant Chopra - Member
e Dr. Peter Rodrigues - Member
e Mrs. Lata Mishra - Member
e Mrs. Revati - Member
e Mr. Yogesh Arora - Member
e Mr. Carmo Baretto - Member
e Mr. Randir Nath - Member

Subsequent to welcoming the members the meetmg proceeded
with the points on the Agenda.

1. Lift Annual Maintenance Contract

272




2865

2

After reviewing the terms and condition provided by team
Shindler, the committee agreed to proceed with renewing
the AMC contract for a period of 3 years. The contract states
that there would be no increase in amount for this year
however there would be a 7% increase for the coming 2
years. Mr. Carmo stated that he would review the offer and
try and bring it down to 5% in a meeting planned with the
schindler team. The current contract for 14 lifts is
Rs.7,00,052 which works out to Rs.50,003 per lift including
an 18% GST

2. Timing of facilities

The committee reviewed the timing of facilities and agreed
that we could continue with the current timings of 6AM to
11 PM for all club house facilities. However from 6 to 7 AM,
2 PM to 4 PM and 10 to 11 PM would be a silent zone and if
excess noise is made during this period the timings will
have to be revised accordingly. This was agreed upon in
view of the excess noise experienced by residents in Gran
Caneria and Boa Vista buildings.

3. Barrier around the swimming pool

A proposal to have barriers a. Around the swimming pool
and b. between the adults and children’s pool was
evaluated. It was found that a queue Manager would not
serve the purpose as children could get around it. A metal
barrier could be hazardous to swimmers within the pool
with a potential to cause injury if it falls into the pool. It was
hence decided that barricades around the pool would not be
put. Regarding putting barricades between the adult and
children’s pools options would be looked into and reviewed
in the coming meeting.

4. Entry stickers (Four and two wheelers)
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Stickers for cars / two wheelers to enter the complex will be
distributed from 20t December 2021 onwards at the estate
Managers office from 10AM to 5 PM. Special distribution on
one of the Sundays would be organized for residents who
cannot collect the sticker on weekdays. After 15% January
2022 vehicles without the new ocean park sticker would
have restricted entry into the complex and overnight
parking will not be permitted.

S. Separate water supply line for kitchen

The plan of having a separate water line supplying the
kitchen and the rest of the flat was proposed. The massive
cost of this endeavor which would warrant digging up all the
roads for laying new piping, construction of a new tank at
the main station and segregating the tanks on all the
buildings would exceed the available budget and hence the
plan was deferred. Meanwhile we would focus on getting additional
PWD water supply.

6. CCTV

The committee unanimously decided to upgrade the security
camera facilities available on campus and install security
cameras with sound and good recording facilities. It was
also decided that the switchboards for the security systems
would be internalized to prevent tampering with the same. 3
quotations would be obtained for the same.

7. Speeding and parking regulations within complex

It was resolved that any car found to be speeding would be
issued a warning with a fine of Rs1000 and multiple
repeated offenders would be restricted from entry into the
complex. A log of the same would be maintained at the
security cabin.

A second decision was to put up speed limit boards of

20Km/hr at the entrance of each lane so that residents are
made aware of the agreed upon speed limits.
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Also in order to prevent speeding a speed breaker would be
installed on the first crossroad. Speed breakers are already
installed on the rest of the crossroads.

The parking is a concern in the internal lanes as some people park
covering the access road. To deter haphazard parking in the lanes, car
parking slots will be marked and the residents are requested to ensure
parking within the slots.

8. Facility Management

The committee has reviewed the quotation provided by
Chauhan for taking care of the facility management and has
found it to be acceptable. Following assurances have been
provided.

1.Adequate staff taking care cleaning all common areas.
2.Uniforms for all personnel

3.Accommodation of all personnel outside the premises
4.Monthly review by a representative from each building
who will signoff on quality of work at the end of the month
5.Better attention to common areas and sports galleries.

6. Time table for cleaning of parking areas.

9. Society formation

The process of society formation needs to be expedited and
the assistance of residents with knowledge in the process
involved is to be sought. The committee has decided to hire
a lawyer and expedite the process.

10. Sewage treatment plant related issues

The committee resolved that the care of sewage treatment
plant should be outsourced to a third party that is
competent in managing the same in order to aid its smooth
running and prevent regular breakdown. Also the blower of
the STP which is damaged needs to be replaced and
quotations are to be procured for the same on priority.
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11. Security guard review meetings

It was resolved that the performance of the security team
would be reviewed on a bimonthly basis with two objectives.
A. To better the security facilities and to fine tune the
security detail b. To deal with grievances raised both by the
security personnel and those against them so as to provide
better working environment and at the same time better
services by them. Mr. Yogesh volunteered to be the first
point of contact in dealing with security related issues. It
was also resolved that till the GST issues of Thunderforce is
resolved the salaries of the security personnel will be paid
directly from the society account on the 5t of every month.

12. Electrical and Plumbing

It was decided that any contract with all service providers
within the complex would be terminated and the estate
manager would call an electrician or plumber when required
from a registry of available providers. Any of these personnel
staying within the complex will have to vacate before the
15% of January 2022. The contract with excel engineering
would be terminated as of 13t January 2022

13. Non occupancy charges

It was resolved that the society would start collecting non
occupancy charges of Rs. 900 per month from apartments
that are given out on rent from 1st of January 2022 as it was
decided in the AGM that we would be doing the same. Any
contention regarding the above would have to be raised in
the following AGM.

14. Police verification

It has been resolved that as per the government regulations
all tenants occupying the premises have to get the police
verification done and the required documents have to be
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submitted at the society office. A deadline of 15t of January
2022 for getting the same done has been issued. Following
this date a list of tenants without police verification
documents will be submitted to the responsible authorities.

15. Complaint register

In order to reduce the number of calls received by the
members of the committee and the managerial staff and to
streamline facilities it was resolved that a complaint / work
register would be kept in the estate managers office. Any
issue that needs to be looked into can be entered into this
register and it would be duly responded to. The residents
are requested to utilize this register rather than whatsapp
groups to register complaints / work orders / other issues.

16. Census collection

It was resolved that the committee members would aid the
security in collection of census data so as to complete the
project by 15t January 2022

17. Notice for non compliance

It has been decided that the committee would send notices
to those residents not complying with the rules set for civil
work in apartments mainly work between 2PM to 4PM in
the afternoon and using the lift to transport heavy goods.
The Rs.20,000 security deposit collected would be forfeited
if the above rules are not followed. The committee
unanimously agreed to the same.

18. Protocol for quotations

Mr. Prashanth would be the point of contact for
procurement and quotations. It was also decided that a
break up of labor cost and material cost would be obtained
separately to aid in better assessment of said quote.
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As there were no other points for discussion, the meeting ended
at 8.30 PM with a vote of thanks by the secretary.

For Mathias Ocean Park Association

Joe Mathias,
Chairman
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Ocean Park Owners

y
Abdul, Abhijit, Abhinav, Ali, Almira, Amrita,

* Atul Mishra
- As | foresee the Goa govt will never
be able to meet our complete water
requirement in next 100 years..the
only workable and acceptable
solution we can find is to take up
the most daunting and challenging
project of all times...creating a
separate sump tank for receiving
the higher quality municipal
- water ....making separate overhead
water tanks atop each bldg and
laying kilometers and kilometers of
separate supply lines 1) from the
. underground sump to these overhead
tanks and then 2) from these
overhead tanks to the kitchens..its
a mammoth task requiring many
- crores of rupees...may be 5.or
. more..as per a very preliminary
- estimate...if all the flats share this in
~ proportion of the built up area ...the
individual contribution will not exceed
-+ 2.lakhs for 3BHKs ...will be lesser
for smaller flats ...may be worth
' ¢ it...correcting a historical wrong..for
~ the benefit of coming generations for
next 100 years or as.long as the bldg
survives
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You can't send messages to this group because
you're no longer a participant.
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' Perhaps have 22 December 2021
. interactions with builder/promoter/ |
developer b

- And best for each committee to :
- minute and hand over status report of |
- all such issues & discussions .. ;

9308m
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Would be happy to volunteer for any
~ residents’ group formed for such L
mteractlons 9:35am

R Lata Mishra

+91 98201 80349

Perhaps have regular formal interactions
with builder/promoter/developer

. ~.

E.

' Mr Mathias is part of the committee |
-, and involved in the discussions. ‘

9:49 am

" 49198201 80349 ~8
Dr. Eugene Rent

Nisha with all due respect there are
some issues that can be handled by the
committee, there are some like leakages...

No worries then...

o s

. Only volunteered since the second ) ‘\’ i
~." half of this post said .. -

You can't send messages to this group because
you're no longer a participant.

< O O
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Ocean Park Qwners
Abdul, Abhijit, Abhinav, Alj, / ‘——J \n] na,

DattaPatll. -~ ... a0

We should involve Mathais and his b

plumbing contractor and obtain experts
opinion and cost w

é 3:23pm /.
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| - Dr. Eugene Rent

It's fantastic that there are so many
interested residents in taking this

* forward. The committee will look into

it for sure... The only issue is that
. the estimated cost for the new tank,
new overhead tank new piping with
digging of the roads, changing the
. piping in all the buildings will work
out to a few crores. So if one of the
interested residents would be kind
_+ enough to help the committee by
. getting a two thirds majority support
- in taking this project forward we will
get it done... They would have to sign
a document stating that the cost
will be shared by all flats which at a
reasonable estimate is 1.5 lakhs per

ﬂat 3 28 pm

=2 If someone can arrange a competmve :
b4 quote that is welcome t00. %



From: PRAKASH AGRAWAL
703, La Gomera,
Mathias Ocean Park
Residency,
Dr. E Borges Road,
Opposite NIO Colony,
Panjim 403004, Goa
Cell No.: 9403070000
Email:
prakashagrawal@msn.com

HON’BLE PRINCIPAL SECRETARY

Ministry of Environments Forests & Climate Change
Paryawaran Bhawan,

CGO Complex

Lodhi Road

New Delhi 110003

HON'BLE MEMBER SECRETARY
Goa Pollution Control Board-GPCB
Nr. Pilerne Industrial Estate,

- Opp. Saligao Seminary,

Saligao, Goa 403511

Subject: Notice U/s. 19(b) of the Environment

Sir,

(Protection) Act, 1986 and U/s. 49 (b) Water
(Prevention & Control of Poliution) Act, 1974

Whereas an offence under the Environment (Protection)
Act, 1986 has been committed by,
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Eugene Rent

Secretary

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mrs Nadiya Rayani

Treasurer

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mr. Prashant Chopra

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Dr. Peter Rodrigues

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mrs Lata Mishra

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004
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Mrs Revati

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony '
Donna Paula, Panjim 403004

Mr. Yogesh Arora

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mr. Carmo Baretto

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mr. Randhir Nath

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004

Mr. Prince Arora

Member

Mathias Ocean Park Association
First Floor of Club House
Mathias Ocean Park Residency
Opposite NIO Colony

Donna Paula, Panjim 403004
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Ref: Deliberate Violation of the terms of EC under No. 21-
15/2007-1A.Hl dated 16 may 2007 granted to project titled
“Ocean Park” located at Survey No. 249/1-A at village:
Talegaon, Tiswadi, Panjim, Goa, attracting penal action
U/s. 19 (b) of Environment (Protection) Act, 1986 and U/s.
Water (Prevention & Control of Pollution) Act, 1974
against the alleged Accused No. 1 to 9 herein above.

Dear Sir,

1)

2)

| am a resident of Apariment No. 703, La Gomera,
Mathias Ocean Park Residency, Dr. E Borges Road,
Donna Paula, Panjim 403004. Environemnt Clarance
granted to the project under No. 21-15/2007-1A, lll dated
15" May 2007. The Mathias Ocean Park Association,
who took over the affairs of the phase of the project for
which the EC is granted was supposed to implement the
Environment Management Plan. This has been brought
to the notice of Dr. Eugene Rent, who is the Secretary of
the Association repeatedly who has declined to
implement the same and even provide clan and potable
drinking water.

| am enclosing herewith the Minuets of the Meeting of the

Association that was held on 18" December 2021. The
said meeting was held under the Chairmanship of Mr.
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Eugune Rent the secretary of the society. The resolution
reads as:

“S. Separate water supply line for kitchen
The plan of having a separate water line supplying
the kitchen and the rest of the fiat was proposed.
The massive cost of this endeavour which would
warrant digging up all the roads for laying new
piping, construction of a new tank at the main
station and segregating the tanks on all the
buildings would exceed the available budget and
hence the plan was deferred. Meanwhile we would
focus on getting additional PWD water supply.”
The Mathias Ocean Park Association has been buying
water from Water Tankers mafia who are supplying
ground water to the association and the Ground Water is
untreated, impure and unsafe for drinking & cooking.
Although the Mathias Ocean Park Association has water
connection for 65000 litres of water supply from the PWD
per day which is more than sufficient for the purposes of
Drinking and Cooking, still Mr. Eugene Rent takes an
arbitrary decision to deprive the members of Pure and

safe drinking water.

The accused Nos. 1 to 9 attended the Meeting of the
Managing Committee held on 18" December 2021 in
which this decision to deprive the members ‘of pure
drinking water was taken.
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The Developer has provided for separate lines for Water
Supplies to Kitchen and rest of the apartments and the
same can be very conveniently done without much
expenditure. What is needed for the same is a few water
tanks at the ground floor 3 Plasto Water Tanks of 20000
Litres each & about 7 Plasto Water Tanks of 5000 Litres
each. The cost is hardly anything as compared to the
number of apartments in the project. The accused has
deliberately played with the purity of water. Providing
impure & unsafe ground water from tanker for drinking &
cooking purposes and that too without treatment cannot
be a part of any Environmental Clearance that can be
granted under EIA Notification, 2006.

The agenda of the accused is very clear that they want
to extract money from the members on the sensitive
issue of Pure Water Supply. Here is a whatsapp
message posted by the spouse of one of the attendees
to the meeting of the office bearers of the of Mathias
Ocean Park Association which reads as follows:

“As | foresee the Goa govt will never be able to
meet our complete water requirement in next 100
years..the only workable and acceptable solution
we can find is to take up the most daunting and
challenging project of all times..creating a
separate sump tank for receiving the higher quality
municipal water ...making separate overhead
water tanks atop each bldg and laying kilometers
and kilometers of separate supply lines 1) from the
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8)

9)

underground sump to these overhead tanks and
then 2) from these overhead tanks to the
kitchens..its a mammoth task requinng many
crores of rupees...may be 5.or more..as per a very
preliminary estimate...if all the flats share this in
proportion of the built up area ...the individual
contribution will not exceed 2:.lakhs for 3BHKs
...will be lesser for smaller fiats ...may be worth
it...correcting a historical wrong for the benefit of
coming generations for next 100 years or as long

~

as the bidg survives”

| say that the deprivation of Pure and Safe water is only
to extort monies from the residents of the society.

| am detailing the actual requirement of funds that would
be needed for the purpose, wherein they have quoted an
expenditure of Rs. 5 Crores.

Pumps and Pipeline

Head Quantity X Price | Total

20000 Litres Tank | 3 X 1,40.000 Rs. 4.20,000.00

5000 Litres Tank |3 X 30,000 Rs. 2.10,000.00
"Additional Cost of Rs. 10,00,000.00 |

Total L Rs. 16,30,000.00
Contingencies Rs. 3,00,000.00
Total Rs. 19,30,000.00

Please note that the Water Pipe Line for Kitchen has
been separately provided by the builder at the terrace.
What The Mathias Ocean Park Association was required
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11)

12)

13)

to do is that connect the pipe line of the PWD water to
these dedicated lines provided by the builder.

[ say that there is no question of Kilometers and
Kilometers of Pipe Lines. | further say that the

.5,0,00,000.00 (5 Crores estimate is more than 25 times

the actual expenditure that is required to be made for this
purpose.

The Mathias Ocean Park Association has not
approached the builders for the same seeking their
assistance in resolving this important issue as their
agenda was to deprive the members and extort money
from the owners of the apartments in the society.

Thus, substantial damage to the air, Water Environment
& the groundwater level has been carried out by the
accused. The Ground Water purchased by the accused
is without proper permission of the competent authority
and Tanker Supplier have not obtained any permission
from the CGWA as mandated under Notification dated
24.09.2020. That is a separate offence that has been
carried out by the accused.

Needless to say that, from the 65,000.00 Litres of Water
Supply the needs for kitchen could be easily met and for
rest of the purposes the groundwater could be used. That



14)

15)

16)

17)

would have saved the residents from the forcible
consumption of ground water.

This applicant has informed the members in the
Whatsapp Group on 3 January 2022 that there is an
Environment Clearance that has been granted to the
project and for which they need to follow the rules.

The Managing Committee has permitted some selected
employees of the society to stay in the premises of the
society with their families. This is also not in conformity
with the Environment Clearance and these are illegal
occupancies giving unassessed & unapprised burden on
the consumption of natural resources.

There is improper solid waste disposal deliberately
carried out by the Managing Committee of the society.
The same is damaging the water, air and soil quality in
the area. This is causing huge deterioration in the quality
of environment in the area.

The STP treated water is not being recycled / reused for
flushing, which is actually causing the shortage of water
and this is a very basic requirement. The additional tanks

‘at the terrace for use of the STP treated water for flushing

has deliberately not been provided separately by the
Managing Committee of the Society. It is pertinent to
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note that the builder has provided a separate line for the
purposes of flushing. The same is not in operation and
water getting mixed.

| say that by providing ground water for the kitchen, these
accused have also compromised quality of living and
right to decent life and hence a violation of my rights
under Article 21 of the Constitution for right to decent life
has been breached for which | am paying huge amount
of charges towards maintenahce & other expenses
sought by the committee, however, these Accused from
Committee of Apartment are not giving their heads
towards their legal responsibility of providing clean,
treated water for use.

Therefore, by not carrying out periodical testing of water
supplied by tankers and STP treated Water in

Government Laboratory, they have not followed the

Environment Management Plan and Environment
Mitigation Plan and hence caused huge damage to the
environment and the safety of the residents of the
project.

Thus, | am giving you notice including the accused No. 1
to 9 for clearly intending to prosecute you all under the
provisions of Environment (Protection) Act, 1986 and
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Water (Prevention & Control of Poliution) Act, 1974, after
notice period.

| request you to act against all the accused in accordance with
the provisions of The Environment Protection Act, 1986.

Date: 1 March 2021 - |
Place: Panjim
PRAKASH AGRAWAL
COMPLAINANT
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NO. 21-16/2007-1AI
Governmarit of India
Minlstry of Environment & Forests

Yo

MrJos Mathleas,

.. Panajl, Goa 403 001,
i

Firdshmd In response to the ©

S gpetant authority io its meetings heid oh 22-24 February 2007-and 23-24

" Mz)o*

Mis.Mathlas Constructions PvtLid
- Mathias Plaza, 18" June Road,

bsefva

vaafiu. Bhawan,
CG0 Complex, L.adi Road;,

New DolhI~M10003.

Dated: 16™May, 2007

Bublect. Construction of 'OCEAN PARK' wt Survay No2451-A, Vilage

Talvigao, Tiswadi, Panjim, Goa hy /s Mathias Construsen vt
Ltd. Gos. = Environmental Clearanae - rag,

.. . This has reference to your application No. nil “dated 28.12.2008 znd
. . FESsaqUent lefters dated 12.03.2007 eseking prior anvironmental clearance for
(¢ "k sbove project under the -EIA Notification, 1694. The ptoposal’ has been
e m:s per prescribed procedurs in the lights of provisions under the ELX
2 , 2008 -on the basiz of the mandatory documents anclosad wilh e
o peastin viz, the Quastonnalre,

ElA, EMP and the additionsl clarifications
tions of the Expert Committee constituted by

T @ % & veralls, noted that Ms.Mathias Constructions -Pvt Ltd, Goa s
: siapanlng the construction of a residential apartment compiex on & piet area of
sg. {Zone C-1-27,232 sq.m, St + 8 floors and zone C+2-84,888 sq.m

to, consiruct 548 apariments in C-1 3one snd 340

"%+ & Locra. Il is propesed

in C-2 zone. Tolal c&f

Mzt‘.‘w crojsot s Re,130 crores.

parking spacas proposed are 1488..The {otet

% - The Expet Committes after dus considerations of the rzievant dacuments
scowRies =y ‘he project proponent and addilionai clasitications furnished In
reepoeas o ks observetlions have accorded environmentel clearance 85 pel the
predaaps of Envionmental Irmpact Assessment Notification - 188¢ and Its
siéasegaeer. emendmants, subject to

a3 RSt

i

2

‘striet compliance of the terms and conditions

94

-
.

|

.
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< {gisbuction Phas
“CRelbg for Establishment’ shall ke ob
: Contro} Board and a copy shall be submitted to the Ministry before

telned from Kamataka sn_u;e

AlxgTany construcfion work at the site.

Aﬂ"ﬂ!’aﬂm'd'sanltaw and hygienic measures .should be:in plaéc before
: _construction activities and to be malntalped throughout the
TRYuction phase, - ' g :

APRevAld Room will be provided in the project boﬁ'uurktg cénsﬁct!qn- aoﬁ
_ operation of the project. ; o :

Adetiate drinking walter and sanitary facifities should be provided for

construction workers at the site. The safe disposal of wastewater and solid )

.

westea generated during the construrion phase should be ensured.

All the topsoll excavated during construclion agtivities’ should be storad for
use in-horiculturefiandscape development within the project site.

Construction . saclls, including biluminous materfal and other hazardous
materials, must not be allowed to contaminate watercowrses and the ‘dump

sites for such materiel must be secured so thet they should net leach Into -

_ the ground weter. ' ‘

The diess! generator sefs fo.be used during construgtion phusé should be

ow :uioghur diesgi tyne and should conform to E(P) Rules prescribad for alr
and e emigslor: . yndards, ’

Vehicles hired for nging censtruction material ‘o the site sheuld be in
gocd condltion a2~ hould conform to applicable air and rolse emission
standards and she . be operatad only during non-psak hours.

Amblent noise Ia- .. chgwid conform o rasidential standards both during
day and night. . -mental poitution loads on the @mbient alr and nolse
quality should b Iy monitored during construction phase, |

Ready mixed ¢ : must b3 usad in building construction.

Storm water ¢

ind I's re-use as per CGWB and BIS standards for
various applica’ . R

~Water demang . construction should be reduced by use of pra-mixed
concrets, cuin '3 anc.otherbest praclices referred. . 2

Separation cof ‘nd” black water should 'be done by the use of dual
plumbing line ¢ watan of grey and diaw~ watar.
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v xiv) Treatmsnt of 100%. grey water by dacentralised treatment should be done.

xv)  Fhbaures for ihowm. toﬂegﬂuoﬁﬁg 8nd drinking sheidd be of low fiow sither
by wepf asrators or pressure reducing d.vleo;:or sensor mbu control.

xv)  Use of gless may be reduced by upto 40%

o nduu the .

consumplion and,load on. alconditioning. It necassaty, use high quality
double glass with special reflective coating In windows.

xvil)  Roof should meet pméﬂpﬁvo requirement as per draft Energy Conservation

g Code by using appropriate themal ihsulation - matarial to fuflt _

requirement,

xvill) Adequate meesures to reducs alr and'nol'u.pélhmon during construetion

keeping in mind CPCB norms on nolse limits,

XiX) Opague wall should maet prescriptive requirement as per dreft En gy,
~ * Conservation 8uilding Code whith is propesed to be mandatory for‘rgﬁ

eirconditioned spaces while It is aspirational for

non-sirconditioned spaces

by uss of appropriate thermal insuiation material to fulfit requitement

N Qoeration Phmss

) . The Instailation of the Sewags Treatment Plant (STP) should.be certiflad by = -

an independent expert and a repart In this regard
Ministy

should be submittad to the

N before the projact {s commissioned for eperaticn, Discharge of
" teated Sewage shall cenform to the nomms & standards of the Gos Pollution

Conrol Board,

) Rain water harasiing for roaf run- off and

surface run: off, as plan

submitted shouid 5e impismentad. Before recharging the surface run off,
v pre-trestmant musi ba sone to remove suspended matter, oll.and gremss.

W} Thé sche wasts genarated should be properly coliected & ssgregated
. Defore disposal to the City Municipal Facility. The in-vasse| bloconversion
tschnigue should be used for compesting the orgenic waste, ’

v} Any hazardous waste Ineluding biemedical wasts should be disposed of se
pcar applicabie Rules & norms with negessary approvals of the Goa Follution

antral Board, - .

V) The green beil design atong the periphery of the plot shall achiave
attenuation factor conforming” to fhe day amd nignt nolse stantads
- - prescrived for residential landuse, Tha open apzses side the p'et shadd

be sultably lendscaped and covered with vegetay

o0 of indigent.s vaslety.

Vi inoremental poiitics loacs ‘on the smblent s Tuaky, richs end water
. Quality should b2 peficdically monttores atar ooTMisKisTIng of e orelec,

- ~
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; . Vi) Applieation of solar *nergy should' be Incorporated for liumination of
; commen sress, lightihg for gardens and streel lighting In addition to ;
: Provislon A hybrid Systam or fully sojar system forg -
poition of{he apattments shdytd be provld& = 2o G ta
vil)  Trafflc songastion pear e entry and exit points from ths roads adjdining
the proposed Project site must ‘be avolded, Parking should be futly
Intemalized and no pubiic space should be Wilized.. N .

iX) A Repot on the snergy conservaton measuras oonfirming to ene
conseivation norms flnallze by Bureay of Enargy ‘Efficlency should be
prepared incorporating detailg about buliding msterials & technoiogy, R & U
Factors ato end submit to the Minlstry in thres-monthe time.

- CONDITIO

) The environmental safeguards gontained in tho: EIA Report should be =
Implemented in jatter and spirit, ' ;

i §ix monthly monilering reports should be submitied {o the Ministry and Jt's -
[ Reglonal Office Bangslore, g

4. Officials from the Regionsl Office of MOEF, Bangalore who would be

monitoring the implementation of environmental safeguards should be given ful)

cuoperation, faciities ang documents / dala by the project Proponents during thelr

nspection, A Compiete sst of all the documents submitted o MOEF shouid be
rded to the CCF, Reglonal office of MO £, Bangalcre, .

5 In the case of any change(s) in the #Cope cf the project, the project woulg )
‘equlre @ fresh Bppraisel by this Ministry. :

5.  The Ministry reserves the fight to add additional safeguard measuras
uently, If found necsssary, and to tuke action including revoking of the
emironment clsarance Lnder the provisions of the Environmenta) (Protection) Ast,
1386, to ensure offsctive impiementa_tlon of the suggsested safsguard measures jn
a ttme bound and satisfactory manner. :

T All otfur statutory clearances such as the approvals for storage of diasel
o Chief Contraller of Explosives, Fire De artmant, Civll Aviation Departmert,
S shail be obtelnad, as applicable by project proponents from the competent
sulhorities, * r at

),

5. The Project propanent should advertiss in al jeast swo local Newspapers
widaly clreulated In the region, one of which shall bs In the vemacular language
K 3 that the project has been accorded environmental Clearance ang coples .
of letters are available with the Gos Pollution Contro! Bosry end may
580 be seen on the website of the Ministry of Environment and Forests at
m:l’\\hﬂw.envfo:.ntc.ln. The advartisdmsnt shauld be' mace within 7 days from
the day of Issye of the clearance letter end a copy of the same should be
d to the Raglonal offics of this Ministry at Bangalere,

f -

-
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8. These stipulations would b ehforced among othars under the Provisions of
{Preventi -y

on" and Control of Poliution) Agt; 1874, the Alr (Pravention and

centrol of Poliutiorn) act 1881, the Environment (Protection} Act, 1888, the Pubiic -
Liability (Jnsurance) Act, 1991 qnd EIA Notification, 2008.

10.

Environmental clearance s sublect to obtaining clearance under the Wildlife

(Protection) Act, 1872 from the competent authority (if applicable).

1.
Court of indla In tHe matter
(CMI) No.480 of 2004 as may be applicable 1o this project.

Environmental clesrance Is subject 1o fingl orger of the Hon'ble
of Goa Foundalien Vs. Unien of indla in Wit Petition .

. " Dirdetor (1A}
bbhushan_Ss@yahoe.com

: , Tel: 24360758
Copy to:- :

; 1

2

-

. Kendriya Sadan, IVth Floor, -E&F wings, 17

!E-OS'.LQ':"L |

c:h'o Secretary, Department of Environment, Gevernment of Gba. Paniim,

The Membar Secrelary, Gea Polluion Control Board, Dempo Tower, 1*
Flecr, Patlo Plaza, Panjim, Gos - 403 001, ‘

‘The CCF, Regional Office, Ministy eof Environment & Forests(S2),
Meirt Road, Korémangsia il
Blogk, Bangalore ~ 560 034,

1A - Divisian, Monitoring Cell, MOEF, New Delhl « 110003,
Guard e, .

/

(Bha;at Bhueghan)
Director (1A)
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Mathias Ocean Park Owner Association

First Floor of the Club House, Mathias Ocean Park
Opp. NIO Colony, Dona Paula — Goa

Minutes of the 3rd Committee Meeting of the term 2021 - 23 of

- “Mathias Ocean Park Association” held at 6.30 P.M on 18th
December 2021 on the First Floor of the Club House of Mathias
Ocean Park, Opp. NIO Colony, Dona Paula - Goa. 403 004

Members present were as follows

Dr. Eugene Rent

Mrs. Nadiya Rayani
Mr. Prashant Chopra
Dr. Peter Rodrigues
Mrs. Lata Mishra
Mrs. Revati

Mr. Yogesh Arora

Mr. Carmo Baretto

Mr. Randir Nath

Secretary

Treasurer
Member
Member
Member
Member
Member

Member

Member

| Subsequent to welcoming the members the meeting proceeded
| with the points on the Agenda.

1. Lift Annual Maintenance Contract
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After reviewing the terms and condition provided by team
Shindler, the committee agreed to proceed with renewing
the AMC contract for a period of 3 years. The contract states
that there would be no increase in amount for this year
however there would be a 7% increase for the coming 2
years. Mr. Carmo stated that he would review the offer and
try and bring it down to 5% in a meeting planned with the
schindler team. The current contract for 14 Ilifts is
Rs.7,00,052 which works out to Rs.50,003 per lift including
an 18% GST

/

2. Timing of facilities

The committee reviewed the timing of facilities and agreed
that we could continue with the current timings of 6AM to
11 PM for all club house facilities. However from 6 to 7 AM,
2 PMto4 PM and 10 to 11 PM would be a silent zone and if
excess noise is made during this period the timings will
have to be revised accordingly. This was agreed upon in
view of the excess noise experienced by residents in Gran
Caneria and Boa Vista buildings.

3. Barrier around the swimming pool

A proposal to have barriers a. Around the swimming pool
and b. between the adults and children’s pool was
evaluated. It was found that a queue Manager would not
serve the purpose as children could get around it. A metal
barrier could be hazardous to swimmers within the pool
with a potential to cause injury if it falls into the pool. It was
hence decided that barricades around the pool would not be
put. Regarding putting barricades between the adult and
children’s pools options would be looked into and reviewed
in the coming meeting.

4. Entry stickers (Four and two wheelers)
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Stickers for cars / two wheelers to enter the complex will be
distributed from 20* December 2021 onwards at the estate
Managers office from 10AM to 5 PM. Special distribution on
one of the Sundays would be organized for residents who
cannot collect the sticker on weekdays. After 15t January
2022 vehicles without the new ocean park sticker would
have restricted entry into the complex and overnight
parking will not be permitted.

S. Separate water supply line for kitchen

The plan of having a separate water line supplying the
kitchen and the rest of the flat was proposed. The massive
cost of this endeavor which would warrant digging up all the
roads for laying new piping, construction of a new tank at
the main station and segregating the tanks on all the
buildings would exceed the available budget and hence the
plan was deferred. Meanwhile we would focus on getting additional
PWD water supply.

6. CCTV

The committee unanimously decided to upgrade the security
camera facilities available on campus and install security
cameras with sound and good recording facilities. It was
also decided that the switchboards for the security systems
would be internalized to prevent tampering with the same. 3
quotations would be obtained for the same.

7. 8peeding and parking regulations within complex

It was resolved that any car found to be speeding would be
issued a warning with a fine of Rsl1000 and multiple
repeated offenders would be restricted from entry into the
complex. A log of the same would be maintained at the
security cabin.

A second decision was to put up speed limit boards of
20Km/hr at the entrance of each lane so that residents are
made aware of the agreed upon speed limits.
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Also in order to prevent speeding a speed breaker would be
installed on the first crossroad. Speed breakers are already
installed on the rest of the crossroads.

The parking is a concern in the internal lanes as some people park
covering the access road. To deter haphazard parking in the lanes, car
parking siots will be marked and the residents are requested to ensure
parking within the slots.

8. Facility Management

The committee has reviewed the quotation provided by
Chauhan for taking care of the facility management and has
found it to be acceptable. Following assurances have been
provided.

1.Adequate staff taking care cleaning all common areas.
2.Uniforms for all personnel

3.Accommodation of all personnel outside the premises
4.Monthly review by a representative from each building
who will signoff on quality of work at the end of the month
5.Better attention to common areas and sports galleries.

6. Time table for cleaning of parking areas.

9. Society formation

The process of society formation needs to be expedited and
the assistance of residents with knowledge in the process
involved is to be sought. The committee has decided to hire
a lawyer and expedite the process.

10. Sewage treatment plant related issues

The committee resolved that the care of sewage treatment
plant should be outsourced to a third party that is
competent in managing the same in order to aid its smooth
running and prevent regular breakdown. Also the blower of
the STP which is damaged needs to be replaced and
quotations are to be procured for the same on priority.
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11. Security guard review meetings

It was resolved that the performance of the security team
would be reviewed on a bimonthly basis with two objectives.
A. To better the security facilities and to fine tune the
security detail b. To deal with grievances raised both by the
security personnel and those against them so as to provide
better working environment and at the same time better
services by them. Mr. Yogesh volunteered to be the first
point of contact in dealing with security related issues. It
was also resolved that till the GST issues of Thunderforce is
resolved the salaries of the security personnel will be paid
directly from the society account on the 5% of every month.

12. Electrical and Plumbfng

It was decided that any contract with all service providers
within the complex would be terminated and the estate
manager would call an electrician or plumber when required
from a registry of available providers. Any of these personnel
staying within the complex will have to vacate before the
15% of January 2022. The contract with excel engineering
would be terminated as of 1% January 2022

13. Non occupancy charges

It was resolved that the society would start collecting non
occupancy charges of Rs. 900 per month from apartments
that are given out on rent from 1% of January 2022 as it was
decided in the AGM that we would be doing the same. Any
contention regarding the above would have to be raised in
the following AGM.

14. Police verification

It has been resolved that as per the government regulations
all tenants occupying the premises have to get the police
verification done and the required documents have to be
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submitted at the society office. A deadline of 15* of January
2022 for getting the same done has been issued. Following
this date a list of tenants without police verification
documents will be submitted to the responsible authorities.

15. Complaint register

In order to reduce the number of calls received by the
members of the committee and the managerial staff and to
streamline facilities it was resolved that a complaint / work
register would be kept in the estate managers office. Any
issue that needs to be looked into can be entered into this
register and it would be duly responded to. The residents
are requested to utilize this register rather than whatsapp
groups to register complaints / work orders / other issues.

16. Census collection

It was resolved that the committee members would aid the
security in collection of census data so as to complete the
project by 15% January 2022

17. Notice for non compliance

It has been decided that the committee would send notices
to those residents not complying with the rules set for civil
work in apartments mainly work between 2PM to 4PM in
the afternoon and using the lift to transport heavy goods.
The Rs.20,000 security deposit collected would be forfeited
if the above rules are not followed. The committee
unanimously agreed to the same.

18. Protocol for quotations
Mr. Prashanth would be the point of contact for
procurement and quotations. It was also decided that a

break up of labor cost and material cost would be obtained
separately to aid in better assessment of said quote.

304
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As there were no other points for discussion, the meeting ended
at 8.30 PM with a vote of thanks by the secretary. ‘

For Mathias Ocean Park Association

Joe Mathias,
Chairman
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EXHIBIT-R-9

oW et o
YA 7O
PANF RG]

DA0TTON, ZAOTTOR

an No 0832- 2407700

No. 1725/19-PCB/ [ ©ajexq /¢ [ Speed Post L 2E2200
'

A=

SHOW CAUSE ROTICE

WHEREAS, under rule 0 (i) of Hazardous and other Wastes (Management and
Transboundary Movement) amended Rules 2018, all the units which 1s gencrating hazardou
waste in the State of Goa and having Consent of the Board are require to submit annual retun
through OCCMS system for the financial year 2018-2019 before 30/06/2019,

WHEREAS, on perusal of records available with this office, it is noted that your umi .
M/s. Mathias Occan Park Residency,located at  Survey No. 249/1 - A, Opp. NIO
Colony,Dona - Paula, Taliegao, Tiswadi— Goa, has lailed to submit the annual return under
Rule 20(2) of  Hazardous and other Wastes (Management and Transboundary Movement)
amended Rules 2018 for the financial year 2018-2019.

to issuc, refuse, withdraw and vary authorization under Rule 6 (i) ol the Hazardous and othe
Wastes (Management and Transboundary Movement) amended Rules 2018 o the undersigned.

WHERREAS, the Board at its 135" meeting held on 13/12/2018 has delegated 1ts powers

NOW THEREFORE, in view of the above and in exercise of the powers delegated 10
the undersigned under Rule 6 (i) of the Hazardous and other Wastes (Management and
Transboundary Movement) amended Rules 2018, the management ol your unit. M/s. Mathias
Ocean Park Residency, located at Survey No. 249/1 - A, Opp. NIO Colony,Dona — Paula,
Talicgao, Tiswadi — Goa is hereby directed to show cause within 07 days from the date of
receipt of this notice as to why penalty should not be imposed and further action as per (he
Environment Protection Act ,1986 should not be initiated against your unit for non submission
of Annual return.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligac-Bardez Goa 405

“Informat o sde avallanie undel
Right to information Act 2005

&

PiO /APIO
.2 State Pollit Inard ‘:ahgaoGoa.J

Page 1 of Z




; SRERTe! comply with the aforesaid notice will compel the Bodrd o
{risn ( { i vou under the under Rule 6 (1) of the Hazardous and ather

VAT CIeTiH and 1ranshoundary Movement) amended Rules 2018 which irdy include

acation of authorization issue by the Board without further notice.

ssued onthis 11 day of Decenber, 2019

%E_
(Dr. .‘E‘;hzfl%ﬂﬁ Monteiro)
Member Sceretary
l'or Goa State Pollution Control Board

To,

M/s, Mathias Ocean Park Residency,

Survey No. 249/1 - A, Opp. NEO Colony,

Dona - Paula, Taliegao, Tiswadi - Goa.

Copy to:
1. Office lile.
2. Guard file.
3. Legal Section file.

Mear Piterne Industrial Estate, Opp .- Saligao Seminary, Saligao-Bardez Goa-403511

“Infarmation” mads ay;

Right to infermation Act I;'-O.{;‘E» :
Page 2 0f 2

TRUE COPY ks

=il
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EXHIBIT-R-10

MATHIAS

December 17, 2019

To,
The Member Secretary
Goa State Pollution Control Board
Near Pierne Industrial Estate,
Opp.- Saligao Seminary Saligao
Bardez - Goa 403511

Sub : Clarification to your show cause
Ref : Your letter No.1/25/19-PCB/legal/517, dated 11/12/2019

Respected Madam,

With reference to above show cause, we wish to clarify that we have
received comsent to operate on 15.03.2019. During this period of 15 days
since the issue of consent for the financial year 2018-19. Total running
hours of the DG was only for 2hrs, hence we have not generated any
amount of Hazardous waste used oil/Waste oil under category 5.1 of
Hazardous and other wastes (Management and Transboundary
Movement) amended Rules 2018.

We don’t generate any other hazardous waste other than category 5.1. as
we are residential complex. Hence we will be submitting the Hazardous
waste annual return for the financial year 2019-20 before its due date.

Kindly take note of the same.
Please find attached copy of consent which is self-explanatory.
Thanking You

Yours faithfully,
For MATHIAS CONSTRUCTION PVT. LTD.

w\m

(Authorized Signatory)

MATHIAS CONSTRUCTION PVT. LTD.

“MATHIAS HOUSE”

Campal, Panaji - Goa. 403 001, Tel.: +91 0832 2423454

W : www . mathiasgoa.com E: mathlaQ@,matlnasg
CIN : U45201GA1994PTC001685

fon” made av

ght to Inforrratlon Act 2'005

F‘Ut‘u

PIO /APIO

+3 State Dl + -
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13-"’03'2025. 11 57 2905 Home

03 GSPCB Qutward 20.01.2020 10:55:48

ISSUED COPY ATTACHED
17

002 Shane Judy Gracias 10.01.2020 16:51:01
Please attach issued copy of directions
001 GSPCB Inward 10.01.2020 15:28:24

CLARIFICATION TO YOUR SHOW CAUSE FROM MATHIAS

informaticn” made available unde
Right to Information Act 2005

i~

TRUE COPY PIO /APIO
Goa State Pollution Control Board Saligao Goa.
e 4
c‘ ,/\?‘4)

gspecdb.gspcb.local:B000/fiori/shells/abap/Fiorllaunchpad htmi#ComputerFile-displayFilelniray&/daakdocscreen/3CAB2A0DT5071EDABCF1F5E3029 1/1
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: EXHIBIT-R-11
~ GOA STATE POLLUTION CONTROL BOARD

(An iSO 9001-2015, ISO 14001:2015, ISO 45001:2018 Certified Board)

Phone Nos @ 0832- 2407700, COA Email Tds:
2407701, 2407703 Chairman, GSPCB: chairman-gspeh.goar@ nic.in
e Member Secretary, GSPCB: ms-gspeb.goafa nic.in
N | 2 Office: mail.gspebia gov.in
No. ELE:?"GSl’(‘BfLuucr"?J,i?/'}/ ech12123 Dated: [9/08/2024

To,

The Member Seeretary,

Goa Sate Environmental Impact Assessment Authority.,
4" Floor Dempo Towers Patto Panaji,

Tiswadi-Goa.

Sub: [ssue of CTE dated 12/01/2024 by GSPCB despite violation of conditions of the
EC vide order no. 21-16/2007-1A.111 dated 16/05/2007.
Ref:1) Letter from Mr. Praksh Agarwal dated: 28/06/2024.

Sir,

With reference to the subject cited above, the Board was in receipt of a letter from
Mr.Prakash Agarwal dated 28/06/2024. Copy of the letter is attach herewith (copy enclosed).

In view of the same. you are hereby requested to submit vour comments on the
allegation of violation of the EC within 7 days on receipt of this letter.

(Dr. Shamila .\-lo_ntciru)
Member Secretary
Goa State Pollution Control Board

Copy to:
1. Mr Praukash Agarwal: p}'akashngra\\'ﬂh%{;&ﬁ:}._g@lj;‘h...tbr @ni‘g{w;igqg under
2. Office copy Right to Informanor Act 2005
3. Guard file p ;
PI TAT1O
Goa Statn B! Foard Saligao Goa. |

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao - Bardez Goa - 403511
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13/03/2025, 16:14

2907 Home

0016 Saish Waldankar 13.12.2024 15:29:44
FOR RECORDS
0015 Dorothy Fernandes 06.11.2024 12:53:44
linked to main daak only
0014 Saish Waldankar 09.10.2024 01:18:40
please attach in concern file

0013 Dorothy Fernandes 16.08.2024 14:44:22

Letter was issued to M/s Goa Slate Environmental Impacl Assessment Authority dated 19/08/2024 and
cc was marked lo Mr.Prakash Agarwal.

GSPCE/2025/Tech Section, Technical Seclion/12123

The Board was in receipt of reply from Mr.Prakash Agarwal dated 20/08/2024(Refer daak 12421)
0012 NANDAN PRABHUDESAI 13.08.2024 11:03:16
As approved
0011 Mahesh Patil 13.08.2024 10:54:36
Approved
0010 Dr. Shamila Monteiro 07.08.2024 07:03:51
may approve draft letter
009 NANDAN PRABHUDESAI 06.08.2024 13:12:29
May approve draft letter in view of comments at 008
008 Amit Shanbag 05.08.2024 17:15:45

Draft letter seeking comments of the SEIAA regarding EC condition violation may be
approved

007 Saish Waldankar 05.08.2024 10:32:00

Draft letter is put up for approval

“Information” made available unde
drafiletter Right to information Act 2008
—TT TR0 IAPIO .
Goa State Folivt - Contro! Board, Saligao Goa.

gspecdb.aspeb local:8000/fiari/snells/abap/Fiorilaunchpad. himi#ComputerFile-displayFilelntrayd/daakdocscreen/3CA82A0D75071EDFBEBBOTITEEO. ..

315

12



13/03/2025, 16:14 29 0 8 Home

. 006 Dorothy Fernandes 30.07.2024 16:39:00

Draft letter is put up for approval

draftletter
005 Amit Shanbag 04.07.2024 12:19:58

Put up a draft letter to the SEAC seeking their comments on the allegation of violation
of the EC

004 NANDAN PRABHUDESAI 03.07.2024 14:42:08
Please put up letter
003 Amit Shanbag 03.07.2024 10:45:57

The violations are primarily pertaining to the violations of the EC granted to the project

May seek comments of the SEAC in this matter and decide accordingly

002 NANDAN PRABHUDESAI 03.07.2024 10:06:28

Please examine. The complainant is filing repeated complaints. COmpile the
complaints and put up detailed reply and ATR in time bound manner

001 GSPCB Inward 02.07.2024 15:18:43

PRAKASH AGRAWAL - ISSUE OF CTE DATED 12.1.2024 BY YOU DESPITE
VIOLATION OF MAJOR CONDITIONS OF THE EC

“Infori iy B
Ri{, \{
— P AP0 Saligao Go2
1 yntrol Board, Sa
Goa State Follul ol Bo .
gspecdb.gspcb.local:8000/fiorifshells/abap/Fiorilaunchpad.htmi#ComputerFile-displayFileIntray&/daakdocscreen/3CAB2A0D 7507 1EDFBEBBO7S78ED. 212
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GOA STATE POLLUTION CCNTROL BOARD
T T EEAL BT R LI EC

(An ISO 9001-2015, 1SO 14001:2015, 1SO 45001:2018 Certified Board)

5 ail Ids:
Phone Nos : 0832- 2407700, “Ton Email Ids

Chairman, GSPCB: chairman-gspcb.goa@nic.in

2407701, 2407703 Member Secretary, GSPCB: ms-gspeb.goa@nic.in
“;f: Office: mail.gspeb@gov.in
No. 2024/GSPCB/Letter/tech/ | 8315 Bv Regd. A.D. Date:29/10/2024
To,
Mr, Prakash Agrawal, Shri Jue Mathias - '
703 La Gomera, MUs. Mathias Ocean Park Residency
Mathias Ocean Park Resid ency, Sy.No.249/1-A,
' Dr.E Borges Road,Donna Paula Panaji, | Opp. Nio Colony, Donapaula Panaji,
Tiswadi-Goa. Tiswadi-Goa.

Sub: Personal hearing with respect to complaint regarding violations of consent
conditions of unit M/s Mathias Oceun Park Residency at Dona Paula,Panaji -
Goa.
Ref: 1. GSPCB letter dated 04/10/2024.
2. Application for extension of time dated 08/10/2024,
Sir,

With reference to the complaint regarding Consent conditions violations, you are
required to remain present before the Mem ber Secretary of the Goa State Pollution Control Board
on 12" December, 2024 at 11.00 .01 order 10 submit your say on the same.

Take note that failure 10 remain present for the said meeting, the Board wil take further
action in the matter.

Yours faithfully,

(Dr. Shamila Monteiro)
Member Secretary
For Goa State Pollution Control Board
Copy to:-

/) Legal Officer, Goa State Pollution Control Board........ .. {o remain present for the
said hearing.
2/ Mr. Amit Shanbang, Assistant Environmental Engineer, Goa State Pollution Control
Board.......... o remain present for the said hearing,
3) Miss. Priyanka Naik . Jr. Steno. Goa State Pollution Control Board
the minutes of the hearing,
) Oftice copy

,,,,,, to note down

5) Guard file. "lan(‘ill & rmation Act 2005
I '
= i —
= Bir) AP

State Pollutior irol Board, Saligao Gﬁﬁ 1
GoaStale LoNUL

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao - Bardez Goa - 403511

’ 317
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‘005 Saish Waldankar 15.10.2024 16:35:59

.

Shall be placed in the personal hearing file which will be held on 12/12/2024 between
Prakash Agarwal and Mathias.

004 Amit Shanbag 15.10.2024 00:15:27
please examine and put up
003 Natalia Dias 11.10.2024 10:56:38
eamie the issues
002 Constance Fernandes 10.10.2024 15:44:50
Technical section may kindly like to comment please.
001 GSPCB Inward 09.10.2024 12:28:26

PRAKASH AGRAWAL - CLARENCES -PERMISSIONS AND CONSENTS GRANTED
TO THE PROJECT WITHOUT VERIFICATION OF ITS TITLE. DELIBERATE
CONCEALMENT OF INFORMATION

"h.[(_: . -. yieyry A

s = ADIN -
ma— PID 1A - arg Saligao Gos |

Goa State ©

gspecdb.gspeb.local:B000/fiori/'shells/abap/Fiorilaunchpad.htm#ComputerFile-displayFilelntray&/daakdocscreen/3CA82A0D075071EDFA1C17B4EECE. 11
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GOA STATE POLLUTION CONTROL BOARD
N T JE9oT =T Hee
(An 1SO 9001-2015, ISO 14001:2015, 1SO 45001:2018 Certified Board)
Phone Nos : 0832- 2407700, —_— Email Ids:
2407701, 2407703 Chairman, GSPCB: chairman-gspeb.goa@ nic.in

= Member Secretary, GSPCB: ms-gspeb.goa@ nic.in
Nl 24 Office: mail.gspebia gov.in

N 2023 GSPCB Complaims 10808 / Teeh/ 2852 Date: 2101 2075
Fhe Seeretary The Principal Chief Engincer,
Village Panchayar Faleigao Public Works Department,
liswadi-Goa, Government of Goa,

Head Office,
__ _Altinho, Panaji — Goa 403 001,
Sub: Complaint regarding non a ailability of potable and hy gienice drinking water
makes the sector | ot the project unhit for human habitation.
Rel: Complaint dated: 01082024 from Prakash Agrawal,

NI

With reference 1o the subject cited above. the Board was in receipt of complaint from
My, Prakash Agarwal dated:01 08 2024 regarding non availability of potable and hygienic
drinking water makes the sector | of the project unfit tor human habitation. Copy of the

compiant s attached herew i

inview of the same. yau are hereby directed 10 take necessary action upon receipt of
this letwer

Yours faithtully.

(Dr. Sham A;T\-‘kimc]m )
Member Seeretary
Goa State Pollution Control Board

Copy toe-
11 Office Copy , R
2 Guard e, “Inforn "
Right 15 17 o

i -

v IS
ML SN S

S T .
Goa State Pollution snitrol Board. Saligao :.i. ,

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao - Bardez Goa - 403511
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%13/03/2025, 16:17 291 2 Home

0819 GSPCB Outward 03.02.2025 16:35:36

ISSUED COPY ATTACHED

25512
0018 Dorothy Fernandes 20.01.2025 12:31:23

final letter 15 put up for signature

Kindly upload the issued copy
D017 Saish Waldankar 20.01.2025 11:44:23
for final signiture as approved.
0016 Mahesh Patil 18.01.2025 11:36:06
Approved
0015 Dr. Shamila Monteiro 16.01.2025 16:45:00
may appreve draft letter
0014 Sanjeev Joglekar 16.01.2025 10:15:11
may approve draft letler
0013 NANDAN PRABHUDESAI 15.01.2025 17:30:24
In view of comments at 0012 may approve draft letter
0012 Amit Shanbag 14.01.2025 17:23:00

Draft letter forwarding the complaint of non availlablity of drinking water 10 sector 1 10
the VP and PWD, may be approved

0011 Saish Waldankar 13.12.2024 16:53:44
draft letter is put up for approval
0010 Dorothy Fernandes 18.10.2024 12:02:09

Corrected draft letlsr 1s put up for approval

draf !
D09 Saish Waldankar 15.10.2024 16:42:49

Unit falls under talsigao panchayal plz correct the draft
008 Amit Shanbag 15.10.2024 00:11:25

Is the unit located within the jurisdiction of the CCP or the VP Taleigac? Please check
and put up

007 Saish Waldankar 09.10.2024 00:56:42

dralt letter is pul up for approval
006 Dorothy Fernandes 24.09.2024 12:36:21

draft letter is put up for approval

graftistter “Inform
R

005 Amit Shanbag 08.08.2024 00:23:32

6

Put up drafl |etter as per 004 St
pI0 (AP10
004 NANDAN PRABHUDESAI 07.08.2024 09:50.25 304 State Poliutio 1ol Board, Saligao Gc.u
Please examing the complaint. Link 1o all complaints. Since |t & regarding polable
drinking water may also forward 1o Local Bedy and PWD for necessary action
003 Constance Fernandes 06.08.2024 11:36.23
gspecdb.gspeb.local:8000/fiorl/shells/abap/Fiorilaunchpad htmi#ComputerFile-displayFileintray8/daakdocscreen/3CAB2ADD 7507 1EDFS4E14A4DAST . 2/3
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” Techrical section may please comment

002 SHALAKA BANDODKAR 05.08.2024 15:44:20

THIS BOARD IS IN RECEIFT OF COMPLAINT REGARDING NON
AVAILABILITY OF POTABLE AND HYGENIC DRINKING WATER MAKES THE
SECTOR 1 OF THE PROJECT UNFIT FOR HUMAN HABITATION

BY PRAKASH AGRAWAL

001 GSPCB Inward 05.08.2024 14:38:54

COMPLAINT-PRAKASH AGRAWAL - NON AVAILABILITY OF POTABLE AND
HYGENIC DRINKING WATER MAKES THE SECTOR 1 OF THE PROJECT UNFIT
FOR HUMAN HABITATION

Documents

Uploaded By - GESPCB Outward ; Uplocaded On - 03.02 2025
16:34.56

Document Type - Carrespondence

drattietter
Uploaded By - Amit Shanbag ; Uploaded On - 14.01.2025 17:22:09

Document Type - Correspondence

Uploaded By - GSPCB Inward ; Uploaded On - 05.08.2024 14:33:20

Document Type - Carrespondence

Workflow

utnfL| t B
Ric!
.2/
ap— 10 JAP"O od Salinan
poliution Contro! B0
Gos Stae

TRUE COPY

Sy

gspecdb.gspcb.local:BO00/fiori/shells/abap/Fiorilaunchpad.htmi#ComputerFile-displayFileIntray&/daakdocscreen/3CAB2ADD 7507 1EDFO4 E14A4DAST
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EXHIBIT-R-12

GOA STATE POLLUTION CONTROL BOARD
(An ISO 9001-2015, I1SO 14001:2015, ISO 45001:2018 Certified Board)

Phone Nos : 0832- 2407700, —OA Email Ids:
2407701, 2407703 Chairman, GSPCB: chairman-gspcb.goa@nic.in
—_——

e Member Secretary, GSPCB: ms-gspcb.goa@nic.in
No. 8/33/2024-PCB/19874/legal/ 2 | AQ" By Reg.A.D Office: mailgspeb@eovihye o /12/2024

To,

Prakash Agrawal,

703 La Gomera, Mathias Ocean Park Residency,
Dr. E Borges Raod.

Donna Panaji Goa. 40304,

Email: prakashagrawal@msn.com

Sub: Information under the Right to Information Act, 2005.
Ref: Your application dated on 14/11/2024 received 18/11/2024.

Sir,
With regard to your Application as referred to above; as per the information submitted by
the relevant section of the Board that maintain these records; I am to inform you as under;

Sr. No. | Information Sought | Reply

1. The annual returns filed by the PP under | Copy of the Hazardous waste annual
the Hazardous and other wastes | returns from 2019-2020 to 2023-2024 may
(Management and  Transboundary | be collected. No other returns are available
Movement) Rules as amended from | on record.
time to time since 2007 till the date of
issue of information
2. The annual returns filed by the PP under | No other annual returns are available on
the various Waste Management Rules | record with the Board.
| as amended from time to time since
2007 till the date of issue of
information.
The annual returns filed by the PP in | Copy of the environmental statement may
compliance of the consents issued by | be collected. No other returns are available
the board from 2007 till the date of | on record.
issue of information. :,

The information as available on record of the Board runs into 25 pages and which may be

collected by yvou from the office of the Goa State Pollution Control Board at Saligao, Goa. upon
payment of Rs.50/- at the office Board, towards charges for providing the requested certified copies.

&fﬁilhwlly.

Public Information Officer
TRUE COPY Goa State Pollution Control Board

s

L]

Copy to, 1. Office File 2. Guard File

Near Pilerne Industrial Estate, Opp.- Sali3gza§ Seminary, Saligao - Bardez Goa - 403511
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EXHIBIT-R-13

GOA STATE POLLUTION CONTROL BOARD
N T JE9oT =T Hee
(An 1SO 9001-2015, ISO 14001:2015, 1SO 45001:2018 Certified Board)
Phone Nos : 0832- 2407700, —_— Email Ids:
2407701, 2407703 Chairman, GSPCB: chairman-gspeb.goad nic.in

= Member Secretary, GSPCB: ms-gspeb.goa@ nic.in
Nl 24 Office: mail.gspebia gov.in

N 2025 GSPOB - Complainis nguy / Teck/ 25582 |'.)uh::)|/l.' 202F
Fhe Seeretary The Principal Chief Engincer,
Village Panchayar Taleigao Public Works Department,
liswadi-Goa, Government of Goa,

Head Office,
__ _Altinho, Panaji — Goa 403 001,
Sub: Complaint regarding non ava lability of potable and hy gienic drinking w ater
makes the sector | ot the project unhit for human habitation.
Rel: Complaint dated: 01082024 from Prakash Agrawal,

Sir.
With reference 1o the subject cited above. the Board was in receipt of complaint from
My, Prakash Agarwal dated:01 08 2024 regarding non availability of potable and hygienic

drinking water mukes the sector | ' the project unfit for human habitation, Copy of the

comprnt s attached herew ith
hview of the same. you are hereby directed 1o take necessary action upon receipt of

this letter

Yours faithtully.

(Dr. Sham :'%;T\’-‘I;nw]m )

Member Seeretary
Lioat State Pollution Control Board

Copy toe-
1) Office copy

2 Guard Nle. "ll"‘lfc | ‘ 3 .,-4._.__'_ 2005
Right 1~ o
- -""_-—.-_-_-.---
#—v--.‘_ I;‘F.IO

Goa State Poilution Contr ol Board. Saligao Gﬂd ,

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao - Bardez Goa - 403511
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0819 GSPCB Outward 03.02.2025 16:35:36

ISSUED COPY ATTACHED

25512
0018 Dorothy Fernandes 20.01.2025 12:31:23

final letter 15 put up for signature

Kindly upload the issued copy
D017 Saish Waldankar 20.01.2025 11:44:23
for final signiture as approved.
0016 Mahesh Patil 18.01.2025 11:36:06
Approved
0015 Dr. Shamila Monteiro 16.01.2025 16:45:00
may appreve draft letter
0014 Sanjeev Joglekar 16.01.2025 10:15:11
may approve draft letler
0013 NANDAN PRABHUDESAI 15.01.2025 17:30:24
In view of comments at 0012 may approve draft letter
0012 Amit Shanbag 14.01.2025 17:23:00

Draft letter forwarding the complaint of non availlablity of drinking water 10 sector 1 10
the VP and PWD, may be approved

0011 Saish Waldankar 13.12.2024 16:53:44
draft letter is put up for approval
0010 Dorothy Fernandes 18.10.2024 12:02:09

Corrected draft letlsr 1s put up for approval

draf !
D09 Saish Waldankar 15.10.2024 16:42:49

Unit falls under talsigao panchayal plz correct the draft
008 Amit Shanbag 15.10.2024 00:11:25

Is the unit located within the jurisdiction of the CCP or the VP Taleigac? Please check
and put up

007 Saish Waldankar 09.10.2024 00:56:42

dralt letter is pul up for approval
006 Dorothy Fernandes 24.09.2024 12:36:21

draft letter is put up for approval

graftistter “Inform
R

005 Amit Shanbag 08.08.2024 00:23:32

6

Put up drafl |etter as per 004 St
pI0 (AP10
004 NANDAN PRABHUDESAI 07.08.2024 09:50.25 304 State Poliutio 1ol Board, Saligao Gc.u
Please examing the complaint. Link 1o all complaints. Since |t & regarding polable
drinking water may also forward 1o Local Bedy and PWD for necessary action
003 Constance Fernandes 06.08.2024 11:36.23
gspecdb.gspeb.local:8000/fiorl/shells/abap/Fiorilaunchpad htmi#ComputerFile-displayFileintray8/daakdocscreen/3CAB2ADD 7507 1EDFS4E14A4DAST . 2/3
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” Techrical section may please comment

002 SHALAKA BANDODKAR 05.08.2024 15:44:20

THIS BOARD IS IN RECEIFT OF COMPLAINT REGARDING NON
AVAILABILITY OF POTABLE AND HYGENIC DRINKING WATER MAKES THE
SECTOR 1 OF THE PROJECT UNFIT FOR HUMAN HABITATION

BY PRAKASH AGRAWAL

001 GSPCB Inward 05.08.2024 14:38:54

COMPLAINT-PRAKASH AGRAWAL - NON AVAILABILITY OF POTABLE AND
HYGENIC DRINKING WATER MAKES THE SECTOR 1 OF THE PROJECT UNFIT
FOR HUMAN HABITATION

Documents

Uploaded By - GESPCB Outward ; Uplocaded On - 03.02 2025
16:34.56

Document Type - Carrespondence

drattietter
Uploaded By - Amit Shanbag ; Uploaded On - 14.01.2025 17:22:09

Document Type - Correspondence

Uploaded By - GSPCB Inward ; Uploaded On - 05.08.2024 14:33:20

Document Type - Carrespondence

Workflow

utnfL| t B
Ric!
—— i _-) JAP"O o= Qalinat
poliution Contro! B0
Gos Stae
TRUE COPY

s s

gspecdb.gspcb.local:BO00/fiori/shells/abap/Fiorilaunchpad.htmi#ComputerFile-displayFileIntray&/daakdocscreen/3CAB2ADD 7507 1EDFO4 E14A4DAST 3/3
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GOA STATE POLLUTION CONTROL BOARD
URRUR R AL R R EL
(An ISO 8001-2015, 1SO 14001:2015, 1SO 45001:2018 Certified Board)

Phone Nos. : 0832-2407700, oA Email Ids:
2407701, 2407703 Chairman, GSPCB: chairman-gspcb.goa@nic.in

e —— Member Secret GSPCB gspcb.goa@nic.in
em retary, : ms- ; ;
g Office: mail.gspcb@gov.in
~awr
No. 8/33/2024-PCB/25418/legal/261 63 By Reg.A.D Date: 2.¥/01/2025
To,
Prakash Agrawal

703 La Gomera, Mathias Ocean Park Residency,
Dr. E. Borges Road, Donna Paula, Panaji. 403004.
‘?Y‘-’\ﬁv'\.\ L fvé\ks-dlq.uj o g oL G i Cin
Sub: Information under the Right to Information Act, 2005.
Ref: Your application dated on 17/01/2025 received on 20/1/2025.

Sir,

With regard to your Application as referred to above; as per the information submitted by
the relevant section of the Board that maintain these records: I am to inform you as under;

Sr. No. | Information Sought Reply
L Copies of Inspection Report of the site visit in | Copy of the noting and inspection
respect of the above, if any, report may be collected.
2. Copies of Consent to Establish and Consent to | No consent are issued to the units.

Operate issued by you to these 4 commercial
establishment viz. Norbert’s Fitness Studio,
KFC, Pizza Hut and Costa Coffee in the
above project.

Copy of Show Cause Notice issued by you to | No show cause notice issued.
the above establishments, if any.
4. Copies of consent to establish and consent to | No consent issued.
operate issued by you to the project in the last
six months,

L8]

The information as available on record of the Board runs into 6 pages and which may be
collected by you from the office of the Goa State Pollution Control Board at Saligao, Goa, upon
payment of Rs.12/- at the office Board, towards charges for providing the requested certified
copies or paid through NEFT/RTGS Bank details are as follows:-

Name of Party -~  Goa state Pollution Control Board

Bank Account No — 01641010003480
%{ Bank Name —  Punjab National bank
%\\ Branch -~ Patto Panaji Branch

Near Pilerne Industrial Estate, Opp. Saligao Seminary, Saligao - Bardez, Goa - 403 511
326



IFSC Code -
MICR code -

Copy to;
1. Office File
2. Guard File

PUNBO0016410
403024011
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TRUE COPY

B i

Yours faithfully,

/o0

Public Information Officer
Goa State Pollution Control Board
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GOA STATE POLLOTION CONTROL BOARD
T T W0 For=ror W

(An ISO 9001-2015, ISO 14001:2015, 1SO 45001:2018 Certified Board)

— Emalil Ids:
P _& Ch:lrmsan, GSPCB: chalrman-gspcb.goa@nic.in
R e — Member Secretary, GSPCB: ms-gspcb.goa@nic.in
T 4 Office: mail.gspcb@gov.in
) | L
No0.2025/GSPCB/(C omplaints/2673 0/‘]"6{"'\‘ 28 85(3 Date:26/02/2025

To.

M/s. Zoe’s Café ,

Mathias Ocean Park Residency
Sector 1,

Sy.no. 249/1-A, Taleigao, Dona Paula,
Tiswadi-Goa.

Sub: Complaint against M/s.Zoe’s Café located at Sector 1.Sy.No.249/1-A.Taleigao-Goa.
Ref: Complaint dated 31/01/2025 by Mr. Prakash Agrawal.
Sir/Madam,

With reference to the subject cited above. the Board was in receipt of a complaint dated
310172025 from Mr. Prakash Agrawal aoainst the unit M/s. Zoe's Café, located at Sector
1.Sy.No.249/1-A.Tuleigao, Dona Paula, Tiswadi-Goa.

In view of the above, you are hereby required to register your unit under white category
and ensure that the activity does not lead to environmental pollution. Also, you are required to
take necessary permissions from the concerned authoritios as applicable to your unit.

Yours faithfully,

(Dr. Shamila Monteiro)
Member Secretary
Goa State Pollution Control Board
Copy to:
1) Mr.Prakash Agrawal 703 La Gomera.Mathias Ocean Park Residency,Dr.E.Borges
Road , Donapaula, Panaji, Tiswadi-Goa... for inlormation.
Email address: prakashagrawal@msn.com
2) Office copy
) Guard file.

TRUE COPY
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GOA STATE POLL?’?FON CONTROL BOARD
T T WA Tor=or wew

(An I1SO 9001-2015, 1SO 14001:2015, ISO 45001:2018 Certified Board)

Phone Nos. : 0832-2407700, e Email Ids:
2407701, 2407703 e eeon 504 Chalrman, GSPCB: chalrman-gspcb.goa@nlc.in
% Member Secretary, GSPCB: ms-gspcb.goa@nic.in
S Office: mail.gspcb@gov.In
No 2025/GSPCB/Letter/15693.] Te.ch / 24q 350 Date: [0 /03/2025
To,
Shri Joe Mathias

M/s. Mathias Ocean Park Residency
Sy.No.249/1-A, Opp. Nio Colony,Donapaula
Panaji, Tiswadi-Goa.

Sub: Complaint regarding 400 KLD of effluents discharged into the soil and sea since
2015 by the PP.

Ref: Letter dated 27/09/2024 by Mr.Prakash Agrawal .
Sir,

With reference to the subject cited above, the Board was in receipt of complaint from Mr.
Prakash Agrawal dated 27/09/2024 with regards to 400 KLD of effluents discharged into the soil
and sea since 2015 by the PP. Copy of the complaint is attached herewith.

In view of the same, you are hereby directed to submit your clarification on the
allegations made in the complaint letter within 7 days on receipt of this letter.

Yours faithfully,

(Dr. Shamila Monteiro)
Member Secretary
For Goa State Pollution Control Board

Copy to:

/J,/Nfr Prakash Agrawal,703 La Gomera, Mathxas Ocean Park Residency, Dr.E
Borges Road,Donna Paula Panaji Tiswadi-Goa.
2. Office copy.
3. Guard file.

Near Pilerne Industrial Estate, Opp. Saligao Seminary, Saligao - Bardez, Goa-403 511
329
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Prakash Agrawal, 703 La Gomera, Mathias Ocean Park Residency, Dr E 27\
Borges Road, Donna Paula, Panjim 403004
Phaone: 9403070000, E Mail : prakashagrawal@msn.com

27 September 2024

To,

Dr. Sharmila Monteiro

Member Secretary

Goa State Pollution Control Board
Near Pileme Industrial Estate
Opposite Saligaoc Seminary
Saligao

Bardez

Goa 403511

Sub: Approximately 400 KLD of effluents discharged in the Soil and Sea
= 2015 by the PP ,

Ref: Non Compliance of the terms of the Environmental Clerance Granted
to the project on the above land under number: 21-16/2007-1A.lll dated 16

May 2007 on land bearing survey no. 249/1-A in Vlllage Talelgao and the
CTO granted by GSPCB.

Dear Dr. Sharmila Monteiro,

This is further to my letter dated 23.09.2024 on the above subject matter.

1) First and foremost, the provision of clean potable drinking water in any
project is a mandatory requirement and authorities cannot continue to
grant clarances/sanction/permissions/consent {o the project where there
is no supply of clean and hygienic water from PWD for the past 9 years.
The project was sanction by MOECC based on claim of the PP that during
operation phase water will be supplied by PWD.

2) This is a clear mockery of the EC Conditions.
3) It was the duty of GSPCB to ensure supply of clean and potable drinking
water before issuing multiple CTE and CTO to the project over the period

of over a decade. If you calculate the period from the grant of EC we are
nearing a period of two decades.
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Prakash Agrawal, 703 La Gomera, Mathias Ocean Park Residency, Dr E
Borges Road, Donna Paula, Panjim 403004
Phane: 8403070000, E Mail : prakashagrawal@msh.com

4) Extract from the minuets of the meeting dated 30.01.2024 of the Managing
Committee of Mathias Ocean Park Association which were shared with

the owners of apartments in Sector 1 by Joe Mathias Vide email dated
03.07.2024.

* Mr. Mathias explained that the Builder/Promoter’s responsibility is to get
the water connection.

e Housing projects in Goa usually get one 1-inch water connection
irrespective of the size of the project.

o At first we applied for a 4 inch water connection from PWD, but managed
to get a 2 inch water connection.

» Thereafter we again applied for 2nd 4 inch connection and after pursuing
the matter with the PWD Department and the department higher ups we
managed to get a 2nd 2inch water connection at Mathlas Ocean Park.

o At present, Mathias Ocean Park has two(2) nos. of 2 inch water
connections whereas most of the other housing projects in the same area
have only 1 Water Connection.

o The issue here is not about sufficient water connections for the project but
sufficient supply of water by the PWD which is not the responsibility of the
Builder/Promoter.

» As per articles published in various leading newspapers of Goa dated 08-
09-2023 (which has been shared with EC MOPA), there is inadequate
water supply in Dona Paula and surrounding areas. PWD

» CE has submitted an affidavit in High Court stating measures that would
be taken for improvement of water supply in Dona Paula and surrounding
areas. (Check the article)

o With the new STP, treated water would be used for flushing purposes
which would save potable water consumption by approx. 35% which will
reduce the requirement of getting tanker water and the related costs.

e However high cost of getting water through water tankers is an issue
which all other housing societies in the area of Taleigao are also facing.

e In this scenario Mr Mathias said it would be advisable that Owners as
Consumers take up the matter with the concerned authorities/department
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Prakash Agrawal, 703 La Gomera, Mathias Ocean Park Residency, Dr E
Borges Road, Donna Paula, Panjim 403004
Phone: 9403070000, E Mail : prakashagrawal@msn.com

and that if required he will provide the legal support and bear the legal
expenses. | see a great reluctance and delay in the action being initiated
by you against the PP.”

5) | say that after a period of nine years since the grant of Qccupation
Certificate, the PP is suggesting that owners of apartments have to take
legal recourse in the matter of getting water supply in the region.

6) The PP is also suggesting that the cost of litigation will be borne by him.

7) The first inspection was carried out by you on 07.04.2022 on a complaint
of this applicant wherein you have observed the following:

‘As observed during the time of inspection an STP plant is operated by a
worker wo does not aware of any technicalities of the plant, he is only
trained to start the pump to discharge the raw water from the aeration tank
to the discharge pipe installed near the STP into the thick vegetation.

The unit has not provided tertiary treatment for the plant i.e. Sand and
Carbon Filters.

As observed during the time of ihspection treated water after aeration is
being disposed into thick vegetation.

Unrit has provided separafe storage tanks for utilization of Treated Water
for toilet flushing. However treated water is not used for tailet flushing
which is a violation of EC and Consent conditions.

As observed during the time of inspection freated water after aeration is
being disposed into thick vegetation.”

8) The above makes it very clear that the STP is nonfunctional, and the
treated water is disposed off in the soil and sea causing irreversible
damage to soil quality in the region and impacting the marine life as the
effluent finally finds it way in the nearby sea.
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Prakash Agrawal, 703 La Gomera, Mathias Ocean Park Residency, Dr E
Borges Road, Donna Paula, Panjim 403004
Phone: 9403070000, E Mail : prakashaarawal@msn.com
9) The consumption of water in the Sector 1 of the project is estimated to be
at 373 KLD. This makes it clear that 373 KLD of untreated effluent is being
discharged in soil and sea daily by the PP since the commencement of
the construction of the project in 2007 as the STP was to be set up before
the commencement of the construction of the project. It is beyond
comprehension that such irreversible damage to the environment is being

committed by the PP for the past 17 years and there is no action taken by
the GSPCB of the PP.

10) | say that the PP could not have provided possession of the

apartments unless the water supply for the required quantity was made
available by the PWD to the project.

11) Your reply dated 04.09.2024 to this applicant confirms that you have
neither issued any show cause notice nor initiated any action against the
PP for the said violations. This confirms your reluctance to initiate action

against the PP, which is beyond comprehension. A period of 30 months
has lapsed since you first inspected the site on 07.04.2022.

You are requested to explain as to why you have not taken any action against
the PP. You are requested to initiate strictest action against the PP for deliberate
and intentional violation of Fundamental Rights of the residents of sector 1
depriving them of the basic requirement of clean and hygienic drinking water.

Regards

Yours sincerely,

Prakash Agrawal

Enclosed:

1) Extract from the minuets of the meeting dated 30.01.2024 ofthe Managing
Committee of Mathias Ocean Park Association which were shared with

the owners of apartments in Sector 1 by Joe Mathias Vide email dated
03.07.2024
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Prakash Agrawal, 703 La Gomera, Mathias Ocean Park Residency, Dr E
Borges Road, Donna Paula, Panjim 403004
Phone: 9403070000, E Mail : prakashagrawal@msn.com

2) Letter dated 04.09.2024 of GSPCB addressed to the applicant.

Cc to:
1) Principal Secretary
Ministry of Environment, Forests & Climate Change
Indira Paryavaran Bhawan
Jor Bagh Road
New Delhi 110003

2) Shri Arun Kumar Mishra
Secretary
Environment Department
Goa Government
Goa Government Secretariat
Bardez
Goa 403521

3) Director
Ministry of Environment Forests and Climate Change
Regional Office (Southem Zone)
4 Floor, E & F Wing, Kendriya Sadan
17 Main Road
Koramangala
Bangalore 560034

4) Chairman
Central Pollution Control Board
Parivesh Bhawan,
East Arjun Nagar,
Delhi~110032

5) Member Secretary
State Environment Impact Assessment Agency - Goa
Dempo Towers
Plot No. 16, EDC Complex
Patto
Paniji 403001
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Minutes of Meeting with EC MOPA dated 30-01-2024

Venue: Mathias House

Time: 11 AM to 12 Noon.

Participants:

Ms. Azra Khan - Secretary

Ms. Nadia Rayani - Treasurer

Ms. Nisha George — EC Member

Mr. Carridade Pereira — EC Member

Mr. Satish Gupta — EC Member (Attended Online)
Mr. Mathias — Director, MCPL

Mr. Julian — Joint Director, MCPL

Mr. Lloyd — Inter CA (Attended Online)

Mr, Christopher Parakh — Generai Manager, MPPL |

The meeting started with Mr. Mathias welcoming EC Members and responding

to their queries point-wise as stated below:
Appendix -1

Queries from residents on monthly maintenance calculations shared by Uoyd:

1. How are the maintenance costs which have been apportioned to each apartment computed?

And whao has computed these costs?

M. Lloyd explained that apportionment of expenses distributed among the members Is
arrived at by dividing the net expenses {i.e Actual Expenses minus Interest earned on FD's of
Maintenance Deposits) which is computed year wise with aren of occupancy taken during
various quarters of the year.

Mr. Lioyd further explained how over FY 2017-18, 2018-19 & 2019-20 malntenance expenses
of Mathias Ocean Park has been apportioned between Owners and MCPL with MCPL
bearing 67.66% of the mointenance cost amounting to Rs 1,00,45,325/- for the obove-
mentioned period as per his email dated 16-01-2024.

Mr. Lloyd also pointed out that the maintenance paid by MCPL for unsold flats was paid in
FULL for common amenities like Water, Electricity and Swimming Pool whereas normally

Page 1|89
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Builders pay part-maintenance for unsold flats as these flats are unoccupied and therefore
do not consume full amenities and facilities.

Has anyone analyzed and checked these costs?

Mr. Lioyd explained that the expenses incurred are on actual basis which are supported by
ledger extract In the books of MCPL and bilis made availoble during bookkeeping. The same
extracts were shared with EC MOPA in his email dated 16-01-2024.

We need our own accountant and auditor to safeguard the interests of the residents?

EC Members proposed they would oppoint their own CA to check these calculations to which
Mr Mathias stated they are more than welcome to do so and asked Mr. Lioyd to schedule a
meeting with the CA appointed by EC MOPA on 03-02-2024.

. Why is there such a big difference in the balances of the maintenance costs between those
who deposited Rs. 1000/ sqmt and Rs.2000/ sqmt?

Mr Lioyd éxplained that the owners who have contributed Rs 2000 have got a higher set-off
benefit from the Interest Earned on Deposits to arrive at net expenses. Thus their share of

balance is more than those of the Rs 1000 contributories.

LSRR S G O B i A S e Y

The difference between their balances is Rs. 2,29,118.98/-. Such a

substantial gap in amounts seems inconceivable.

Mr Mathiaos asked Mr Lloyd to check on this and get back.

Usage of club house cum gym by Phase | and Phase II:

As mentioned under clause 20h of the deed of sale for MOP, these facilities are for Phase |
and Phase |, but later April 2022 AGM, it was clearly mentioned by Mr. Mathias that both the
fadlities will be independent for each sector/ Phase wiil be each sectors individual amenities.
Regarding the above amendments should be made and it should be cleared out.

Page 2|9
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Mr. Mathigs informed EC MOPA that the Minutes of the AGM Apr'22 did not contain what
EC MOPA has stated as having been said by Mr Mathias.

Mr. Mathias further ciarified that minutes of GBM held on 11-02-2023, point no. 24 clearly
stated that all facilities in each Sector would be independent. There was no mention of Phase
1 & Il in this context. EC Members present agreed to this,

Therefore, Club House cum Gym Facilities located in Sector I would be availed by Sector Iand
Phase 1 owners os per commitment due to related clauses stated in thelr respective sale
deeds. Mr Mathias mentioned that the Phase 1 owners would have to pay maintenance and

a deposit to avail the facilities of the Sectorl details of which have already been shared with
EC MOPA as per email dated 22-12-2023.

. We are yet to get a confirmation regarding builders share of maintenance of unsoid
apartments from 2017. Why is it not reflecting in the maintenance accounts statement? Point
that needs clarity - Refer to MOM dated 01/05/2017 between Owners Ad-hoc.committee and
M/S Mathias, it was agreed that owners / residents shall start paying maintenance {to be
deducted from money collected upfront) from date of occupancy provided M/s Mathias also
puts in his share of maintenance amount for all the unoccupied apartments, This paint was
unilaterally agreed and a consensus reached. if so, we would like to see M/S Mathias's

contribution of maintenance for unsold inventory until these units were sold.

NOTE - Unless the builder pays this maintenance amount, 103 owners will end up subsidizing
the builder/promoter for this period.

'Details already provided under Point No. 1 and as per email from Mr Lloyd dated 16-01-
2024.

Mer. Lloyd further explalned how over FY 2017-18, 2018-19 & 2019-20 maintenance expenses
of Mathias Ocean Park has been apportioned between Owners and: MICPL with MCPL
bearing 67.66% of the maintenance cost amounting to Rs 1,00,45,325/- for the above-
mentioned period as per his email doted 16-01-2024.

Mr. Lloyd also pointed out that the maintenance for unsold flats was paid hy MCPL in FULL
up to March 2020 for common amenities like Water, Electricity ard Swimming Pool, whereas
normaily Builders pay part-maintenonce for unsold flats as these flats are unoccupied and

therefore do not consume full amenities and facilities.

Thereafter payment towards maintenance for unsold flats was discontinued from April 2020
onwards as per Minutes of EC Meeting dated 30-05-2020. The minutes of the EC Meeting

scheduled on 30-05-2020 were further approved in the Minutes of the EC Meeting dated 23-
01-2021.

Page 3|9

337



2930

Appendix - 2

Following pending work items to be completed by Builder/Promoter before maintenance soclety
formation: '

1.

Clarity regarding maintenance amount paid by Builder/Promoter from 2017 to 2020. Also,

liable to continue paying for unsold flats, with proper information.

Details already provided under Point No. 1 and as per emall from Mr Lioyd doted 16-01-
2024,

The maintenance of the STP is a major concern for us. The required minimum capacity should
be 1000kid, however as you are aware the present capacity is 240kid which is way below the
required minimum capacity and this is causing frequent breakdowns and a huge financiai
burden for the residents. We don't even have catch basin system which filters excess discharge
water from the STP which is against the standard pollution norms. The same polluted water is
sprinkled In the garden area, with the residents constantly complain ahout bad odour
emanating from the lawns. So basically, ail temporary arrangements have been made and
later handed over to us which is illegal and unethical. The only option left for usis to continue
with this unfortunate situation till the new STP is commissioned. However, you can do your
bitto bring some sort of relief to our predicament, by taking care of the financial loss incurred.
Request you to please clear ali the pending biil's and continue the same as and when the new
STP starts functioning.

EC Members were asked to explain how have they reached the conclusion of the requirement
of o 1000 KLD STP to which they responded stating that they felt that o 1000 KLD capacity
would be required for Sector I, it and ill.

Mr. Mathias & Mr. Julian thereafter explained that the STP being provided for Sector | was
exclusive for Sector | and not for Sector Il & lil and that 240 KLD was the required capacity.
Mr Julian also further explained to the EC Members that what needs to be taken care of Is
that the STP is constantiy run morning and evening to treat raw sewage continuously. if this
is not done, then backlog of sewage from the earlier morning or evening gets-added to the
present morning or evening sewage creating an overlaad of raw sewage ta be treated. This

is what has exactly happened in the present STP which hos caused maintenonce issues,

Mr. Mathlas also pointed out that there are 2+1(reliever) people required to run the STP.on

a continuous basis and it cannot be left upon one person to do the same.
STP maintenance expense for the whole year FY22-23, Rs 1,50,000 {Rupees One Lakh Fifty

Thousand only) to be reimbursed by the Builder/Promoter
Page 4|9
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Mr. Mathias made it very clear that he would not bear any mointenance expense for the
present STP as it was the responsibility of the Association that regular maintenance and
continuous operation of the STP takes place. He added that he was oiready bearing nearly
one crore as cost for the new STP that covers installation and civil work. EC stated that the
STP was already in a bad state when the present EC took over.(date of take over from Azra)

4. Terrace water drain and Rainwater drain pipe:

Water from the drain pipe flows across the road and cotlects near the stilt parking and spoils
the aesthetic look of the surroundings and is a breeding ground for mosquitoes. Please look
into it and find an alternative solution.

EC Members stated the problem of terrace and balcony drains outlet causing water
collection in the stilt parking and internal roads and suggested cutting across channels in
the internal roads to divert the water to the gutters. However, Mr. Mathias and Mr. Jullan
pointed out that due to the internal roads being mode of concrete with steel reinforcement,
cutting channels in the road would not be possible as it would deteriorate the road.

EC then stated that the road was having potholes in some places.

5. Water problem: At no point of time during purchase where we informed that there would be
an issue with the water supply. This fact was not conveyed to the owner's during the time of
purchase nor did we come to know once we occupied our apartment in MOP. later on, as
more and more units were sold and occupancy increased, we were left disappointed after
coming to know that there is only 2 PWD connection for 364 apartments (approximately 1,456
resident's). The question that comes up is, how did such a big Residential project get all the
necessary clearance from the government with just 2 water connection, whereas the basic
essential is to provide enough water for all unit's that is approved in the project. So, the
buiider/promoter is responsibie for the present situation the residents are facing with regard
to the shortfall of water.

To manage this shortfall, we have to purchase approximately 350 water tankers a month (38.5
lakh liters) and our annual expense on water comes to nearly 53 lakhs which is exponentially
high. This is all adding up to our monthly maintenance which is not acceptable. The solution
is for the builder/promoter to make arrangements to increase the water supply eitherthrough
additional pipe connection or through water tankers. Expecting residents to find a solution to
this problem is not morally right from the Builder/Promoter/Government who are responsible
for the weifare of the community. We are more than wiliing to pay the monthily maintenance
amount excluding the unreasonable water charges.
Hope you have understood the situation which is put forward to you in clearterms.
Request you to please take ownership and do what is morally right in the given situation.
Page 5|9
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Mr. Mathias explained that the Builder/Promoter’s responsibility is to get the water
connection,

Housing projects in Goa usually get one 1 inch water connection irrespective of the size of
the project.

At first we applied for a 4 inch water connection from PWD, but managed to get a 2 inch
water connection.

Therecfter we again applied for 2 4 inch connection and ajter pursuing the matter with
the PWD Department and the department higher ups we managed to get @ 2*° 2inch water
connection at Mathias Ocean Park.

At present, Mathlas Ocean Park has two(2) nos. of 2 inch water connections whereas most
of the other housing projects in the same area have only 1 Water Connection.

The issue here is not about sufficient water connections for the project but sufficient supply
of water by the PWD which is not the responsibility of the Builder/Promoter.

As per articles published in various leading newspapers of Goa doted 08-09-2023 {which has
been shared with EC MOPA), there is inadequate water supply in Dona Paula and
surrounding areas. PWD - CE has submitted an offidavit in High Caurt stating measures that
would be taken for improvement of water supply in Dona Paula and surrounding aregs.
{Check the article)

With the new STP, treated water would be used for flushing purposes which would save
potable water consumption by approx. 35% which will reduce the requirement of getting
tanker water and the related costs.

Hawever high cost of getting water through water tankers is an issue which ol other housing
societies in the area of Taleigao ore also facing.

In this scenario Mr Mathias said it would be advisable that Owners as Consumers take up
the matter with the concerned authorities/department and that if required he will provide
the legal support and bear the legal expenses.

Drain cover to be replaced with better quality as it frequently breaks (falls down in gutter)
Mr Mathias mentioned that the broken drain covers will be replaced within 8 days.

Bore-welf setup and 2 additional water connection — Mr. Mathias is ifable to arrange drinking

water,

Mr. Mathias explained that we have drilled bore wells in the past but were not able to get
good quality water and the yleld of the bore wells were poor. Borewells have not been
successful in Dona Paula area due to hard laterite rock.

Page 6|9
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in this scenario, it would be advisable that Owners as Consumers take up the matter with
the concerned authorities/department. Mr, Mathias also said any kind of legal expenses

will be borne by him.

EC suggested Mr Mathias to give one of the existing borewells for washing cars but Mr
Mathias pointed out that the water quality is red and muddy which will not be suitable to
wash cars to which EC members agreed.

Compound walls — Raise height and fix all the gaps
Photos of the compound wall were shown where EC Members requested Mr, Mathias to
raise the height of the existing wall. Vir iiagthias mentioned that the wail along the western

side of the project was raised a few years back to keep stroy dogs away fram the project.
Regarding the gaps there was no conclusion.

Enclosed area for garbage should be provided

Mr. Mathias said that a dedicated garbage collection area will be allocated near the new

STP area to which EC disagreed and requested Mr Mathias to inform owners about thisto
which Mr Mathias sald he will take uppropriate steps.

Parking needs to be provided with marking (one parking per flat)

Already discussed in the meeting on 29-01-2024 at Mathias Ocean Park. A plan would be
submitted by 15 February.

. Builder has to fix all the leakage problems

Mr. Mathias stated that Mathias Ocean Park housing project is now nearly 8 years old.
There has been no annual/periodic maintenance that has been undertaken by the
Association since take-over of maintenance of Mathias Ocean Park i.e. w.e.f. 01-04-2020 as
per Minutes of EC Meeting dated 30-05-2020.

in spite of the above, in 2022, waterproofing was done at our cost by Leakproof Solutions at
acost of 11.21 lakhs with o 12 year warranty. Therefore any issues related to leakage may
be directly pursued with Mr Nazir Rayaoni, Leakproof Sofutions who can be contacted on
9284502641/7709064438 and who also Is an owner of Flat No. 101, Boa Vista A in Mathigs

Ocean Park.

Mr. Mathias stated that he cannot continue to fix leakage problems even after 8 years have
passed since Occupancy was given to the project in 2015,

Page7]9
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Specific leakage issues being faced by flats on the 7 floor have been taken up with the
Builder i.e. Paramaunt.

EC Members pointed out that something needs to be done as there will be o lot of feakage
expected during the upcoming monsoon.

Additional DG set to be installed on Corvo building side. The requirement is 125KVA the
present DG set is only 62,.5KVA

Mr, Mathias stated that the capacity of the DG Set L.E. 62,5 KVA is sufficient to meet
requirements. However, EC Members pointed out that the DG has to be started manually to

which Mr. Mathias responded that an outo-start switch needs to be installed at an
additional cost by the Association.

Electrical panel needs to be replaced.

Replacement to be done as part of annual maintenance at the expense of MOPA.

drills.

- After EC MOPA agreeing to the Associotion maintaining Mathias Ocean Park with effect
from 01-04-2020, as per minutes of EC Meeting dated 30-05-2020, Fire NOC was.cbtained and
shared by email dated 24-08-2021.

- This indicates that all Fire Protection related System was set up aqd functional post-

handover to MOPA dated 22-06-2021 and maintenance being handjed by Association w.e.f,
01-04-2020.

Mr Mathias mentioned that it is the responsibility of EC MOPA ta ensure that Fire
Extinguishers need to be refilled every year. NOC needs to be obtained from the Fire &

Emergency Department every year.
Other related work:

- EC Members pointed out the absence of smoke detectors in response to which Mr Mathios
stated we will check on this and get back to EC MOPA.

- Require more clarity regarding maintenance amount pald by the builder from 2017 to 2020.

Also, liable to continue paying for the unsold apartments.
Already covered under point no. 1 Appendix 1 above

16. Asagreed the construction of the new STP to be completed at the earliest.

Mr Mathias mentioned that the work is already In progress.

Page 8|9
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EXHIBIT-R-17
Government of Goa

4" My

Directorate of Fire & Emergency Services £rEn0
(ISO 9001:2015 & 45001:2018 Certified) Nﬁug
St. Inez, Panaji, R Q:}M
Goa —403 001 — India
File No.: DFES/FP/HB/134124-25/ =, = [@4 48 Date :/_7.03.2025.
17

Sub:- Fire Prevention Inspection of Residential Building Ocean Park — Type 1 (A),
Type 1(1), Type 1(2), Type 1(3), Type 1(4), Type 2, Type 3(1), and Type 3(2),
for Mathias Construction Pvt. Ltd., situated on Plot bearing Survey No. 249/1-A

Ref:-

of Village Taleigao — Goa.

1. Your Letter Dated 06.02.2024
2. Your Letter Dated 25.11.2024
3. Your Letter Dated 26.11.2024
4. Your Letter Dated 06.12.2024

5. Your Letter Dated 10.11.2024

6. This office letter No. DFES/FP/HB/1 34/24-25/228/7106, dated 20.12.2024
7. Letter dated 24.12.2024 received from General Manager, M/s Mathias Construction

Pvt. Ltd.
8. Letter Dated 20.12.2024
9. Your email Dated 24.12.2024

10
11

12,
13.
14,
15.
16.
17.
18.
19.
20.

21
22
23

. Your Letter Dated 18.12.2024
. Your Letter Dated 27.12.2024
Your Letter Dated 24.12.2024
Your Letter Dated 30.12.2024
Your Email Dated 01.01.2025
Your Letter Dated 03.01.2024
Your Letter Dated 27.12.2024

Your Email Dated 02.01.2025
Your Letter Dated 03.01.2025
Your Letter Dated 01.01.2025
. Your Letter Dated 02.01.2025
. Your Email Dated 10.01.2025

This Office No. DFES/HB/134/24-25/250/7581, dated 21.12.2024

. Letter Dated 28.10.2025 received from Managing Director M/s Mathias
Construction Pvt. Ltd.

24. Your Letter Dated 17.01.2025
25. Your Letter Dated 16.01.2025
26. Your Letter Dated 24.01.2025
27. Your Email Dated 30.01.2025
28. Your Letter Dated 19.01.2025
29. Your Letter Dated 26.01.2025
30. Your Letter Dated 24.01.2025
31. Your Letter Dated 31.01.2025
32. Your Letter Dated 30.01.2025
32. Your Letter Dated 31.01.2025
33. Your Email Dated 27.01.2025
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34. Your Email Dated 26.01.2025

35. Your Letter Dated 24.01.2025
36. Your Letter Dated 27.01.2025
37. Your Letter Dated 28.01.2025
38. Your Letter Dated 09.02.2025
39. Your Letter Dated 16.02.2025
40. Your Email Dated 15.02.2025
41, Your Letter Dated 14,02.2025
42, Your Letter Dated 10.02.2025
43. Your Letter Dated 07.02.20235
44. Your Letter Dated 10.02.2025
45. Your Letter Dated 10.02.2025

With reference to the above, I am directed to inform that, the Fire Prevention
Inspection of Residential Building Ocean Park — Type 1 (A), Type 1(1), Type 1(2), Type
1(3), Type 1(4), Type 2, Type 3(1), and Type 3(2), for M/s. Mathias Construction Pvt. Ltd.,
situated on Plot bearing Survey No. 249/1-A of Village Taleigao — Goa was conducted on
24.01.2025 in the presence of Shri Christopher Parekh, General Manager & Other Staff of
M/s. Mathias Construction Pvt,. Ltd. and Executive Committee of Mathias Ocean Park
Association and the complainant remained absent, the Residential Building were inspected
with respect to the Fire Safety Requirement as stipulated in the Initial No Objection
Certificate No. DFES/FP/C-1/3/07-08/173, dated: 30.05.2007 & DFES/FP/C-1/3/2012-
13/281, dated 18.08.2013 and the Fire Protection Measures indicated at Annexure in the
Final No Objection Certificate issued vide this Office letter No. DFES/FP/HB/18-19/729,
dated 26.03.2019 and the point wise observations are enclosed herewith which are self
explanatory.

This issues with the approval of Director, Fire & Emergency Services. |

( SHAILES .GAWADE)
STATION FIRE OFFICER(FP)

To:

Shri. Prakash Agarwal,

703 La Gomera, Mathias Ocean Park Residency,

Dr. E Borges Road, Dona Paula, Panaji, Goa.

Copy to:

. The Under Secretary (Home I),

Home Department (General),

Secretariat, Porvorim Goa,...........cccceeeinennn For Information please.

- Mr. Joe Mathias,
Managing Director
M/s. Mathias Construction Pvt. Ltd.

“Mathias House” Campal Panaji, Goa............ For necessary Compliance.

Phone Nos.: +91 (832) 2225500./ 2425101 Fax No.: +91 (832) 2226100

Directorare of Fire & Emergency Services wivw, dfes.goa.gov.in
Email;dir-fire.goa@nic.in
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Sr.

No.

Fire Safety requirement stipulated in
the Initial No Objection Certificate
No. DFS/FP/C-1/3/07-08/173, dated
30.05.2007 & DFES/FP/C-1/3/2012-
13/281, dated 18.01.2013

Observations Noted during the Fire
Prevention Inspection conducted on
24.01.2025

Approach To Fire Appliances.

1. The Open Space around or inside
shall confirm to the requirement of
Party III development & General
Building requirement of NBC 1983.

2. Adequate passage way clearance
required for the Fire Fighting vehicles
to enter the premises shall be
provided at the main entrance, the
width of such entrance shall not be
less than 4.5 mtrs, If an arch or
covered gate is constructed it shall
have a clear head room of not less
than 5 mitres.

3. The compulsory open space around
the building shall not be used for
parking.

Roundabout and Landscape Garden at the
western side of the building shall be
removed behind building No. 4(A) for the
movement of fire services vehicles to
carry out Fire Fighting and rescue
operation.

The setback all around the Residential
Building in the premises Ocean Park —
Type 1 (A), Type 1(1), Type 1(2), Type
1(3), Type 1(4), Type 2, Type 3(1) shall
be maintained as per the approved
Architectural Plan No.
NGPDA/342/1653/201 dated 01.10.2023.

The sheet metal canopy constructed at the
Eastern side of the building No. 1 to 3
shall be removed and maintained as per
the approved Architectural Plan No.
NGPDA/342/1653/2013 dated
01.10.2023.and ensure that the open
spaces all around the building shall be free
of any obstruction for movement of Fire
Service Vehicle to carry out Fire Fighting
and Rescue Operation.

Tree plantation made in the way of
setback shall be removed from the rear
side and front side of the building No.4 to
8.

Courtyard :- The Courtyard upto 12
mtrs, distance from the building line on
all sides shall be hard surfaced to take
the weight of the fire engine weighing
upto 24 metric tones. All the courtyard,
including the pathway shall be in the
same plain without any obstruction.

The main entrance of the building is found
of adequate width and height to allow easy
access to the Fire Service Vehicles as per
the rules in force.

The Courtyard of the premises found to be
hard surfaced to take weight of the Fire
Engine Weighing upto 24 metric tones.
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Fire Escape / External Stairs:-

a) All the building in the complex i.e.
Block namely ‘Al, A2, A3, A4, A3,
A6, B1, B2, B3, B4, B5, B6, B7, B8,
C1 C2, C3, C4, C5, C6, C7, C8, DI,
D2, D3, El, E2, E3, E4, Fl, F2, F3,
F4, G1, H1, H2, 11,12, J1, K1, K2 &
K3 and Club House shall be provided
with Fire Escape Staircase of Dog leg
type with adequate landing on every
floor in addition to the normal
staircase as shown in the approved
plan No. NGPDA/342/3276/07
dated 02.02.2007. The fire escape
should be of R.C.C construction and
shall be of enclosed type directly
connected to the ground and the
staircase shall be separate an remote
from the internal staircase.

b) Entrance to the fire escape shall be

separate and remote from the

internal staircase.

The Fire Escape shall be constructed

of non-combustible material and any

doorway leading to the fire escape
shall be of 2 hours fire resistance to
prevent spread of fire and smoke.

c)

d) No Staircase used as fire escape
shall be inclined at an angle greater
than 45° from the horizontal.

Fire Escape staircase shall have
flight not less than 125 cms. Wide
with 25 cms. Treads and Risers not
more than 19 c¢ms. And should be
limited to 15 per flight.

The hand rails shall be of height not
less than 100 cms. And not

exceeding 120 cms.

1y

The Fire Exit staircases are found as per
the approved Architectural Plan and it
admeasure 125 cm. in width.

The Fire Exit Staircase are found remote
from each other and are arranged to give
direct access in separate Direction, further
fire exit staircase are found remote from
internal staircase.

| Flat Entrance: - The flat enfrance and
kitchen doors shall be of solid core with
fire resistance of not less than half hour
(solid wood of 35 mm shutter) finished
thickness and the same shall be of self
closing type.

The flat entrance and kitchen door are
found solid core type having resistance
not less than half hour.
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| Fire Lifts and Other Lifts:-

a) Fire Lift shall be provided with a
minimum  capacity for Eight
Passengers full automated with
emergency Switch on ground level
and shall be equipped with inter
communication equipments.

Wall enclosing lift shall have fire
resistance of not less than 2 Hours.
Shaft shall have permanent vents of
not less than 0.2 sq. mtrs. In clear
area immediately under machine
room.

Landing doors and lift car doors of
the lift shall be of steel shutters of
fire resistance of one hour. No
collapsible  shutters  shall  be
permitted.

b)

d)

The lifts are found provided for every
block having capacity of 08 passengers
and it fulfills the requirement as stated in
Initial No Objection Certificate.

Lift are also found provided with
Grounding Switch for grounding of lift in
each building.

| Electrical Cable Shaft and Electrical
Meter Room:-

a) Electrical  cables  shafts  be
exclusively used for electrical cables
and should not open in the staircase
enclosures.

Inspection doors for the shaft if
provided shall have two hours fire
resistance.

Electrical shaft shall be sealed at
each floor level with non-
combustible  material such as
venticulated concrete.

Electrical meter rooms shall be
provided at ground floor level and
they shall be adequately ventilated.
The Electrical installation should
conform to BIS:1646/1997 Code of
Practice for the fire safety of the
building.

b)

Electrical shaft found not sealed on every
floor with non-combustible material
having fire resistance not less than 1 hour.
The same shall be carried out on priority
basis.

| Escape Route Lighting:- Escape route
lighting (Staircase and Corridor light)
shall be on independent circuit as per
N.B.C 2005 part IV Clause 4.17
illumination of Means of Exit. The exit
arrangements comply with 1S:1644/1989
Code of practice for safety of building

Adequate escape route lightening are
found provided in premises.
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(General).

| Fire Fighting Requirement:-

a) Overhead (Terrace Water Storage
Tank):- A tank of 25,000 liters
capacity each shall be provided on
top of the terrace level of every
Blocks namely ‘Al, A2, A3, Ad,
A5, A6, Bl, B2, B3, B4, BS, B6,
B7, B8, C1 C2, C3, C4, C5, Cé6, C7,
C8, D1, D2, D3, El, E2, E3, E4, F1,
F2, F3, F4, Gl, H1, H2, I1, 12, J1,
K1, K2 & K3 and Club House. The
tank shall be connected to the Down
Comer all through by a booster
pump through a non-return valve
and a gate valve.

Down Comer:- Down Comer of
Internal diameter of 15 cms of
GI”C” class pipe shall be provided
in the duct in every Block with
landing valve and Hose Reel Hose
conforming to type “A” 884-1985
on each floor in such a way as not to
reduce the width of the corridor and
no part of the floor is more than 6
mtrs. Away from the nozzle when
fully extended.

Two way Fire Service Inlet

Connection of 63 mm diameter
standard coupling shall be provided
at ground floor to connect the
mobile pump of the fire service to
the Down Comer.

b)

Fire Pumps:

i) Electric Fire Pump of 900
liters/Min. giving a pressure of
not less than 2 kg/cm? at
the top most hydrant outlet of the
Down Comer shall be provided at
terrace level for every Block.

ii) Electric supply to this pump shall
be on independent circuit.

The building has not been provided with
Down Comers coupled with Booster
Pump connected to overhead Tank.
However Fire Fighting arrangement are
provided for all the buildings by the
means of Wet Riser System, where the
Fire Hydrant ring main found connected
with Main pump and Jockey pump
coupled with underground static water
storage tank of adequate capacity of
1,00,000 liters.

The Internal Hydrant and Hose Reel Hose
found provided in very building on every
floor the observations / shortcomings
noted during inspection are as under;

1. The Fire Fighting Pump consisting of
Main pump and Jockey pump found
non-functional in Auto mode and
Manual Mode as such Courtyard
Hydrant, Landing Valve, Hose Reel
Hose installed in the premises could
not be tested. The Fire Fighting pump
shall be made functional in Auto and
Manual Mode.

. The Internal Hydrant Courtyard
Hydrant, Hose reel Hose installed in
the premises shall be serviced; the
Rubber Washers, Spring Loaded
hollow Lugs and Nozzle of the Hose
Reel Hose shall be checked and shall
be replaced with new one if necessary.

. The Dilapidated delivery hoses
provided in the Hose Box near
Courtyard Hydrant and Landing Valve
shall be replaced with new one.

The entire Fire Hydrant ring main and

Wet Riser shall be painted with post Fire

Red Colour conforming to the

requirement of IS; 5 Shade No. 536 and

same shall be subjected to  Hydro Static
pressure Test.
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d) Alternate Source of Power
Supply:- An alternate source of
L.V./ HYV. supply from a separate
Sub-Station with appropriate change
over switch shall be provided for the
corridor lighting circuits and manual
fire alarm system. It shall be housed
in a separate circuit.

¢) Manual Operated Electric Fire
Alarm _System:- All the Blocks
namely ‘Al, A2, A3, A4, A5, A6,
B1, B2, B3, B4, B5, B6, B7, B8, Cl
C2, C3, C4, C5, C6, C7, C8, DI,
D2, D3, El, E2, E3, E4, F1, F2, I3,
F4,G1,H1,H2,11,12,J1, K1, K2 &
K3 and Club House shall be
provided with the above system
conforming to BIS:2189/1999 with
the main control panel at Ground
Floor and Pill Boxes, Hooters at
each side of the upper floors. The
Layout shall be on in accordance
with Indian Standard Specification.

f) Sprinkler System:- Automatic
Sprinkler System should be installed
in the basement of the Blocks A1 A2
& A3 as per Indian Standard
Specification.

g) Portable Fire Extinguishers: - The

type/distribution of Fire
Extinguishers shall be in accordance
with BIS:2190/1992.

h) Fire Exit:- “Fire Exit” signs boards
(illuminated) showing the line of
escape shall be provided on all
floors in every Block.

The Alternate Source of power supply
found provided for corridor lighting,
Fire Alarm Panel, Fire Pump and Lift
having 125 KVA 02 Nos.

The Fire Alarm Control Panel provided
on Ground floor of every building and
same were found to be non functional.

The Manual Call Points provided in all
buildings at a every floor, the testing of
the same could not be carried out as
such the Fire Alarm Panel found non
functional.

The Stilt Floor of the Building is found
naturally ventilated as such the
Installation of Automatic Sprinkler
System is not required.

The Portable Fire extinguishers are
randomly checked and the pressure
gauge reading of Extinguishers shows
they are not in referable range. All Fire
Extinguishers Installed in the premises
shaill be checked for it functional
efficiency and same shall be refilled if
necessary.

Fire Safety Signage’s, emergency exit
Signage’s showing line of escape,
Assembly Point, Signage’s shall be
provided at as appropriate places.
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The Observation made at the L.P.G
Gas Bank in the premises is as Under
The LPG Gas Bank provided at
southern side of the building shall be
provided with commercial grade LPG
Gas leak Detector ands same shall be
coupled with Gas Leak Detection
Panel. The LPG manifold/pipeline
provided on every floor on every
building shall be tested as per standard.

Shortcoming noted at the Club House.

1. The Smoke Detector and Manual Call Point installed in the Club House were found
non-Functional.

2. Fire Extinguishers installed in the Club House were found in non-operable range,
same shall be serviced and refilled if necessary.

3. The LPG Cylinder used in the pantry shall be shifted outside and shall be Housed in
the LPG Gas Bank, the Construction of LPG Gas Bank shall confirm to requirement
of IS 6044 Part (1), the LPG Gas Bank shall be provided with LPG Gas Leak
Detector.

4. The Fire Exit Signage’s, Emergency Exit Signage’s shall be provided on every floor
of Club House Building.

5. The Restaurant M/s. Zoe’s Café by Noebert’s located on Ground floor at the entrance
of the Club House shall be removed.

Further it is to informed that, the No Objection Certificate were issued to
Residential Building Ocean Park — Type 1 (A), Type 1(1), Type 1(2), Type 1(3), Type
1(4), Type 2, Type 3(1), and Type 3(2), for Mathias Construction Pvt. Ltd., situated on
Plot bearing Survey No. 249/1-A of Village Taleigao — Goa was due for renewal on
26.08.2023 and same has not been renewed till date. The No Objection Certificate
shall be renewed after due compliance to the Observations noted above.

With regard to M/s. Pizza Hut, M/s. Costa Coffee and M/s. KFC located on
Ground floor of the Building ‘Prestige Ocean Crest’ Taleigao, Tiswadi, Goa, it is to
informed that the adequate Fire Protection measures found provided in the said units
and the No Objection Certificate from Fire Safety point of view has been issued to all

the individual Units and which is valid till 24.10.2025, Q Z é
( SHAILESH H. AWADE)

STATION FIRE OFFICER(FP)

Phone Nos.: +91 (832) 2225500 / 2425101 Fax No.: +91 (832) 2226100
Directorate of Fire & Emergency Services TRUE COPY Enmimj‘;{j;iaa}gfgi
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EX 8

'GOA STATE POLLUTION CONTROL BOARD
UIRRUR B A LR EREL R

(An 1SO 8001-2015, iSO 14001:2015, I1SO 45001:2018 Certified Board)

Phone Nos. : 0832-2407700, on Emall Ids:
2407701, 2407703  umemmmac) Chairman, GSPCB: chairman-gspcb.goa@nic.in
T Member Secretary, GSPCB: ms-gspcb.goa@nic.in
% Office: mail.gspcb@gov.in
No.8/33/2025-PCB/29045/legal/302 40 By Reg. A.D 21 /03/2025
To

?

Prakash Agrawal,

703 La Gomera, Mathias Ocean Park Residency,
Dr. E. Borges Road,

Donna Paula Panaji 403004

Sub: Information under the Right to Information Act, 2005.
Ref: Ref: Your Email application 2 nos dated on 27/2/2025

Sir.

]

With regard to your Application as referred to above; as per the information submitted by
the relevant section of the Board that maintain these records; I am to inform you as under;

Sr.No. | Information Sought Reply

1. The exact date on which the STP of Sector 1 | No data available.
was connected to the OCMS system.

2. The exact date on which the STP of Sector 4 | No data available.
was connected to the OCMS system.

3. The data recorded by the OCMS for both | No data available.

Sector 1 and sector 4 STPs, from the date of
connection until the date of issue of both
STPs

4. Action initiated by you reference to the Show | Copy of the noting may be collected.
Cause notice dated 11.12.2019 under no.
1/25/19-PCB/legal/517. Please provide copies
of reply of the P with all correspondence and
file noting’s.

<4 Detail table of the project from the date of | No data available.
start submitted by the PP as per the minutes of
| the TAC dated 20.12.2024.

The information as available on record of the Board runs into 2 pages and which may be
collected by you from the office of the Goa State Pollution Control Board at Saligao, Goa, upon
payment of Rs.4/- at the office Board, towards charges for providing the requested certified
copies or paid through NEFT/RTGS Bank details are as follows:-
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Name of Party —
Bank Account No —
Bank Name -
Branch -
IFSC Code -
MICR code -

Copy to;
1. Office Copy
2. Guard File

2944

Goa State Pollution Control Board
01641010003480

Punjab National bank

Patto Panaji Branch
PUNB0016410

403024011

TRUE COPY
(;""‘ﬁ‘@?ﬁ‘-?
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Yours faithfully,

b

Public Information Officer
Goa State Pollution Control Board
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b
GOA STATE POLLUTION CONTROL BOARD

A T 7o o= wew

(An I1SO 9001-2015, iSO 14001:2015, 1SO 45001:2018 Certified Board)

2 - Email Ids:
PR 223%20107274%%703 _"_@‘_ Chalrman, GSPCB: chairman-gspcb.goa@nic.in
’ T Member Secretary, GSPCB: ms-gspch.goa@nic.in
S Office: mail.gspcb@gov.in
No.8/33/2025-PCB/28542/legal/ 30239 By Reg. A.D 21/03/2025
To,
Prakash Agrawal

A-6 Ganga Sagar, 83 Canal Road,
Ramdaspeth, Nagpur 440010,
Email: prakashagrawal@msn.com

Sub: Information under the Right to Information Act, 2005.
Ref: Ref: Your application dated on 20/2/2025 received 24/2/2025

Sir

2

With regard to your Application as referred to above; as per the information submitted by
the relevant section of the Board that maintain these records; I am to inform you as under;

Sr. No. | Information Sought Reply
1. Action, if any, on my notice dated 27.05.2024
under the Environment Protection Act. Copy of the noting giving detail of
2. Action, if any, on my notice dated | processing of your complaint is
138.12.2024 under the AIR Act. attached which is self explanatory.
3. Action, if any, on my notice 13.12.2024 under
the WATER Act.
4. Please supply all copies of file noting, legal
opinion, correspondence in relation to the
l above three notices.

Yours faithfully,

Public Information Officer
Goa State Pollution Control Board

Copy to;1. Office Copy 2. Guard File

Near Pilerne industrial Estate, Opp. Saligao Seminary, Saligao - Bardez, Goa - 403 511
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006 Ashley Pereira 13.03.2025 17:02:26
Draft letter is put up for perusal and approval.
005 Dorothy Fernandes 07.03.2025 14:34:47

Draft letter is put up for approval

draftletter
004 Amit Shanbag 06.01.2025 17:19:29

please put up a draft reply to the letter giving details of the inspection
carried out with regards to the complaints and also NGT committee
inspection and also MoEFCC official inspection

003 Natalia Dias 30.12.2024 15:36:23
May be examined and appropriate action mitiated..
002 SHALAKA BANDODKAR 26.12.2024 12:59:03

THIS BOARD IS IN RECEIPT OF COMPLAINT REGARDING FORM
OF NOTICE BY PRAKASH AGRAWAL

001 GSPCB Inward 24.12.2024 13:12:50

PRAKASH AGRAWAL -FORM OF NOTICE

“Information” made available unde
Right to Information Act 2005

@/

PIO /APIO
%03 State Pollution Control Board, Saligap Goa.

4

TRUE COPY

gspecdb.gspch.local:8000/fiori/shells/abap/Fiorilaunchpad htm#Computerfile-displayFilelntray&/daakdocscreen/3CAB2ZADD7507 1EDFEOBI547B865. ..
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GOA STATE POLLUTION CONTROL BOARD

A T 7o o= wew

(An I1SO 9001-2015, iSO 14001:2015, 1SO 45001:2018 Certified Board)

2 - Email Ids:
PR 223%20107274%%703 _"_@‘_ Chalrman, GSPCB: chairman-gspcb.goa@nic.in
’ T Member Secretary, GSPCB: ms-gspch.goa@nic.in
S Office: mail.gspcb@gov.in
No.8/33/2025-PCB/28542/legal/ 30239 By Reg. A.D 21/03/2025
To,
Prakash Agrawal

A-6 Ganga Sagar, 83 Canal Road,
Ramdaspeth, Nagpur 440010,
Email: prakashagrawal@msn.com

Sub: Information under the Right to Information Act, 2005.
Ref: Ref: Your application dated on 20/2/2025 received 24/2/2025

Sir

2

With regard to your Application as referred to above; as per the information submitted by
the relevant section of the Board that maintain these records; I am to inform you as under;

Sr. No. | Information Sought Reply
1. Action, if any, on my notice dated 27.05.2024
under the Environment Protection Act. Copy of the noting giving detail of
2. Action, if any, on my notice dated | processing of your complaint is
138.12.2024 under the AIR Act. attached which is self explanatory.
3. Action, if any, on my notice 13.12.2024 under
the WATER Act.
4. Please supply all copies of file noting, legal
opinion, correspondence in relation to the
l above three notices.

Yours faithfully,

Public Information Officer
Goa State Pollution Control Board

Copy to;1. Office Copy 2. Guard File

Near Pilerne industrial Estate, Opp. Saligao Seminary, Saligao - Bardez, Goa - 403 511
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006 Ashley Pereira 13.03.2025 17:02:26
Draft letter is put up for perusal and approval.
005 Dorothy Fernandes 07.03.2025 14:34:47

Draft letter is put up for approval

draftletter
004 Amit Shanbag 06.01.2025 17:19:29

please put up a draft reply to the letter giving details of the inspection
carried out with regards to the complaints and also NGT committee
inspection and also MoEFCC official inspection

003 Natalia Dias 30.12.2024 15:36:23
May be examined and appropriate action mitiated..
002 SHALAKA BANDODKAR 26.12.2024 12:59:03

THIS BOARD IS IN RECEIPT OF COMPLAINT REGARDING FORM
OF NOTICE BY PRAKASH AGRAWAL

001 GSPCB Inward 24.12.2024 13:12:50

PRAKASH AGRAWAL -FORM OF NOTICE

“Information” made available unde
Right to Information Act 2005

@/

PIO /APIO
%03 State Pollution Control Board, Saligap Goa.

4

gspecdb.gspch.local:8000/fiori/shells/abap/Fiorilaunchpad htm#Computerfile-displayFilelntray&/daakdocscreen/3CAB2ZADD7507 1EDFEOBI547B865. ..

TRUE COPY
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Prakash Agrawal EXHIBIT-R-21
A-6 Ganga Sagar, 83 Canal Road, Ramdaspeth, Nagpur 440010
E Mail: prakashagrawal@msn.com Telephone: 9403070000

NOTICE
22 March 2025
To,

Serial | Name and Address

1. | Shri. Nitin V Raiker

The Director

Directorate of Fire & Emergency Services,
St. Inez,

Panaji,

Goa-403001.

2. | Shri Vishwajeet Rane

The Hon’ble Town & Country Planning Minister
Government of Goa

Government of Goa Secretariat,

Porvorim,

Bardez, Goa — 403521

3. | Jennifer Atanasio Monserrate

H. No. 167, Galli Taleigao,
Tiswadi,

Goa 403002

9822980033
[ennifermonserrate3@agmail.com

4. | Dr. Sharmila Monteiro

Member Secretary

Goa State Pollution Control Board
Near Pilerne Industrial Estate
Opposite Saligao Seminary
Saligao

Bardez

Goa 403511

5. | Principal Secretary

Ministry of Environment, Forests & Climate Change
Indira Paryavaran Bhawan

Jor Bagh Road

New Delhi 110003

357


mailto:prakashagrawal@msn.com
mailto:jennifermonserrate3@gmail.com

2950
Prakash Agrawal

A-6 Ganga Sagar, 83 Canal Road, Ramdaspeth, Nagpur 440010
E Mail: prakashagrawal@msn.com Telephone: 9403070000

6. | Shri Arun Kumar Mishra
Secretary

Environment Department
Goa Government

Goa Government Secretariat
Bardez

Goa 403521

7. | Director

Ministry of Environment Forests and Climate Change
Regional Office (Southern Zone)

4™ Floor, E & F Wing, Kendriya Sadan

17 Main Road

Koramangala

Bangalore 560034

8. | Chairman

Central Pollution Control Board
Parivesh Bhawan,

East Arjun Nagar,
Delhi-110032

9. | Directorate of Panchayat
Government of Goa

Myles High Corporate Hub Building
5" Floor

Patto

Panji 403001

10. | State Registrar Cum Head of Notary Services
7th floor Shram Shakti Bhavan,

Patto Centre,

Panaiji, Goa 403001

11. | Chief Secretary
State of Goa
Goa Secretariat
Porvorim

Goa 403521

12. | The Chief Town Planner
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Office of the Chief Town Planner
Town & Country Planning Department
Dempo Tower, 2" Floor

Patto Plaza

Panii

Goa 403001

13. | Member Secretary

North Goa Planning and Development Authority
Shanta Building

Next To Vivanta Hotel

St. Inez

Panji 403001

14. | The Sarpanch

Office of the Village Panchayat of Taleigao
Taleigao

Tiswadi

Goa 403002

15. | Member Secretary

State Environment Impact Assessment Agency - Goa
Dempo Towers

Plot No. 16, EDC Complex

Patto

Panji 403001

16. | Member Secretary

The Goa Real Estate Regulatory Authority
SPACES, Plot No. 40,

Block No. 101, 1st Floor,

EDC, Patto Plaza,

Panaji — Goa 403001

17. | Block Development Officer of Tiswadi
Block Development Office Tiswadi
Altinho,

Panaji,

Goa 403001

18. | The Director General of Police
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Goa Police

Police Headquarters

Panjim

Goa 403001

19. | The Secretary

Mathias Ocean Park Association
Dr. E Borges Road

Donna Paula

Panjim 403004

Sub: Notice to the authorities as per the Hon’ble Supreme Court in the
matter of Rajendra Kumar Barjatya & another versus U.P. Avas Evam
Vikas Parsiahd & Ors for Project Title “Ocean Park” of Mathias
Construction Pvt Ltd located at Plot Bearing Survey No. 249/1-A at
Village Taleigao in Tiswadi Taluka in Goa for violation of the lives and
safety of the residents of the project.

Ref: Report of Shri Shailesh H Gawade, Station Fire Officer (FP) dated
17.03.2025 under no: DFES/FP/HB/134/24-25/300/8648

Dear Sirs,

1) This applicant states that the inspection report read with my
observations in this communication clearly establishes the fact that the
authorities at Directorate of Fire & Emergency Services, Goa State
Pollution Control Board, North Goa Planning and Development
Authority and Village Panchayat of Taleigao have ignored the safety of
the residents of the project and continued to grant clearances and
permissions to the PP despite known violations and expiry of NOC of
Directorate of Fire & Emergency Services.

2) This applicant states that the attitude of the Directorate of Fire &

Emergency Services can be gauged from the fact that the NOC was
granted by them with these preexisting violations in the project and no
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action in accordance with law was taken by the Directorate of Fire &
Emergency Services against the violations of the PP. If this
complainant had not raised any alarm the Directorate of Fire &
Emergency Services would have once again obliged the PP with the
renewal of the NOC.

3) This applicant states that the report of Shri Shailesh H Gawade Station
Fire Officer (FP) has been prepared by him without application of mind.
It appears that Shri Shailesh H Gawade in an attempt to bail out the
defaulting developer, has put the life of the residents of the Sector 1 of
the project to stake. The report explicitly states “This issues with the
approval of Director, Fire & Emergency Services”. This applicant would
like to know if Directorate of Fire & Emergency Services was appraised
of the violations listed hereunder? It appears that the learned Shri
Shailesh H Gawade Station Fire Officer (FP) has intentionally and
deliberately failed to consider the following facts:

Serial | Description

1. 1. | The report of the learned Station Fire Officer (FP) remains
deliberately and intentionally silent about the availability of
PWD water in the Sector 1 of the project. Continuous
Supply of Water to the Project is paramount for Fire Safety
without which no amount of infrastructure can be sufficient
to protect the lives and properties of the residents of the
project. The learned Shri Shailesh H Gawade Station Fire
Officer (FP) has intentionally and deliberately failed to
highlight this aspect in the report under reference. It is
beyond comprehension that the learned Station Fire Officer
(FP) failed to take note as to how this aspect was
overlooked since 2013 for a period of 12 years.
2. The report of the learned Station Fire Officer (FP) is
deliberately and intentionally silent about a single dedicated
facility for the usage of Fire Safety in the Sector 1 of the
project with respect to water storage.
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3.

The report of the learned Station Fire Officer (FP) is
deliberately and intentionally remains silent about missing
10 metres second exit road on the west side of the Sector
1 which is crucial for the free and easy movement of Fire
Tenders and ambulance in case of emergency. It is beyond
comprehension that the learned Station Fire Officer (FP)
failed to take note as to how this aspect was overlooked
since 2013 for a period of 12 years.

The report of the learned Station Fire Officer (FP) is
deliberately and intentionally remains Silent about the
missing 6 metres periphery road which is a part of every
sanctioned plan which is vital and important for movement
of Fire Tenders and Emergency Vehicles. It is beyond
comprehension that the learned Station Fire Officer (FP)
failed to take note as to how this aspect was overlooked
since 2013 for a period of 12 years.

The report of the learned Station Fire Officer (FP)
deliberately and intentionally has attempted to bypass and
overrule the requirement of National Building Code IV. The
national Building Code IV has clearly stated in Table 7 that
Buildings over 15 metres height but less that 35 metres are
required to have a dedicated water tank for fire safety in
each of the towers. This has been explicitly specified in the
Undertaking of Joe Mathias dated 22.05.2007 sates as
under:

“A tank of 25.000 liters capacity each shall be provided
on top of the terrace level of every Blocks namely ‘Al,
A2, A3, A4, A5, A6, BI, B2, B3, B4. B5, B6, B7. B8. Cl C2,
C3, C4, C5, C6, C7, C8, DI, D2, D3. El, E2, E3, E4, FI, F2,
F3, F4, GI, HI, H2, 11, 12, JI, KI, K2 & K3 and Club House.
The tank shall be connected to the Down Comer all through
by a booster pump through a non-return valve and a gate
valve.”

There are 4 individual tanks atop all the 14 buildings of
capacities 25,000.00 Liters each that were to be provided
by the PP viz. Drinking Water, STP Water, Solar Heated
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Water and Fire Fighting. The PP has not provided with
these 14 X 4 = 56 Tanks.

The report of the learned Station Fire Officer (FP) is
deliberately and intentionally silent about the 14 missing
overhead tanks of 25,000 litters capacity in the sector 1 of
the project. This causes severe risk to the lives and safety
of the residents of the project. It is beyond comprehension
that the learned Station Fire Officer (FP) failed to take note
as to how this aspect was overlooked since 2013 for a
period of 12 years.

The report of the learned Station Fire Officer (FP) is
deliberately and intentionally silent about the 453 Covered
parking Spaces in the Sector 1 of the project and a major
part of the same were to be in the basement is Sector 1
which has not been constructed. It is beyond
comprehension that the learned Station Fire Officer (FP)
failed to take note as to how this aspect was overlooked
since 2013 for a period of 12 years.

The report of the learned Station Fire Officer (FP) is
deliberately and intentionally silent about the fact that the
down comer has no water flow. It is beyond comprehension
that the learned Station Fire Officer (FP) failed to take note
as to how this aspect was overlooked since 2013 for a
period of 12 years.

The report of the learned Station Fire Officer (FP) is
deliberately and intentionally misguiding the authorities that
the usage of the “purported’ 100000 litters capacity
underground tank is only one tank which the developers are
misguiding every authority for usage for incoming PWD
Water, Tanker Water for a water requirement of 373 KLD.
Which implies that the water would not even last 6 hours.

10.

The report of the learned Station Fire Officer (FP) is
mischievously ignored the following (1.7 of NBC Part 3) :

“Where required for fire apparatus access roads shall have
an unobstructed carriageway width of 4.8 m and the
minimum vertical clearance shall be 5m. The width and
vertical clearance of fire apparatus access roads may be
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increased as per requirement of the fire authority, if the
clearances are not adequate to provide fire apparatus
access.”

There are illegal sheds constructed on the eastern and
Northern side of the Sector 1.

11.

The report of the learned Station Fire Officer (FP) has
deliberately and intentionally ignored the following (1.7 of
NBC Part 3) :

“Access roads longer than 30 m having a dead end shall be
provided with appropriate provisions for turning around of
the fire apparatus at the dead end.”

This applicant states that there is not a single turning in the
complex where the Fire Tender and the large size life
saving ambulance can navigate and turn.

12.

The report of the learned Station Fire Officer (FP) has
deliberately and intentionally ignored the following (1.8 of
NBC Part 3) :

“1.8.2 At least 50 percent of the minimum open space in a
plot shall remain unpaved with or without vegetation to
allow water penetration.”

The area of Open Recreational Space specified in the
project is 26.2% of the project area. Sector 1 has less than
5% open area.

13.

The report of the learned Station Fire Officer (FP) has
deliberately and intentionally ignored that all passages in
the ground floor are to be mandatorily kept open and
cannot be used for parking of vehicles. The Environmental
Clearance dated 16.05.2007 also mandates the same.

14.

The report of the learned Station Fire Officer (FP) has
deliberately and intentionally ignored that the Completion
Certificate dated 14.05.2015, Occupancy Certificate dated
25.08.2015 and EC dated 16.05.2007 are based on the fact
that Sector 1 is purely residential and no commercial
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activity can be carried out therein. The Club House is meant
for purely use of members of Sector 1. The learned Station
Fire Officer (FP) has nor ordered closure of the “Norbert’s
Fitness Studio”.

15.

The report of the learned Station Fire Officer (FP) has
deliberately and intentionally ignored the fact that the lift
does state capacity of 08 Persons, but can eight persons
be accommodated in the lift. The capacity of the lift cannot
be judged on the basis of the capacity mentioned in the lift.

16.

The report of the learned Station Fire Officer (FP) has
deliberately and intentionally ignored that not a single area
of 12 meters from the building line has hard surface. The
affidavit dated 22.05.2007 states: “The Courtyard upto 12
mitrs, distance from the building line on all sides shall be
hard surfaced to take the weight of the fire engine weighing
upto 24 metric tons.”

17.

The report of the learned Station Fire Officer (FP) has
deliberately and intentionally failed to explain as to when
the Fire NOC expired on 26.08.2023, how was the building
permitted to function without a NOC from 26.08.2023. Why
a Show Cause notice was not issued to the PP.

18.

The report of the learned Station Fire Officer (FP) has
deliberately and intentionally failed to explain as to how a
Fire NOC was issued to the Sector 1 of the project with the
existence of violations explained above.

19.

The report of the learned Station Fire Officer (FP) has not
stated that a show cause notice, if any, has been issued to
the PP for the violations acknowledged by him in the report.

20.

The report of the learned Station Fire Officer (FP) states
that the renewal of the NOC would be considered only if the
PP rectifies all the violations, which means that the PP has
been permitted to continue with the violations of times to
come at his wish. No timeline has been set by the learned
Station Fire Officer (FP) for removal of the violations.

21.

The report of the learned Station Fire Officer (FP) has
deliberately and intentionally failed to take into account that
there is no existing two-way communication between the
lifts and the main gate.
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22. The report of the learned Station Fire Officer (FP) has
deliberately and intentionally failed to explain as how Could
the Goa State Pollution Control Board grant CTE/CTO after
the expiry of Fire NOC to the project.

23. The report of the learned Station Fire Officer (FP) has
deliberately and intentionally failed to explain as how Could
the NGPDA and Village Panchayat of Taleigao grant
clearances to the project after the expiry of the NOC of Fire
and emergency services on 26.08.2023.

4) This applicant states and submits that para 20 of the Order dated 17
December 2024 of the Hon’ble Supreme Court in the matter of
Rajendra Kumar Barjatya & another versus U.P. Avas Evam Vikas
Parishad & Ors has held as under:

“20. In the ultimate analysis, we are of the opinion that construction(s)
put up in violation of or deviation from the building plan approved
by the local authority and the constructions which are
audaciously put up without any building planning approval,
cannot be encouraged. Each and every construction must be
made scrupulously following and strictly adhering to the Rules.
In the event of any violation being brought to the notice of the Courts,
it has to be curtailed with iron hands and any lenience afforded to them
would amount to showing misplaced sympathy. Delay in directing
rectification of illegalities, administrative failure, regulatory inefficiency,
cost of construction and investment, negligence and laxity on the part
of the authorities concerned in performing their obligation(s) under the
Act, cannot be used as a shield to defend action taken against the
illegal/unauthorized constructions. That apart, the State Governments
often seek to enrich themselves through the process of regularisation
by condoning/ratifying the violations and illegalities. The State is
unmindful that this gain is insignificant compared to the long-
term damage it causes to the orderly urban development and
irreversible adverse impact on the environment. Hence,
regularization schemes must be brought out only in exceptional
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circumstances and as a onetime measure for residential houses after
a detailed survey and considering the nature of land, fertility, usage,
impact on the environment, availability and distribution of resources,
proximity to water bodies/rivers and larger public interest.
Unauthorised constructions, apart from posing a threat to the life
of the occupants and the citizens living nearby, also have an
effect on resources like electricity, ground water and access to
roads, which are primarily designed to be made available in
orderly development and authorized activities. Master plan or the
zonal development cannot be just individual centric but also must be
devised keeping in mind the larger interest of the public and the
environment. “.”

Paras 21 (iii), (v), (vii), (viii), (x) & (xii) of the above order read as:

“tiii) Upon conducting personal inspection and being satisfied that the
building is constructed in accordance with the building planning
permission given and there is no deviation in such construction in any
manner, the completion/occupation certificate in respect of residential
/ commercial building, be issued by the authority concerned to the
parties concerned, without causing undue delay. If any deviation is
noticed, action must be taken in accordance with the Act and the
process of issuance of completion/occupation certificate should be
deferred, unless and until the deviations pointed out are completely
rectified.”

“(v) Even after issuance of completion certificate, deviation /
violation if any contrary to the planning permission brought to the
notice of the authority immediate steps be taken by the said
authority concerned, in accordance with law, against the builder /
owner / occupant; and the official, who is responsible for
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issuance of wrongful completion /occupation certificate shall be
proceeded departmentally forthwith.”

“(vii) The development must be in conformity with the zonal plan and
usage. Any modification to such zonal plan and usage must be taken
by strictly following the rules in place and in consideration of the larger
public interest and the impact on the environment.”

“(viii) Whenever any request is made by the respective authority under
the planning department/local body for co-operation from another
department to take action against any unauthorized construction, the
latter shall render immediate assistance and co-operation, and any
delay or dereliction would be viewed seriously. The States/UT must
also take disciplinary action against the erring officials once it is
brought to their knowledge.”

“(x) If the authorities strictly adhere to the earlier directions
issued by this court and those being passed today, they would
have deterrent effect and the quantum of litigation before the
Tribunal / Courts relating to house / building constructions would
come down drastically. Hence, necessary instructions should be
issued by all the State/UT Governments in the form of Circular to
all concerned with a warning that all directions must be
scrupulously followed and failure to do so will be viewed
seriously, with departmental action being initiated against the
erring officials as per law.”

“(xii) The violation of any of the directions would lead to initiation
of contempt proceedings in addition to the prosecution under the
respective laws.”
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Prakash Agrawal

A-6 Ganga Sagar, 83 Canal Road, Ramdaspeth, Nagpur 440010
E Mail: prakashagrawal@msn.com Telephone: 9403070000

5) | would request you to take into account the above and initiate action
against the officials and the PP in accordance with law, failing which
this applicant would be forced to seek legal recourse in this matter.

Thanking You,

Yours Sincerely,

O

Prakash Agrawal
Enclosed:

1) Letter dated 17.03.2025 of the Directorate of Fire & Emergency
Services
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Government of Goa

Directorate of Fire & Emergency Services ;ii;i;}
(ISO 9001:2015 & 45001:2018 Certified) §\ ,:‘5‘;,7
St. Inez, Panaji, Q‘f’:\‘zﬂ,
Goa — 403 001 — India
File No.: DFES/FP/HB/134/24-25/ 7o o /;j U8 Date :7 .03.2025.
i 17

Sub:- Fire Prevention Inspection of Residential Building Ocean Park — Type 1 (A),
Type 1(1), Type 1(2), Type 1(3), Type 1(4), Type 2, Type 3(1), and Type 3(2),
for Mathias Construction Pvt. Ltd., situated on Plot bearing Survey No. 249/1-A
of Village Taleigao — Goa.

Ref:- 1. Your Letter Dated 06.02.2024

2. Your Letter Dated 25.11.2024

3. Your Letter Dated 26.11.2024

4. Your Letter Dated 06.12.2024

5. Your Letter Dated 10.11.2024

6. This office letter No. DFES/FP/HB/134/24-25/228/7106, dated 20.12.2024

7. Letter dated 24.12.2024 received from General Manager, M/s Mathias Construction
Pvt. Ltd.

8. Letter Dated 20.12.2024

9. Your email Dated 24.12.2024

10. Your Letter Dated 18.12.2024

11. Your Letter Dated 27.12.2024

12. Your Letter Dated 24.12.2024

13. Your Letter Dated 30.12.2024

14. Your Email Dated 01.01.2025

15. Your Letter Dated 03.01.2024

16. Your Letter Dated 27.12.2024

17. This Office No. DFES/HB/134/24-25/250/7581, dated 21.12.2024

18. Your Email Dated 02.01.2025

19. Your Letter Dated 03.01.2025

20. Your Letter Dated 01.01.2025

21. Your Letter Dated 02.01.2025

22. Your Email Dated 10.01.2025-

23. Letter Dated 28.10.2025 received from Managing Director M/s Mathias
Construction Pvt. Ltd.

24. Your Letter Dated 17.01.2025

25. Your Letter Dated 16.01.2025

26. Your Letter Dated 24.01.2025
27. Your Email Dated 30.01.2025
28. Your Letter Dated 19.01.2025
29. Your Letter Dated 26.01.2025
30. Your Letter Dated 24.01.2025
31. Your Letter Dated 31.01.2025
32. Your Letter Dated 30.01.2025
32. Your Letter Dated 31.01.2025

33. Your Email Dated 27.01.2025
370
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34. Your Email Dated 26.01.2025
35. Your Letter Dated 24.01.2025
. 36. Your Letter Dated 27.01.2025
37. Your Letter Dated 28.01.2025
38. Your Letter Dated 09.02.2025
39. Your Letter Dated 16.02.2025
40. Your Email Dated 15.02.2025
41. Your Letter Dated 14.02.2025
42. Your Letter Dated 10.02.2025
l 43. Your Letter Dated 07.02.2025
44. Your Letter Dated 10.02.2025
45. Your Letter Dated 10.02.2025

With reference to the above, I am directed to inform that, the Fire Prevention
Inspection of Residential Building Ocean Park — Type 1 (A), Type 1(1), Type 1(2), Type
1(3), Type 1(4), Type 2, Type 3(1), and Type 3(2), for M/s. Mathias Construction Pvt. Ltd.,
situated on Plot bearing Survey No. 249/1-A of Village Taleigao — Goa was conducted on
24.01.2025 in the presence of Shri Christopher Parekh, General Manager & Other Staff of
M/s. Mathias Construction Pvt,. Ltd. and Executive Committee of Mathias Ocean Park
Association and the complainant remained absent, the Residential Building were inspected
with respect to the Fire Safety Requirement as stipulated in the Initial No Objection
Certificate No. DFES/FP/C-1/3/07-08/173. dated: 30.05.2007 & DFES/FP/C-1/3/2012-
13/281, dated 18.08.2013 and the Fire Protection Measures indicated at Annexure in the
Final No Objection Certificate issued vide this Office letter No. DFES/FP/HB/18-19/729,
dated 26.03.2019 and the point wise observations are enclosed herewith which are self
explanatory.

This issues with the approval of Director, Fire & Emergency Services.

( SHAILES .GAWADE)
STATION FIRE OFFICER(FP)

To:
Shri. Prakash Agarwal,
\_~" 703 La Gomera, Mathias Occan Park Residency,
Dr. E Borges Road, Dona Paula, Panaji, Goa.
Copy to:
. The Under Secretary (Home I),
Home Department (General),
Secretariat, Porvorim Goa,..........ccccevvaenennn. For Information please.
2. Mr. Joe Mathias,
Managing Director
M/s. Mathias Construction Pvt. Ltd.

“Mathias House” Campal Panaji. Goa............ For necessary Compliance.

Phone Nos.: +91 (832) 2225500/ 2425101 Fax No.: +91 (832) 2226100

Directorate of Fire & Emergency Services www.dfes.goa.gov.in
’ 3 7 1 Email:dir-flre.goiyr‘ ic.in
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Sr.

Fire Safety requirement stipulated in
the Initial No Objection Certificate
No. DFS/FP/C-1/3/07-08/173, dated
30.05.2007 & DFES/FP/C-1/3/2012-
13/281, dated 18.01.2013

Observations Noted during the Fire

Prevention Inspection conducted on
24.01.2025

Approach To Fire Appliances.

l. The Open Space around or inside
shall confirm to the requirement of
Party IIl development & General
Building requirement of NBC 1983.

2. Adequate passage way clearance
required for the Fire Fighting vehicles
to enter the premises shall be
provided at the main entrance, the
width of such entrance shall not be
less than 4.5 mtrs, If an arch or
covered gate is constructed it shall
have a clear head room of not less
than 5 mtres.

3. The compulsory open space around
the building shall not be used for
parking.

Roundabout and Landscape Garden at the
western side of the building shall be
removed behind building No. 4(A) for the
movement of fire services vehicles to
carry out Fire Fighting and
operation.

rescuc

The setback all around the Residential
Building in the premises Ocean Park —
Type 1 (A), Type 1(1), Type 1(2), Type
1(3), Type 1(4), Type 2, Type 3(1) shall
be maintained as per the approved
Architectural Plan No.
NGPDA/342/1653/201 dated 01.10.2023.

The sheet metal canopy constructed at the
Eastern side of the building No. 1 to 3
shall be removed and maintained as per

the approved Architectural Plan No.
NGPDA/342/1653/2013 dated
01.10.2023.and ensure that the open

spaces all around the building shall be free
of any obstruction for movement of Fire
Service Vehicle to carry out Fire Fighting
and Rescue Operation.

Tree plantation made in the way of
setback shall be removed from the rear
side and front side of the building No.4 to
8.

Courtyard :- The Courtyard upto 12
mtrs, distance from the building line on
all sides shall be hard surfaced to take
the weight of the fire engine weighing
upto 24 metric tones. All the courtyard,
including the pathway shall be in the

same plain without any obstruction.

The main entrance of the building is found
of adequate width and height to allow easy
access to the Fire Service Vehicles as per
the rules in force.

The Courtyard of the premises found to be
hard surfaced to take weight of the Fire
Engine Weighing upto 24 metric tones.
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Fire Escape / External Stairs:-

a) All the building in the complex i.e.
Block namely ‘Al. A2, A3, A4, A5,
A6, B1, B2, B3, B4, BS, B6, B7. B8,
€l Cc2, C3, €4, CS, 6, C7, C8, DI,
D2, D3, El, E2, B3, B4, Fl, F2, F3,
F4, G1, H1, H2, 11, 12, J1, K1, K2 &
K3 and Club House shall be provided

with Fire Escape Staircase of Dog leg
type with adequate landing on every |
floor in addition to the normal
staircase as shown in the approved
plan  No. NGPDA/342/3276/07
dated 02.02.2007. The fire escape
should be of R.C.C construction and
shall be of enclosed type directly
connected to the ground and the
staircase shall be separate an remote
from the internal staircase.
b) Entrance to the fire escape shall be
separate and remote from the
internal staircase.
The Fire Escape shall be constructed
of non-combustible material and any
doorway leading to the fire escape
shall be of 2 hours fire resistance to
prevent spread of fire and smoke.

¢)

d) No Staircase used as fire escape
shall be inclined at an angle greater
than 45° from the horizontal.

Fire Escape staircase shall have
flight not less than 125 cms. Wide
with 25 cms. Treads and Risers not
more than 19 cms. And should be
limited to 15 per flight.

The hand rails shall be of height not
less than 100 cms. And not

exceeding 120 cms.

¢)

D

The Fire Exit staircases are found as per
the approved Architectural Plan and it
admeasure 125 cm. in width.

The Fire Exit Staircase are found remote
from each other and are arranged to give
direct access in separate Direction, further
fire exit staircase are found remote from
internal staircase.

| Flat Entrance: - The flat entrance and
kitchen doors shall be of solid core with
fire resistance of not less than half hour
j (solid wood of 35 mm shutter) finished
' thickness and the same shall be of self
closing type.

The flat entrance and kitchen door are
found solid core type having resistance
not less than half hour.
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wh

Fire Lifts and Other Lifts:-

a) Fire Lift shall be provided with a
minimum  capacity for Eight
Passengers full automated with
emergency Switch on ground level
and shall be equipped with inter
communication equipments.

b) Wall enclosing lift shall have fire
resistance of not less than 2 Hours.

¢) Shaft shall have permanent vents of
not less than 0.2 sq. mtrs. In clear
area immediately under machine
room.

d) Landing doors and lift car doors of
the lift shall be of steel shutters of
fire resistance of one hour. No
collapsible  shutters  shall  be
permitted.

|

The lifts are found provided for every
block having capacity of 08 passengers
and it fulfills the requirement as stated in
Initial No Objection Certificate.

Lift are also found provided with
Grounding Switch for grounding of lift in

each building.

Electrical Cable Shaft and Electrical
Meter Room:-

a) Electrical cables shafts be
exclusively used for electrical cables
and should not open in the staircase
enclosures.

b) Inspection doors for the shaft if
provided shall have two hours fire

resistance.

c) Electrical shaft shall be sealed at
each floor level with non-
combustible  material such as

venticulated concrete.

d) Electrical meter rooms shall be
provided at ground floor level and
they shall be adequately ventilated.

¢) The Electrical installation should
conform to BIS:1646/1997 Code of
Practice for the fire safety of the
building.

Electrical shaft found not sealed on every
floor with non-combustible material
having fire resistance not less than 1 hour.
The same shall be carried out on priority
basis.

Escape Route Lighting:- Escape route

lighting (Staircase and Corridor light)
shall be on independent circuit as per
N.B.C 2005 part IV Clause 4.17
illumination of Means of Exit. The exit
arrangements comply with 1S:1644/1989
Code of practice for safety of building
(General).

Adequate escape route lightening are
found provided in premises.
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| Fire Fighting Requirement:-

a) Overhead (Terrace Water Storage
Tank):- A tank of 25,000 liters
capacity each shall be provided on
top of the terrace level of every
Blocks namely ‘Al, A2, A3, A4,
A5, A6, Bl, B2, B3, B4, B3, B6,
B7, BS; C1 C2,C3,C4,C5, C6, C7,
C8, D1, D2, D3, El, E2, E3, E4, F1,
k2, ¥3, F4,Gl, Hi, B2, T1, 12,71,
K1, K2 & K3 and Club House. The
tank shall be connected to the Down
Comer all through by a booster
pump through a non-return valve
and a gate valve.

b) Down Comer:- Down Comer of
Internal diameter of 15 cms of
GI”C” class pipe shall be provided
in the duct in every Block with
landing valve and Hose Reel Hose
conforming to type “A” 884-1985
on each floor in such a way as not to
reduce the width of the corridor and
no part of the floor is more than 6
mtrs. Away from the nozzle when
fully extended.

Two way Fire Service Inlet
Connection of 63 mm diameter
standard coupling shall be provided
at ground floor to connect the
mobile pump of the fire service to
the Down Comer.

¢) Fire Pumps:

i) Electric Fire Pump of 900
liters/Min. giving a pressure of
not less than 2 kg/cm? at
the top most hydrant outlet of the
Down Comer shall be provided at
terrace level for every Block.

i) Electric supply to this pump shall
be on independent circuit.

The building has not been provided with
Down Comers coupled with Booster
Pump connected to overhead Tank.
However Fire Fighting arrangement are
provided for all the buildings by the
means of Wet Riser System, where the
Fire Hydrant ring main found connected
with Main pump and Jockey pump
coupled with underground static water
storage tank of adequate capacity of
1,00,000 liters.

The Internal Hydrant and Hose Reel Hose
found provided in very building on every
floor the observations / shortcomings
noted during inspection are as under:

I. The Fire Fighting Pump consisting of
Main pump and Jockey pump found
non-functional in Auto mode and
Manual Mode as such Courtyard
Hydrant, Landing Valve, Hose Reel
Hose installed in the premises could
not be tested. The Fire Fighting pump
shall be made functional in Auto and
Manual Mode.

2. The Internal Hydrant Courtyard
Hydrant, Hose reel Hose installed in
the premises shall be serviced; the
Rubber Washers, Spring Loaded
hollow Lugs and Nozzle of the Hose
Reel Hose shall be checked and shall
be replaced with new one if necessary.

3. The  Dilapidated delivery hoses
provided in the Hose Box near
Courtyard Hydrant and Landing Valve
shall be replaced with new one.

The entire Fire Hydrant ring main and

Wet Riser shall be painted with post Fire

Red Colour conforming to the

requirement of IS; 5 Shade No. 536 and

same shall be subjected to  Hydro Static
pressure Test.
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d)

f)

)

h)

Alternate  Source of Power
Supply:- An alternate source of
L.V./ H.V. supply from a separate
Sub-Station with appropriate change
over switch shall be provided for the
corridor lighting circuits and manual
fire alarm system. It shall be housed
in a separate circuit.

Manual Operated Electric_Fire
Alarm _System:- All the Blocks
namely ‘Al, A2, A3, A4, A5, A6,
B1, B2, B3, B4, BS, B6, B7, B8, C1
€2, C3, €4, C3, €6, C1, C§, DI,
D2, D3, El, E2, E3, E4, F1, F2, F3,
F4, G1,H1. H2, 11,12, J1. K1. K2 &
K3 and Club House shall be
provided with the above system
conforming to BIS:2189/1999 with
the main control panel at Ground
Floor and Pill Boxes, Hooters at
each side of the upper floors. The
Layout shall be on in accordance
with Indian Standard Specification.

Sprinkler  System:-  Automatic
Sprinkler System should be installed
in the basement of the Blocks A1 A2
& A3 as per Indian Standard
Specification.

Portable Fire Extinguishers: - The
type/distribution of Fire
Extinguishers shall be in accordance
with BIS:2190/1992.

Fire Exit:- “Fire Exit” signs boards
(illuminated) showing the line of
escape shall be provided on all
floors in every Block.

The Alternate Source of power supply
found provided for corridor lighting,
Fire Alarm Panel, Fire Pump and Lift
having 125 KVA 02 Nos.

The Fire Alarm Control Panel provided
on Ground floor of every building and
same were found to be non functional.

The Manual Call Points provided in all
buildings at a every floor, the testing of
the same could not be carried out as
such the Fire Alarm Panel found non
functional.

The Stilt Floor of the Building is found
naturally ventilated as such the
Installation of Automatic Sprinkler
System is not required.

The Portable Fire extinguishers are
randomly checked and the pressure
gauge reading of Extinguishers shows
they are not in referable range. All Fire
Extinguishers Installed in the premises
shall be checked for it functional
efficiency and same shall be refilled if
necessary.

Fire Safety Signage’s. emergency exit
Signage’s showing line of escape,
Assembly Point, Signage’s shall be
provided at as appropriate places.
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The Observation made at the L.P.G
Gas Bank in the premises is as Under
The LPG Gas Bank provided at
southern side of the building shall be
provided with commercial grade LPG
Gas leak Detector ands same shall be
coupled with Gas Leak Detection
Panel. The LPG manifold/pipeline
provided on every floor on every
building shall be tested as per standard.

Shortcoming noted at the Club House.

L.

The Smoke Detector and Manual Call Point installed in the Club House were found
non-Functional.

Fire Extinguishers installed in the Club House were found in non-operable range,
same shall be serviced and refilled if necessary.

The LPG Cylinder used in the pantry shall be shifted outside and shall be Housed in
the LPG Gas Bank, the Construction of LPG Gas Bank shall confirm to requirement
of IS 6044 Part (1). the LPG Gas Bank shall be provided with LPG Gas Leak
Detector.

The Fire Exit Signage’s, Emergency Exit Signage’s shall be provided on every floor
of Club House Building.

. The Restaurant M/s. Zoe’s Café by Noebert’s located on Ground floor at the entrance

of the Club House shall be removed.

Further it is to informed that, the No Objection Certificate were issued to

Residential Building Ocean Park — Type 1 (A), Type 1(1), Type 1(2), Type 1(3), Type
1(4), Type 2, Type 3(1), and Type 3(2), for Mathias Construction Pvt. Ltd., situated on
Plot bearing Survey No. 249/1-A of Village Taleigao — Goa was due for renewal on
26.08.2023 and same has not been renewed till date. The No Objection Certificate
shall be renewed after due compliance to the Observations noted above.

With regard to M/s. Pizza Hut, M/s. Costa Coffee and M/s. KFC located on

Ground floor of the Building ‘Prestige Ocean Crest’ Taleigao, Tiswadi, Goa, it is to
informed that the adequate Fire Protection measures found provided in the said units
and the No Objection Certificate from Fire Safety point of view has been issued to all

the individual Units and which is valid till 24.10.2025,

( SHAILES
STATION FIRE OFKICER(FP)
Phone Nos.: +91 (832) 2225500/ 2425101 Fax No.: +91 (832) 2226100
Directorate of Fire & Emergency Services TRUE COPY www.dfes.goa.gov.in

Email:dir-fire.goa@nic.in
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8/29/24, 10:24 AM Mathias Construct'2 g?dzﬂ - Chart showing matter of Prakash Agrawal

EXHIBIT-R-22

Joe Mathias <mathias@mathiasgoa.com>

Chart showing matter of Prakash Agrawal

Aparna Narvekar <legalmgr1@nahargroup.co.in> Wed, Jul 10, 2024 at 12:05 PM
To: mathias@mathiasgoa.com

Dear Sir,

Please find attached herewith a chart showing litigation filed by Mr. Prakash Agrawal.
Kindly inform me if any additional details are required.

Best regards,

Aparna N. - Legal Manager

Legal Department

Nahar Group
Mobile No. 9820321690

M:] Chart_Prakash Agrawal Matter - 10.07.2024.docx
172K

TRUE COPY
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EXHIBIT-R-23
FORM -1

(I) Basic information

: '

1. | Name of the Project Mathias Ocean Park, Dona Paula
2. | SLNo. in the schedule Serial No. 8(a)
3. | Proposed capacity/ area/ length/ | Total Site Area— 82,220 Sqmt
tonnage to be handles/command area | Environmental Clearance has been obtained for the
/lease /area /number of wells to be | project proposal having site area of 82,220 Sq.m with
drilled the total built up area of 2,19,247.471 Sq.m.
With continuation of the Environmental clearance
obtained builtup area of 32,489.72 Sq.m has been
constructed against 2,19,247.471 Sq.m.
The current proposal is a modification of the project by
constructing additional building with built up area of
31,858.73./ Sq.m and total built up area after
modification will be 64,348.38 Sq.m.
The proposed project consists of 2 sections Cl1 & C2.
C2 consisted Sector 1 and Sector II and CI consists
Sector Illa, IIIb & Illc and Sector IV. Where as in C2,
_| Seetor I is developed and is in operation phase, Sector
1l is reserved for future development. C1 where Sector |~
Illc consists residential units and commercial shops
(Ground + 2 Floors) and Sector IV consists of
residential units and commercial shops (Basement +
Stilt+ Ground + 7 Floors), whereas Sector Illa and
Sector IIlIb is reserved for future development. The
maximum height of the building is 24m.
Total built up area - 64,348.38 Sgmit.
4. | New/Expansion/Modernization Modification
5. | Existing capacity/area etc With continuation of the Environmental clearance
obtained builtup area of 32,489.72 Sq.m has been
constructed against 2,19,247.471 Sq.m.
6. | Category of projecti.e., ‘A’ or ‘B’ ‘B’
7. | Does it attract the general condition? | No
If yes, please specify
8. | Does it attract the specific condition? | No
If yes, please specify
9. | Location Latitude: 15°27'29.4"N

Longitude: 73°48'32.0"E
At Sy No 249/1-A, Taleigoa Plateau, Dona-Paula,
Tiswadi Taluka, Goa
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a. | Plet/Survey/ichata-No. Sy. No. 249/1-4 ]
b. | Village Taleigoa Plateau |
c. | Thesil Dona-Paula

d. | District Tiswadi Taluka

€. | State Goa

10. | Nearest Railway station/Airport along | F'asco Da gama Railway Syation, Goa — 6.6 Km (S)
with distance in Kms.

Goa international Airport- 8.6 Km (S)

11. | Nearest Town, City, District, Head | Tiswadi Taluka

quarters along with distance in Kms Goa

12. | Village Panchayat, Zilla Parishad, | Town & Country Planning Department

Municipal Corporation, Local body | 5th Floor, Kamat Towers, EDC Patto Plaza, Behind
(Complete local address  with | Bus Stand, Patto Centre, Panaji, Goa 403001.

{

f

Telephone Nos. to be given) Phone: 0832 243 7352
A 13. | Name of the Applicant Mr. Joe Mathias _
~ 14. | Registered Address M/S Mathias Construction Pvt Ltd
Mathias House,

H.No C13/156, Opposite Luis Gomes Garden,
Campal, Panaji, Goa 403001

15. | Address for Correspondence Mathias Ocean Park

Goa University Road,

Opposite NIO Residential Colony,

Dona Paula, Goa 403004

F 4

s

.. A Pa ' 3 - -

Name Mr. Joe Mathias
) Designation (Owner/Partner/CEO) Managing Director
Address . M/S Mathias Construction Pvt Ltd

Mathias House,
H.No C13/156, Opposite Luis Gomes Garden,
Campal, Panaji, Goa

Pin code 403 001

E-mail mathias@mathiasgoa.com

Telephone No. Tel: 0832 2425454/2422800
- Fax No. 0832 2421100

16. | Details of alternative sites examined, | No alternative sites were examined

- - e . - p r y -
LI | | 1

- if any. Location of these sites would
18 be shown on a topo sheet.

17. | Interlined Projects No interlined projects
- 18. | Whether separate application of | No
E.) interlinked  project has  been

submitted?

i 19 | If Yes, date of submission NA
- 20. | If No, reason Proposed project is an individual project.

'
|
L%
\
N\
N\
Y
o]
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21. | Whether the proposal involves | This proposal does not require approval/clearance |
approval / Clearance under : if yes, under Forest Act, Wild life Act, & C R Z Notification.
Details of the same and their status to
be given
a) The Forest (conservation) Act
19807

b) The wild life (protection) Act
197272

¢) The C R Z Notification, 1991?

22. | Whether there is any Government | No
order / Policy relevant / relating to the
site?

23. | Forest land involved (Hectares) No forest land involved

24. | Whether there is any litigation | Document attached with application
pending against the project and / or
land in which the project is propose to
be set up?

a) Name of the court

b) Case No.

c¢) Orders / directions of the court, if
any and its relevance with the
proposed project.
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Activity

29

74
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1. Construction, operation or decommissioning of the project involving actions, which will
cause physical changes in the locality (topography, land use, changes in water bodies, etc.)

SI. Information/checklist vl | DA here 88 (L | APUSORiAE

No. conficaditin No qu?ntltles;’r—atcs, wherever possible) with sources

of information data.

1.1 | Permanent or temporary change in | Yes | As per the Taleigao Outline Development Plan, the
land use, land cover or topography project site is designated as commercial one C1.
including increase in intensity of The proposed project is a modification for the
land use (with respect to local land approval obtained from MoEF. Taleigao Outline
use plan) Development Plan is enclosed with application.

1.2 | Clearance of existing land, | No | No clearance of land is involved.
vegetation and buildings?

1.3 | Creation of new land uses? No | The proposed site is used for construction of

residential units and commercial shops.

1.4 | Pre-construction investigations e.g. | Yes | Geotechnical investigation of the soil at the project
bore houses, soil testing? site will be conducted.

1.5 | Construction work? No | Not Applicable

1.6 | Demolition work? No | Not Applicable

1.7 | Temporary sites used for | No | Laborer colony will not be provided with in the
construction workers or housing of project site and required facility includes water
construction workers? supply and sanitary facility will be provided at the

project site.

1.8 | Above ground buildings, structures | Yes | Proposed development involves excavation,
or earthworks including linear construction of buildings, structures above ground
structures, cut and fill or excavations level, road & walk way formation etc. )

1.9 | Underground  works  including | No | Not Applicable
mining or tunneling?

1.10 | Reclamation works? No | Not Applicable
1.11 | Dredging? No | Not Applicable
1.12 | Offshore structures? No | Not Applicable
1.13 | Production and  manufacturing | No | Proposed project is a residential apartment and
processes? commercial shops, hence there won't be any
Production and manufacturing activity involved.
1.14 | Facilities for storage of goods or | Yes | Material for construction will be bought as and
materials? when required and will be temporarily stored at
site with proper arrangement of storage and under
proper cover.
1.15

Facilities for treatment or disposal of
solid waste or liquid effluents?

Yes

During operation phase, the solid waste will be
collected separately as biodegradable (organic)
and non-biodegradable (inorganic/recyclable) in
the respective bins provided.

*  QOrganic wasie will be processed in organic
waste converter.

* Recyclable waste will be handed over to the
authorized vendors for further processing.

‘ 000000
000000090 000 000000000000
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* STP sludge will be used as manure for
gardening.

* E-Wastes generated will be handed over to
authorized E-Waste processors.

The domestic sewage will be treated in STP.

Details of treatment facilities are as in Annexure —

I(e)

1.16 | Facilities for long term housing of | No | As local people will be hired for the routine
operational workers? maintenance, no permanent facilities are proposed.

1.17 | New road, rail or sea traffic during | No | The proposed project have well connected road
construction or operation? network & the same existing facilities will be made

use.

1.18 | New road, rail, air waterborne or | No | Existing facilities will be made use for the
other transport infrastructure transportation.
including new or altered routes and
stations, ports, airports etc?

1.19 | Closure or diversion of existing | Yes | Traffic pattern in the approach road during
transport routes or infrastructure construction and operation phase is expected to
leading to changes in traffic increase.
movements?

1.20 | New or diverted transmission lines | No | Not applicable
or pipelines?

1.21 | Impoundment, damming, culverting, | No | --
realignment or other changes to the
hydrology or watercourses or
aquifers?

1.22 | Stream crossings? No | --

1.23 | Abstraction or transfers of water | No | Treated water will be used for Construction
from ground or surface waters? purpose.

Operation phase water requirements will be met by
PWD.

1.24 | Changes in water bodies or the land | No | Project site doesn’t receive/intercept storm water
surface affecting drainage or run- Jfrom the surroundings.
off? Roof top will be collected and reused and surface

runoff will be utilized for ground water recharge
through recharge pits within the site during
operation phase -

1.25 | Transport of personnel or materials | Yes | Transport of construction materials wiil be made
for construction, operation or mainly through trucks.
decommissioning?

1.26 | Long-term dismantling or | No | No such works are involved.
decommissioning or  restoration
works?

1.27 | Ongoing activity during | No | No such activities are involved.
decommissioning which could have
an impact on the environment?

1.28 | Influx of people to an area in either | Yes | There will be a temporary influx of construction

=
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temporary or permanently?

labourers, and this will be only for a short period
until the completion of the construction work.
During operation phase about 1,184 numbers of
persons from the proposed project.

1.29 | Introduction of alien species? No | Not applicable

1.30 | Loss of native species or genetic | No | Not applicable
diversity?

| 1.31 | Any other actions? No | Not applicable

2. Use of natural resources for construction or operation of the project (such as land, water,
materials or energy, especially any resources which are non-renewable or in short supply):

SIL Information/checklist Yes | Details there of (with approximate quantities/rates,
No. confirmation /No | wherever possible) with sources of information data
2.1 | Land especially | Yes | As per the Taleigao Outline Development Plan, the
underdeveloped or agricultural project site is designated as commercial one CI.
land (ha) The proposed project is a modification for the approval
; obtained from MoEF. Taleigao Outline Development
Plan is enclosed with application.
2.2 | Water (expected source & | Yes | Construction Phase:
competing users) unit: KLD For Construction: 15 KLD
l For Domestic:7 KLD
Proposed Source: External tanker water supplier for
domestic and treated water for construction purposes.
Operational Phase:
Total water requirement of 219 KLD will be sourced
from PWD. Details are provided in Annexure — 2(a)

2.3 | Minerals(MT) No | -- :

2.4 | Construction materials- stone, | Yes | Steel and cement will be procured from authorized
aggregates and soil (expected vendors. Sand & aggregate will be procured from local
source MT) material suppliers.

2.5 | Forests and timber (source-MT) | No | --

2.6 | Energy including electricity and | Yes | Construction Phase:
fuels (source, competing users) Power: 150 kVA
unit: fuel(MT),Energy(MW) DG set of 250 kVA will be used.

Operational Phase:
Power requirement: 2631 Kva
DG sets: 2x320 kVA & 2X150 KVA

2.7 | Any other natural resources | No | --

(use appropriate standard units) | J N

3. Use, storage, transport, handling or production of substances or materials, which could be
harmful to human health or the environment or raise concerns about actual or perceived
risks to human health.

SIL . Yes/ Details  there of (with  approximate

No. Information/checklist confirmation No quantities/rates, wherever possible) with

sources of information data

D 6
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3.1 | Use of substances or materials which | Yes | The proposed project is a residential development

are hazardous (as per MSIHC rules) to project; Diesel for D.G. Sets during power failure
human health or environment (flora, will be used and Suitable management practice is
fauna, and water supplies) adopted for the same.

3.2 | Changes in occurrence of disease or | No | Suitable drainage and waste management
affected disease vector (e.g. insect or measures will be adopted in both construction and

water borne diseases) operational phase which will restrict stagnation of

water or accumulation of waste. This wili

effectively restrict the reproduction and growth of

disease vectors.

3.3 | Affect the welfare of people e.g. by | No | The implementation of the proposed project is
changing living conditions? both socially and economically beneficial 1o its

local population, as it will creates both long term

and short term employment opportunities.
3.4 | Vulnerable groups of people who| No |--

could be affected by the project e.g.

hospital patients, children, the elderly
etc.

3.5 | Any other causes No

f

4. Production of solid waste during construction or operation or decommissioning (MT/month)

Sl Intrmmtionchisciist Ves Details there of (with approximate
No Sinttionatia /No quantities/rates, wherever possible) with sources
' of information data

4.1 | Spoil, overburden or mine wastes No | Excavated earth will be refilled at low-lying areas in
the project premises. Top cover of the soil will be
preserved and used for developing landscape area.
4.2 | Municipal waste (domestic and or | Yes | Construction Phase

commercial wastes) Project proponents are not going to provide labour
colony, quantity of domestic solid waste generation
during construction phase is about 38 kg/day will be
handed over to local body.

Operation Phase

Solid waste generation during operation phase:

o Total solid waste: 659 Kg/day

* Biodegradable: 396 Kg/day

e0000

4

— g s ¥ ¢
\ | \ |

(

o

- * Recyclable: 264 Kg/day
..- 4.3 | Hazardous wastes (as per | Yes | The only hazardous wastes in the project will be used
i hazardous waste management oil from backup DG sets, which is classified as
.~...- rules) Hazardous Waste Category 5.1 as per Hazcrdous
' ) Wastes (Management, Handling & Trans boundary)
.\., Rules 2008.
- Used Oil from backup DG sets will be changed by the
.-\_ service person and oil will be taken back.
, 4.4 | Other industrial process wastes No | --
.““" 4.5 | Surplus product No |-
.\... 4.6 | Sewage sludge or other sludge | Yes | Sludge from STP will be around 15 Kg/day, is dried
N (—.‘__? ?
. 2
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from effluent treatment

in the sludge drying beds and is used as manure for
in-house landscaping.

4.7 | Construction or demolition wastes | Yes | The construction waste will consist of construction
debris along with cement bags, steel in bits and
pieces, insulating and packaging materials etc.
Recyclable waste, construction materials will be sold
to recyclers. Unusable and excess construction debris
will be used for making internal roads.

4.8 | Redundant machinery or | No | --

equipment

4.9 | Contaminated soil or other | No | --

materials

4.10 | Agricultural wastes No | The wastes from garden pruning and landscaping
area such as dead leaves, stems etc. shall be reused
within the site for soil conditioning and manure

4.11 | Other solid wastes No | --

5. Release of pollutants or any hazardo

us, toxic or noxious substances to air (kg/hr)

l

; F ¢ F F, y F - ¢ f

S, Information/checklist I b I DO P i IO - <ot

No. coufivination No qu.antltlesfr-ates, wherever possible) with sources

of information data

5.1 | Emissions from combustion of | Yes | The proposed project does not envisage any major
fossil fuels from stationary or air pollution sources except operation of backup DG
mobile sources sets during power failure and vehicular traffic

5.2 | Emissions from production | No | --
processes

5.3 | Emissions from material handling | No | There will be fugitive emissions during material
including storage or transport handling including storage & transportation of

construction materials. Suitable handling measures
will be taken in order to avoid the emissions.

5.4 | Emissions from construction | Yes | There will be fugitive dust emissions during
activities including plant and transportation of raw materials for construction.
equipment There will be emissions also from concrete mixers,

dozers, diesel pumps etc during construction. These
equipments will be maintained properly to have
. minimum impact.

5.5 |Dust or odors from handling of | Yes | There will be dust emission during construction &
materials including construction operation which is controlled by water sprinkling and
materials, sewage and waste by erecting barricades around the site.

Sewage treatment piant will be well maintained to
ensure aerobic conditions.

Solid wastes are handled using closed containers to
avoid odour nuisance.

5.6 | Emissions from incineration of | No | --
waste J

-
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5.7 | Emissions from burning of waste

in open air (e.g. slash materials,
construction debris)

No

5.8

. . |
Emissions from any other sources | No

6. Generation of noise and vibration and emissions of light and heat:

SL Information/checklist Yes Dctail:s : thérg o4 ) (Witl.l a].)proximatc
No. sonfiviatiog No qufmtltlesfr-ates, wherever possible) with sources
of information data »
6.1 | From operation of equipment e.g. | Yes | DG sets will be used only during power failure. Also,
engines, ventilation plant, crushers DG sets are provided with good acoustics.
6.2 |From industrial or similar | No | --
processes
6.3 | From construction or demolition Yes | Construction works will be taken up only during day
time. Barricades along with compound wall will be
provided around the site to partially curtail the noise.
6.4 | From blasting or piling No | No Blasting or piling operations are envisaged.
6.5 | From construction or operational | Yes | Noise generatior: from
traffic . The operation of standby DG sets - DG sets
will be provided with acoustic enclosures and
foundation treatment to this will be done to reduce
vibration.
. Due to movement of traffic, the speed will be
controlled and traffic movement will be smooth.
6.6 | From lighting or cooling systems No | No cooling systems are proposed in the project.
6.7 | From any other sources No | --

7. Risks of contamination of land or water from releases of pollutants into the ground or into

sewers, surface waters, groundwater, coastal waters or the sea:

©00000000000000000000000000000

SL Yes Details there of (with approximate
Information/checklist confirmation quantities/rates, wherever possible) with
No. /No A "
sources of information data
7.1 | From handling, storage, use or spillage | Yes | The only hazardous waste generated is waste
of hazardous materials lubricant oil from DG set which will be disposed
through authorized vendors. Hence, no risk of
contamination is envisaged
7.2 | From discharge of sewage or other | No | Sewage will be treated to the applicable
effluents to water or the land standards and it will be reused for secondary
(expected mode and place of purposes like flushing and gardening.
discharge)
7.3 | By deposition pollutants emitted to air | No | --
into the land or into water
7.4 | From any other sources No | --
7.5 | Is there a risk of long term build up of | No | --
pollutants in the environment from
these sources?
9
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8. Risk of accidents during construction or operation of the project, which could affect human

health or the environments

SL. Yes/ Details there of (with a;.)proxim:.tte

No. Information/checklist confirmation No quantities/rates, wherever possible) with

sources of information data

8.1 | From explosions, spillages, fires etc| No | NA
from storage, handling, use or
production of hazardous substances.

8.2 | From any other causes No |--

8.3 | Could the project be affected by natural | No | There had been no incident of flooding or
disasters causing environmental cloudbursts in the region. The region is situated
damage (e.g. floods, earthquakes, in Seismic Zone-II where there is a rare
landslides, cloudburst etc)? occurrence of earthquakes.

9. Factors which should be considered (such as consequential development) which could lead to

environmental effects or the potential for cumulative impacts with other existing or planned
activities in the locality

0000000000000000000000000000

Sl . . : Yes/ Detail.s. there of (with a]_)proxim:ilte
N Information/checklist confirmation No quantities/rates, wherever possible) with
sources of information data
9.1 |Lead to development of supporting | Yes | The proposed project will lead to development of
facilities, ancillary development or the area by providing employment opportunities
development stimulated by the project to local people during construction and
which could have impact on the operation phase.
environment e.g.:
-Supporting  infrastructure  (roads, The project will have positive impact on the
power supply, waste or wastewater ancillary infrastructure like roads, markets,
treatment, etc.) public health, amenities, and communication
-Housing development facilities in the area.
-Extractive industries
-Supply industries
-other
9.2 |Lead to after-use of the site, which | No | --
could have an impact on the
environment
9.3 | Set a precedent for later developments | Yes | Many such projects have already come up in the
project surroundings and many more are being
proposed.
94 |Have cumulative effects due to| Yes | The area is already well developed
proximity to other existing or planned
projects with similar effects
/'/
& 10
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(IIT) Environmental sensitivity

|6 ] (48

Sl

No.

Areas

Name/
Identity

Aerial distance (within 15 Kkm)
proposed project location boundary

1

Areas  protected under international
conventions, national or local legislation for
their ecological, landscape, cultural or other
related value

No

Areas which are important or sensitive for
ecological reasons- wetlands, watercourses
or other water bodies, coastal zone,
biospheres, mountains, forests

Yes

Arabian Sea — 420m (S)

Areas used by protected, important or
sensitive species of flora and fauna for
breeding, nesting, foraging, resting, over
wintering, migration

Inland, coastal, marine or underground
waters

Yes

Arabian Sea — 420 m (S)

N

State, national boundaries

No

| Routes or facilities used by the public for

access to recreation
pilgrims areas

or other tourists,

Yes

NH 66 — 5.52 Km (E)
NH 44 — 5.6 Km (NE)

Defense installations

No

Densely populated or built up area

Yes

The project is located in Dona Paula
which is densely populated

Areas occupied by sensitive man-made land
uses (hospitals, schools, places of worship,
community facilities)

Yes

The project is located in Dona Paula
which has all these facilities

10.

Areas containing important, high quality or
scarce resources (ground water resources,
surface resources, forestry, agriculture,
fisheries, tourism, minerals)

No

11

Areas already subjected to pollution or
environmental damage (those where

existing legal environmental standards are
exceeded)

No

12:

Areas susceptible to natural hazard which
could cause the project to present
environmental  problems  (earthquakes,
subsidence, landslides, erosion, flooding or

extreme or adverse climatic conditions)

The project site falls under seismic
zone-II, which is classified as the low
damage risk zone. Hence project site is
less susceptible to natural hazards.

._ - . ' . P P ¢ 4 . f
e I ¢ F §

(IV). Proposed terms of reference for EIA studies

Not applicable

D

Y
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Declaration

“I hereby given undertaking that the data and information given in the application and enclosures are
true to the best of my knowledge and belief and I am aware that if any part of the data and
information submitted is found to be false or misleading at any stage, the project will be rejected and

clearance give, if any to the project will be revoked at our risk and cost”.

Date: 24.12.2018

Place: Goa

Signature of the Applicant,
With full name & address
(Project proponent / Authorized signatory)

For Mathias Constructions Pvt. Ltd.

12
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Annexure — 2(a): Water Demand
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WATER DEMAND DURING CONSTRUCTION

For construction workers at site

Average no. of laborers = 150 no.

Water demand/capita/day = 45 Iped

Per day water consumption =7 KLD

For construction purpose

Average water requirement per day = 15 KLD

@%/G

33

Source of water: STP treated water for construction purpose & Tanker water for domestic purpose

Sewage generated at construction site will be treated in mobile STP

Total water requirement during construction phase =22 KLD

WATER REQUIREMENT DURING OPERATION

Water during the operation phase will be met from PWD Water supply. Water conservation practices
and rainwater harvesting plan will be implemented as per the guidelines to conserve the resources.
Total fresh water requirement for proposed project will be 214 KLD. The detailed water requirement

of the project and other facilities is estimated below along with water balance chart.

Existing building:

B ) . "~ Flushing |

| Domestic water g y
SL Descrinti Giikis | -Becanits @90Ied. i water Total water Demand ‘
No. escription | Units ccupants | @90lped, in @45iped, in @135Iped, in KLD |

[ KLD S
e n il KLD |
| Tesidestial g ooy 1456 130 66 196 |
Apartment: - .
3 | Club house == 50 2.25 @45 1.25 @25 3.0 {
|| Total | 364 | 1506 132.25 67.25 200
18
391
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Proposed buildings

Sl | Description | Areain | No of Domestic Flushing Total Domestic Flushing | Total water | Sewage
no | of Module | Sqmt Persons | water water water water reqt | water reqt in Generated
demand in | demand in | demand in reqt in liters/day in KLD
Iped Iped in Iped liters/day liters/day .
I Ground 566 189 5 10 15 943 1887 2830 '
floor( Retail) | 5 '
2 Restaurant | 247 247 35 [ 15 70 13585 37035 117290 -
| | Total 813 436 | | B 14528 5592 120120 -
EN Descriptio | Total | Rate Noof | Domestic Flushing | Total Domes | Flushing Total | Sewage
'no | nef unit of Person | water - water water tic water reqt | water ' Generate |
Module Occup | s demand in | demand demand | water | in liters/day | reqtin din KLD i
ancy Iped in Iped in Iped reqt in liters/day .
liters/d
il 13y "
| 4 BHK 14 98 90 | 45 135 | 8820 4410 13230 '
2 [3BHK  [92 |6 552 90 45 135 49680 | 24840 74520
3 | CLUB 0 50 70 70 3500 0 3500
| HOUSE - 4l 99 |
| Swimming 1500
Pool
Make-up r
water ! -
5 | Villas 1 5 55 1 90 45 135 15000 | 2500 [ 7500
TOTAL [ 117 | BEES B | 68500 | 31750 | 98750 |

392
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Total water requirement

319 KLD

_____ » | Startup/recycled water - Domestic water
for flushing 105 KLD requirement 214 KLD

. .

85% of total water requirement

Total sewage generated
276 KLD

STP capacity
280 KLD (105 KLD & 175 KLD)

l 95% of STP water

STP treated water
262 KLD

v

A A A
For flushing For landscape HVAC -52KLD
] 105 KLD 105 KLD

WATER BALANCE CHART

SEWAGE TREATMENT PLANT

The sewage generated from the project is about 276 KLD i.e. 85% of the domestic water
requirement. This raw sewage will be treated in the STP of capacity 280 KLD (105 KLD & 175
KLD) using SBR Technology. The treated water will be utilized for secondary purposes like
flushing and for gardening.

The sewage generated is about 276 KLD. This sewage is treated in a Sewage Treatinent Plant
with a designed capacity of 280 KLD (105 KLD & 175 KLD) respectively. Sufficient area for this
plant has been earmarked in the layout plan. The treated water wiil be utilized for secondary
purposes like gardening, flushing etc. The sources of wastewater are from toilets, washbasins etc and
therefore domestic in nature. This report details the following from the proposed facility viz

Collection, Treatment and disposal of domestic effluents.

20
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Table: Raw Sewage Characteristics

' Quantity, KLD | 276 1

r 710
' Suspended Solids, mg/| 150

| BOD, mg/| i [ 250-350
COD.mg!l 500-600

TREATMENT METHODOLOGY::

The methodology adopted for treatment of domestic sewage is based on SBR Technology
and preliminary treatment for screening. followed with tertiary treatment by filtration &

Disinfection.

Design details of Sewage treatment plant is enclosed along with the application.
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4/16/25, 10:24 AM Yahoo Mail - OA 141/2024(WZ) 9§7724 Prakash Agarwal VS Mathais Constructions and others

EXHIB

OA 141/2024(WZ) , IA no. 217/2024 Prakash Agarwal VS Mathais Constructions and
others

From: Manish Salkar (manishsalkar@gmail.com)

To: ngt-pune@gov.in; judicial-ngt@gov.in; tanaji_9june@yahoo.com; shivshankar.swaminathan@yutilaw.com;
mail.gspcb@gov.in; prakashagl960@gmail.com; advsiddharthsardesai@gmail.com

Date: Wednesday, February 12, 2025 at 04:50 PM GMT+5:30

Dear Sir,

The above referred matter , | appear for Respondent no. 7, Goa State Pollution Control . The matter is posted for
hearing on 14/02/2025 . | am unable to attend the said matter on 14th due to ill health and is seeking an
adjournment in the matter . Kindly grant a short adjournment .

manish salkar

Adjournemnt application.pdf
87.1kB

TRUE COPY
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4/16/25, 10:26 AM Yahoo Mail - Fwd: OA 141/2024(\/@, /2024 Prakash Agarwal VS Mathais Constructions and others
|

EXH

Fwd: OA 141/2024(WZ) , 1A no. 217/2024 Prakash Agarwal VS Mathais Constructions and
others

From: Prakash Agrawal (prakashagl960@gmail.com)

To:

Date:

tanaji_9june@yahoo.com

Thursday, February 13, 2025 at 01:35 AM GMT+5:30

Sent from my iPhone

Begin forwarded message:

about:blank

From: "Siddharth S. S. Sardesai" <Advsiddharthsardesai@gmail.com>

Date: 12 February 2025 at 9:26:26 PM GMT+5:30

To: Manish Salkar <manishsalkar@gmail.com>

Cc: National Green Tribunal Pune Bench <ngt-pune@gov.in>, "Consultant Judicial-NGT(P.B.)
<judicial-ngt@gov.in>, tanaji_9june@yahoo.com, shivshankar.swaminathan@yutilaw.com, Goa PCB
<mail.gspcb@gov.in>, Prakash Agrawal <prakashag1960@gmail.com>

Subject: Re: OA 141/2024(WZ) , IA no. 217/2024 Prakash Agarwal VS Mathais Constructions and
others

Respected sir,
| on behalf of Respondent No. 1, 2, 3 & 4 tender No Objection to your Application for Adjournment.

Regards,

Adv. Siddharth S. S. Sardesai,

Chambers of Senior Advocate Nitin N. N. P. Sardessai,
St. Inez, Panaji-Goa.

Mobile: 9881884646 @&Office: 0832-2225471

**The content of this email is confidential and intended for the recipient specified in
message only. It is strictly forbidden to share any part of this message with any third
party, without a written consent of the sender. If you received this message by mistake,
please reply to this message and follow with its deletion, so that we can ensure such a
mistake does not occur in the future.

Please do not print this email unless it is necessary. Every un-printed email helps the
environment.

396
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4/16/25, 10:26 AM Yahoo Mail - Fwd: OA 141/2024(%,9829/2024 Prakash Agarwal VS Mathais Constructions and others

On Wed, 12 Feb 2025 at 4:50 PM, Manish Salkar <manishsalkar@gmail.com> wrote:

Dear Sir,

The above referred matter , | appear for Respondent no. 7, Goa State Pollution Control . The matter is posted
for hearing on 14/02/2025 . | am unable to attend the said matter on 14th due to ill health and is seeking an
adjournment in the matter . Kindly grant a short adjournment .

manish salkar

TRUE COPY
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WP 819 of 2024

EXHIBIT-R-26
IN THE HIGH COURT OF BOMBAY AT GOA

WRIT PETITION NO.819 OF 2024

GILBERT ANTHONY FERNANDES AND 2

ORS ... PETITIONERS
Versus

STATE OF GOA, THR. THE CHIEF

SECRETARY AND 4 ORS. ... RESPONDENTS

Mr. Parag Rao with Ms. Sowmya Ramesh Drago, Advocates for the
Petitioners.
Mr. Manish Damodar Salkar, Government Advocate for Respondent

Nos. 1 and 2.
Mr. Dharmanand Vernekar, Advocate for Respondent No. 3.

CORAM:- VALMIKI MENEZES, J.
DATED :- 13th February, 2025

P.C.

1. Learned Advocate Mr. Dharmanand Vernekar appears and waives
service for Respondent No. 3 and undertakes to file Vakalatnama
within a period of two weeks from today and seeks time to file the

reply. An advance copy of the reply to be served on the Petitioners by
17.03.2025 and rejoinder if any, to be filed by 25.03.2025.

2. List the matter on 27.03.2025.

VALMIKI MENEZES, J.

Page 1 of 1
398 13th February, 2025
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23 MCA(F) 2353 of 2024

IN THE HIGH COURT OF BOMBAY AT GOA
MISC.CIVIL APPLICATION NO.2353 OF 2024 (F)

IN
WRIT PETITION NO.197 OF 2023
FATIMA BI A SHAIKH AND 3 ORS ... APPLICANTS
Versus
THE STATE OF GOA THR. THE CHIEF
SECRETARY AND 4 ORS ... RESPONDENTS

Mr Laban Carvalho holding for Mr Vivek Rodrigues, Advocate for
the Applicants.

Mr Manish Salkar, Government Advocate for Respondent Nos.1 to 3.
Ms A. Fernandes, Advocate for Respondent Nos.4 and 5.

CORAM:- M. S. KARNIK &
NIVEDITA P. MEHTA, JJ.

DATED :- 12th February, 2025

By consent S.0O. 26-02-2025

(FOR REGISTRAR JUDICIAL )

Page 1 of 1
399 12th February, 2025
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26.MCA(F) 102 of 2025

IN THE HIGH COURT OF BOMBAY AT GOA
MISC.CIVIL APPLICATION NO.102 OF 2025 (F)

IN
PUBLIC INTEREST LITIGATION WP NO.6 OF 2024
ANIL DATTA SALELKAR ... APPLICANT
Versus
THE DIRECTORATE OF MINES AND
GEOLOGY THR ITS DIRECTOR AND 6 ORS ... RESPONDENTS
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MATLOCK D’'SOUZA
B.Com L.L.B (Deg)

Advocate
through E-mail
Dated 25.04.2024

To,

The Flat Owners of Ocean Park residency

Donapaula Goa
Sub: Objections to _register any agreement/s of sale/s,
Memorandum/s of understanding/s, Sale deed/s, lease
agreement/s with regards to the property beaning Survey
No 249/1-A of Taleigao Village of Tiswadi Taluka which
belong to my clients and/or handover vacant possession of
the 364 flats in the 13 buildings.

Madam/Sir,

Under the instruction of my clients Mrs Dinamati Gomes, Navnath Gomes,
Mrs Shilpa Andre Gomes, Mr Ragha Arundarya, Mrs Karishma Andre Gomes
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and Mr Vikesh Chimulkar r/o Hno 223, Opp NIO colony Goa University
Road, Donapaula Goa, I seek, to place the factual position by way of
objections To  register any agreement/s of sale/s, Memorandum/s of
understanding/s, Sale deed/s, lease agreement/s with regards to the property
bearing Survey No 249/1-A of Taleigao Village of Tiswadi Taluka with
Mathais Construction Private Limited , Paramount Buildwell Construction
@Private limited, Joe Mathias andfor Mariola Mathias and Montfluery
Investment Services Pvt Ltd, Prestige Estates Projects Private lid and/or any
person claiming title from them and/or to return the peaceful possession of the

flats(364) situated in the 13 buildings.

Brief facts leading to the Present Objections

1. Late Andre Andrade was the owner of several other properties one of

which is described below.

\
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(i) Property Known as ‘“maulinguem” bearing survey
No.249/1 of village Taleigao Plateau, Bona Paula,

Ilhas Goa.

. Andre Andrade’s wife predeceased him on 02.05.1940 and Andre Andrade
expired on 22.04.1959 leaving behind five children, Sebastiao Andrade,
Rosalina Andrade, Conceicao AndradeSantana Andrade and Vijaya
Andrade. Sebastiao was married to Clotildes Fernandes alias Tolentino
Fernandes, Rosalina Andrade married to Santana ®Pereira, (Conceicao
Andrade married to Alexo Barreto, Santana ﬂnd'rac{e married to Lourenco
Mergulhao and Vijaya Andrade married to Raghunath Narvekar alias Jose
Fernandes. Eventually and during course of years all the five children and

their wives also expired leaving behind their respective children.

. That the Inventory Proceedings bearing no 993/1940 were initiated on the
death of Ana Francisca Estrocio by her husband Andre Andrade. That
Andre Andrade have various movables and/or immovables belonging to him

W

at his death which was listed in the inventory.
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4. That Andre Andrade and Ana Francisca Estrocio had five children namely

a. Sebastian married to Clothildes alias Tolentina

b. Rosalina married to Santana Pereira,

¢. Conceicao Andrade married to Aleixo Barreto,

d. Santana Andrade married to Lourenco Mergulhao and

e. Vijaya Andrade married to Ragunath NarveRar

5. That the two immovable properties were purchased by Andre Andrade

who was married to Ana Estrocio

6. That the Inventory Proceedings bearing no 993/1940/B were initiated

on the death of Ana Francisca Estrocio by her husband Andre Andrade.

7. That the Ana Estrocio predeceased Andre Andrade’s on 02.05.1940

leaving behind her moiety holder Andre Andrade and five children,

\ B
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Sebastiao Andrade, Rosalina Andrade, Conceicao Andrade, Santana

Andrade and Vijaya Andrade.

8. That Andre Andrade had two dowres two immovable’s which was
listed in the inventory totaling 4 items at the opening of inheritance of
his wife Ana Estrocio which he had purchased having described in the
Land Registration Office of judicial division of Ilhas under the no.
17202 at pages one hundred and fifty of Book B 45 new — that, being
the lot number 15 of the 16 lotes into which the said piece of land had
been divided or portion of the northern side of the property fully
described under the no. 1686 at fls. 58v of book B 20 old and described
in the Land Registration Office of judicial division of Ilhas under the
no. 17203 at fls. 150v of 600k B 45 new - that, being no. 16 of the 16
lotes into which the said piece of land had been divided or portion of the
northern side of the property earlier described under the no. 1686 at fis.

58v of book B 20 old.

\ ¥
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9. That the item Nos 3 & 4 of the List of Assets which was immovable’s
and as listed by Andre Andrade which is at page nos 39 to 41 which are

fisted as follows:
Item No 3

Property denominated Caranzalem or Aivao, situated in the village and
parochial district of Taleigao, of talukg Ilhas, described in the Land ®
Registration Office of judicial division of Ilhas under the no. 17202 at
pages one hundred and fifty of Book, B 45 new — that, being the lot
number 15 of the 16 lotes into which the said piece of land had been
dwided or portion of the northern side of the property fully described
under the no. 1686 at fls. 58v of book, B 20 old, forms a distinct
property by itself - bounded on east by the property of heirs of Jose
Maria Pereira, on west by the property of Antonio Manuel Fernandes .

vulgoXabi, on north and south by the lotes nos. 16 and 14 respectively

of the said piece of land valued for nine hundred rupees 900/=
Item No 4
W
\ —
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®roperty denominated Caranzalem or Aivao, situated in the village and
parochial district of Talcigao, of taluka Ilhas, described in the Land
Registration Office of judicial division of Ilhas under the no. 17203 at
fI5. 150v of book B 45 new - that, being no. 16 of the 16 lotes into
which the said piece of land had been divided or portion of the northern
side of the property carfier described under the no. 1686 at fIs. 58v of
book B 20 old, forms a distinct property by itself - bounded on eastby
the property of Mitra and of heirs of Jose Maria Pereira, on west by the
property of Antonio Manuel Fernandes vulgo Xabi, on north by the |
property of BaboiaGaunco and others and palm- grove of the said
Mitra, and on south by the lote no. 15 of the said piece of land valued

for nine hundred rupees 900/)

10. That the two immovable properties out of the list of assets were i.e Item
No 3 and Item No 4 were allotted to Andre Andrade and Sebastiao

Andrade respectively. That the Map of partition has clearly held that

\ ¥
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‘ the item No 3 was taken by Andre Andrade and that item No 4 was

taken by Sebastiao Andrade

11.That a List of Assets were filed alongwith the Certificate of Valuation

dated 4"t August 1940.

12. There after the Inventory Court was pleased to draw the Description of

Assets.

13.That thereafter the matter proceeded towards auction and the Andre
Andrade was allotted item No 3 for nine hundred and One rupees and

Sebastiao Andrade was allotted item No 4 for nine hundred and One
rupees. _

14.That the Map of Partition came to be drawn.

15.That the Inventory Proceedings bearing No 993/1940/B culminated

into final Order dated 9.09.1940 in the same year itself.

b7
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16.That Andre Andrade thereafter acquired various movables and/or
immovable’s belonging to him after the death of Ana TFrancisca

Estrocio.

17.That Andre Andrade died in the year 22.04.1959, had [left behind
various movables and immovable properties to his children which one of
which i.e item no 3 that was [isted in the inventory proceedings

993/1940/B.

18. That Andre Andrade died in the year 22.04.1959, had left behind various
movables and immovable properties to his children which were listed in the

inventory proceedings 993/1940.

19.That upon the death of Andre Andrade and vide Deed of Sale and
Quitance dated 22.08.1959 made by Ropsalina married to Santana Pereira,

Conceicao Andrade married to Aleixo Barreto, Santana Andrade married to

\ ¥
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Lourenco Mergulhao sold undivided share of the estate of Andre Andrade

in favour of Sebastiao Andrade.

20.That upon the death of Andre Andrade, Sebastiao Andrade had acquired
undivided 1/5% share of each property in the estate of Andre Andrade
through devolution and 3/5% undivided share of each property in the estate
of Andrade Andrade vide Deed of Sale and Quitance dated 22.08.1959 and
the said Sebastiao Andrade became the owner of 4/5% share of the estate of

Andre Andrade.

21.That from the marriage of Sebastiao Andrade to Clothildes alias Tolentina

they had only one daughter Emuna Andrade who was born on 30.07.1944.

22.That at the age of 11 years old Emuna Andrade being a minor was married
to Caetano Gomes on 15.05.1956 by way of an illegal and unlawful

emancipation which was contrary to the provisions of law.

\ ¥
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23.That upon the death of Sebastian Andrade wherein Emuna who was a
minor being a heir to half of the estate left her deceased father including
movable and immovable, Clothildes as a mother and/or natural guardian
and who was appointed as the head of the family in the inventory
proceedings no 993/1940 who was residing with the deceased was bound
to be brought on record being a minor, but Clothildes did not inform the
court nor the Curator/Public Prosecutor within the time fimit so as to take
charge of the Emunas rights in the inkeritence of Sebastiao and/or Andre

Andrade.

24.That Emuna Andrade being a minor had four minor children prior to the
year 1963 from her wedlock, namely Emuna Andrade alias Emuna Gomes
and Caetano Gomes had 4 children:-
a. Kshamata Gomes
b. Albert Gomes
¢. Andre Gomes

d. Sebastiao Gomes

\ o
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25.That on the death of Sebastiao Andrade when the inventory proceedings
bearing no 993/1940 were being prosecuted for the estate of Andre
Andrade, Clothides Fernandes was appointed as head of the famify. That it
was the duty of the fiead of the family to intimate the Court that Sebastiao
Andrade expired and that he left behind a minor who was married and had

four minor children.

26. While the inventory proceedings were being prosecuted its course in the
Court of Civil Judge of Comarca at Panayi, an illegal; void ab initio Extra
judicial partition of the estate of Andre Andrade and/or Sebastian Andrade
came to be mischievously executed vide Deed of Partition dated 13.09.1963
at the behest of Clothildes Andrade. It must be mentioned that Clothildes
had only one child i.e. Emuna Andrade who was a minor at that point of
time, and that the Deed of Partition was done without due permission
Jfrom the inventory court which is the Court of Civil Judge of Comarca at
Panaji which renders the Deed of Partition dated 13.09.1963 as null and

void ab initio in the eyes of law for all legal and practicable purposes.

\ %
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27. The Deed of Partition dated 13.09.1963 between Clothildes and Emunam
and her husband Caetano Gomes for the succession and inheritance of
Sebastiao wherein a total of 10 items were listed of which some of the
items mentioned in the Deed of Partition were also listed in the Inventory
proceedings 993/1940 belonging to the estate of Andre Andrade. The Deed
of ®artition never mentioned the entire list of movables and immovable's as
the law mandates while describing the entire estate i.e items 1 to 88 as
shown in the list of assets produced before the Inventory court which is on

record.

28.That there could not be a Deed of Partition of the estate of Andre Andrade
andfor Sebastian Andrade when the inventory proceedings bearing no
993/1940 were being prosecuted. That the Deed of ®Partition dated
13.09.1963 done by making Emuna as party to the Deed, despite being a
minor, is null and void in the eyes of law, since it required the permission of

the Court.

\, 1z

Address: BB2 First Floor, Near Casa Iimmaculada Bldg, Near the Panjim Church,
Panaji, Goa Tel: 9850390360 Email id advmatlockdsouzalawfirm@gmail.com

413




3006

MATLOCK D’SOUZA
B.Com L.L.B (Deg)
Advocate

29. The items nos 50, 54, 20 &I 88 came to be allotted to Clothildes Fernandes,
Joe Mathias, Vijaya Satardekar and Sadik, Sheikf. These items though
purported to be allotted to Emuna and Clothildes by way of the Deed of
@artition dated 13.09.1963, but were listed in the inventory and allotted to
the other persons, clearly depicts that the Deed of Partition is a mere paper
not having legality in essence and therefore is a nullity in the eyes of law. .
That none of the items from 3 to 10 of the Deed of Partition dated
13.09.1963 were given to Emuna Andrade and Caetano Gomes which can
depict that the Deed of Partition is a void ab initio and non est in the eyes

of law.

30.That the Deed of Partition dated 13.09.1963 executed before the Notary
Public, Dr. Fernando Jorge Colaco in his Book of Notes No. 560 at Panaji
~ Goa is void ab initio and non est in the eyes of law as the value is beyond
20,000$00 (escudos) there the Notary Public, Dr. Fernando Jorge Colaco

could not have even registered the said deed.

\. 2
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31.In the year 1971 the said Emuna Gomes alias Yamuna Gomes filed a suit
bearing No. 1/1971/A before the Court of the Civil Judge Senior Division
for the cancellation of the said Deed of Partition and the same suit came to
be dismissed by Judgment and Order dated 27/11/1979 that since the Deed
of Partition dated 13.09.1973 was a nullity in the eyes of law since its
inception hence the decision passed vide Order dated 27/11/1979 by the
Court of the Civil Judge Senior Division in suit bearing No. 1/1971/A
based on a document which is a null and void ab initio in the eyes of law is

also a nullity and non est in the eyes of law.

32. That Deed of Partition is a nullity, non est in the eyes of law and void ab

initio from its inception.

33.The Joe Mathias purported to have purchased a share of 1/10% share of
Andre Andrade from Vijaya Andrade vide Deed of Sale dated 1.7.1998
without notice of pre-emption to the other co-owners. That the matter with
regards to preemption of 1/10% share is pending before the Hon’ble High

Court of Bombay at Goa in First Appeal no 97 of 2017 which is pending of

\ P
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| final adjudication. That Joe Mathias has filed various complaints and suits
| as a counter blast to the preemption matter and to coerce my clients into

entering a settlement.

34.That Joe Mathias has connived with the power of attorney of Clothildes
Fernandes i.e Kshiamata Dessai and has acted with fraud and bad faith in
a malicious way to deprive the heirs of Emuna Andrade i.e. my clients. At

any rate the minutes of auction, chart of allotment and Order dated

18.08.2006 is void ab initio and a nullity in the eyes of law in view of the

Deed of Partition dated 13.09.1963 being a nullity in the eyes of law.

35. From 18.08.2008 till the present date the Joe Mathias has failed to deposit
the owelty moneies in the inventory court within the time limit as
prescribed under law which itself makes the auction, chart of allotment and
final Order a nullity in the eyes of law. At any rate the said inventory
proceeding through which the Joe Mathias is claiming ownership is non est,

Void in the eyes of law and as such is by no stretch of imagination the Joe

Mathias is the OWNER of the property. &

-
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36. That Joe Mathias was well aware that there were two inventories one
on the death of Ana Estrocio which culminated on 9% September 1940
and the two properties (immovables) were allotted to Andre Andrade
and Sebastiao Andrade and after the death of Andre Andrade,
Sebastiao Andrade reponed the same Inventory proceedings in the year
1959. That the said Joe Mathias purchased the undivided share of
Vijaya Andrade and/or Rosalina Andrade vide Deed of Sale dated

1.07.1998.

37.That Ranjit Satardekar in collusion with Joe Mathias, Kshamata
Dessai (power of attomey of Clothildes Fernandes, wife of the
Applicant) who would instruct the legal attorneys of Clothildes on
behalf of Joe Mathias to suit and aid his case, all in collusion and
through fraudulent means moved an application dated 30.01.2006 to
incorporate survey numbers/PT sheet to be corrected andjor added to

the immovable items.

\ Y
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38. That due to collusion and fraud committed by the said Ranjit
Satardekar(deceased), Joe Mathias and/or Kshamata Dessai (power of
attomey of Clothildes Fernandes) gave a no objection to the
Application, which came to be was allowed on the same day i.e. on

30.01.2006.

39.That due to such collusion andj/or by illegal means by the said persons
they snatched an Order from the Inventory court which is otherwise not
permissible under law and therefore the same is a nullity in the eyes of

law.

40.That even by consent of the parties such an Order is not permissible
since the property never belonged to the inheritance of Andre Andrade
and that the property belonged exclustvely to Sebastiao Andrade and
upon fis death to Clothildes Fernandes. That the court even does not
have power to declare such a property to the inheritance of Andre

Andrade and therefore all acts are nullities in the eyes of law. That

\ >

Address: BB2 First Floor, Near Casa Immaculada Bldg, Near the Panjim Church,
Panaji, Goa Tel: 9850390360 Email id advmatlockdsouzalawfirm@gmail.com

418



3011

MATLOCK D’'SOUZA
B.Com L.L.B (Deg)
Advocate

since the Order dated 30.01.2006 is void, non est in the eyes of law, a

nullity the subsequent procedures are also nullities in the eyes of law.

41.That as per the procedure mandated under the Portuguese Civil
procedure code i.e when there is amendment to the items in the list, the
procedure ought to have been followed is that the List of assets had to
be amended but the court directly proceeded in amending the
Description of Assets which is not permissible under law which
procedure is a nullity in the eyes of law. That the Court has no power
under the law to draw the description after amendment of is made to
the list of assets. The Court has not proceeded interms of law as there
ought to have been objections to the list of assets if any then valuation
as the property has been added. That the Court has no power to draw
description of assets on an application which has added a new property.

That there is no procedure under law for such an act.

42.That in paragraph 4 of the application the Item No III which is

surveyed under Chalta No 6 of PT Sheet No 174 having an area of

»
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6275 sq mts and Chalta Nos 11 & 12 of PT sheet 175 having an
approximate are of 2393 sq mts of City Survey, Panaji was added
through fraudulent means by deceiving the Inventory Court which is a
fraud played on the Court by the parties. That there was no enquiry
conducted in the matter nor the court sought to enquire whether the
property belonged to the inheritance of Andre Andrade. That even by
consent of the parties the same could not have been added as the law
does not provide for such a consent and therefore such Order is a nullity

in the eyes of law.

43.That the Chalta No 6 of PT Sheet No 174 having an area of 6275 sq
mts which presently has an area of 2421 corresponds to the description
as described in the Land registration office of judicial division of Ilhas
under No 17203 at fls 150v of book B 45 new- that, being no 16 of the
16 lotes which was allotted to Sebastiao Andrade on the death of Ana

Estrocio in the year 1940.

S P
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44. That the Order-dated 30.01.2006 is a nullity in the eyes of law and
that the property was never belonging to inhentance of Andre Andrade

as it was re opened and/or continued on 27.11.1959.

45.That the Inventory Court has no junisdiction nor power to bring forth
the property of Item No 2 which was allotted to Sebastiao Andrade in
the Inventory culminated on 9% September 1940 either in the fist of
assets andjor description of assets which never belonged to the
Inhenitance of the deceased i.e. Andre Andrade and thereafter it was

allotted to Clothildes Fernandes.

46. That through such acts of fraud by Ranjit Satardekar(now deceased),
Joe Mathias and/or Kshamata Dessai added the property belonging to
Sebastiao Andrade and/or Clothildes Fernandes to the Description of
Assets which never belonged to the inkerintance of late Andre Andrade

on his death.

. ¥
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47.That the auction proceedings were conducted by the bailiff of the Court
which is not permissible under the Portuguese Civil Procedure Code.
That it is only the Judge of the Inventory Court who can conduct the
auction of the inventory proceedings and that no other person is
authorized to conduct the auction proceedings, which in the present
case the bailiff has conducted the auction. Therefore the procedure of ]
auction also is a nullity in the eyes of law as it is not interms of the

procedure laid down under the Portuguese Civil Procedure Code.

48. That the Court proceeded thereafter for auction, Chart of partition and
the Tinal Order dated 18.08.2006. That Joe Mathias till the present
date has failed to deposit the owelty money in the inventory court
within the time Gimit as prescribed under law which itself maRes the
auction, chart of allotment and final Order a nullity in the eyes of law
and as such is by no stretch of imagination the Joe Mathias is an owner

of the said properties.

Y 2
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49. That despite the inventory being concluded no title and/or possession
was handed over to Joe Mathias andfor Mariola Mathias by the

Inventory Court.

50.That after completion of the Inventory proceedings bearing no
993/1940/B before the Civil Judge Senior Division at Mapusa a First
Appeal came to be filed by Ranjeet SatardeRar having registered as

First Appeal 289 of 2006 before the Hon'ble High Court of Bombay at

Goa.

51.That a Civil Application bearing no 294 of 2007 came to be filed and
the same was disposed on 14.02.2008.
Annexed hereto is the Copy of the Order passed in the

CA 294 of 2007.

52.That the Hon'ble High Court in CA 294 of 2007 has held in paragraph

\ ¥
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view, although there is no stay granted against the final
order/chart of partition dated 18/08/2006, the onfy mode
available to the respondent no.1 to obtain the title and
possession was by making an application to the trial Court and
since the same fhas not been done, the possession of respondent
no.2 has got to be held illegal and unauthorised and therefore till
such time the respondent no.2 obtains the said possession by
proper and legal means, he cannot be permitted to continue with
the works of construction in the suit property. He is therefore
hereby directed to maintain status quo till such time possession is

gtven to him by the trial Court”

“The Respondent No 2 is Joe Mathias “

53.That Joe Mathias preferred a SLP before the Supreme Court of India

against the Order passed in the CA 294 of 2007.

\ ¥
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54.That Clothildes Fernandes expired on 29.05.2010 and accordingly the

heirs of Clothildes were brought on record by way of CMA 495/2010.

55. That there was a collusive mutual understanding between Joe Mathias
and Ranjeet Satardekar and accordingly they through malafide
intentions sought to delete the heirs of Clothildes Fernandes at their

own risk which included my clients.

56. That Ranjeet SatardeRar entered into consent terms with Joe Mathias

and wvide Order dated 14.3.2012 the FA 289 of 2006 came to be

disposed off.

57.That Joe Mathias thereafter withdrew the SLP. That the CA 294 of
2007 is binding on Joe Mathias and/or all successful persons from the

assets belonging to the estate of Andre Andrade.

58.That based on Order dated 30.01.2006 and the Inventory proceedings

where in the property belonging to Sebastiao Andrade and/or Clothildes

\ - W
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Fernandes purportedly added and thereafter amended in the Description
of Assets are nullities in the eyes of law and therefore the proceedings
till the final Order are also nullities in the eyes of law. That there is a
fraud which is played on this court by allowing property of Sebastiao
Andrade and/or Clothildes Fernandes to be included in the inventory of

Andre Andrade.

59. That Joe Mathias as well as his Advocates as on 30.01.2006 were well
aware that there was an inventory proceedings in the year 1940 on the
death of Ana Francisca(wife of Andre Andrade) which culminated on
9 September 1940 itself and that on the death of Andre Andrade the
inventory reopened and/or continued in the year 1959 despite which
being in collusion all the said persons tried to commit fraud and got a

fraudulent Order from the I weﬁtory Court.

60. That the entire proceedings were done onky to defraud the court and to

snatch Orders from the Inventory Court based on an application being

craftily drafted.
\ >
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61. That Joe Mathias as well as his Advocates who represented him clearly
knew the fact that there were two inventories from the inheritance of
Andre Andrade/Ana Francisca Estrocio and that the property bearing
Chalta No 6 of P1 Sheet No 174 having an area of 6275 sq mts
corresponds to the description as described in the Land registration
office of judicial division of Ilhas under No 17203 at fIs 150v of book,
B 45 new- that, being no 16 of the 16 lotes which was allotted to
Sebastiao Andrade on the death of Ana Estrocio in the year 1940 and
thereafter the same was allotted to Clothildes Fernandes vide Deed of
@artition dated 13.09.1963 which makes the proceedings of the

Inventory as nullities in the eyes of law.

62. That Joe Mathias never deposited a single paisa before the Inventory
Court which properties were auctioned and allegedly got allotted to the
Joe Mathias without depositing the owelty monies got approval of
various plans and licenses by using his influence, money power, political

power and suppressing facts in the said properties. @

2
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63.That the final order in the inventory proceedings is bad in law, as no

clear and/or legal title has devolved to Joe Mathias.

64.That there is no title nor possession given to Joe Mathias by the
Inventory Court and that the Hon'ble High court has imposed a
bar/status quo/restriction on Joe Mathias in entering the properties

allotted in the Inventory which is in force till today.

65. That the Joe Mathias had filed an application for execution as per the
directions of the Hon'ble High Court but has chosen for best reasons
Rnown to him, withdrawn the same thereby accepting the verdict of the

Hon'ble High Court and rendering his possession illegal.

66.That the late Andre Gomes married to Dinamati Gomes and from the
wedlock they fhiad four children namely.

1. Navnath

\Z it. Shilpa married Raghu A ‘P ,
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i11. Reshma married to Tushar Zambaulikar
iv. Karishma married to Vikesh ChimulRar

who are my clients

67.That the said Joe Mathias in order to force a settlement between parties
(descendants of Clothildes through Emuna) and in an arm twisting manner
through various matters has called upon some persons/henchmen Maxie
Lewis andj/or Niteen Sant to pressurize the said Dinamati and her family
to move away from the front of the property and shift to the side of the
property wherein he has constructed four buildings/structures for each of

the heirs of Emuna.

68. That the final order in the inventory proceedings is bad in law, as no clear
and legal title has devolved to the Joe Mathias since he has not deposited
the owelty monies in the Inventory court. There is no title nor possession

given to Joe Mathias from the Inventory Court.
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69. That some of the heirs of Clothildes Fernandes have connived with Joe

Mathias and have signed various MOU’s, agreement and understandings

wherein my clients are not part off.

70. That based on such bogus and scandalous acts the Joe Mathias by using his
influence, money power, political power and suppression andjor
concealment of facts has put up projects Rnown as “Ocean ®Park] and
“@restige Homes” which project is worth more than 800 crores being illegal

occupied and usurped an area of 86000 square meters approximately from

its true owners.

71. My Chents have also informed me that the said Joe Mathias has filed a
Special Civil Suit 18/2018/B wherein the Joe Mathias Vs Dinamati Andre

Gomes & othrs wherein the Joe Mathias has prayed for:
It is therefore prayed as under:

a) For a decree, order or direction directing the defendants

to demolish and remove the second floor built on the

N\ ¥
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A%

structure in the said area of 1562.11 square meters and to
demolish and remove the said compound wall now
existing in the suit property and to hand over the vacant
possession of the first floor and ground floor of the said
structure and hand over the possession of the said area of
1562.11 square meters or the suit property memtioned
above unto the Plaintiff within such time this Hon'ble

Court may deem proper and fit.

b) Alternatively for a decree or a_ direction directing the
Defendants to demolish and remove the entire structure
and compound wall constructed in the said area of
1562.11 square meters or the suit property mentioned
above and to hand over the vacant possession of the suit
property unto the Plaintiff within such time this Hon'ble

Court may deem fit and proper.

¢) For a compensation of Rs. 270/(Rupees Two Hundred

and Seventy Only) per square meter per day of the area

¥
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found to be encroached from 10/11/2007 until the actual
handing over of vacant Possession of the encroached area

unto the Plaintiff.

d) For a Permanent Injunction testraining the
Defendant’s from interfering with the ®laintiffs
possession of the suit property in amy manner whatsoever
and from constructing anything whatsoever in the Suit

Property thereafter.

e) Any other relief this Hon’ble Court deems fit in the

circumstances of the case.

f) Costs and Advocate’s fees.

72. My Clients have filed a counter claim to the Special Civil Suit bearing no
18/2018 filed by Joe Mathias and has sought an Order of demolition of
projects Known as “Ocean Park” and “Prestige Ocean Crest” which project
is worth more than 800 crores being illegal occupied and usurped an area of

86000 square meters approximately from its true owners i.e. my clients &

4
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heirs of Emuna which is marked as Sector I 1.e Ocean Park and Sector IV

as Prestiges Ocean Crest in the approved plan.

73. My clients has sought in the counter claim in SCS 18 of 2018 filed by Joe

Mathias the following prayers:-

(#)

(i)

N,

For Judgment and Decree for demolition of the
structure andjor structures/buildings  of the
projects of Ocean Park,and Prestige both built in
the suit property which is Sector I and Sector IV

in the plan,

For the recovery of vacant possession of the suit

property and also for the recovery of possession of

an area of 86,000 Square meters,

These Defendants are entitled for Rs. 270/(Rupees

Two Hundred and Seventy Onky) per square meter

W
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per day amounting to a sum of s
69, 66,00,000/(Rupees Sixty Nine Crores Sixty Six
Lakhs Onky) per month alomgwith 9 percent
interest p.a. for the illegally occupying, usurping
the area of 86,000 sq mts, since 01/11/2007 till
the actual handing over of vacant possession of

the same to the Defendants

(tv) Any Consequential reliefs interms of compensation

and mense profits;

(v)  Any other order this Hon'ble Court may deem fit

and proper;
(vi)  Costs

74. My clients(some) have filed appropriate civil proceedings for recession of

the Inventory which is registered as CMA 182 of 2022 @e the Civil
)~
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Judge Senior Division at Mapusa for rescission of judicial partition of the
Inventory ®roceedings in case beaning no 990/1940/B(old) and
310/2004/A(new) before the Civil Judge Senior Division at Mapusa and
consequently all the proceedings from taking on record the Deed of
@artition dated 13.09.1963 at page 145 onwards and subsequent Orders
are liable to be quashed and annulled being void ab initio, nullity, and non
est in the eyes of law including the minutes of auction, chart of allotment
and Final Order dated 18.08.2006 and this Hon'ble Court may be pleased
to take the further steps and decisions after hearing these Applicants and
the remaining heirs of Emuna Andrade and pass appropriate orders in

terms of law which is pending.

75.My clients have filed appropriate proceedings challenging the following

before the authorities under the Goa Panchayat Raj Act 1994

» @art Occupancy Certificate dated 25/08/2015 having ref

No VB/ILG/OCCUP. CERT/36/1516/1386,

N - ¥
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» Challenging the legality and proprietary of the

Construction ficence: VP/TLG/CONST/LIC/35/2006-
2007 dated 28.02.2007 having ref no VBATLG/2006-
2007/2409 & Resolution passed by the panchayat
bearing  Resolution No 3(3) in Panchayat meeting
26.02.2007 under Section 178 & 66(7) of the Goa

®Panchayat Raj Act 1994;

Challenging the [legality and proprietary of the
Construction [licence: VB/TLG/CONST/LIC/82/2009-
2010 dated 04.03.2010 having ref no VB/TLG/2009-
10/3517 & Resolution passed by the panchayat bearing
Resolution No 5(26) in Panchayat meeting 27.02.2010
under Section 178 & 66(7) of the Goa Panchayat Raj Act

1994;

\, Y
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» Challenging the legality and proprietary of the
Construction licence: VP/TLG/CONST/LIC/116/2011-
2012/2865 dated 16.03.2012 having ref no VB/ILG/
CONST-LIC /116/2011-12/2865 and Resolution passed
by the panchayat bearing Resolution No 2(10) in
Panchayat meeting 14.02.2012 under Section 178 & 66(7)

of the Goa Panchayat Raj Act 1994;

» Challenging the legality and proprietary of the
Construction licence: VE/TLG/CONST/LIC/86/2013-
14/2240  dated  22.1.2014  having ref  no
VBITLG/CONST-LIC/86/2013-2014/2240 and
Resolution passed by the panchayat bearing Resolution
No 2(1) in Panchayat meeting 15.1.2014 under Section

178 &7 66(7) of the Goa Panchayat Raj Act 1994;
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» Challenging the [legality and proprietary of the
Construction licence: VP/TLG/CONST/LIC/38/2018-
19/2012  dated  05.11.2018  fhaving ref mo
VB/ILG/CONST-LIC/38/2018-2019/2012 and
Resolution passed by the panchayat bearing Resolution
No 3(1) in Panchayat meeting 29.10.2018 under Section
178 &7 66(7) of the Goa Panchayat Raj Act 1994 and all

other licences issued to Joe Mathias.

76. My clients have informed to me that Joe Mathias has filed a proxy PIL 33
/2022 through one Niteen Sant /o of Bambolim which is a bogus and
proxy litigation in order to submit to the illegal demands of Joe Mathais

which matters from the PIL are pending.

77. My clients have filed Intervention Application registered as MCA 164 of
2023 in Wit @etition 69 of 2023 with regards to the issue of Conversion

Sanad of the Survey No 249/1-1 of Talegaio Village, Tiswadi Goa file by

\ ¥
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Joe Mathias which is pending for final adjudication before the Hon'ble

High Court of Bombay at Goa.

78.My clients have also challenged the legality and proprietary of the
Conversion Sanad dated 19.04.2023 independently before the

Administrative Tribunal.

79. My chents have informed me that there is a Civil Miscellaneous
Application registered as CMA 83 of 2023 under Article 1417(C) of the
Portuguese Civil Procedure Code before the Civil Judge Senior Division at
Mapusa ‘A’ Court for demand of deposit of Owelty money of the Inventory
Proceedings in case bearing no 990/1940/B(old) and 310/2004/A(new)
which was registered as CMA 83 of 2023 before the Civil Judge Senior
Drvision ‘A’ Court at Mapusa filed by one of the heir of Clothildes
Fernandes namely Vinayak Dessai on 06.05.2023 which the Hon'ble Civil
Judge Senior Division was pleased to passed the Order on 12.06.2023 as

“Issue Notice to the Respondent to deposit the Owelty Money as claimed

\ ¥
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as per law” which notice of the demand has been received by Joe Mathias

on 14.06.2023.

80.That the said Joe Mathias has not complied with the Order dated
14.06.2023 and filed a reply on 19.06.2023 raising various flimsy

objections.

81.That the time limit of 3 days for depositing of owelty monies which in the
present case the Respondents ie Joe Mathias and his wife Mariola
Mathias have failed to deposit in terms of law and as such the licitation
(auction), chart of allotment and final order becomes ineffective and null

void in eyes of law.

82.There is a Writ Petition bearing No 599 of 2023 which was filed by Joe
Mathias before the Hon'ble IHigh Court of Bombay at Goa which has
partly quashed the Order and remanded the matter to the trial court

keeping all contentions open which is pending adjudication.

v )
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83.My clients have informed me that there is a Civil Miscellaneous
Application registered as CMA 106 of 2023 before the Civil Judge Senior
Division at Mapusa ‘A’ Court filed by one of the heir of Clothildes
Fernandes namely VinayaR Dessai on 01.07.2023 for temporary Injunction
under Section 453 of the Goa Sucession, Special Notaries & Inventory
Proceeding Act 2012 and sought an exparte injunction which Order dated
04.07.2023 is self explanatory(may refer to the e court site for the Order)

which is pending.

84.My clients have informed me that there is a Civil Miscellaneous
Application registered as CMA 116 of 2023 before the Civil Judge Senior
Division at Mapusa ‘A’ Court under ArtYicle 1417(C) of the Portuguese
Civil ®rocedure Code filed by one of the heir of Clothildes Fernandes
namely Vinayak, Dessai on 19.07.2023 for to Re-open the Inventory
Proceedings in case bearing no 990/1940(old) re-registered as IP
310/2004/A(new) before the Civil Judge Senior Division at Mapusa ‘A’
Court for failure of deposit of owelty monies as Ordered in CMA 83 of
2023 and to declare the licitation in the Inventory Proceedings in case
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bearing no 990/1940(old) re-registered as I® 310/2004/A(new) before the
Civil Judge Senior Division at Mapusa ‘A’ Court as null and void in the
eyes of law and fix a date for re- auction (Joe Mathias, Mariola Mathias,
Sadik, Sheikh and his wife, heirs of Ranjit SatardeRar and the heirs of

Clothildes Fernandes ) are parties.

85. My Clients have also informed that there is no documentation of title from
Mathias Construction Private Limited represented by its Joint Managing
Director Mr Julian Richard Mathias to enter into any agreement,

development or otherwise which appears to be only fictional done only for

the purpose of tax evasion.

86. That the First Appeal 289 of 2006 the said Ranjit Satardekar and/or with
the consent of Joe Mathias deleted my clients andjor all the heirs of
Clothildes Fernandes and signed consent terms. The risk being of the parties
who signed the consent terms. It must be mentioned that the order of the

Hon'’ble High Court still is enforceable and which Order is self explanatory.

\ g

Address: BB2 First Floor, Near Casa Immaculada Bldg, Near the Panjim Church,
Panaji, Goa Tel: 9850390360 Email id advmatlockdsouzalawfi il.com

442



3035

MATLOCK D’'SOUZA
B.Com L.L.B (Deg)
Advocate

87.That there is no clear title in the property and that the banks have falsely

approved loan on the property on a fraudulent and/or manufactured title

report, if any.

88. Therefore the present notice is addressed to you to refrain from registering
any agreement/s, memorandum/s of understanding/s, Sale Deed/s with
Matthias Construction Private Limited , Paramount Buildwell
Construction Private lLmited, Joe Mathias and Mariola Mathias
, Montfluery Investment Services Pvt Ltd and/or Prestige Estates Projects
@Private Limited, Selling the apartments yourself to third parties and/or

bear the consequences thereof.

89.My clients have informed me that you'll are required to handover the
peaceful possession of the flats(364) failing which my clients have

instructed me to file appropriate Civil as well as Criminal proceedings

against you [l for violation of their proprietary rights.
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90. Any agreement/s, memorandum/s of understanding/s, Sale Deed/s with
Mathais Construction @Private Limited , Paramount Buildwell
Construction Private limited, Joe Mathias and/or Mariola Mathias,
Montfluery Investment Services Pvt Litd and/or Prestige Estates Projects
@rivate Limited registered by you and/or on your behalf shall bear the costs
at your own risks which please note. And my clients shall be at liberty to

take appropriate civil as well as criminal proceedings.

91. Hoping that wisdom prevails.

Navnath Gomes alias Navnath

Kankonkar

Encl: Order passed in the Civil
Application No 294 of 2007 before

the Hon'ble High Court of Bombay at

oa
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EXHIBIT-R-28
Prakash Agrawal
From: Joe Mathias <mathias@mathiasgoa.com>
Sent: 11 May 2023 13:17
To: eugene rent
Cc: kripadgoa@gmail.com; Jaideep Fernandes; rahulgulati77@yahoo.co.in, Prashant

Chopra; Adv Filipe borges; Dr. Maria Borges; Flocy Camelo; Pradeep & Anju
Khanna; Chandrakumar; Prabha Chandran, Bhupinder Khalsa; Kevin Rodrigues;
sameer.ghali77@gmail.com; 171 Premnath lyer; Arup Bose; 211 Azores B Tamal
Raha; SK Naik; belmira_paul@yahoo.co.in; vibhashk53@gmail.com; Percy D,
ninapercyd@gmail.com; ninafaria204@gmail.com; arun.malik72@gmail.com; 231
Azores B Osswin D'Costa; coolali5152@gmail.com; yuvrajshirodker@gmail.com;,
krishanpalsiwach01@gmail.com; Pillai Prashant Tulsidharan;
sunilkhot@hotmail.com; dray@nio.org; its_vic2 17@hotmail.com; Gopa Kumar OP
& Dali; cynthiadias 19@gmail.com; georgethomas79@gmail.com; Veena Jain;
Louella DSouza; 262 Jeffrey Agnelo Melagrus Gracias; Abhijeet Srinivas Shirsekar,
chintamansamant@yahoo.co.in; 311 Flores A Sanjay Kulkarni; Agostinho Rebello;
Chiara Da Costa; Udesh Fatarpekar; mesha87@gmail.com; desaishreyash?7
@gmail.com; 331 Flores A Yogesh V Nadkarni, jack barretto; Anita Fernandes;
Nazareth Sayana & Neil Soares; James Roy; Patricia Pereira; 351 Flores A Mahesh
Kumar Yadav; mugdhakamattimble@gmail.com; surendrakhot@gmail.com;
vince.rodrigues@responsivemts.com; kewalmashelkar82@gmail.com; riaz.asif300
@gmail.com; 411 Flores B Jayant & Kavita & Beena Bhatia, Mark Joaquim
Fernandes; prabhudesai.anura@gmail.com; shilpasamant11@gmail.com;
Dattatraya K Patil; silvaa@rediffmail.com; dn.nk135@gmail.com; Aashish Surendra
Kamath; Anu Richa Sondhi; Richa Sondhi; Vijay Jain, Stephen Fernandes
/Stephanie Fernandes; seeyaneesa99@rediffmail.com; Nitin Naik Bombi & Sons;
Aulio Elinio Colaco /Luis Anand Colaco, Prince Arora; Abhay Dalvi, Noel Mendes;
satishmistry4d56@ymail.com; vpikale77@gmail.com; CA Vinesh Pikale; drleela
chavan; nacport@yahoo.com; rivatrindade @yahoo.co.in;
srinivasshinkre@gmail.com; sameervolvoicar@gmail.com; gabper80@gmail.com,
guifsands@hotmail.com; danny.rodrigues2617@gmail.com; Alvo Dias,
abhinav.shah84@yahoo.com; saviour.coutinho@gmail.com; Gandharv Singh
Chauhan; Shrutin Ulman; neel pawar, randeeplather@yahoo.com;
ashokrane@gmail.com; irvinmjs@gmail.com; kenthail@gmail.com;
sudhaab@yahoo.com; parammktg123@gmail.com; niravpathak1@gmail.com;
dvprathameshnaik@gmail.com; brad281@rediffmail.com; Mr Pascoal Trindade;
Prasad Amonkar; Rishi Mehrotra; devidasnaik2018@gmail.com; info rliindia;
namankumar50@gmail.com; vijked@gmail.com; 722 Dattarai Kallapa Patil;
Mahesh Dhamapurkar;, Shubha Dhamapurkar; Pratap Raghuvir Sawant; Swati
Verma; Gaurav Kamlakant Naik, dhermendratiwari@gmail.com; rajesh.ks29
@gmail.com; vishal walavalkar;, Nilesh Thanekar Goa Broker; Alpharaaz Khan,
jisarandhir2015@gmail.com; Jisa Randir; Rohan Ramesh Badave,
cajetonlondon@yahoo.co.uk; graceferns81@gmail.com; info;
y2kanilchoudhary@gmail.com; pravitdessai@gmail.com; Devika Mehta; Shekhar
Netravalkar;, 1414 Martina D Costa; prtimakessarkar@gmail.com;
revati@goaelectronics.co.in; amitdahiya9027 @gmail.com; dhume.ps@gmail.com;
Pournima Dhume; Sujal Bandodkar; cruzdias1962@gmail.com; Areef Sardar,
Kundan Kumar; Daryl Varghese, Keith Daniel Dsouza; Joshua Puthran;
royale.rrpl@gmail.com; yeshwant.satardekar@sbi.co.in; malikarjun badami,
akshaybadami1993@gmail.com; Dattatray Konnur; suchitrakonnur@gmail .com;
Sandesh Tendolkar; Prarthana Tendolkar; deolia_santosh@yahoo.com; ssg1950
@gmail.com; chandni davda; John Samson; Sundaram Narayanan, GMC unknown
Melanie Roselle Dias; satarinosocorro@gmail.com; Elly Almeida;
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Cc:

Subject:

Attachments:

Dear Dr. Eugene,

3038

edwin_dias@yahoo.com; nazioferrao@gmail.com; Dilipkumar Melvani; Assis
Cunha; Dhaval Fadadu; prasenjitmazumdar@hotmail.com;
sumitramazumdar@hotmail.com; natasha.a.ferrac@gmail.com; sukhoo68
@gmail.com; Satish Babu; Amavel Pereira; Sweta Vishnu Parab; Nazir Phrioz
Rayani & Rayani; nadia rayani; Marta Elisa Martis; Trevor Fernandes;
prabhakarangoa@gmail.com; prabhapriya1000@gmail.com; Sadique Shaikh; Ritu
Chaudhari; Deb Chaudhuri; vandey12@rediffmail.com; ravindrannc@yahoo.com;
eric fernandes; PETER Rodrigues; Sandeep Raul; Mahadev Swamy; Vinetha
Varghese; Ramsey Braganza; pdewangan@gmail.com; Deepak Sathyan; Raja
Melvani; Kishan Shirodkar; mariab@nio.org; jaswant sinha; sudan@un.org;
Reginald Rufus; milind.deolalkar@gmail.com; Wilton Fernandes; bentotorcato21
@gmail.com; prabhudeepak32@gmail.com; tusharkothalkar@gmail.com;
dr.rita@yahoo.com; 201 Boa Vista B Anshul Singhal; 1122 Maxie Lewis;
veena_dprabhu@yahoo.co.in; Dr. Pawan Rane OPR 204/68; tinashnc;
rajan.kantak59@gmail.com; Anand Rahul; Asha Koshy; jagbirsinha@hotmail.com;
Nityanand Haldankar; sushant@nio.org; vincent.ramos@tajhotels.com; Deena
Ramos; Chandu-Jhoney-Natasha-Franco; Mukesh Arora; annette monteiro;
Nachiket Karmarkar; Ramesh Karmarkar; Anil Gudinho; $; ashyee80@gmail.com;
mihir Choudhary; Bhupesh Kumar; chhayasachdev@hotmail.com; calvin1608
@yahoo.com; Ashwin George; Nisha George; CALANGUTE-DAT-ELISHA;
royanalmeida@hotmail.com; preethipednekar@yahoo.co.in; 1221 La Gomera
Darryl Pais; Valerina Fernandes; ilango@nio.org; Smita Mitbavkar;
fatimicarvalho@gmail.com; Yogesh Arora; yogesharora31@yahoo.com; Dr.John
Kurian; neetu@nio.org; jerry braganza; Alok Sharma; santoshuskaikar;
Ashishkumar Chatterjee; saurabhshrivastava@gmail.com; Ravinder & Usha Mehta;
RavinderMehta; vinay shetty, Carmo Barretto; mavoncolaco@ hotmail.com;
bhadresh@hotmail.com; sanil@nio.org; rphegde55@gmail.com; Prakash Agrawal,
Mahendra Wani; Satendra Kumar; luciennegomes@gmail.com; Dr. Sangeeta
Dessai; Zeena Avelina & Chrislyn Ann D'lima; mousamisingh@gmail.com; Jaspal;
Michael Menezes; 1232 Dr Amar Rohidas Prabhudesai; rajeshdesai2017
@gmail.com; 1237 Satish Kumar; khemraj.varsha@gmail.com; 1242 Indrajit Singh
& Hardeep Kaur; Vivek Karekar; 1244 Malcolm Gomes; Narendra Thaly; Gustavo
Monteiro, Mimi Menezes; Sundeep Singapuri; Atul; Lata Mishra; ravi ravi; Azra
Shaikh; Puja Sinha; devavrat.samant11@gmail.com; Satish Koshal, Rahul Gulati;
Rajesh Dessai; Sanjeev Kumar Sudan; tkmehta202 1@gmail.com; ravish.hasija29
@gmail.com; neetu.nio@gmail.com; hearwellindiaa@gmail.com; MOPA
COMMITTEE

Ref. to your whats-app message about me on 18/04/2023 in the owner's whats-
app group of Mathias Ocean Park.

Mathias Construction Pvt. Ltd. Mail - Installation of new STP for Sector — |_.pdf

Hope this mail finds you and your family in the best of health and spirit.

This is in reference to a certain whats-app message sent by you about me on 18/04/2023 in the
Owners Whats-App group of Mathias Ocean Park, which | have been made aware of and | also
have been provided a copy of the same.

Several owners have contacted me in reference to this message sent by you, asking me to reply to
the same even though | earlier did not have any intentions of doing so.

Dr. Eugene, problems occur in everyone's lives and there is no doubt that we have had problems
at Mathias Ocean Park too. However, even though these problems should have been resolved by

2

446



039

the Developer i.e. Paramount, as Paramount is not taking any initiative | have come forward to
resolve these problems to the best of my abilities and still continue to do so till date.

| am sure you would understand my situation which is very similar to your father's situation, who is
also a Builder in Mangalore and a thorough gentleman. Your father also faced similar issues with
his building project 'Aquamarine' comprising 48 flats and 2 Penthouses in Mangalore. The building
license for this project was granted in 2010-11 with work starting immediately after which there was
a gap of 6 years where work on the project completely stopped. Thereafter work resumed and
Occupancy Certificate was granted only in Feb-2019 while possession was only provided in 2021-
22 i.e. after approximately 12 years. | am aware of these facts as some of my relatives and close
friends own flats in this project and have had to wait a long time to get possession of their flats.

Therefore, problems tend to occur in every sphere of life but what eventually matters is our approach
in resolving these problems and moving ahead.

| am sure you would recall my gesture of help extended to you when serious allegations of 'Massive
Fraud' were raised by Mr Prakash Agrawal against you in his email dated 08/04/2022, wherein he
had threatened you with initiating civil/criminal action for the same. As that was a crucial time for
you, where any such civil/criminal action would have caused complications, as you were in-the-
midst of taking up a new assignment in Dubai and had resigned from Manipal Hospital to do so, you
had approached me requesting for my intervention and help. Accordingly, | had intervened and done
the needful to help you. Please find a copy of this email attached for your reference.

Likewise, | will never forget your gesture of help when me and my wife were suffering from our
respective medical conditions and you stood by us and provided us with the required support in that
time of need.

Therefore, as time goes by let us remember the people who have helped us in our time of need. As
a part of the community at Mathias Ocean Park let us pass on this gesture of helping one another.

Let us move ahead in the right direction with a positive line of thought to resolve issues at Mathias
Ocean Park .

| wish you and your family the very best for future endeavours.
Warm regards,

Joe Mathias

MATHIAS CONSTRUCTION PVT LTD.
House No. C-13/156, "MATHIAS HOUSE"
Opp. Luis Gomes Garden, Campal

Panaji - Goa 403001

T : +91 832-2425454/2422800

E : mathiast@mathiasgoa.com

W : www.mathiasgoa.com
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Joe Mathias <mathias@mathiasgoa.com>

5/2/23, 12:45 PM Mathias Construgbrﬁvztﬁ/iail - Installation of new STP for Sector — I.

Installation of new STP for Sector - 1.

Prakash Agrawal <prakashagrawal@msn.com> Fri, Apr 8, 2022 at 9:24 AM
To: Joe Mathias <mathias@mathiasgoa.com>, "kripadgoa@gmail.com" <kripadgoa@gmail.com>, Jaideep Fernandes <jaifernz14@yahoo.co.in>,
"rahulgulati77@yahoo.co.in" <rahulgulati77@yahoo.co.in>, "prashantnchopra@gmail.com" <prashantnchopra@gmail.com>, Adv Filipe borges
<filcarborg@gmail.com>, "Dr. Maria Borges" <drborgesmaria0103@gmail.com>, Flocy Camelo <flocycamelo@yahoo.com>, Pradeep & Anju Khanna
<mindsetglobal@gmail.com>, Chandrakumar <ch@agrawalgroupgoa.com>, "prabha.chandran@gmail.com" <prabha.chandran@gmail.com>, Bhupinder
Khalsa <bskhalsa@rogers.com>, Kevin Rodrigues <kevinrod65@yahoo.com>, "sameer.ghali77@gmail.com" <sameer.ghali77@gmail.com>,
"premnathiyer@gmail.com" <premnathiyer@gmail.com>, "arupbose1@gmail.com" <arupbose1@gmail.com>, "tamalr@yahoo.com"
<tamalr@yahoo.com>, "drsknaik@gmail.com" <drsknaik@gmail.com>, "belmira_paul@yahoo.co.in" <belmira_paul@yahoo.co.in>,
"vibhashk53@gmail.com" <vibhashk53@gmail.com>, "percydpercyd@gmail.com" <percydpercyd@gmail.com>, "ninapercyd@gmail.com"
<ninapercyd@gmail.com>, "ninafaria204@gmail.com" <ninafaria204@gmail.com>, "arun.malik72@gmail.com" <arun.malik72@gmail.com>,
"osswin@gmail.com" <osswin@gmail.com>, "coolali5152@gmail.com" <coolali5152@gmail.com>, "yuvrajshirodker@gmail.com"
<yuvrajshirodker@gmail.com>, "krishanpalsiwach01@gmail.com" <krishanpalsiwach01@gmail.com>, "pillaiprashant83@yahoo.co.in"
<pillaiprashant83@yahoo.co.in>, "sunilkhot@hotmail.com" <sunilkhot@hotmail.com>, "dray@nio.org" <dray@nio.org>, "its_vic217@hotmail.com"
<its_vic217@hotmail.com>, "gopakumarop@hotmail.com" <gopakumarop@hotmail.com>, "cynthiadias19@gmail.com" <cynthiadias19@gmail.com>,
"georgethomas79@gmail.com" <georgethomas79@gmail.com>, "veena43jain@gmail.com" <veena43jain@gmail.com>, "louella777@yahoo.com"
<louella777@yahoo.com>, "jeffgracias@gmail.com” <jeffgracias@gmail.com>, "pai.apu27@gmail.com" <pai.apu27@gmail.com>, "abhijit.sh@gmail.com"
<abhijit.sh@gmail.com>, "chintamansamant@yahoo.co.in" <chintamansamant@yahoo.co.in>, "sanjaykulkarni2611@gmail.com"
<sanjaykulkarni2611@gmail.com>, "agostinhorebello@yahoo.co.in" <agostinhorebello@yahoo.co.in>, "chiaradacosta@gmail.com"
<chiaradacosta@gmail.com>, "udeshftr@gmail.com" <udeshftr@gmail.com>, "mesha87@gmail.com" <mesha87@gmail.com>,
"desaishreyash7@gmail.com" <desaishreyash7@gmail.com>, "ynadkarni@yahoo.com" <ynadkarni@yahoo.com>, "jackqtr@yahoo.co.in"
<jackqtr@yahoo.co.in>, "anita.a.fernandes31@gmail.com" <anita.a.fernandes31@gmail.com>, "synasoares@yahoo.co.in" <synasoares@yahoo.co.in>,
"jamesroy99@yahoo.co.uk" <jamesroy99@yahoo.co.uk>, "caridadepereiracp@gmail.com" <caridadepereiracp@gmail.com>,
"vinod.yadav8887@yahoo.com" <vinod.yadav8887@yahoo.com>, "mugdhakamattimble@gmail.com" <mugdhakamattimble@gmail.com>,
"surendrakhot@gmail.com" <surendrakhot@gmail.com>, "vince.rodrigues@responsivemts.com" <vince.rodrigues@responsivemts.com>,
"kewalmashelkar82@gmail.com" <kewalmashelkar82@gmail.com>, "riaz.asif300@gmail.com" <riaz.asif300@gmail.com>, "jayantbhatia@rediffmail.com"
<jayantbhatia@rediffmail.com>, "marcfernandes@hotmail.com" <marcfernandes@hotmail.com>, "prabhudesai.anura@gmail.com"”
<prabhudesai.anura@gmail.com>, "shilpasamant11@gmail.com" <shilpasamant11@gmail.com>, "drvijayppatil_1966@rediffmail.com"
<drvijayppatil_1966@rediffmail.com>, "silvaa@rediffmail.com" <silvaa@rediffmail.com>, "dn.nk135@gmail.com" <dn.nk135@gmail.com>,
"kamath901@gmail.com" <kamath901@gmail.com>, "bunty19@hotmail.com" <bunty19@hotmail.com>, "sondhiricha@hotmail.com"
<sondhiricha@hotmail.com>, "vijayjain@rashtriyatubes.com" <vijayjain@rashtriyatubes.com>, "stevenovo@rediffmail.com" <stevenovo@rediffmail.com>,
"seeyaneesa99@rediffmail.com" <seeyaneesa99@rediffmail.com>, "nitinnaik@bombi.in" <nitinnaik@bombi.in>, "ecagencies@rediffmail.com"
<ecagencies@rediffmail.com>, "prince.arora90@gmail.com" <prince.arora90@gmail.com>, "abhaydalvi@hotmail.com" <abhaydalvi@hotmail.com>,
"noelmendes@gmail.com" <noelmendes@gmail.com>, "satishmistry456@ymail.com" <satishmistry456@ymail.com>, "vpikale77@gmail.com"
<vpikale77@gmail.com>, "vineshpikale@gmail.com" <vineshpikale@gmail.com>, "drleelachavan@yahoo.com" <drleelachavan@yahoo.com>,
"nacport@yahoo.com" <nacport@yahoo.com>, "rivatrindade@yahoo.co.in" <rivatrindade@yahoo.co.in>, "srinivasshinkre@gmail.com"
<srinivasshinkre@gmail.com>, "sameervolvoicar@gmail.com" <sameervolvoicar@gmail.com>, "gabper80@gmail.com" <gabper80@gmail.com>,
"guifsands@hotmail.com" <guifsands@hotmail.com>, "danny.rodrigues2617@gmail.com" <danny.rodrigues2617@gmail.com>, "alvoh.dias@gmail.com"
<alvoh.dias@gmail.com>, "abhinav.shah84@yahoo.com" <abhinav.shah84@yahoo.com>, "saviour.coutinho@gmail.com" <saviour.coutinho@gmail.com>,
"gandharve@gmail.com" <gandharvc@gmail.com>, "dipaliulman@yahoo.co.in" <dipaliulman@yahoo.co.in>, "neel_pawar@yahoo.com"
<neel_pawar@yahoo.com>, "randeeplather@yahoo.com" <randeeplather@yahoo.com>, "ashokrane@gmail.com" <ashokrane@gmail.com>,
"irvinmjs@gmail.com" <irvinmjs@gmail.com>, "kenthail@gmail.com" <kenthail@gmail.com>, "sudhaab@yahoo.com" <sudhaab@yahoo.com>,
"parammktg123@gmail.com" <parammktg123@gmail.com>, "niravpathak1@gmail.com" <niravpathak1@gmail.com>, "dvprathameshnaik@gmail.com"
<dvprathameshnaik@gmail.com>, "brad281@rediffmail.com" <brad281@rediffmail.com>, "pascoaltrindade@rediffmail.com"
<pascoaltrindade@rediffmail.com>, "addwiser39@gmail.com" <addwiser39@gmail.com>, "markpereira10@gmail.com" <markpereira10@gmail.com>,
"rishirm@gmail.com" <rishirm@gmail.com>, "sanjay.puthal@gmail.com" <sanjay.puthal@gmail.com>, "devidasnaik2018@gmail.com"
<devidasnaik2018@gmail.com>, "info@rliindia.com” <info@rliindia.com>, "namankumar50@gmail.com" <namankumar50@gmail.com>,
"vijked@gmail.com" <vijked@gmail.com>, "rpdpatil@hotmail.com" <rpdpatil@hotmail.com>, "mahashub@gmail.com" <mahashub@gmail.com>,
"shubhadmahesh@gmail.com" <shubhadmahesh@gmail.com>, "prsawant1@rediffmail.com" <prsawant1@rediffmail.com>, "swati.geo09@gmail.com"
<swati.geo09@gmail.com>, "gaurav.naik21@gmail.com" <gaurav.naik21@gmail.com>, "dhermendratiwari@gmail.com" <dhermendratiwari@gmail.com>,
"rajesh.ks29@gmail.com" <rajesh.ks29@gmail.com>, "vishal.walavalkar@gmail.com" <vishal.walavalkar@gmail.com>, "nilesh.thanekar00@gmail.com"
<nilesh.thanekar00@gmail.com>, "alpharaazkhan@icloud.com" <alpharaazkhan@icloud.com>, "jisarandhir2015@gmail.com"
<jisarandhir2015@gmail.com>, "regangold2018@gmail.com" <regangold2018@gmail.com>, "rbadave@gmail.com" <rbadave@gmail.com>,
"cajetonlondon@yahoo.co.uk" <cajetonlondon@yahoo.co.uk>, "graceferns81@gmail.com" <graceferns81@gmail.com>, "info@supernovagoa.com"
<info@supernovagoa.com>, "y2kanilchoudhary@gmail.com" <y2kanilchoudhary@gmail.com>, "pravitdessai@gmail.com" <pravitdessai@gmail.com>,
"devika_mehta@hotmail.com" <devika_mehta@hotmail.com>, "netravalkar17@gmail.com" <netravalkar17@gmail.com>, "havervaz@yahoo.com"
<havervaz@yahoo.com>, "prtimakessarkar@gmail.com" <prtimakessarkar@gmail.com>, "revati@goaelectronics.co.in" <revati@goaelectronics.co.in>,
"amitdahiya9027 @gmail.com" <amitdahiya9027 @gmail.com>, "dhume.ps@gmail.com" <dhume.ps@gmail.com>, "pourni2407 @gmail.com"
<pourni2407 @gmail.com>, "bandodkarsujal@gmail.com" <bandodkarsujal@gmail.com>, "cruzdias1962@gmail.com" <cruzdias1962@gmail.com>,
"sardareef@gmail.com" <sardareef@gmail.com>, "tokkundan@gmail.com" <tokkundan@gmail.com>, "darylvarghese93@gmail.com"
<darylvarghese93@gmail.com>, "inhistimekeith@gmail.com" <inhistimekeith@gmail.com>, "joshua87puthran@gmail.com"
<joshua87puthran@gmail.com>, "royale.rrpl@gmail.com” <royale.rrpl@gmail.com>, "yeshwant.satardekar@sbi.co.in" <yeshwant.satardekar@sbi.co.in>,
"badamimv@gmail.com" <badamimv@gmail.com>, "akshaybadami1993@gmail.com" <akshaybadami1993@gmail.com>, "konnurdattatray@gmail.com"
<konnurdattatray@gmail.com>, "suchitrakonnur@gmail.com" <suchitrakonnur@gmail.com>, "sandeshtendolkar@live.com"
<sandeshtendolkar@live.com>, "prarthanatendolkar@gmail.com" <prarthanatendolkar@gmail.com>, "deolia_santosh@yahoo.com"
<deolia_santosh@yahoo.com>, "ssg1950@gmail.com" <ssg1950@gmail.com>, "chandni.davda@gmail.com" <chandni.davda@gmail.com>,
"johng.samson@gmail.com" <johng.samson@gmail.com>, "sundarphysicist@gmail.com" <sundarphysicist@gmail.com>, "melaniedias@gmail.com"
<melaniedias@gmail.com>, "satarinosocorro@gmail.com" <satarinosocorro@gmail.com>, "ellyalmeida12@gmail.com" <ellyalmeida12@gmail.com>,
"edwin_dias@yahoo.com" <edwin_dias@yahoo.com>, "nazioferrao@gmail.com" <nazioferrao@gmail.com>, "vijaymelvani@gmail.com"
<vijaymelvani@gmail.com>, "assiscunha2003@gmail.com" <assiscunha2003@gmail.com>, "doctrate.fadadu@gmail.com"
<doctrate.fadadu@gmail.com>, "prasenjitmazumdar@hotmail.com" <prasenjitmazumdar@hotmail.com>, "sumitramazumdar@hotmail.com"
<sumitramazumdar@hotmail.com>, "natasha.a.ferrao@gmail.com" <natasha.a.ferrao@gmail.com>, "sukhoo68@gmail.com" <sukhoo68@gmail.com>,
"satish339@gmail.com" <satish339@gmail.com>, "amavel.p@gmail.com" <amavel.p@gmail.com>, "swetap111@gmail.com" <swetap111@gmail.com>,
"nr_stp@rediffmail.com" <nr_stp@rediffmail.com>, "nadia_jivani2@hotmail.com" <nadia_jivani2@hotmail.com>, "martisjo@yahoo.com"
<martisjo@yahoo.com>, "trevor.fernandez@gmail.com" <trevor.fernandez@gmail.com>, "prabhakarangoa@gmail.com" <prabhakarangoa@gmail.com>,
"prabhapriya1000@gmail.com" <prabhapriya1000@gmail.com>, "excel_engico@yahoo.com" <excel_engico@yahoo.com>, "rchaudhuri98@gmail.com"
<rchaudhuri98@gmail.com>, "debradio@gmail.com" <debradio@gmail.com>, "vandey12@rediffmail.com" <vandey12@rediffmail.com>,
"ravindrannc@yahoo.com" <ravindrannc@yahoo.com>, "ericatsea@yahoo.com" <ericatsea@yahoo.com>, "petriks14@yahoo.co.in"
<petriks14@yahoo.co.in>, "sandeepraul@gmail.com" <sandeepraul@gmail.com>, "drdevbc@gmail.com" <drdevbc@gmail.com>,
"varghesevinetha@gmail.com" <varghesevinetha@gmail.com>, "ramsey.braganza@gmail.com" <ramsey.braganza@gmail.com>,
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"pdewangan@gmail.com" <pdewangan@gmail.com>, "sailor89.dee[w4(1'/" <sailor89.deepak@gmail.com>, "rajamelvani@hotmail.com"
<rajamelvani@hotmail.com>, "kishanshirodkar@gmail.com" <kishanshirodkar@gmail.com>, "mariab@nio.org" <mariab@nio.org>,
"jaswantsinha19@gmail.com" <jaswantsinha19@gmail.com>, "sudan@un.org" <sudan@un.org>, "marianarufus@live.com" <marianarufus@live.com>,
"milind.deolalkar@gmail.com" <milind.deolalkar@gmail.com>, "wiltfer007 @gmail.com" <wiltfer007 @gmail.com>, "bentotorcato21@gmail.com”
<bentotorcato21@gmail.com>, "prabhudeepak32@gmail.com" <prabhudeepak32@gmail.com>, "tusharkothalkar@gmail.com"
<tusharkothalkar@gmail.com>, "dr.rita@yahoo.com" <dr.rita@yahoo.com>, "anshulsinghal49@gmail.com" <anshulsinghal49@gmail.com>,
"maxielewis@gmail.com" <maxielewis@gmail.com>, "veena_dprabhu@yahoo.co.in" <veena_dprabhu@yahoo.co.in>, "drpawanrane@gmail.com"
<drpawanrane@gmail.com>, "tinashnc@yahoo.com" <tinashnc@yahoo.com>, "rajan.kantak59@gmail.com" <rajan.kantak59@gmail.com>,
"armanrahul@gmail.com" <armanrahul@gmail.com>, "ashamarykoshy@gmail.com" <ashamarykoshy@gmail.com>, "jagbirsinha@hotmail.com"
<jagbirsinha@hotmail.com>, "bhagwatimarcel@yahoo.com" <bhagwatimarcel@yahoo.com>, "sushant@nio.org" <sushant@nio.org>,
"vincent.ramos@tajhotels.com" <vincent.ramos@tajhotels.com>, "deenaramos@gmail.com" <deenaramos@gmail.com>, "s.kenilotlikar@talk21.com"
<s.kenilotlikar@talk21.com>, "dr.e.rent@gmail.com" <dr.e.rent@gmail.com>, "suraj@teracom.in" <suraj@teracom.in>, "annette_monteiro@hotmail.com"
<annette_monteiro@hotmail.com>, "nachiketkarmarkar@gmail.com" <nachiketkarmarkar@gmail.com>, "rgkarmarkar@gmail.com"
<rgkarmarkar@gmail.com>, "agudinho86@gmail.com" <agudinho86@gmail.com>, "saloniyashpal@gmail.com" <saloniyashpal@gmail.com>,
"ashyee80@gmail.com" <ashyee80@gmail.com>, "drmihirchoudhary@gmail.com" <drmihirchoudhary@gmail.com>, "bhupesh64k@yahoo.co.in"
<bhupesh64k@yahoo.co.in>, "chhayasachdev@hotmail.com" <chhayasachdev@hotmail.com>, "calvin1608@yahoo.com" <calvin1608@yahoo.com>,
"ashwingeorge3@gmail.com" <ashwingeorge3@gmail.com>, "nishasarageorge@gmail.com" <nishasarageorge@gmail.com>,
"elishaenterprises@rediffmail.com" <elishaenterprises@rediffmail.com>, "royanalmeida@hotmail.com" <royanalmeida@hotmail.com>,
"preethipednekar@yahoo.co.in" <preethipednekar@yahoo.co.in>, "darrylmichael54@gmail.com" <darrylmichael54@gmail.com>,
"virtualvalerina@gmail.com" <virtualvalerina@gmail.com>, "ilango@nio.org" <ilango@nio.org>, "smitajp29@gmail.com" <smitajp29@gmail.com>,
"fatimicarvalho@gmail.com" <fatimicarvalho@gmail.com>, "yogeez71@yahoo.com" <yogeez71@yahoo.com>, "yogesharora31@yahoo.com"
<yogesharora31@yahoo.com>, "kurianjohn@gmail.com" <kurianjohn@gmail.com>, "neetu@nio.org" <neetu@nio.org>, "jerrybraganza12@gmail.com"
<jerrybraganza12@gmail.com>, "alokmani2@gmail.com" <alokmani2@gmail.com>, "santoshuskaikar@gmail.com" <santoshuskaikar@gmail.com>,
"ashishkumar.chatterjee@gmail.com" <ashishkumar.chatterjee@gmail.com>, "saurabhshrivastava@gmail.com" <saurabhshrivastava@gmail.com>,
"ravindermehta@yahoo.com" <ravindermehta@yahoo.com>, "mht.ravinder@yahoo.com" <mht.ravinder@yahoo.com>, "vinaysolar68@gmail.com"
<vinaysolar68@gmail.com>, "carmobarretto@hotmail.com" <carmobarretto@hotmail.com>, "mavoncolaco@hotmail.com" <mavoncolaco@hotmail.com>,
"bhadresh@hotmail.com" <bhadresh@hotmail.com>, "sanil@nio.org" <sanil@nio.org>, "rphegde55@gmail.com" <rphegde55@gmail.com>,
"augustusgoa@gmail.com" <augustusgoa@gmail.com>, "mahendra.wani29@gmail.com" <mahendra.wani29@gmail.com>, "sat644@gmail.com"
<sat644@gmail.com>, "luciennegomes@gmail.com" <luciennegomes@gmail.com>, "sangeetadessai@gmail.com" <sangeetadessai@gmail.com>,
"zeenavalles@gmail.com" <zeenavalles@gmail.com>, "mousamisingh@gmail.com" <mousamisingh@gmail.com>, "jaspal.sinha@gmail.com"
<jaspal.sinha@gmail.com>, "mpcmenezes@hotmail.com” <mpcmenezes@hotmail.com>, "amar_goa@rediffmail.com" <amar_goa@rediffmail.com>,
"rajeshdesai2017@gmail.com" <rajeshdesai2017@gmail.com>, "satishgoa@gmail.com" <satishgoa@gmail.com>, "khemraj.varsha@gmail.com"
<khemraj.varsha@gmail.com>, "drgurleenk@gmail.com" <drgurleenk@gmail.com>, "vivek.karekar@gmail.com" <vivek.karekar@gmail.com>,
"malcolmgomes@gmail.com" <malcolmgomes@gmail.com>, "narendra.thaly@gmail.com" <narendra.thaly@gmail.com>,
"adv.gustavomonteiro@gmail.com" <adv.gustavomonteiro@gmail.com>, "mimimenezes@wallacepharma.net" <mimimenezes@wallacepharma.net>,
"dfswamy@gmail.com" <dfswamy@gmail.com>, "sundeep@airbornerecruiting.com" <sundeep@airbornerecruiting.com>, "atulmish@gmail.com"
<atulmish@gmail.com>, "mishralata@gmail.com" <mishralata@gmail.com>, "ravi@harahousing.com" <ravi@harahousing.com>
Cc: Estate Manager MOPA <estatemanagermopa@gmail.com>

Dear Mr. Mathias,

While | thank you for conforming the upgradation of the STP. | would like to bring to your kind notice the
pathetic state of affairs your dream project “Ocean Park Residency” is. | list my concerns hereinunder:

1.1 am attaching herewith accounts of the Financial Year ended 20-21 and the accounts tabled before
the AGM for 21-22.
2. The following is observed:

Description FY 20-21 FY 21-22 %age Observation Legality
(Rs.) Increase
(addition)
Advertisement 3031.00
Expense
Bank Charges 61.36 1931.08 +3147% | No explanation
Electricity 2,89,063.00 2,75,260.00 “4.77%
Charges
GST late Fee 4180.00
Lift 4,36,024.94 12,77,402.00 | +192.97% | Unfathomable No Approval
Maintenance and the Sought from
condition of lift members in the
has worsened AGM
and a strategy

https://mail.google.com/mail/u/O/?ik=b2891978ee&view=pt&search=a||&pélr4%gid=msg-f:1729510839052787880&simpI=msg-f:1729510839052... 2/6
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the committee

has been
blaming few
individuals
Miscellaneous | 1,13,894.64 23,248.91
Expenses
Printing & 1775.00 1,19,282.00 -5106% | Never received | Members were
Stationary and printed never informed
documents from | about such a
MPOA till date, mammoth
except the illegal | increase
notice of Carmo
Baretto which
was also
displayed on
notice board.
Professional 5900.00 99,000.00 +1577% | Unfathomable Members were
Fees never informed
Repairs & 2,67,093.00 12,80,618.07 +378% | The state of the | No Approval in
Maintenance - equipment in AGM
Ors. MOPA has
worsened in
spite of this
increase.
Repairs & 3,20,013.00 3,81,842.00 +19.32% No Approval in
Maintenance - AGM
Electrical
Repairs & 35,348.00 87,322.00 +147% Unfathomable
Maintenance - q as the situation
Genset (regrouped as of gensets
genset Fuel) WOrSens
Security 2,66,742.32 2,74,159.74 +2.78%
Charges
Sewage 2,20,140.60 3,25,056.20 +52%
Treatment
Plant
Staff Welfare 5899.00 13,150.00 +122%
Expenses
Wages & 3,86,127,86 | 20,59,899.00 +460% Beyond
Salaries Comprehension.
No Approval in
AGM to spend
these amounts.
Water 2,82,843.72 27,36,197.00 +867% | There can be no | Beyond
Charges check on how Comprehension.

https://mail.google.com/mail/u/O/?ik=b2891978ee&view=pt&search=a||&pélr§ﬂgid=msg-f:1729510839052787880&simpI=msg-f:1729510839052... 3/6
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many tankers
have come in
and whether
they carried any
water. As it is
the old security
and staff has
been
strategically
replaced and the
salaries and
wages are
increased
disproportionally.
The members
will never know
the truth.

ail - Installation of new STP for Sector — I.

No Approval in
AGM to spend
these amounts.

Do they want to
say that the
number of
residents
increased 8.67
times. The
condition of
garden alone is
worse. In fact
there is no
garden at all.

There is no
permission from
the Central
Ground Water
Board to MOPA
to purchase
ground water.

https://mail.google.com/mail/u/O/?ik=b2891978ee&view=pt&search=a||&pélr§’Jsgid=msg-f:1729510839052787880&simpI=msg-f:1729510839052... 4/6

This is illegal.
Income Tax 200.00
paid
Finalisation 10,000.00
Fees
Return Filing 10,000.00
Fees
Accounting 1,20,000.00 +500% Beyond
Fees Comprehension.
(regrouped No Approval in
. Fer AGM to spend
Finalisation these amounts
Fees and
Return
filing fees)
Or that
may still be
pending as
we do not
see any
finalisation
and stage
of return
filing
Conveyance 2029.00
Facility 4,28,670.00 Beyond
Management Comprehension.

No Approval in
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AGM to spend

these amounts.
The services
have
deteriorated

Fire 1,99,320.00 Where is the

Extinguishers approval of this
capital
investment in
the AGM

Gardening 1,29,400.00 The condition of

Expenses garden is
pathetic and this
new head is
created

General 10,033.00

Cleaning

Expenses

Guest House 7385.00

Expenses

Office 14,865.00

Expenses

Plumbing 1,91,935.80 What is this new

Expenses head.

Transport 3500.00

Charges

Total 26,57,335.44 | 1,00,60,505.08 | +278.59% The Members
were never
informed that
there is an
increase in the
cost of such
maghnitude.

3. | say that the accounts of 20-21 were purposely not placed before the members so that they are not
able to compare accounts. This was done with an intent to cheat and defraud the members. If the
EC was honest then they should have shared both accounts together as the accounts of 20-21 has
not been approved yet. We feel safe as Mr. Joe Mathias was the Chairman then, that they cannot
be manipulated now.

4. This “Massive Fraud” Committed by Dr. Eugene Rent calls for a forensic investigation and fixing up
the liability on the individual members of the Executive Committee.

5. There was not a single attempt made by the Executive Committee to persuade you to continue to
be the Chairman and keep guiding so that the maintenance expenses could be in control around 25
lacs as against the present 100 lacs.

6. Dr Eugene Rent has resigned and as reports suggest that he is likely to flee the country very soon.
Wherever he goes the law will catch up and he will be punished for this accounting crime.

https://mail.google.com/mail/u/O/?ik=b2891978ee&view=pt&search=a||&pélr§%gid=msg-f:1729510839052787880&simpI=msg-f:1729510839052... 5/6
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7. The Chairmanship of the society is now aﬁWo was apparently a partner in this great
financial fraud.

8. It is pathetic that young people who are earning and flaunting expensive cars are resorting to make
a dent in the hard earned monies of the society.

9. Anybody who questions their actions and illegalities is harassed beyond imagination. For two
months | was down with COVID-19 weakess but will now expose more violations and illegalities by
the present set of EC Members.

10. 1 am also initiating civil/criminal action against these individuals.

To Sum it up Mr. Mathias, You have left us at the mercy of such unscrupulous elements with huge
fixed deposits of monies coming from hard earned monies of salaried people and retired persons like
me. They are going to squander the money.

We want the restoration of the old expense pattern and the same vendors and staff who were
giving us very effective services and want to stop this carnage and loot by a handful of
individuals who defy the principles of natural justice.

Please lead and guide us to come out of the clutches of this messy Executive Committee. Otherwise
this project will not be liveable.

Regards

Prakash Agrawal
703 La Gomera

[Quoted text hidden]

2 attachments

MOPA_PL_PROVISIONAL_11-03-2022.pdf
B 315k

ﬂ Accounts 20-21.pdf
42K

TRUE COPY

e
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EXHIBIT-R-29

&

MATHIAS

August 20, 2013

The Member Secretary

North Goa Planning & Dev. Authority
Archdiocese Bldg.,

1st Floor, Mala Link Road,

Panaji — Goa

Dear Sir,

Sub: Revised development permission for construction
of Group Housing Scheme in property bearing
Survey No. 249/1-A at Dona Paula, Taleigao,
Tiswadi, Goa.

Ref : Our letter dated 15.04.2013

Please find enclosed herewith the detailed plans of
above mentioned project with necessary architectural
corrections, for your kind perusal.

Thanking you.

Yours faithfully, cio?
For Mathias Construction Pvt. Ltd. ; \.u-"' oY

‘ON ‘
1as)
Managing Director /><%

Encl - & &, Mathias Construction Pvt. Ltd.

5th Floor, Mathias Plaza, 18th June Road, Panjim, Goa - 403 001
T: 0832 2425454/6647333/34/35 F: 0832 2421100
W: www.mathiasgoa.com E: mathias@mathiasgoa.com

COPY ISSUED UNDER
RIGHT TO INFORMATION ACT 2005

PUBCIEINFORMATION OFFICER
NORTH GOA PLANNING & DEVELOPMENT AUTHORITV

TRUE COPY

f;,\%xdﬁ)
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EXHIBIT-R-30
GOA STATE POLLUTION CONTROL BOARD

(An ISO 9001-2015, 1SO 14001:2015, 1SO 45001:2018 Certified Board)

Phone Nos : 0832- 2407700, GOA Email 1ds:
2407701, 2407703 Chairman, GSPCB: chairman-gspeb.goa@ nic.in
% Member Secretary, GSPCB: ms-gspeh.goa@nic.in
-y Office: mail.gspeh@gov.in
No. 8/33/2024-PCB/11239legal/ | 224 By Reg.A.D Date: 03/09/2024
To,

Prakash Agrawal

703 La Gomera,

Mathias Ocean Park Residency,
Dr. E Borges Road,

Dona Paula, Panaji.

Sub: Information under the Right to Information Act, 2005.
Ref: Your application dated on 3/8/2024 received on 8/8/2024.

Sir,
With regard to your Application as referred to above; as per the information submitted by
the relevant section of the Board that maintain these records; I am to inform you as under;

[ Sr No. [ Information Sought ) Reply
|1

How you issue a Consent to | No reason or justification asto how & why |
Establish to the project on | consent to establish granted after expiry of
11/01/2016 after expiry of the | environmental clearance is available.

| Environmental Clearance dated | Copy of the consent issued and noting may be |
| 16.05.2007. collected.

|
| 2. How you issue a Consent to | No reason or justification asto how & why

Establish to the project on|consent to establish granted after expiry of
| 15/03/2019 after expiry of the | environmental clearance is available. .

| Environmental Clearance dated | Copy of the consent issued and noting may be
| 16.05.2007. ' collected

The information as available on record of the Board runs into 21 pages and which may be
collected by you from the office of the Goa State Pollution Control Board at Saligao, Goa, upon

payment of Rs.42/- at the office Board, towards charges for providing the requested certified
copies.

Yours faithfully,

/\,f {/
&Y
S

Public Information Officer

Goa State Pollution Control Board
Copy to, 1.Office File 2.Guard File

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao - Bardez Goa - 403511
TRUE COPY
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EXHIBIT-R-31

sl

fgoe COPY ISSUED UNDER
ﬂathizu RIGHT TO INFORMATION ACT 2005
PUBL!E{%MN OFFICER

NORTH GOA PLANNING & DEVELOPMENT AUITHORT™

3

February 25, 2010

TO’ Office of the Nory
The Member Secretary P/a/mmg & De "th Go
North Goa Planning and Dev. Authority  Mwarqg y,, Qv .A‘if’o’ ity
Archdiocese Bldg., Date . 25?d8
15t Floor, Mala Link Road, &2.EEB. nip )
Panaji - Goa \%\ / D\\;\ ,
Dear Sir, v QKL

Sub: Development and construction in property bearing Survey No.
249/1-A at Dona Paula, Taleigao, Goa

Ref: Letters dated 23.10.2009, 28.01.2010 and 05.02.2010 from
Adv. Arun A.S. Talaulikar on behalf of Mr. Ranjit Satardekar
and from Adv. Ranjit Satardekar respectively

This is with regard to the above referred letters that were addressed
to your goodself, with copies of the letter dated 28.01.2010 marked
to the Hon’ble Chief Minister of Goa, Chief Secretary and Heads
of Government Depts.

At the outset, I wish to bring to your kind notice about the factual
position of the property since Mr. Ranjit Satardekar, an advocate by
profession, in his usual method of exerting pressure on various
Govt. Officials when they don’t succumb to his blackmailing
tactics has been for the last 4 years addressing letters, complaints
and sending notices to the entire Top Civil Administration of
Goa, 24 Persons in all, including the Chief Secretary, Revenue
Secretary, Law Secretary, District Registrar, Collector,
Mamlatdar, Directors of different Govt. Depts., Chief Engineers
of Electricity and PWD Departments, Chief Town Planner, etc.
besides also filing 2 cases in the Courts against the Chief
Secretary and the Top Brass of the Police Force threatening
them to initiate civil, criminal and disciplinary proceedings before
competent Courts and Authorities, claiming compensation from
Government employees and also seeking punishments under the
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COPY ISSUED UNDER
RIGHT TO INFORMATION ACT 2005

o

=B

criminal law and service regulations as is evident from his following
letters:

» 14.07.2006
> 24.07.2006
» 22.08.2006
» 13.09.2007

» 28.09.2007
(Copies of the above letters attached - 1)

The common threat in most of the above letters reads as follows:
“Therefore I hereby give you this notice calling upon you
to immediately recall, revoke, cancel and withdraw the
said construction license, approval of plans, etc., failing
which my client will be constrained to file against you
appropriate legal proceedings for cancellation of the same
and also for getting directions to the Govt. for initiation of
disciplinary proceedings against you and other Officers
involved in illegal acts. The Civil and criminal
proceedings will also be initiated against you at your cost
and responsibilities which please be noted.”

Adv. Satardekar even went to the extent of filing cases against the
top brass of the Goa Police Force, including the DGP, SP & Senior
Police Officials as well as, the Chief Secretary, Govt. of Goa, a
fact that is detailed on Page No.9 of this letter.

This sort of unruly and unethical behavior on the part of a Senior
Advocate by profession who claims to have 35 years of legal service
and is supposed to uphold the dignity of the Office of any Govt.
Authority, has been abusing his position and Govt. Officials seem to
be helpless and for this very reason, I am bringing to the notice of
the Bar Councils, by sending copies of the above letters threatening
Government servants to the BAR COUNCIL OF INDIA AND THE
BAR COUNCIL OF MAHARASHTRA AND GOA WITH A REQUEST

457
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- 3

TO INITIATE APPROPRIATE ACTION TO STOP HIM FROM DOING
SO.

For your kind information, Mr. André Andrade and his wife, Mrs.
Anna Maria Estrocio were the Owners of the above mentioned
property and upon the death of Mrs. Estrocio, the Inventory
Proceedings commenced in the year 1940 and after the death of
Mr. André Andrade in 1959, the Inventory Proceedings continued
thereafter and was pending for more than 60 years.

Andre Andrade left behind the following children:

1. Sebastiao Andrade (Son) -—- 20%
2.  Santana Andrade (daughter) --- 20%
3.  Conceicao Andrade (daughter) --- 20%
4.  Rosaline Andrade (daughter) --- 20%
5.  Vijaya Andrade (daughter) --—- 20%

During the pendency of the Inventory, the 3 daughters of the
deceased André Andrade namely Rosalina, Conceicao and Santana
sold their shares on 22.08.1959 in the estate to the only son of
André Andrade and their brother Sebastiao Andrade and
consequently, Sebastiao and his wife Clotildes Fernandes became
the holder of 80% share in the property and the fourth daughter
Vijaya Andrade together with her husband Raghunath Narvekar
held 20% share in the property. Upon the death of Sebastiao
Andrade on 18.08.1962 the share of the parties to the property was
as follows:

Mrs. Clotildes Fernandes --- 80%
Mrs. Vijaya Andrade/Raghunath Narvekar --- 20%

During the pendency of the Inventory, Vijaya Andrade and
Raghunath Narvekar obtained a divorce in 1973 and as a
consequence, their 20% share in the property got divided and each
of them held 10% share separately in the property.

e - 458
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cancelled and set aside. (Copies of the first page and the last 2
pages of the Order dated 30.12.2006 are enclosed herewith-6),
since the Order has 132 pages. Infact, a copy of this Order was
earlier sent to your Office.

Adv. Ranjit Satardekar appealed against the Order in the High
Court where it is admitted and pending for final hearing.

Mrs. Rucmini Narvekar & the family of late Raghunath Narvekar
who died on 29.03.2001 also filed a complaint before the Bar
Council of Maharashtra & Goa and in a Preliminary Inquiry Report
dated 08.11.2002, it was established that there is a “Prima facie”
case against Adv. Ranjit Satardekar and the matter was referred to
the Disciplinary Committee of the Bar Council. (Copy of the
Preliminary Enquiry Report dated 08.11.2002 enclosed - 7)

Adv. Ranjit Satardekar filed a Writ Petition before the Hon’ble High
Court of Bombay at Goa against the above Order dated 08.11.2002
and the same came to be dismissed vide Judgement dated
10.09.2003 with the following observations: “In the present case,
the allegation made by Respondent No. 1 is of a grave nature
i.e. betrayal of her confidence. There is no dispute before us
and Shri. Kamat has fairly admitted that the property of the
Respondent No. 1 was the subject matter of the Sale Deed
where under the property stood transferred to the Petitioner’s
wife. Prima Facie, this is totally an illegal act on the part of
the Petitioner. He ought not to have fallen prey to such
temptations. He ought to have kept himself away and aloof
from such events”. (A copy of the High Court Judgement dated
10.09.2003 is enclosed — 8)

As a result of various objections raised by Adv. Satardekar, the
proceedings before the Bar Council of Maharashtra & Goa could
not be completed within one year and accordingly the same was
transferred on 21.10.2004 to the DISCIPLINARY COMMITTEE OF
THE BAR COUNCIL OF INDIA and is now pending hearing. The

COPY ISSUED UNDER
RIGHT TO lNFOR%&ATIQN ACT 2005
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last hearing of the case was posted for 27 and 3 of J anuary 2010.
(A copy of the above Notice dated 08.12.2009 is enclosed — 9)

In another Criminal complaint filed by Mrs. Rucmini Narvekar
before the Police Authorities at Panaji against Adv. Satardekar &
Ors., and finally after due process, it reached the Supreme Court
and the Supreme Court passed an Order dated 03.10.2008 that
the complaint made against him DOES MAKE OUT A PRIMA FACIE
CASE AGAINST ACCUSED RANJIT SATARDEKAR AND THE
COGNIZANCE TAKEN BY THE LD. MAGISTRATE CANNOT BE
FAULTED AND THE APPEAL AS FAR AS HE IS CONCERNED,
MUST BE ALLOWED AND AN INQUIRY SHOULD BE CONDUCTED
AGAINST HIM. (A copy of the Supreme Court Order dated
03.10.2008 is enclosed — 10)

Meanwhile, in the Inventory Proceedings No. 993/40/A before the
Civil Judge Senior Division at Panaji, the Hon’ble Civil Judge was
pleased to pass an Order for auction dated 02.05.2000 (Copy of
Order enclosed - 11) but Adv. Satardekar as usual indulged in
filing more than 60 frivolous applications to delay the Inventory
Proceedings one way or the other. He also made an application
for transfer of the matter accusing the Judge of acting in a
biased manner and got the matter transferred to the CJSD at
Mapusa just to delay the proceedings. Some of the applications
were carried to the Hon’ble High Court by way of appeal or petition
and ultimately some of them reached the Hon’ble Supreme Court
by way of Special Leave Petition. The High Court passed more
than 6 orders directing the Trial Courts that the matter should
be expedited since the same was pending for more than 60
years and the parties involved were very old. Despite such
orders, Adv. Ranjit Satardekar continued to make frivolous
applications with mala fide intentions to delay the Inventory
Proceedings. The Hon’ble Supreme Court by its Order dated
28.11.2005 dismissed the Special Leave Petition filed by Adv.
Satardekar against the Judgement and Order dated 22.08.2005 of
the High Court. (A copy of the Order dated 28.11.2005 is

enclosed - 12) COPY ISSUED UNDER
RIGHT TO INFORMATION ACT 2005
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Besides, the Hon’ble High Court has passed several Orders agains:t
Adv. Ranit Satardekar’s appeal directing the CJSD to dispose of:
the Special Civil Suits in matters relating to the Inventory

Proceedings No. 993/40/A (New 310/04/B. (Copies of some of
the Orders are enclosed - 13)

Finally, after several applications, appeals, petitions, objections,
etc. before the Trial Court and the High Court, the Supreme
Court by its Order dated 11.08.2006 was pleased to order the
auction Proceedings to continue and to be concluded in
accordance with law. (Copy of the Supreme Court Order dated
11.08.2006 enclosed - 14)

Accordingly, the Inventory Proceedings were completed and the
Minutes of Auction, Chart of Allotment & Final Order dated
18.08.2006 was passed confirming the same and allotting the
property to me. In the above order, it is clearly mentioned that
the stamp duties has also been paid by me (Copy of Final Order
enclosed - 15). However, as usual, Satardekar has till date, made
several applications that are pending before the Hon’ble Court of
Civil Judge Senior Division at Mapusa to prevent the Court from
engrossing the same on stamp paper, although the High Court has
passed an Order directing the CJSD to complete the proceedings
within one month.

During the pendency of the Inventory Proceedings, I had also filed
a suit for pre-emption which was decreed in my favour by the Civil
Judge Senior Division at Mapusa by its Order dated 24.11.2006.
(Copies of the first page and the last 2 pages of the Order are
enclosed herewith-16)

I had made applications to obtain the NOC’s for sale deed from
NGPDA on 06.07.1998 upon instructions from the Owners,
namely, Mrs. Vijaya Andrade & Mrs. Clotildes Fernandes for 10%
share of Mrs. Vijaya Andrade. T ——
RIGHT TO INFORMATION ACT 2005
PUBLIC INFORMATION OFFICER
NORTH GOA PLANNING & DEVELOPMENT AUTHORITY
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FALITUNRITY

Mrs. Kshamata Dessai, the grand daughter of Mrs. Clotildes
Fernandes was misguided and instigated by Adv. Satardekar to
falsely accuse me and filed a Criminal Case No. 17/2003/A
against me, my staff and others for applying and obtaining the
NOC’s from the North Goa Planning & Development Authority for
registration of sale deed. Infact, he drafted the case, filed the same
before the Court and appeared for her with a promise that she
would not have to pay his legal charges, as he would appear free of
cost for her. However, when Clotildes Fernandes came to know
about the case, she immediately asked her grand daughter to
withdraw the case and infact wanted to file a Criminal Case against
Adv. Satardekar and her grand daughter but was advised by me
not to do so. (Copy of withdrawal application-enclosed - 17)

In frustration, HE ALSO FILED 2 CASES ON THE SAME DAY I.E.
30.09.2008 WITH THE SAME FACTS AND SAME MATTER IN 2
DIFFERENT COURTS, NAMELY, CIVIL SUIT NO. 78/08 IN THE
COURT OF ADHOC DISTRICT JUDGE-1 AT PANAJI (FAST TRACK
COURT, JUNTA HOUSE) AND CIVIL SUIT NO. 77/08 IN THE
COURT OF DISTRICT JUDGE AT PANJIM against the Chief
Secretary, State of Goa, Director General of Police,
Superintendent of Police (North) Police Inspectors and Mrs.
Rucmini Narvekar. (Copies enclosed - 18)

Considering his rights in the property is limited to 6.66% share
and to the appeals and applications that he continues to file in
various Courts, we offered to keep his share in the property
reserved for him which was appreciated by the Supreme Court in
its Order dated 25.04.2008 as mentioned in their Order, I QUOTE -
- “THAT Ld. SR. COUNSEL MR. K.K. VENUGOPAL AND Ld. SR.
COUNSEL MR. MUKUL ROHATGI MADE A FAIR SUGGESTION
THAT ADV. SATARDEKAR AT BEST COULD CLAIM OVER AN
AREA MEASURING 6.66% WHICH COMES TO 5544 M2 CAN BE
KEPT RESERVED SUBJECT TO THE RESULT OF LITIGATION” ---
UNQUOTE, but the Counsel appearing on his behalf submitted
that he will seek instructions from his client but almost 2 vears
have passed, Adv. Satardekar has not replied to the fair suggestion
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of the Hon’ble Supreme Court. (A copy of the same is attached -
19).

I had also tried on several occasions by having discussions through
various prominent citizens and lawyers for a compromise, since the
matter was pending for more than 60 years and also considering
the fact that 3 of the Owners already died and some of the Owners
were old and ailing and on one such occasion, he agreed for a
compromise with his demand for his share of 6.66% in the property
being Rs. 1.35 crores and the matter was to be settled at the Court
in Mapusa through consent terms that were drawn up and on the
next day, we were to file the compromise terms for Rs.1.35 crores
and I produced a demand draft for Rs.1.35 crores to be handed
over to him but for reasons best known to him, the next day he
changed his mind and disagreed. (Draft copy of the consent
terms and a copy of the demand draft for Rs. 1.35 crores are
attached - 20). Unfortunately, he continued to blackmail all other
parties in the Inventory Proceedings including myself as this was
precisely his modus operandi to amass wealth on a fast track.

That Adv. Satardekar was in the habit of grabbing the property of
his clients is evident from the fact that he got the property of his
client, one Mr. Thomas Veriato to be mortgaged by Deed of

Mortgage dated 06.11.1987 to him on lieu of his professional fees
of Rs. 20,000/- only by way of alleged security which was
repayable at 25% interest per annum and the said rate of interest
was INCREASED TO 36% PER ANNUM TO BE CAPITALIZED EACH
MONTH. Unable to withstand his pressure tactics, Mr. Thomas
Veriato sold his property to Adv. Satardekar’s client by an
Agreement of Assignment dated 23.07.1995 at a throwaway price
and paid him the loan which INCLUDED INTEREST CALCULATED
@ 36% PER ANNUM CAPITALIZED EVERY MONTH. (Copies of
documents confirming the above are enclosed - 21)

COPY ISSUED UNDER
RIGHT TO INFORMATION ACT 2005
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As far as Conversion Sanad is concerned, the entire propertv was
earlier converted on 29.08.1990. As per the prevailing law, oncs
the Conversion Sanad is issued for any property there is no need
for renewal. However, prior to such a law, since the old Sanad had
lapsed, I made a fresh application to the Collector for Conversion
Sanad and obtained the same on 01.10.2007. Adv. Satardekar
again objected to the same and applied for stay and revocation of
the Conversion Sanad issued to me in respect of my property
bearing Survey No. 249/1-A. However, the Addtl. Collector-1,
Collectorate of North Goa passed a Judgement dated 22.10.2007
dismissing his applications and declaring that the Conversion
Sanad issued by their Office stands valid. He thereafter made an
application for stay of the Judgement of the Addtl. Collector-1
before the Administrative Tribunal who also dismissed the
application for stay by Order dated 26.11.2007. Thereafter he
appealed before the High Court against the above Order and the
matter is pending in the High Court. (Copies of the above Sanads,
Judgement and Order are enclosed - 22)

After obtaining the Conversion Sanad, PDA NOC, Panchayat
Licence, Clearance from the Ministry of Environment & Forest,
Delhi, etc. I started the development and construction work on
22.03.2007 in the above said property.

Sometime on 12.11.2007, Adv. Satardekar trespassed upon the
project site accompanied by a number of persons verbally abusing
and threatening the workforce and even parked his vehicle bearing
No. GA-01-N-1141 in the property to obstruct the progress of work.
[ complained to the Police Authorities who came to the site and
towed away his above mentioned vehicle. (Photograph of his car
that was parked in the property is enclosed - 23)

When all his efforts to stall the development work failed, it is
pertinent to note that he colluded with one of his friend Mr. Nelson
Cabral who filed a complaint dated 24.08.2007 to the Chief
Secretary and Chief Vigilance Officer of the Govt. of Goa that I had
grabbed land belonging to the Govt. and requested for an
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expeditious high level inquiry pertaining to the same propertv at
Dona Paula, Goa. The Chief Secretary ordered an inquiry and or
13.08.2008 and on completion of the same, it was established that
the Government had originally acquired only 89045.43 m?2 out of
the total land area of 197140 m2 in 1969 for the purpose of
constructing Police Staff quarters. The acquired land was however
handed over to the National Institute of Oceanography on
07.10.1971 which, the NIO staff quarters were built. The same is
located on the left side of the road leading from the Dona Paula
NIO Circle to the Goa University and the property that I am
developing is located on the right side of the same road opposite
NIO staff quarters. Mr. Nelson Cabral was asked by the Dy.
Collector to produce the documents to verify and substantiate his
claims that the land belonged to the Govt. but till date he failed to
produce any documents and the matter is still pending in the Dy.
Collector’s Office in Panjim.

For your kind information, the inquiry that was conducted by the
Collector has been completed, wherein it has been stated that the
property bearing Survey No. 249/1-A does not belong to the
Government based on the documents in possession of the
Government and the same is confirmed by the Vigilance Dept. who
carried out the investigation under directions from the Chief
Secretary/Chief Vigilance Officer (copy of the letter dt. 24.06.08
with plan of acquired land, letter dt. 17.09.08 from the Dy.
Collector to the Collector and letter dt. 24.09.08 from
Collector to the Addtl. Director of Vigilance enclosed - 24).

Thereafter, Mr. Nelson Cabral also filed a Police complaint on the
basis of which the Police filed a FIR against me, Mrs. Clotildes
Fernandes and some Govt. Officials. A thorough inquiry is being
conducted by the Police Authority and very soon, I am certain that
the inquiry will come to a logical conclusion.

After relentlessly pursuing the matter in the Trial Court, Hon’ble
High Court & the Hon’ble Supreme Court, he was unsuccessful in
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getting any relief through any favourable orders. He then fruitlessly
tried to negotiate his way through political means to change the
situation in his favour by stating that he was a:

A former Professor, Salgaoncar Law College, Panaji, Goa
Ex-President, North Goa Advocates Association

Ex-Election Observer, the Press Council of India

Ex-Vice President, All Goa Municipal Worker union

Convener, Peoples Union for Human Rights

. Ex-Vice President, Maharashtrawadi Gomantak Party

but failed in his attempts to find favour with anybody, since the
persons he had approached were of high integrity and morally
upright and they saw through the gameplan of Adv. Satardekar and
found no reason whatsoever to interfere in the matter.

Do BN

Now that he has failed in all his attempts to stop me from legally
developing the property, I have been given to understand that he
constantly visits your Office, harassing, abusing and blackmailing
the staff by threatening to file Civil and Criminal cases against them
which may please be ignored, as the law will take it own course.

In view of the above, I request you to kindly refer to my application
for renewal dated 25.01.2010 in respect of the development
permission of my Group Housing Scheme in Survey No. 249/1-A at
Dona Paula, Taleigao, Tiswadi, Goa that was earlier approved vide
permission Order No. NGPDA/342/3276/07 dated 02.02.2007 and
grant me renewal for the same at the earliest.

Thanking you.

Yours$ £ 1y,

COPY ISSUED UNDER
RIGHT TO INFORMATION ACT 2005

Encl: Annexures PUBLIC INFORMATION OFFICER
NORTH GOA PLANNING & DEVELOPMENT AUTHORITY
C.C.: 1. Hon’ble Chief Minister
2. Chief Secretary
3. Bar Council of India TRUE COPY
4. Bar Council of Maharashtra & Goa
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or' April, 2022

To,

Mr. Prakash Agrawal,

Flat No. 703, 3 floor, La Gomera,
Mathias Ocean Park,

Opp. NIO Colony,

Dona Paula - Goa.

403 004

Dear Mr. Agrawal,

Many thanks for having introduced me to Ian Yoga
expert/teacher/guide, I am sure I am going to benefit
a lot from his knowledge & experience.

I am sure your visit to Mahakaleshwar Jyotirlinga,
the Shrine of Lord Shiva, one of the twelve most
sacred abodes of Shiva will bless you & your family
abundantly & your trip will be most fruitful. Wishing
you a pleasant trip!

Sending you 2 books, which I am sure you will enjoy
reading at your leisure.

Warm regards,

s,
(Joe)

TRUE COPY
“MATHIAS HOUSE”

Campal, Panaji - Goa. 403 001, Tel.: +91 0832 2425454 / 2422800 = {9
W : www.mathiasgoa.com E : mathias@mathiasgoa.com r/,@?‘:-
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